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…(�यवधान) 

�ी अधीर रजंन चौधरी : माननीय अ�य� जी, हम� बोलने का मौका दीिजए । …(�यवधान) 

माननीय अ�य�: अधीर रजंन जी, शू�य काल म� बोलने का मौका द�गे । 

…(�यवधान) 

माननीय अ�य�: म� आपको शू�य काल म� मौका दूंगा । 

…(�यवधान) 
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11.01hrs 

ORAL ANSWERS TO QUESTIONS 

 

माननीय अ�य�: �� स�ंया 321 और 331 को �लब िकया जाता है । 

 �ी गणशे िसंह जी । 
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(Q. 321 and 331) 

�ी गणेश िसहं : माननीय अ�य�, म� माननीय �धान मं�ी �ी नर�े� मोदी जी और माननीय सचंार 

मं�ी जी को को ध�यवाद देना चाहता ह� ंिजनके नेत�ृव म� रा��ीय िडिजटल सचंार नीित को मंजूरी 

दी गई । …(�यवधान) िडिजटल सचंार �े� म� चार िमिलयन अित�र� रोजगार सजृन के साथ-साथ 

कौशल िनमा�ण के िलए एक िमिलयन मानव शि� के �िश�ण क� काय� योजना शािमल है । 

 अ�य� महोदय, बीएसएनएल और एमटीएनएल के िवलय से देश के �ामीण और दूरदराज 

इलाक� म� रहने वाल� को बड़े पैमान े पर लाभ होगा । बीएसएनएल और एमटीएनएल को 4जी 

सेवाओ ं के िलए �पै��म के �शासिनक आबंटन से बीएसएनएल और एमटीएनएल 4जी सेवाए ं

उपल�ध कराने, बाजार म� �ित�पधा� करने तथा अपने िवशाल नेटवक�  का उपयोग करते ह�ए �ामीण 

और दूरदराज इलाक� सिहत समूचे देश म� िव�सनीय और गणुवतापूण� सेवाए ंउपल�ध कराने म� 

समथ� हो सक� गे । 

  दूरसंचार सेवा �दाताओ ंतथा दूर सचंार िवभाग के अनसुार म�य �देश म� 2970 बसावट 

वाले ऐसे गांव ह� जहा ंआज तक मोबाइल सेवाए ंउपल�ध नह� ह� । यहा ंतक िक मेर ेलोक सभा �े� 

सतना के 32 गांव अभी भी अछूते ह� । जनपद पचंायत रामनगर के �ाम कंदवारी, जनपद पचंायत 

रामपरु के �ाम बिकया ितवा�रयान, जनपद पचंायत नागौद के �ाम दरुहेा, जनपद पचंायत उचेहरा 

के �ाम गढ़ुा और जनपद पचंायत मैहर के �ाम धनवाही-मझगवा,ं जनपदर मझगवां म� खोही, तरुा�, 

वीरपरु, सती अनसुईुया म� बीएसएनएल के टावर लगाए जाने हेत ु िनरतंर मांग हो रही है । म� 

माननीय मं�ी जी से कई बार टावर लगाये जाने का आ�ह कर चकुा ह� ं। 

 म� माननीय मं�ी जी से जानना चाहता ह� ंिक म�य �देश म� बसावट वाले 2970 गांव� म� कब 

तक मोबाइल सेवाए ं उपल�ध हो जाएगंी? मेर ेलोक सभा �े� सतना के �ाम कंदवारी, बिकया, 

ितवा�रयान, दरुहेा, गढ़ुा, धनवाही, खोही, तरुा�, वीरपरु, सती अनसुईुया म� बीएसएनएल के टावर 
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कब तक लगा िदए जाएगें? यह भी बताया जाए िक सतना िजले सिहत म�य �देश म� कौन सी 

मोबाइल कंपिनया ंबीएसएनएल टावर का लाभ इ��ा���चर शेय�रगं बेिसस पर ले रही ह�? 

माननीय अ�य� : माननीय सद�यगण, आपका ही �वे�न है, लेिकन आप मं�ी जी क� तरह लंबा 

जवाब द ेरहे ह� । माननीय सद�यगण, अगर आप आसन क� �यव�था को मानना चाहते ह� तो आप 

सभी ने यह तय िकया था िक ऐसा कोई भी िवषय, जो �वलंत िवषय होगा, उसको हम �� काल के 

बाद म� ल�गे, यह सदन ने तय िकया था । म�ने एक बार �यव�था दे दी है, अगर आप आसन से इस 

�यव�था को वापस लेना चाहते ह�, तो आप तय कर लीिजए, मझु े इससे कोई �ॉ�लम नह� है । 

माननीय मं�ी जी आप सिं�� म� जवाब दीिजए ।  

�ी सजंय शामराव धो�े : अ�य� महोदय, जो सवाल माननीय सद�य ने पूछा है और उनका जो 

�े� है, उसम� 98 �ितशत से �यादा गांव ह�, उनम� मोबाइल टावर लगे ह�ए ह� । वहा ं पर कवरजे 

िमलता है । वष� 2022 तक ऐसा कोई भी गांव नह� रहेगा, जहा ंमोबाइल टावर नह� होगा । अभी जो 

नई नीित आई है, उसम� टावर लगाना ही नह�, बि�क वहा ंपर 4जी सिव�स भी िमलेगी ।  

�ी गणेश िसहं : अ�य� महोदय, म�ने मं�ी जी से कुछ �थान� पर बीएसएनएल के टावर लगाने का 

�� िकया था । म� आशा करता ह� ं िक वे इसक� �वीकृित द�गे । अ�य� महोदय, रा��ीय िडिजटल 

सचंार नीित 2018 के तहत ��येक नाग�रक को 50 एमबीपीएस गित क� सव��यापी �ांडब�ड 

कनेि�टिवटी सिहत सभी �ाम पचंायत� को 1 जीबीपीएस गित क� कनेि�टिवटी उपल�ध करवाए 

जाने क� काय� योजना को मंजूरी �दान क� गई है । म� माननीय मं�ी जी से यह जानना चाहता ह� ंिक 

रा��ीय िडिजटेल सचंार नीित के तहत अभी तक सतना िजले के िकतने नाग�रक� को सव��यापी 

�ांडब�ड कनेि�टिवटी िमल चकु� है और कवर नह� िकए गए �े�� क� कनेि�टिवटी कब तक 

सिुनि�त कर दी जाएगी? सतना िजले को बीएसएनएल के मा�यम से 3जी और 4जी क� सिुवधा 

कब तक दी जाएगी?  
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�ी सजंय शामराव धो�े : अ�य� महोदय, म�ने पहले भी बताया है िक जो िडिजटल नीित है, 

उसके अनसुार वष� 2022 तक हमार ेदेश के सभी गावं कवर िकए जाएगें । माननीय सद�य ने अपने 

िजले के बार ेम� बताया है तो उसक� जानकारी म� उ�ह� द ेदूगंा । मेर ेपास अभी उसक� जानकारी 

उपल�ध नह� है । हमारी नीित यह ह ैिक सभी �यि�य� और गांव� तक सेवाए ंपह�ंचनी चािहए ।  

माननीय अ�य� : माननीय सद�यगण, आप सभी क� इजाजत हो तो �वे�न न�बर 321 के साथ 

331 को भी हम �लब कर रहे ह� । 

डॉ. सुजय िवखे पाटील : अ�य� महोदय, ध�यवाद । आपने मझेु �� काल म� बोलने क� अनमुित 

दी । मेर ेससंदीय �े� अहमदनगर म� एमएससीबी ने बीएसएनएल �ारा िनधा��रत िबल का भगुतान 

समय पर नह� करने के कारण दूरभाष के�� और �ासं �रसीवर क� िबजली कटने क� ि�थित आ 

गई है । महोदय, मेरा लोक सभा �े� �ामीण �े� है और अगर वहा ंपर िबजली काट दी जाती है तो 

टेलीफोन एव ंमोबाइल सेवाए ं बािधत ह�गी, िजससे जो �ाहक समय पर अपने िबल का भगुतान 

करते ह�, उ�ह� असिुवधा होगी । म� आपके मा�यम स ेसरकार से पूछना चाहता ह� ंिक �या सरकार 

एमएसईडीसीएल से बातचीत करने के बार ेम� और उनके िबल के भुगतान करने के बार ेम� कुछ 

सोच रही है? 

�ी सजंय शामराव धो�े : अ�य� महोदय, माननीय सद�य ने जो बात उठाई है, वह सही है, 

�य�िक हम सभी को पता है िक बीएसएनएल और एमटीएनएल क� �या हालत थी । अभी जो 

पैकेज आए ह�, उससे काफ� �यव�था ठीक हो रही है । हम करीब-करीब तीन चार महीन� से वहा ं

क� जो एमएसईबी है, उसके साथ बात कर रहे ह� । पहले कई कने�शन कटे थ,े लेिकन उनको अब 

िफर से जोड़ा जा रहा है । अब कोई भी कने�शन नह� कटे, इसके िलए हम पूरी तैयारी कर रहे ह� ।  

डॉ. सुजय िवखे पाटील : माननीय अ�य�, सरकार न े बीएसएनएल और एमटीएनएल के 

�रवाइवल के िलए पैकेज क� घोषणा क� है िजसके अ�तग�त वी.आर.एस. का ऑ�शन कम�चा�रय� 

को िदया गया है और करीबन 92,685 कम�चा�रय� न ेइसम� आवेदन िदया है । म� आपके मा�यम से 
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माननीय मं�ी जी से पूछना चाहता ह� ंिक इन कम�चा�रय� �ारा खाली िकये जाने वाले रसेीड�िशयल 

�वाट�स� क� स�ंया �या है और �या बीएसएनएल को रवेे�यू जनरशेन के िलए इन एसैटेस के ल�ड 

मोनेटाइजेशन करने क� कोई मंशा ह?ै 

�ी सजंय शामराव धो�े : माननीय अ�य� जी, जो �रवाइवल पैकेज है, उसम� ल�ड मोनेटाइजेशन 

या जो हमारी कुछ िबि�डंग वगैरह ह�, उनको र�ट पर देना है । कई जगह इसका काम भी श�ु हो 

चकुा है । 

SHRI DHAIRYASHEEL SAMBHAJIRAO MANE : Hon. Speaker, Sir, thank 

you for giving me this opportunity. I would like to ask the hon. Minister about 

the closure of BSNL telephone exchange and base trans-receiver system 

which will affect the services of BSNL in my Parliamentary Constituency 

Hatkanangle in Kolhapur district. Due to delayed payment of one year, the rent 

of buildings which function as BSNL telephone exchanges and the base trans-

receiver system, the landlords are threatening to seal the premises.  

 The mobile broadband users along with Government officers and people 

in the rural areas are dependent on the services of BSNL and when my 

constituency was devastated by floods, BSNL was the only service provider 

which was functioning during the time of natural calamity. I would like to know 

from the Government if this issue would be taken notice of and what steps 

would the Government take to clear such dues so that the services of BSNL 

are not affected in my constituency.  
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�ी सजंय शामराव धो�े : माननीय अ�य� जी, जो हमार ेए�सच�जेज र�ट पर िलये ह�ए ह�, उनका 

पेम�ट करना और जो पहले सवाल पूछा गया था, िबजली के िबल वगैरह देना, वह हमारी �ॉयो�रटी 

है और जो भी ए�सच�जेज को डेमैज वगैरह ह�आ है, वह काम भी हम �ॉयो�रटी से कर रहे ह� ।  

�ी अरिवदं सावतं : माननीय अ�य� जी, आपने अभी सनुा िक वी.आर.एस. द े िदया गया । 

लेिकन बीएसएनएल और एमटीएनएल के कम�चा�रय� को अभी भी तन�वाह नह� िमल रही है । 

दूसरी तरफ खासकर हमार ेटॉवस� क� वजह से बीएसएनएल और एमटीएनएल िबजली का भुगतान 

नह� कर पा रहे ह�, इसिलए िबजली क� सेवाए ंखंिडत ह�ई ह� । कुछ नए टॉवस� खड़े िकए गए । िसंदवु� 

िजले म� केवल 200 �पए, 500 �पए और 2000 �पए का िबजली का िबल आया है । वह नह� 

भरा �य�िक िबजली क� स�लाई बंद कर दी गई । उसक� वजह से सारी सेवाए ंवहा ंबदं ह�ई ह� । 

िद�ली म� भी आप देखते ह� िक हरेक जगह पर सेवाए ंखंिडत होती ह� । सरकार को सबस ेपहले 

सिव�स र�ेटोरशेन पर �यान देने क� �यादा आव�यकता है �य�िक िबजली का भुगतान होगा तो 

सिव�स र�ेटोरशेन होगा और अ�छी सेवा िमलेगी और वीआरएस होने क� वजह से आपके पास पैसे 

भी आएगें । कम�चा�रय� को तन�वाह भी समय पर नह� िमली है, उसके बार ेम� सरकार �या कर 

रही है? 

�ी सजंय शामराव धो� े: माननीय अ�य� जी, म�ने पहले भी जवाब म� कहा िक िबजली का िबल 

देना, टॉवस� ए�सच�ज के र�ट देना जो दूसर ेके �ीमाइजेज म� ह�, वह हमारी �ॉयो�रटी है और आपने 

जो पिट�कुलस� मांगे ह�, वह म� आपको द ेदूगंा । 
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 (Q. 322) 

डॉ. �ीकांत एकनाथ िशंदे : माननीय अ�य� जी, मेरा एक अतारािंकत �� स.ं 1481 म� कहा 

गया है िक मेर ेथाने िजले म� तीन लोक सभा िनवा�चन �े� आते ह� और थाने िजले म� िसफ�  चार 

ईसीएचएस ए�पैन�ड हॉि�पट�स ह� । लेिकन तीन� ही लोक सभा िनवा�चन �े�� म� एक भी पॉली 

�लीिनक नह� है । इसिलए लोग� को म�ुबई तक पॉली�लीिनक जाना पड़ता है । ए�स-सिव�समैन 

को इसके कारण बह�त किठनाई आती है । पॉली�लीिनक तो िसफ�  आउटपेश�ट िडपाट�म�ट है । अगर 

बड़ी बीमारी होती है तो लोग� को ए�पैन�ड हॉि�पट�स म� रफैर िकया जाता है जहा ंपर लोग� को 

�ीटम�ट िदया जाता है लेिकन जब ए�स-सिव�समैन ए�पैन�ड हॉि�पट�स म� जाते ह�, तब लोग� को 

�ीटम�ट कॉ�ट का 50 �ितशत िबअर करना पड़ता है और 40 �ितशत मेिडिस�स पर िबअर करना 

पड़ता है । जो �ीटम�ट �� होता ह,ै वह िसफ�  आईएनएस आि�नी या नेवी आम� हॉि�पट�स म� 

होता है जबिक ईसीएचएस जो �क�म है, यह सीजीएचएस क� धरती पर बनाई गई है, जहा ं पर 

�ीटम�ट पूरी तरह से �� होना चािहए । र�ा सबंंधी सिमित क� 46व� �रपोट�  भी यह कहती है िक हर 

िजले म� यह पॉली�लीिनक होना चािहए । आज िसफ�  427 पॉली ि�लिन�स पूरे भारत म� ह� और 

365 िजल� म� पॉली ि�लिन�स नह� ह� ।  

 महोदय, म� आपके मा�यम से सरकार से यह �� पूछना चाहता ह� ंिक कब तक यह कार�वाई 

क� जाएगी िक हर िजले म� पॉली ि�लिन�स खोले जाए,ं िजससे ए�स सिव�समेन को तकलीफ न हो 

और मेर ेलोक सभा ससंदीय �े�, क�याण म� भी पॉली ि�लिनक खोला जाए । 

�ी �ीपाद येसो नाईक : अ�य� महोदय, माननीय सद�य ने अपने ससंदीय �े� क� जानकारी दी 

है । आप वहा ंके पॉली ि�लिन�स के बार ेम� हम� िववरण भेज दीिजए और हम िनि�त तौर से वहा ं

पॉली ि�लिन�स बनाने क� कोिशश कर�गे । 

डॉ. �ीकातं एकनाथ िशंदे : अ�य� महोदय, म� पॉिजिटव अ�ोच के िलए मं�ी जी को बह�त-बह�त 

ध�यवाद देता ह�ं । मेरा दूसरा �� यह ह ैिक एक अन�टाड� �वे�न-2735 म� कहा गया है िक पूर ेदेश 
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म� 26 लाख, 75 हजार, 223 ए�स सिव�समेन ह� । गव�नम�ट पॉिलसी के अनुसार इनका �रजव�शन 

िसफ�  कैटेगरी �पु-सी और �पु-डी म� है । ए�स सिव�समेन �पु-ए म� 0.74 �ितशत और �पु-बी म� 

1.02 �ितशत ह� । �ट�िडंग कमेटी क� 45व� �रपोट�  म� यह �रकम�ड िकया गया है और हमार ेमाननीय 

िडफ� स िमिन�टर मनोहर प�र�कर जी ने भी कहा था, जब Directorate of General 

Resettlement के साथ मीिटंग ह�ई थी िक implementation of reservation policy for ex-

servicemen must be enforced in- house first. Departments and PSUs must set 

an example for rehabilitation of these ex-servicemen.  So, he directed that upto 

25 per cent of the vacancies in all categories of employees i.e. Group A, B & C 

should be filled up by Ex-servicemen. जब ए�स सिव�समेन बड़ी पो�ट्स, ि�गेिडयर या 

कन�ल, जैसी पो�ट्स से �रटायर होते ह� तो वे �पु-सी और �पु-डी पो�ट्स के िलए अ�लाई करने म� 

हेिजटेट करते ह� । 

 महोदय, म� आपके मा�यम से यह पूछना चाहता ह� ं िक आने वाले समय म� जब ए�स 

सिव�समेन बड़ी पो�ट्स से �रटायर ह�ग,े तो �या उनको �पु-ए और �पु-बी म� भी �रजव�शन दी 

जाएगी, तािक उनक� शेष आय ुअ�छी तरह से कट सके? 

�ी �ीपाद येसो नाईक : अ�य� महोदय, माननीय सद�य ने अ�छी इंफॉम�शन दी है । हमार ेपास 

इसक� िडटेल नह� है । आप ने जो शंका �कट क� है िक बड़े लेवल पर जो ऑिफसस� �रटायर होते 

ह�, उनका इन ��ुस म� समावेश नह� हो सकता है । हम कोिशश कर�गे, जैसा आपने �पु-ए और �पु-

बी के बार ेम� कहा है, या उनके िलए कोई अ�य नई �ेणी क� �यव�था करने क� कोिशश कर�गे ।   

SHRI N. K. PREMACHANDRAN : My question relates to the definition and 

interpretation of `Ex-servicemen’ belonging to Border Security Force, CRPF, 

CISF and all the forces, especially the BSF, who are the first frontier force to 

move towards the warfront when the war is declared.  But unfortunately, all 
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these forces are being considered as paramilitary forces.  They are not coming 

within the purview of Ex-servicemen and they are being denied most of the 

welfare activities.  Shri Rajnath Singh Ji, the hon. former Home Minister is well 

aware of the issue.  My specific question to the hon. Minister is, whether the 

benefits which are available to the Ex-servicemen will be extended  to all these 

paramilitary forces, especially BSF, CRPF, CISF etc.  I want to know whether it 

will be considered by the Government. 

र�ा म�ंी (�ी राजनाथ िसहं): अ�य� महोदय, अभी तक आ�ड� फोस�ज, एयर फोस�ज और 

नेवल, इन तीन� फोस�ज के �रटायड� पस�न�स को ही हम ए�स सिव�समेन के �प म� �ीट करते ह� । 

चंूिक, �ेमच��न जी न ेजो �� पूछा है वह गहृ मं�ालय से सबंंिधत है । म� समझता ह� ंिक गहृ मं�ी 

जी ही इसका सही उ�र दे सकते ह� । 

�ी मनोज कोटक : अ�य� महोदय, ए�स सिव�समेन अलग-अलग शहर� म� रहते हैा अलग-अलग 

महानगरपािलका और नगरपािलका के �े�� म� उनको �ॉपट� टै�स से ए�जे�पशन देने का ��ताव 

होता है । �या मं�ी जी यह बताएगें िक जब ए�स सिव�समेन क� स�ंया लगभग 26 लाख है, तो पूर े

देश म� एक साव�जिनक पॉिलसी के तहत इनको �ॉपट� टै�स म� ए�जे�पशन देने के िलए सरकार 

कोई कदम उठा रही है? 

�ी �ीपाद येसो नाईक :  अ�य� महोदय, यह �� टै�स के िवषय से सबंंिधत नह� है, लेिकन म� 

माननीय सद�य से यह कह�ंगा िक अब िजस तरह क� टै�स फैिसिलटीज दी गई ह� और वे कॉमन 

नह� है, तो िनि�त तौर पर हम इस पर िवचार कर�गे । उ�ह�ने ए�जे�पशन के बार ेम� पूछा है, टै�स 

�ल-र�ेयुलेशन के मतुािबक होगा । अगर आप उसम� कुछ खास चाहते ह�, तो हम इस पर िवचार 

कर�गे । 
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 (Q. 323 and 338) 

�ी भागीरथ चौधरी : माननीय अ�य� महोदय, मझेु जो उ�र िदया गया है, सदन के पटल पर 

रखा गया है, उसम� मझेु बताया गया है िक इस प�रयोजना म� 50 परस�ट लागत राज�थान सरकार 

िन:श�ुक देगी और भूिम भी राज�थान सरकार देगी । लेिकन राज�थान सरकार से मझेु कोई 

उ�मीद नह� है । यह प�रयोजना अजमेर, नसीराबाद, सवाई माधोपरु, चौथ का बरवाड़ा, ट�क के 

िलए ह,ै जो अब आया है । म� इसक� बात नह� कह रहा ह� ँ। 

 म� आपके मा�यम से मं�ी जी स ेपूछना चाहता ह� ँिक वष� 2013-14 म� प�ुकर से मेड़ता रले 

लाइन 323 करोड़ �पये क� लागत से िनमा�ण के िलए �वीकृत ह�ई थी, िजसक� दूरी 59 

िकलोमीटर है । उसम� िसफ�  सीसीए का अनमुोदन होना बाक� है । म� मं�ी महोदय से जानना चाहता 

ह� ँिक यह अनमुोदन कब तक हो जाएगा ।  

माननीय अ�य�: आपने एक साथ दो �� पूछ िलये ।  

�ी भागीरथ चौधरी : मेर ेतीन �� ह� । 

माननीय अ�य�: No. 

�ी भागीरथ चौधरी : दो �� पहले पूछ लेता ह� ँऔर एक बाद म� पूछ लूगँा । 

माननीय अ�य�: नह� ।  

�ी भागीरथ चौधरी : वष� 2013-14 म� अजमेर-कोटा-नसीराबाद-केकड़ी-देवली के िलए रले माग� 

�वीकृत है । इसम� भी यही ि�थित है, इसम� भी अभी सीसीए का अनमुोदन होना बाक� है । इसिलए 

मेरा मं�ी महोदय से िनवेदन है िक यह कब तक हो जाएगा?  

�ी सुरशे सी. अगंड़ी: माननीय सद�य ने अपने �े� के बार े म� पूछा है । इसके बार े म� रा�य 

सरकार ने लेटर िलखा है । ल�ड एि�वजीशन क� कॉ�ट के कारण के�� सरकार को ही यह भरना 
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पड़ेगा, ऐसा कहा गया ह ै। रले मं�ी आदरणीय पीयूष गोयल जी ने इसके बार ेम� रा�य सरकार को 

भी लेटर िलखा है । सीसीए के समय रा�य सरकार और के�� सरकार ए�ी ह�ई थ� । म� वह लेटर 

पढ़कर बताता ह� ँ।  

माननीय अ�य�: नह�-नह�, लेटर मत पिढ़ए । 

�ी सुरशे सी. अगंड़ी: उस समय राज�थान म� और के�� म�, दोन� जगह� पर यूपीए सरकार थी । 

उस समय मेर ेमं�ी ने िलखा था…(�यवधान) 

माननीय अ�य�: नह�-नह�, आप यहा ँपर प� को न पढ़�, उसक� आव�यकता नह� है ।  

�ी सुरशे सी. अगंड़ी: उस समय कैिबनेट म� के�� सरकार और रा�य सरकार दोन� कॉ�ट शेय�रगं 

के िलए ए�ी हो गई थ� । ल�ड कॉ�ट �यादा इफेि�टव होने क� वजह से यह उनके पास से नह� 

होगा, ऐसा रा�य सरकार बताए । जब तक रा�य सरकार ल�ड क� इ�यू च�ज नह� करती है, तब तक 

रलेवे को िकसी ल�ड को डेवलप करने का अिधकार नह� है । यह आपको भी मालूम है । If he 

wants any specific details on this, we can provide the latest information. If he 

follows up with the State Government, then the same can be taken up. 

माननीय अ�य�: हम �� स�ंया 338 को इसम� �लब कर रहे ह� । 

�ी नारणभाई काछिड़या : माननीय अ�य� महोदय, मेर े �े� अमरलेी, गजुरात म�, म� माननीय 

मं�ी जी से बह�त बार िमल चकुा ह� ँ। भावनगर िडिवजन के अतंग�त िवसावदर-जूनागढ़ और वेरावल-

तलाला-िवसावदर से�शन गेज प�रवत�न आरवीएनएल �ारा िकया जा रहा है । उ� काय� के सबंंध 

म� रलेवे बोड� �ारा �ा� िनद�श के अनसुार इलेि��कल सब-ए�टीमेट से सबंंिधत डीपीआर पि�म 

रलेवे को 12.04.2019 को भेज िदया गया । लेिकन पि�मी रलेवे क� तरफ से अभी तक कोई 

अनमुोदन �ा� नह� ह�आ है, िजसक� वजह से अभी तक सारा �ोसेस लंिबत है ।  
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 म� आपके मा�यम से माननीय मं�ी जी से जानना चाहता ह� ँ िक िवसावदर-जूनागढ़ और 

वेरावल-तलाला-िवसावदर से�शन गेज प�रवत�न का काम कब तक चालू िकया जाएगा और उसक� 

मंजूरी कब तक दी जाएगी? 

SHRI SURESH C. ANGADI: Sir, regarding this project, the viability study and 

other things are going on. In different stages, the estimates have to be 

sanctioned by the competent authority. हम माननीय सद�य को सब कुछ हो जाने के 

िडटे�स द ेद�गे । 

�ी नारणभाई काछिड़या : महोदय, मेरा दूसरा �� यह है िक मेर े �े� अमरलेी म� ढसा, 

िखजिड़या, लिुनधर, जेतलसर लाइन के दोहरीकरण का काम िपछले ढाई साल� से चल रहा है । 

वह एकदम मदं गित से चल रहा है । अभी जो नवंबर माह पूरा ह�आ है, उसम� उसक� समय-सीमा 

भी ख�म हो गई है । लेिकन अभी तक 30-35 �ितशत से �यादा काम नह� ह�आ है । वह काम बह�त 

ही िडले चल रहा है । म� माननीय मं�ी जी से यह कहना चाहता ह� ं िक उस काम को ज�दी से 

करवाया जाए, तािक जनता को उसका लाभ ज�द से ज�द िमल सके ।  

�ी सुरशे सी. अगंड़ी : महोदय, आदरणीय म�बर ने जो सझुाव िदया है, हम उसको ए�जािमन कर�गे, 

लेिकन उसम� लोकल अथॉ�रटी और �टेट गवन�म�ट का कोआिड�नेशन चािहए । Where the 

exact problem lies, म� उसक� �टडी करके उनको िडटेल दे दूगंा और हम उसका एि��पडाइट 

करने का �यास कर�गे ।   

माननीय अ�य� : आप माननीय सद�य� और अिधका�रय� को बलुाकर सम�या का समाधान कर 

दीिजएगा । 

रले म�ंी तथा वािण�य और उ�ोग म�ंी (�ी पीयूष गोयल) : माननीय अ�य� महोदय,  म� 

�वय,ं एमओएस एव ं सभी अिधका�रय� के साथ सैशन के दौरान  ��येक  ग�ुवार शाम 6 बजे तक 
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के िलए माननीय सद�य�  से िमलने के िलए उपल�ध रहता ह� ं। इस दौरान हम उनको उनके िवषय� 

के बार ेम� जानकारी भी देते ह� । इस सदंभ� म� म�ने सभी माननीय सद�य� को  प� भी िलखा है । 

…(�यवधान) 

माननीय अ�य� : आपको �यव�था द ेदी गई है । 

…(�यवधान) 

�ी �दीप कुमार िसहं : अ�य� महोदय, मेर ेलोक सभा �े� अर�रया म� फारिबसगंज से सहरसा म� 

एक छोटी लाइन का बड़ी लाइन म� आठ वष� से प�रवत�न होना है । महोदय, आठ साल हो गए ह�, 

लेिकन आज तक फारिबसगंज से सहरसा म� प�रवत�न नह� हो पाया है । वहा ंपर बड़ी लाइन का 

काम चल रहा है, लेिकन अभी तक वह पूरा नह� ह�आ है । म� माननीय मं�ी जी से यह जानना चाह�ंगा 

िक �य� यह काम िपछले आठ साल� से पूरा नह� हो पा रहा है और कब तक यह काम पूरा हो 

पाएगा?  

�ी पीयूष गोयल : माननीय अ�य� जी, इस पिट�कुलर �ोजे�ट के बार ेम� कई वष� से वहा ंपर चचा� 

भी चल रही थी और ल�ड इि�विज़शन के िवषय को लेकर भी िचंता थी । उस �े� म� पैसा भेजने के 

बाद भी श�ु म� ल�ड इि�विज़शन म� तकलीफ थी । मझेु यह सूिचत करते ह�ए खशुी हो रही है िक 

वहा ं के जो मं�ी ह�, वह इसके िलए काफ� िचंता कर रहे ह� और काफ� इ�वॉ�व हो गए ह� । मझेु 

लगता है िक उसम� कुछ न कुछ �गित होने क� सभंावना िदखती है । लेिकन जब तक ल�ड पया�� 

मा�ा म� हाथ म� नह� आती ह,ै तब तक हम उसम� बह�त �यादा आगे नह� बढ़ पाएगंे ।  

SHRI DAYANIDHI MARAN : Sir, the successive programme of the NDA is the 

Swachh Bharat Abhiyan, and the hon. Prime Minister has claimed that India 

would be hundred per cent open defecation free, but the Railway Ministry is 

acting totally against the hon. Prime Minister and the Swachh Bharat Abhiyan. 
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There are more than 120 suburban stations railway stations in Chennai City. I 

have written to the hon. Railway Minister that there is not a single toilet facility 

across those stations.  The travel time to Chengalpattu to Chennai is more 

than two hours and from Tiruvottiyur to Chennai Central is more than one-and-

a-half hours. Several pregnant women travel on the train. As you know there 

are no toilet facilities in the suburban train and these people are made to 

suffer. You are in power since 2014, you cannot blame the previous Congress 

Government. The hon. Railway Minister, I would like the hon. Railway Minister 

to please answer this question.  

�ी सुरशे सी. अगंड़ी : Sir, the hon. Member is very senior and is also an ex-

Minister. He is speaking very emotionally. महोदय, आपको मालूम है िक आजकल हर 

ब�चे और हर यवुा रलेवे �टेशन म� जाने के बाद �धान मं�ी जी का नाम लेकर से�फ� ख�च रहे ह� ।. 

If any damage is taking place, especially in Tamil Nadu, whatever the reason 

may be, the hon. Member should have brought it to our notice. Today, he is 

bringing it to our notice. The hon. Member can come to my office and I can 

show him on the dashboard how the railway stations are maintained. 

…(Interruptions) 

SHRI DAYANIDHI MARAN : There are no toilets. …(Interruptions) 

SHRI SURESH C. ANGADI: You please come to my office. I can show you on 

the dashboard the position of each and every station of the country. Earlier, no 

station was clean. After our Prime Minister has taken the broom in his hands, 

today railway stations are clean.  
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माननीय अ�य� : माननीय मं�ी जी, एक िमनट �िकए । माननीय सद�य, आप भी एक िमनट 

�िकए ।  

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, आज आसन से नई �यव�था सनु ल� । म�ने आपको 

स�लीम��ी �� पूछने के िलए �� िदया । अगर कोई भी सद�य सि�लम��ी �� पूछने के बाद दो-

तीन बार सीट से उठेगा, तो उसको अगली बार सि�लम��ी �� पूछने क� इजाजत नह� दी जाएगी ।  

 मं�ी जी, आप बोिलए ।  

…(�यवधान) 

�ी पीयूष गोयल : अ�य� जी, माननीय सद�य �यादा उ�ेिजत थे, इसिलए मुझे भी लगा िक 

थोड़ी सी और जानकारी दू ं । माननीय सांसद महोदय भली-भांित जानते ह� िक देश भर म� सभी 

�टेशन� पर सिुवधाए ंसधुारने का काम तेज़ गित से चल रहा है । चाहे वो सफाई का मामला हो या 

िफर टॉयलेट बनाने का मामला हो । िद�यांगो के िलए भी अब कई जगह� पर टॉयलेट्स बनाने का 

काम श�ु हो गया है । वे शायद एक बात भूल रहे ह� िक अिधकतर दिुनया के सभी सब अब�न 

�टेशन� पर टॉयलेट्स क� �यव�था नह� क� जाती है �य�िक व ेछोटे �टेशन होते ह� । लोग� का 

आवागमन उसम� �यादा होता है, इसिलए  हम उसम� जगह नह� दे पाते ह� । जहां तक �टेशसं के 

बाहर क� बात है, [स�यु� लेिटंग ए�रया, जो �टेशन के बाहर का ए�रया होता है], उसम� रलेवेज़ नॉम�ल 

कोस� म� टायलेट �ोवाइड नह� करती है । हमने अलग-अलग लोग�, कंपिनय� एव ंपीएसयूज़ से मदद 

ले कर और कुछ जगह रलेवे ने अपना पैसा डाल कर, दो हजार से अिधक जगह� पर, टॉयलेट्स 

�ोवाइड करने का काम श�ु िकया है । …(�यवधान) 

SHRI DAYANIDHI MARAN : I have given Rs.20 crore from my MPLAD Fund. 
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माननीय अ�य� : माननीय मं�ी जी, आप ऐसा करना िक माननीय सद�य� के कोष से माननीय 

सद�य� से पैसा ले लेना और पैसा ले कर इनके इलाके म� बाथ�म बना देना ।  

…(�यवधान) 

माननीय अ�य� : कोई िद�कत है?  

…(�यवधान) 

�ी पीयूष गोयल : आपका बह�त-बह�त ध�यवाद । पूर े बीस करोड़ �पये लगा कर, हम उनके 

�टेशसं म� बिढ़या टॉयलेट्स बनाने क� �यव�था कर द�गे । …(�यवधान) 

माननीय अ�य� : मं�ी जी, म� आपको एक बात बता दू ं। डीएमके के िजतने भी माननीय सद�य 

ह�, उ�ह�ने यह िवषय पहले भी उठाया था । उनसे �यि�गत बात कर के उनके यहा ं टॉयलेट्स 

बनाने क� �यव�था आप ज�र कर लेना ।  

…(�यवधान) 

माननीय अ�य� : किनमोझी जी भी यही बोल�गी । 

…(�यवधान) 

 

SHRIMATI KANIMOZHI KARUNANIDHI: Sir, this is in continuation to the 

question the hon. Member asked. Railways is the only Department which still 

has manual scavenging. When the question is raised, the Railway Department 

says that cleaning job is given to contractors. But the contractors still use 

manual scavenging to clean the tracks and the people who do it are not even 
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given protective gear. This is very shameful. I think the Railway Department 

has to take responsibility for this and not pass on the buck to the contractors.  

SHRI PIYUSH GOYAL : I think my sister very well knows that across the 

country manual scavenging has been stopped. During our tenure, we have 

rapidly expanded the use of bio-toilets so that the trains do not throw out any 

muck on the tracks. But, I cannot do anything about the muck we inherited in 

2014. That muck has come from over a hundred years and it has accumulated 

on the railway tracks. What do I do about that? If she has some better idea to 

remove that muck on the railway tracks, which was accumulated when there 

were no bio-toilets, then I will be very happy to implement any scheme that 

Madam Kanimozhi Ji has to suggest. But I think we have been able to convert 

more than 90 per cent toilets into bio-toilets. The muck of trains is no more 

thrown on the tracks. Now you will not get that smell which you used to get 

more than five years before. 

�ी िनहाल च�द : महोदय, ध�यवाद । म� के�� सरकार और माननीय रले मं�ी जी का ध�यवाद 

करना चाह�ंगा िक रलेवे म� िहंद�ुतान सबसे आगे िनकल रहा है । िजतनी भी रले लाइन� देश के 

�धान मं�ी जी के िनद�श पर माननीय रले मं�ी जी ने श�ु क� ह�,  म� उनके िलए ध�यवाद देना 

चाह�ंगा । म� आपके मा�यम स ेमाननीय मं�ी जी से जानकारी चाह�ंगा िक जो नई रले प�रयोजनाओ ं

क� शु�आत ह�ई है, यह उनक� नॉलेज म� है, लेिकन िजन प�रयोजनाओ ंक� घोषणा देश म� पहले 

ह�ई ं, जैस ेमेरी कां�टीट्यएुसंी �ीगगंानगर म� वष� 1998 म� देश के त�कालीन �धान मं�ी �ी अटल 

िबहारी वाजपेयी जी ने एक गजिसहंपरु, पदमपरु, हनुमानगढ़ और प�लू होते ह�ए, रावतसर, प�लू 

होते ह�ए सरदारशहर तक एक रले लाइन क� घोषणा क� थी । वह रले लाइन अभी �वीकृत भी नह� 
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ह�ई है । उस रले लाइन का काम कं�लीट नह� ह�आ है । वह �वीकृत भी नह� ह�ई है । म� माननीय रले 

मं�ी जी स ेजानना चाह�ंगा िक देश के त�कालीन �धान मं�ी जी ने िजस रले लाइन क� घोषणा क� 

थी, �या सरकार उसे पूरा करने का िवचार रखती है?   

 �ी सुरशे सी. अगंड़ी : Sir, the hon. Member has asked a valid question about the 

details, priorities, and whether the projects have been sanctioned or not which 

were announced by the former Prime Minister, late Shri Atal Bihar Vajpayee. I 

will take all the details from the office and provide it to him. 

�ी राजीव रजंन िसहं 'ललन ': महोदय, म� माननीय मं�ी जी से आपके मा�यम स ेयह आ�ह 

करना चाहता ह� ँ िक माननीय सद�य के सवाल को जरा सही प�र�े�य म� लेकर उसका उ�र 

िमलना चािहए । माननीय सद�य �दीप जी ने अर�रया से फारिबसगंज आमान प�रवत�न का �� 

पूछा था, आपने कहा ल�ड ए�वीिजशन, आमान प�रवत�न म� ल�ड ए�वीिजशन कहां इनवा��ड है? 

उसम� कोई ल�ड ए�वीिजशन इनवा��ड नह� है । सारी ल�ड्स ि�लयर ह� । उनके सवाल का उ�र 

हम भी जानना चाहते ह� िक वह योजना कब पूरी होगी? आप इसके बार ेम� बताइए । 

�ी पीयूष गोयल : म� �पेिसिफक िडटे�स राजीव जी को भेज दूगंा, लेिकन म� लगातार वहा ं के 

पॉवर िमिन�टर िबज�� यादव जी के साथ टच म� ह�ं । …(�यवधान)  

�ी राजीव रजंन िसहं 'ललन ' : जो आप बोल रहे ह�, वह दूसरी लाइन है ।…(�यवधान)  

�ी पीयूष गोयल :  आप सनु लीिजए । म� उनके साथ टच म� ह� ँ। अर�रया के सभी �ोजे�ट्स के 

बार ेम�, गेज क�वज�न क� �पेिसिफक िडटे�स लेकर आपको िभजवा दूगंा ।  
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 (Q.324) 

SHRI SYED IMTIAZ JALEEL : Hon. Speaker, Sir, we all know the state of 

affairs of the economy that we are witnessing today where our GDP has gone 

down. In this background, it is very important that global trade and 

industrialization need a major boost. 

 In this regard, what I would like to ask the hon. Minister is that which are 

the specific industries in trade sector that you are focusing on to increase the 

global trade. How are you going to strengthen the MSMEs sector so that they 

also play a major role in boosting up the global trade? And most importantly, 

how are you going to identify backward regions? What are you going to do to 

identify those backward regions, say, for instance, regions like Marathwada, 

where you can identify those regions, strengthen them and support them so 

that they too can also participate in the global trade? 

SHRI PIYUSH GOYAL: Hon. Speaker, Sir, since the original question related 

to the high-level advisory group, I will start with the fact that this was a group 

which was constituted of high-level experts, like Dr. Surjit Bhalla, who is an 

eminent economist, our present Foreign Minister, Dr. Jaishankar, several 

people from the legal field, from industry associations, and small scale and 

medium scale representatives. They all have come out with a series of 

suggestions. The important thing to note is that every nation has some 

competitive and comparative strengths. It is the original Michael Porter theory 

that you cannot do everything yourself. There are certain areas where you 
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have strength, as a nation you are competitive and you are able to reach out. 

Gem and Jewellery is one sector – there is another question about it – where 

India has competitive strength and we have been able to do very well. 

Footwear is an area where we have been able to do very well. Handicraft is 

another area, where small and medium enterprises, micro and tiny units have 

done very well. 

 So, Government is continuously engaged in assessing. In this report 

also, several sectors have been specifically identified on which the report has 

given vertical suggestions, for example, textiles, pharmaceuticals, garments, 

etc. Electronics is a thrust area which is providing jobs to a lot of people after 

the hon. Minister of IT has given a thrust to domestic manufacturing of 

electronic products. 

 Medical devices are going to be an area of the future. Now that more 

and more people are getting free medical care because of Ayushman Bharat, 

we are going to make sure that medical devices along with medical electronics 

come to India. Obviously, every nation determines what its areas of strength 

are. We are focusing on those areas of strength. The Government is 

continuously engaging with stakeholders, with domestic industry and 

understanding what their pain points are. We are ensuring that this nation 

cleans up all the old issues of bad loans in the banks. When we clear up all the 

old accumulated problems, we are also preparing the nation to work with 

regional value chains, global value chains, engage with the world on equal and 
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reciprocal terms. I can assure the Members of the House that the Government 

is very conscious that India will have to expand its export basket. The HLEG 

has given very good suggestions for the country as a whole and for specific 

sectors as to how we can double our exports and the Government is taking 

action on each one of those suggestions with the case in point being the 

income tax rates. The Committee had suggested that the income tax rates 

should be brought down to 18 per cent. I am happy to share with you that the 

Government has brought down the income tax rate to 15 per cent instead of 18 

per cent for new domestic manufacturing unit that is set up. So, the 

Government is very conscious and continuously working for a better future for 

our MSME and domestic sectors. 

SHRI SYED IMTIAZ JALEEL : My question to the hon. Minister is: how is he 

going to deal with the tough competition that is coming from China? When our 

reform process started, smaller Far East countries like Thailand, Bangladesh, 

Vietnam etc. were nowhere in the race. But now, we are facing a tough 

competition from these countries of the Far East. What is it that the 

Government is doing? The hon. Minister said he has lowered down the income 

tax rates. But with the state of economy that we are passing through, is the 

Government considering to further lower the tax rates? The industry wants to 

know if he is spending on infrastructure as much as the Government had 

promised. 
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SHRI PIYUSH GOYAL: One small point that was left out earlier is about 

Marathwada. I am happy to share with the Members of the House that this 

Government has given particular thrust to Marathwada. When I went to 

Marathwada during one of my visits, I was amazed to find that in 70 years after 

Independence, Marathwada had not received a single large Central project in 

the whole region. I was happy that I could participate with the then hon. Chief 

Minister Shri Devendra Fadnavis. As the hon. Member may be aware, a large 

manufacturing unit is being set up by the Railways in Latur in Marathwada 

region which will help meet the growing needs of Maharashtra’s infrastructure, 

the metro suburban services. Obviously, infrastructure is the backbone of any 

economy, as one American President had famously said, “Did America make 

the highways or the highways made America?” The sense of the statement 

was that on the back of infrastructure, you not only boost the economy, but 

also give impetus to all other associated and related activities, your logistics 

costs come down and you become more competitive. The country is working 

towards making itself more and more competitive in the international region. I 

am sure Vietnam, Indonesia etc. also do their work and we have to do better 

than them. We are deeply engaged in studying what other countries are doing. 

Income tax is one move in that direction. Several other initiatives are being 

taken by the hon. Finance Minister and all the other colleagues in the 

Government under the leadership of Prime Minister Shri Modi. I can assure 

you that India will stand tall when it comes to engaging with the rest of the 

world and India will stand tall when we have to compete with any region of the 
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world. China is gradually losing its competitive edge. India can gain a lot from 

the manufacturing sector which moves out of China. We are focused on certain 

sectors which are looking to move out of China. The hon. Minster Shri Ravi 

Shankar Prasad himself had met with several companies across the world. 

They have talked to him about their plans to come to India and set up 

manufacturing units in India. I am engaged with a number of companies across 

the world.   

The hon. Prime Minister has met  representatives of several companies 

in the United States and other parts of the world where he has visited to 

encourage investments coming into India, which is why FDI flows have gone 

up by 50 per cent in the last years over the previous five years. I am confident, 

in the coming five years, we will see a further boost in domestic manufacturing 

and inflow of capital for investments. 

HON. SPEAKER: Shri Asaduddin Owaisi – not present. 
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(Q. 325) 

डॉ. रमापित राम ि�पाठी : अ�य� महोदय, म� आपके मा�यम से माननीय मं�ी जी से जानना 

चाहता ह� ंिक सरकार के र�ा उ�पाद िनया�त को बढ़ावा देने क� �या योजना है, यिद है तो वह �या 

�मखु साम�ी है, िजसका िनया�त िकया जा रहा है ।  

�ी �ीपाद येसो नाईक: माननीय अ�य� महोदय, र�ा मं�ालय िनया�त के बार ेम� बह�त सजग है । 

म� बताना चाहता ह� ं िक वष� 2016-17 म� हमारा कुल िनया�त 1521 करोड़ �पये का था, अब वष� 

2018-19 म� यह लगभग सात गनुा बढ़कर 10,745 करोड़ �पये हो गई है । यह सब इसिलए ह�आ 

�य�िक र�ा िनया�त को बढ़ावा देने के िलए कई योजनाए ंर�ा मं�ालय ने तय क� है । िनया�त को 

बढ़ावा देन े के िलए िडफर�ट अटैची ह�, वहा ं के ऑिफसर िडफ� स के बार ेम� ही काम कर रहे ह� । 

िनया�त को बढ़ावा देने के िलए हमने उनके ऊपर भी िज�मेदारी स�पी है । इसी कारण िनया�त के 

िलए हमने ए�सपोट�  नीित बनायी ह ै। हमारी सरकार ने िनया�त को बढ़ावा देने के िलए �ोसेस को 

सगुम और सरल बनाया है, इसके िलए हमने बह�त कुछ काम िकया है । 

एक ऑनलाइन ए�सपोट�  पोट�ल बनाया गया है । इसके मा�यम से ए�वूल के िलए ए�सपोट�  

अ�लीकेशन कंपनी से ऑनलाइन आती है और इसका िनवारण भी ऑनलाइन करते ह� । इसिलए 

उनक� अ�लीकेशन को ज�दी खा�रज िकया जाता है । हमने ऐसे उपाय िकए ह� िजससे ए�सपोट�  

को बढ़ावा िमला है ।  

र�ा म�ंी (�ी राजनाथ िसहं): अ�य� महोदय, म� उन आइट�स क� जानकारी आपको देना 

चाहता ह� ं । ह�के लांचस� होते ह�, बह�त सार े ए�वैिटक फेिसिलटीज �ोवाइड करते ह�, वेनकेुलर 

टारगेट लॉकेटस� होते ह�, कई �कार के क�पोन�ट्स होते ह�, िजनको हम लोग ए�सपोट�  करते ह� ।   

डॉ. रमापित राम ि�पाठी : अ�य� महोदय, म� आपके मा�यम से माननीय मं�ी जी से जानना 

चाहता ह�ं िक �या सरकार क� कोई र�ा नीित है, यिद है तो �या नीित है?  
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�ी �ीपाद येसो नाईक :  अ�य� महोदय, सरकार नीित से ही चलती है । हमने ए�सपोट�  वष� 

2016-17 से श�ु िकया था, सरकार क� पथृक र�ा सबंंधी नीित नह� है, नीित है तथािप सं�थागत 

तं� और सै�य �टोर िनया�त के िलए एनओसी ि�लयर�स जारी करने क� �ि�या को कारगर बनाकर 

िनया�त को बढ़ावा देती है, अभी हमारा नीित बनाने का �यास है ।  

�ी राजनाथ िसहं : अ�य� महोदय, म� आपको जानकारी देना चाहता ह� ं िक हमारी िडफ� स 

ए�सपोट�  क� अपनी एक पॉिलसी ह,ै पॉिलसी के सैिलएटं फ�चस� �या ह�, वे म� आपको बता दू ं ।, 

थोड़ा ल�बा है, इसम� समय लगेगा ।     

SHRIMATI SUPRIYA SADANAND SULE : Sir, Maharashtra has a lot of 

companies which would like to export and want to be in the business, including 

a big project which came to MIHAN where a company called Bharat Forge still 

seems to be struggling to make in India. The earlier Chief Minister made a lot 

of fanfare but it has not created resulted in investments or job creation. I 

understand this is a very sensitive subject. Please share with us in a limited 

gambit of whatever you can share.  All these companies do want to be into this 

business, in a competitive manner only on merit, but they are not getting the 

orders. So, if you could you give some direction in this regard because a lot of 

these companies are from my State of Maharashtra? 

माननीय अ�य�: शिश थ�र जी, आप भी �� पूछ लीिजए, तािक माननीय मं�ी जी एक साथ 

जवाब द� । 

DR. SHASHI THAROOR : The interesting thing is that the Defence production 

of our country seems to have gone up by 12 per cent, from Rs.80,502 crore of 

2018-19 to Rs.90,000 crore this year, at least the target of the Ministry.  
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However, there is still a sizeable dependency on foreign original equipment 

manufacturers for subsystems and components.  Until, we curb that 

dependence, reduce imports and develop comprehensive capabilities in our 

country itself, how can we export?  Rather, we may be importing more in order 

to manufacture to meet our export demand.  So, the question that comes up to 

the Minister is, what is the current standing of indigenisation of our sub-

systems and equipment and what is the value of exports of arms from this 

country, last year, this year and what are you projecting for the rest of the fiscal 

year? 

�ी राजनाथ िसहं: माननीय अ�य� जी, म� पहले �� क� जानकारी द े दू ं । माननीय सद�य ने 

िडफ� स ए�सपोट�  पािलसी के बार ेम� पूछा है । म�ने कहा िक इसके कई सैिलएटं फ�चस� ह�, यिद आप 

कह� तो इसक� िडटेल दे दू ं। 

माननीय अ�य�: माननीय सद�य अगर सनुना चाहते ह� तो बता दीिजए । र�ा के िवषय म� उतना 

ही बताना चािहए िजतनी आव�यकता है । 

�ी राजनाथ िसहं: माननीय अ�य�, इसम� कई सैिलएटं फ�चस� ह� । पॉिलसी क� बात कही गई है, 

पॉिलसी के कई सैिलएटं �वाइंट्स है, तो �वाभािवक है िक इसे म�शन करने क� ज�रत होगी । 

आपक� इजाजत हो, तब म� म�शन क�ंगा । 

माननीय अ�य�: आप म�शन क�िजए । 

�ी राजनाथ िसहं: महोदय, फॉरने पॉिलसी और बह�त से इंटरनेशनल ए�सपोट� के कं�ोल िस�टम 

म� उपय�ु ए�सपोट�  क� मािक� ट क� पहचान करन े के उ�े�य से िनया�त सवं��न एव ंसिुवधा एक 

िनकाय यानी बॉडी का गठन िकया गया है । सै�े�ी िडफ� स �ोड�शन क� चेयरमैनिशप म� एक 
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कमेटी का गठन िकया गया है जो बराबर ए�सपोट�  से सबंंिधत इ�यूज़ क� समय-समय पर समी�ा 

करती रहती है । साथ ही साथ ए�सपोट�  को आगे बढ़ाने के िलए और �या �टै�स लेने चािहए, 

�ेज�ट पॉिलसी को कैसे �ॉपरी इ�पलीम�ट करना है, तािक िडफ� स ए�सपोट�  बढ़ सके, इस सबंंध म� 

कमेटी बराबर िवचार करती रहती है । हम िडफ� स ए�सपोट�  सबंंधी ��ेटजी म� िडफ� स ए�सपोट�  के 

िलए कभी-कभी सरकारी सहायता भी �दान करते ह� या अ�य िकसी �कार का फाइन�िशयल 

अिस�ट�स भी �दान िकया जा सकता है, इसे भी �ोवाइड करते ह� । 

 माननीय सद�य सिु�या जी ने ऐसी कंपिनय� के नाम पूछे ह� । 

�ीमती सुि�या सदानदं सुले :  मेरा �� है िक ‘मेक इन इंिडया’ म� इनको एन�ेज करने के िलए 

�या कर�गे? महारा�� क� बह�त सी कंपिनया ंिडफ� स म� कुछ करना चाहती ह�, जैसे भारत फौज है, 

िजतनी इ�वे�टम�ट क� अपे�ा थी, नह� आई है । 

�ी राजनाथ िसहं: महोदय,  हम ‘मेक इन इंिडया’ के तहत बह�त सी कंपिनय� को पॉिलसी के 

तहत िजतनी मैि�समम फैिसिलटीज़ �ोवाइड क� जा सकती ह�, कर रहे ह� । हमारी सरकार का 

ल�य है िक इनिडजेनाइजेशन को आगे बढ़ाना है, तािक हम अिधक से अिधक वैप�स, आ�स�, 

ए�यनेुश�स अपने देश म� ही तैयार कर सक�  ।  

 महोदय, म� सदन को इस बात क� भी जानकारी देना चाहता ह�,ं िपछले तीन-चार वष� से 

इनिडजेनाइजेशन पर सरकार ने िवशेष �प से बल देना �ारभं िकया है । ऐसे नबंर ऑफ आइट�स 

ह�, िजनका हम लोग� ने इनिडजेनाइजेशन िकया है । हम अब अपने देश म� ही इस ेतैयार करने का 

काम कर रहे ह� । 
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(Q. 326) 

�ी भगवतं खुबा : माननीय अ�य� जी, माननीय मं�ी जी ने िव�तार �प से जवाब िदया है । म� 

माननीय मं�ी जी से कहना चाहता ह�,ं मेरा लोक सभा �े� िचंचौली  तालकुा मीरयाण भाग  म� 

50,000 घोर गरीब लोग शाहाबाद म� �लो�रगं क� माइिनंग करते ह� । िपछले चार साल से इको 

स�िसिटव जोन के कारण यहां माइिनंग बदं हो गई थी । क� � सरकार �ारा अनमुित देने के बावजूद 

कना�टक म� इनस�सिटव सरकार ने अनमुित नह� दी । म� माननीय मं�ी जी से अनरुोध करना चाहता 

ह�ं िक अभी वहा ंस�िसिटव सरकार आ चकु� है तो सरकार वहा ंपर घोर गरीब� क� रोजी-रोटी के 

िलए इसको अनमुित दे और शहाबाद �लो�रगं माइिनगं को चालू कर े। ध�यवाद । 

SHRI PRALHAD JOSHI:  Sir, basically we formulate the policy for mining. जहा ं

तक भारत सरकार का सवाल है, हम पॉिलसी फामु�लेट करते ह� । All the related things 

including allotment, illegal mining, legal mining, etc. are handled by the State 

Government.  I will find out for what reason the permission is not being given.  

If it is pending for want of environmental or forest clearance, we will try to 

interact with the concerned Department and try to solve the problem related to 

his constituency. 

�ी भगवतं खुबा : अ�य� महोदय, केजीएफ, कना�टक देश भर म� सोने के खनन के िलए �िस�  

है । वहा ंपर कई साल� से खनन का काय� बंद है । म� माननीय मं�ी जी से पूछना चाहता ह� ंिक �या 

आप केजीएफ सोने का खनन चालू कर�गे, यिद कर�गे तो कब कर�गे? यह बताने का क� कर� ।   

�ी �हलाद जोशी: अ�य� महोदय, केजीएफ सोने के खनन का काय� िपछली सरकार के समय म� 

ही बंद हो चकुा है । इतना ही नह�, उस समय क� सरकार ने इसको बंद करने के िलए एक �पोजल 

कैिबनेट म� ले गई थी । I am not criticising them.  The proposal was to sell it to some 

cooperative sector entity, if my memory serves me right.  This question is not 
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related to the main question.  Their total land is around 13,000 acres.  In spite 

of that, the total sale value was kept at just Rs.250 crore.  Its land value itself is 

very high.  In spite of that, a Cabinet decision was taken like that.  We are 

entirely reviewing it.  We are also concerned about it.  We are working out 

some solution and we will shortly come out with a policy in this regard. 

माननीय अ�य�: �� स.ं 327 । 

…(�यवधान) 

�ी रमेश िबधूड़ी : सर, यह एक मह�वपूण� िवषय है ।  

माननीय अ�य�: रमेश िबधूड़ी जी । 

 आज तो म�ने आपको इजाजत दे दी है । लेिकन, आगे से जब तक म� इजाजत न दू,ं खड़े 

मत होना । 

�ी रमेश िबधूड़ी : सर, ठीक है । िद�ली और ह�रयाणा के बॉड�र पर प�थर क� खदान� चलती थ� । 

उसम� 46 से 47 गांव� के लगभग 15 से 20 लाख लोग� को रोजगार िमलता था । नाथ� िद�ली और 

म�य िद�ली के अदंर प�थर क� खदान� से ��ांग केशस� के जो मकान बनते ह�, उसके िलए िलंटर 

क� रोड़ी 500 से 600 िकलोमीटर तक आती थी । एनवॉयम�ट के नाम पर वहा ं पर िब�डर� ने 

�लैट्स बनाए ह� । म� उस कंपनी का नाम नह� लेना चाहता । ��ाचार और एनवॉयम�ट के नाम पर 

रा�य सरकार� से िमलकर उस कारखाने को बदं करवा िदया । म� माननीय मं�ी से यह िनवेदन 

करना चाहता ह� ं िक एनवॉयम�ट  के िलए िजतनी गहराई तक खान होनी चािहए, उतनी उनको 

खोदने दी जाए । लेिकन, उस कारखाने को बंद कर देने से 46 से 47 गांव�, ल�कारपरु, अनंगपरु, 

�हलादपरु, तगुलकाबाद, आया नगर, नाथूपरु के आस-पास के लोग� को रोजगार नह� िमल रहा   
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है । …(�यवधान) एक िमनट सर । जो लोग मकान बनाते ह�, उनको बह�त महंगी रोड़ी का उपयोग 

करना पड़ता है । उनको 400 िकलो मीटर से लाना पड़ता है । 

माननीय अ�य�: माननीय सद�य, म� आपक� जानकारी म� दे दू ं िक माइिनगं के िवषय रा�य के 

होते ह� । 

…(�यवधान) 

माननीय अ�य�: क� � क� माइिनंग शेड्यूल अलग है और रा�य क� माइिनंग शेड्यूल अलग है । 

�ी �हलाद जोशी: सर, म� इतना ही कहना चाहता ह�,ं जैसा म�ने श�ु म� कहा that we make 

the policies and the implementation is done by the State Government.  As far 

as the case which he is referring to is concerned, if it is related to environment 

issue, let him write to me.  I will communicate it to the Ministry of Environment.  

Let him also write directly to the Ministry of Environment.  Let us try to 

understand the problem.  I have taken note of his grievances and I will 

communicate to him directly. 
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12.00 hrs 

(Q. 327) 

SHRI B. MANICKAM TAGORE : Hon. Speaker, Sir, in the reply the hon. 

Minister has stated that in the last five years 7574 people have been recruited 

in the Southern Railway and from amongst them 1,433 candidates are from the 

State of Tamil Nadu. This is the main issue. In the Madurai Division 

particularly, in case of recruitment for Group D posts, like the trackman, 

gatekeeper etc. the locals have not been given importance and there has been 

a discrimination against the local people. That kind of a feeling is there 

amongst the youngsters.  

 Sir, this is a Government that has promised 10 crore jobs for the youth of 

this country. But there is a discrimination in recruitment in the Southern 

Railway in Tamil Nadu. That is the main issue. Has the hon. Minister received 

any complaints in this regard? Will the hon. Minister address this issue of 

discrimination of Tamils in recruitment in the Southern Railway? 

SHRI SURESH C. ANGADI: Sir, it is not like that. There are no complaints. 

The recruitment is not done State-wise. It is done territory-wise. There are two 

systems of recruitment in the Railways, one is the RRB and the other is the 

RRC. RRB is responsible for recruitment of Group C and level 1, and RRC is 

responsible for recruiting erstwhile Group D people. It is not done zone-wise 

also. It is done territory-wise. Everything has been computerised in the 

Railways in 2015. सर, क��यूटराइ�ड म� िकसी को भी पता नह� चलता है िक कौन सा �देश 
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है । यह पूरी तरह से �ांसपेर�ट है, इसके िलए कोई िशकायत भी नह� आई है । हम बह�त अ�छी तरह 

से काम कर रहे ह� । अगर कोई �पेिसिफक िशकायत है तो बताए ं । We can solve the 

problem.  

___________ 
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माननीय अ�य�: माननीय सद�यगण, मझेु कुछ िवषय� पर �थगन ��ताव क� सूचनाए ं�ा� ह�ई  

ह� । म�न े�थगन ��ताव क� िकसी भी सूचना के िलए अनमुित �दान नह� क� है ।  
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12.01 hrs 

PAPERS LAID ON THE TABLE 

माननीय अ�य� : अब प� सभा पटल पर रखे जाएगें । 

�ी रिव शंकर �साद । 

िविध और �याय म�ंी; संचार म�ंी तथा इले��ोिनक� और सूचना �ौ�ोिगक� म�ंी (�ी रिव 

शंकर �साद): अ�य� महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) िविध आयोग के लंिबत �ितवेदन� -(िदस�बर, 2019) पर 14व� वािष�क िववरण क� एक 

�ित (िह�दी तथा अ�ेंजी स�ंकरण)  

[Placed in Library, See No. LT 1319/17/19] 

(2) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा (1) के अंतग�त िन�निलिखत प�� 

क� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) टेलीक�यिुनकेश�स कंसलट�ट्स इंिडया िलिमटेड, नई िद�ली के वष� 2018-2019 

के काय�करण क� सरकार �ारा समी�ा । 

 (दो) टेलीक�यिुनकेश�स कंसलट�ट्स इंिडया िलिमटेड, नई िद�ली का वष� 2018-2019 

का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट�पिणया ं। 

[Placed in Library, See No. LT 1320/17/19] 

(3) (एक) नेशनल जूिडिशयल अकैडमी इंिडया, भोपाल के वष� 2016-2017 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेखे। 

 (दो) नेशनल जूिडिशयल अकैडमी इंिडया, भोपाल के वष� 2016-2017 के काय�करण क� 
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सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला  िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 1321/17/19] 

(5) िविधक सेवा �ािधकरण अिधिनयम, 1987 क� धारा 30 क� उप-धारा (1) के अतंग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) :- 

(एक) रा��ीय िविधक सेवा �ािधकरण (नःश�ुक और स�म िविधक सेवाए)ँ सशंोधन िविनयम, 

2019  जो 6 िसत�बर, 2019 के भारत के राजप� म� अिधसूचना स�ंया एफ. स�ंया 

एल/61/10-एनएएलएसए म� �कािशत ह�ए थे तथा उनक� एक यिु�का जो िदनांक 19 

िसत�बर, 2019 क� अिधसूचना स�ंया एल/61/10-एनएएलएसए म� �कािशत ह�ई थी।    

(दो) रा��ीय िविधक सेवा �ािधकरण (लोक अदालत) सशंोधन िविनयम, 2019  जो 6 

िसत�बर, 2019 के भारत के राजप� म� अिधसूचना स�ंया एफ.सं�या 

एल/28/09/एनएएलएसए म� �कािशत ह�ए थ े । 

(तीन) उ�चतम �यायालय िविधक सेवा सिमित (सशंोधन) िविनयम, 2019  जो 24 िसत�बर, 

2019 के भारत के राजप� म� अिधसूचना स�ंया एफ.स�ंया 6(2)/96-एनएएलएसए म� 

�कािशत ह�ए थे  । 

[Placed in Library, See No. LT 1322/17/19] 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): �ी �हलाद जोशी क� ओर से, म� सिंवधान के अन�ुछेद 151(1) के 

अतंग�त माच�, 2018 को समा� ह�ए वष� के िलए भारत के िनयं�क-महालेखापरी�क – सघं सरकार 

(वािणि�यक) (2019 का स�ंयांक 12) – काय�िन�पादन लेखापरी�ा – खनन गितिविधय� के 

कारण होने वाले पया�वरणीय �भाव के आकलन तथा कोल इंिडया िलिमटेड एवं उसक� अनषुंगी 

कंपिनय�, कोयला मं�ालय म� इसके �यूनीकरण के सबंंध म� �ितवेदन क� एक �ित (िह�दी तथा 

अ�ंेजी स�ंकरण) सभा पटल पर रखता ह�ं । 

[Placed in Library, See No. LT 1323/17/19] 

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND 

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND 

MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD 

YESSO NAIK): Sir, I beg to lay on the Table: - 

(1)   A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013: - 

(a) (i) Review by the Government of the working of the Bharat Dynamics 

Limited, Hyderabad, for the year 2018-2019.  

 (ii) Annual Report of the Bharat Dynamics Limited, Hyderabad, for the 

year 2018-2019, alongwith Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1324/17/19] 



11.12.2019      50 

 
(b) (i) Review by the Government of the working of the BEML Limited, 

Bangalore, for the year 2018-2019.  

 (ii) Annual Report of the BEML Limited, Bangalore, for the year 2018-

2019, alongwith Audited Accounts and comments of the Comptroller 

and Auditor General thereon. 

[Placed in Library, See No. LT 1325/17/19] 

(c) (i) Review by the Government of the working of the Hindustan 

Aeronautics Limited, Bengaluru, for the year 2018-2019.  

 (ii) Annual Report of the Hindustan Aeronautics Limited, Bengaluru, for 

the year 2018-2019, alongwith Audited Accounts and comments of 

the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1326/17/19] 

(d) (i) Review by the Government of the working of the Hindustan Shipyard 

Limited, Visakhapatnam, for the year 2018-2019.  

 (ii) Annual Report of the Hindustan Shipyard Limited, Visakhapatnam, for 

the year 2018-2019, alongwith Audited Accounts and comments of 

the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1327/17/19] 
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(e) (i) Review by the Government of the working of the Goa Shipyard 

Limited, Goa, for the year 2018-2019.  

 (ii) Annual Report of the Goa Shipyard Limited, Goa, for the year 2018-

2019, alongwith Audited Accounts and comments of the Comptroller 

and Auditor General thereon. 

[Placed in Library, See No. LT 1328/17/19] 

(f) (i) Review by the Government of the working of the Garden Reach 

Shipbuilders and Engineers Limited, Kolkata, for the year 2018-2019.  

 (ii) Annual Report of the Garden Reach Shipbuilders and Engineers 

Limited, Kolkata, for the year 2018-2019, alongwith Audited Accounts 

and comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1329/17/19] 

(2)  A copy of the Memorandum of Understanding (Hindi and English versions) 

between the BEML Limited and the Department of Defence Production, 

Ministry of Defence, for the year 2019-2020. 

[Placed in Library, See No. LT 1330/17/19] 
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उ�र पूव� �े� िवकास म�ंालय के रा�य म�ंी; �धानम�ंी काया�लय म� रा�य म�ंी; कािम�क, 

लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; परमाणु ऊजा� िवभाग म� रा�य म�ंी तथा 

अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं): अ�य� महोदय, म� िन�निलिखत प� सभा 

पटल पर रखता ह�ं:- 

(1) (एक) साहा इंि�टटय़ूट ऑफ �यू�लीयर िफिज�स, कोलकाता के वष� 2018-2019 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा 

लेखापरीि�त लेखे। 

 (दो) साहा इंि�टटय़ूट ऑफ �यू�लीयर िफिज�स, कोलकाता के वष� 2018-2019 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण)। 

[Placed in Library, See No. LT 1331/17/19] 

(2) (एक) गहृ क�याण के��, नई िद�ली के वष� 2016-2017 के वािष�क �ितवेदन क� 

एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेखे। 

 (दो) गहृ क�याण के��, नई िद�ली के वष� 2016-2017 के काय�करण क� सरकार 

�ारा समी�ा के बार ेम� िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

(3) उपयु�� (2) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला  िववरण (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 1332/17/19] 

(4) (एक) एटॉिमक एनज� एजकेुशन सोसायटी, मुबंई के वष� 2018-2019 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखापरीि�त लेखे। 
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 (दो) एटॉिमक एनज� एजकेुशन सोसायटी, मुबंई के वष� 2018-2019 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 1333/17/19] 

(5) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा (1) के अंतग�त िन�निलिखत प�� 

क� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) �यूि�लयर पावर काप�रशेन ऑफ इंिडया िलिमटेड, मुंबई के वष� 2018-2019 के 

काय�करण क� सरकार �ारा समी�ा । 

 (दो) �यूि�लयर पावर काप�रशेन ऑफ इंिडया िलिमटेड, मुंबई का वष� 2018-2019 का 

वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट�पिणया ं। 

[Placed in Library, See No. LT 1334/17/19] 

(6) (एक) इंिडयन इंि�टटय़ूट ऑफ पि�लक एडिमिन��ेशन, नई िद�ली के वष� 2018-2019 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त 

लेखे। 

 (दो) इंिडयन इंि�टटय़ूट ऑफ पि�लक एडिमिन��ेशन, नई िद�ली के वष� 2018-2019 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 1335/17/19] 

(7) (एक) नेशनल एटमॉ�फे�रक �रसच� लेबोरटेरी, गडनक� के वष� 2018-2019 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेखे। 
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 (दो) नेशनल एटमॉ�फे�रक �रसच� लेबोरटेरी, गडनक� के वष� 2018-2019 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी सं�करण)। 

[Placed in Library, See No. LT 1336/17/19] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PARKASH): Sir, on behalf of Shri Hardeep Singh 

Puri, I beg to lay on the Table: -  

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013: - 

(a) (i) Review by the Government of the working of the ECGC Limited 

(Export Credit Guarantee Corporation of India Limited), Mumbai, for 

the year 2018-2019.  

 (ii) Annual Report of the ECGC Limited (Export Credit Guarantee 

Corporation of India Limited), Mumbai, for the year 2018-2019, 

alongwith Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 1337/17/19] 

(b) (i) Review by the Government of the working of the State Trading 

Corporation of India Limited, New Delhi, for the year 2018-2019.  
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 (ii) Annual Report of the State Trading Corporation of India Limited, 

New Delhi, for the year 2018-2019, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1338/17/19] 

(c) (i) Review by the Government of the working of the MMTC Limited, 

New Delhi, for the year 2018-2019.  

 (ii) Annual Report of the MMTC Limited, New Delhi, for the year 2018-

2019, alongwith Audited Accounts and comments of the Comptroller 

and Auditor General thereon. 

[Placed in Library, See No. LT 1339/17/19] 

(d) (i) Review by the Government of the working of the STCL Limited, 

Bengaluru, for the year 2018-2019.  

 (ii) Annual Report of the STCL Limited, Bengaluru, for the year 2018-

2019, alongwith Audited Accounts and comments of the Comptroller 

and Auditor General thereon. 

[Placed in Library, See No. LT 1340/17/19] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

Export Promotion Council for EOUs & SEZs, New Delhi, for the year 

2017-2018, alongwith Audited Accounts.  
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 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Export Promotion Council for 

EOUs & SEZs, New Delhi, for the year 2017-2018.  

[Placed in Library, See No. LT 1341/17/19] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

MEPZ Special Economic Zone, Chennai, for the year 2017-2018, 

alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the MEPZ Special Economic Zone, 

Chennai, for the year 2017-2018.  

(4)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 1342/17/19] 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 

Tea Board India, Kolkata, for the year 2018-2019. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Tea Board India, Kolkata, for the year 2018-2019, together with 

Audit Report thereon. 

 



11.12.2019      57 

 
 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Tea Board India, Kolkata, for the 

year 2018-2019. 

[Placed in Library, See No. LT 1343/17/19]  

(6) (i) A copy of the Annual Report (Hindi and English versions) of the 

Coffee Board, Bengaluru, for the year 2018-2019.  

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Coffee Board, Bengaluru, for the year 2018-2019, together with 

Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Coffee Board, Bengaluru, for the 

year 2018-2019.  

[Placed in Library, See No. LT 1344/17/19] 

(7) (i) A copy of the Annual Report (Hindi and English versions) of the 

Marine Products Export Development Authority, Kochi, for the year 

2018-2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Marine Products Export 

Development Authority, Kochi, for the year 2018-2019.  

[Placed in Library, See No. LT 1345/17/19] 
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(8) (i) A copy of the Annual Report (Hindi and English versions) of the 

Rubber Board, Kottayam, for the year 2018-2019. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Rubber Board, Kottayam, for the year 2018-2019, together with 

Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Rubber Board, Kottayam, for the 

year 2018-2019.  

[Placed in Library, See No. LT 1346/17/19] 

(9) (i) A copy of the Annual Report (Hindi and English versions) of the 

Council for Leather Exports, Chennai, for the year 2018-2019, 

alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Council for Leather Exports, 

Chennai, for the year 2018-2019.  

[Placed in Library, See No. LT 1347/17/19] 

(10) (i) A copy of the Annual Report (Hindi and English versions) of the 

Sports Goods Export Promotion Council, New Delhi, for the year 

2018-2019, alongwith Audited Accounts.  

  



11.12.2019      59 

 
 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Sports Goods Export Promotion 

Council, New Delhi, for the year 2018-2019. 

[Placed in Library, See No. LT 1348/17/19] 

(11) (i) A copy of the Annual Report (Hindi and English versions) of the 

Federation of Indian Export Organisations, New Delhi, for the year 

2018-2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Federation of Indian Export 

Organisations, New Delhi, for the year 2018-2019.  

[Placed in Library, See No. LT 1349/17/19] 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 

Spices Board India, Cochin, for the year 2018-2019. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Spices Board India, Cochin, for the year 2018-2019, together with 

Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Spices Board India, Cochin, for 

the year 2018-2019.  

[Placed in Library, See No. LT 1350/17/19] 
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(13) (i) A copy of the Annual Report (Hindi and English versions) of the 

EEPC India (formerly Engineering Export Promotion Council), 

Kolkata, for the year 2018-2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the EEPC India (formerly 

Engineering Export Promotion Council), Kolkata, for the year 2018-

2019.  

[Placed in Library, See No. LT 1351/17/19] 

(14) A copy of the Annual Report (Hindi and English versions) of the Kandla 

SEZ Authority, Ahmedabad, for the year 2017-2018, alongwith Audited 

Accounts.  

(15)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (14) above. 

[Placed in Library, See No. LT 1352/17/19] 
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF HEAVY 

INDUSTRIES AND PUBLIC ENTERPRISES (SHRI ARJUN RAM 

MEGHWAL): Sir, I beg to lay on the Table a copy each of the following 

statements (Hindi and English versions) showing Action Taken by the 

Government on the assurances, promises and undertakings given by the 

Ministers during various sessions of Thirteenth, Fourteenth, Fifteenth, 

Sixteenth and Seventeenth Lok Sabhas:- 

THIRTEENTH LOK SABHA 

1. Statement No. 36    Tenth Session, 2002 

[Placed in Library, See No. LT 1353/17/19] 

 

FOURTEENTH LOK SABHA 

2. Statement No. 34    Third Session, 2004 

[Placed in Library, See No. LT 1354/17/19] 

3. Statement No. 32    Thirteenth Session, 2008 

[Placed in Library, See No. LT 1355/17/19] 

 

FIFTEENTH LOK SABHA 

4. Statement No. 36    Second Session, 2009 

[Placed in Library, See No. LT 1356/17/19] 
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5.    Statement No. 29    Third Session, 2009 

[Placed in Library, See No. LT 1357/17/19] 

6. Statement No. 31    Fourth Session, 2010 

[Placed in Library, See No. LT 1358/17/19] 

7. Statement No. 31    Fifth Session, 2010 

[Placed in Library, See No. LT 1359/17/19] 

8. Statement No. 29    Sixth Session, 2010 

[Placed in Library, See No. LT 1360/17/19] 

9. Statement No. 28    Seventh Session, 2011 

[Placed in Library, See No. LT 1361/17/19] 

10. Statement No. 31    Eighth Session, 2011 

[Placed in Library, See No. LT 1362/17/19] 

11. Statement No. 28    Ninth Session, 2011 

[Placed in Library, See No. LT 1363/17/19] 

12. Statement No. 27    Tenth Session, 2012 

[Placed in Library, See No. LT 1364/17/19] 

13. Statement No. 25    Eleventh Session, 2012 

[Placed in Library, See No. LT 1365/17/19] 

14.  Statement No. 24    Twelfth Session, 2012 

[Placed in Library, See No. LT 1366/17/19] 

15.  Statement No.24    Thirteenth Session, 2013 

[Placed in Library, See No. LT 1367/17/19] 
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16. Statement No. 20    Fifteenth Session, 2013-14 

[Placed in Library, See No. LT 1368/17/19] 

 

SIXTEENTH LOK SABHA 

17. Statement No. 19    Second Session, 2014 

[Placed in Library, See No. LT 1369/17/19] 

18. Statement No. 19    Third Session, 2014 

[Placed in Library, See No. LT 1370/17/19] 

19. Statement No. 18    Fourth Session, 2015 

[Placed in Library, See No. LT 1371/17/19] 

20. Statement No. 15    Sixth Session, 2015 

[Placed in Library, See No. LT 1372/17/19] 

21. Statement No. 13    Seventh Session, 2016 

[Placed in Library, See No. LT 1373/17/19] 

22. Statement No. 13    Eighth Session, 2016 

[Placed in Library, See No. LT 1374/17/19] 

23. Statement No. 12    Ninth Session, 2016 

[Placed in Library, See No. LT 1375/17/19] 

24. Statement No. 10    Tenth Session, 2016 

[Placed in Library, See No. LT 1376/17/19] 

25.  Statement No.10    Eleventh Session, 2017 

[Placed in Library, See No. LT 1377/17/19] 
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26. Statement No. 8    Twelfth Session, 2017 

[Placed in Library, See No. LT 1378/17/19] 

27. Statement No. 7    Thirteenth Session, 2017-18 

[Placed in Library, See No. LT 1379/17/19] 

28. Statement No. 6    Fourteenth Session, 2018 

[Placed in Library, See No. LT 1380/17/19] 

29. Statement No. 5    Fifteenth Session, 2018 

[Placed in Library, See No. LT 1381/17/19] 

30. Statement No. 3    Sixteenth Session, 2018-19 

[Placed in Library, See No. LT 1382/17/19] 

31. Statement No. 2    Seventeenth Session, 2019 

[Placed in Library, See No. LT 1383/17/19] 

     

      SEVENTEENTH LOK SABHA 

 

32. Statement No. 1    First Session, 2019 

[Placed in Library, See No. LT 1383A/17/19] 
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT, MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND MINISTER OF STATE IN THE MINISTRY OF 

ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI SANJAY 

SHAMRAO DHOTRE): Sir, I beg to lay on the Table: - 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Telecom Regulatory Authority of India, New Delhi, for the year 2018-

2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Telecom Regulatory Authority of 

India, New Delhi, for the year 2018-2019.  

[Placed in Library, See No. LT 1384/17/19] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

Centre for Development of Telematics, Bengaluru, for the year 

2018-2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Centre for Development of 

Telematics, Bengaluru, for the year 2018-2019.  

[Placed in Library, See No. LT 1385/17/19] 
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(3) A copy each of the following Notifications (Hindi and English versions) 

under Section 55 of the Aadhaar (targeted Delivery of Financial and other 

Subsidies, Benefits and Services) Act, 2016: -  

1. The Aadhaar (Pricing of Aadhaar Authentication Services) 

Regulations, 2019 (1 of 2019) published in Notification No. K-

110022/632/2019/Auth-UIDAI (No. 1 of 2019) in Gazette of India 

dated 7th March, 2019. 

2. The Aadhaar (Enrolment and Update) (Seventh Amendment) 

Regulations, 2019 (3 of 2019) published in Notification No. 

13012/79/2017/Legal-UIDAI (13)/Vol.II (No. 3 of 2019) in Gazette 

of India dated 9th September, 2019. 

[Placed in Library, See No. LT 1386/17/19] 

(4)  A copy of the Notification No. 116-6/2017-NSL-II/(Vol.II) (Hindi and English 

versions) published in Gazette of India dated 11th November, 2019 making 

certain amendment in Telecommunications Mobile Number Portability 

(Seventh Amendment) Regulations, 2018 (09 of 2018) under Section 37 of the 

Telecom Regulatory Authority of India Act, 1997. 

[Placed in Library, See No. LT 1387/17/19] 

(5)    A copy of the Indian Post Office Amendment Rules, 2019 (Hindi and 

English versions) published in Notification No. G.S.R.856(E) in Gazette of India 

dated 16th November, 2019 under sub-section (4) of Section 74 of the Indian 

Post Office Act, 1898.  

[Placed in Library, See No. LT 1388/17/19] 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG 

SINGH THAKUR): Sir, I beg to lay on the Table a copy of the Report (Hindi 

and English versions) of the Comptroller and Auditor General of India-Union 

Government (Commercial)(No. 14 of 2019)–Performance Audit on Pradhan 

Mandtri Ujjwala Yojana, Ministry of Petroleum and Natural Gas under Article 

151(1) of the Constitution. 

[Placed in Library, See No. LT 1389/17/19] 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI 

SURESH C. ANGADI): Sir, I beg to lay on the Table: - 

(1)   A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013: - 

(a) (i) Review by the Government of the working of the Container 

Corporation of India Limited, New Delhi, for the year 2018-2019.  

 (ii) Annual Report of the Container Corporation of India Limited, New 

Delhi, for the year 2018-2019, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1390/17/19] 

(b) (i) Review by the Government of the working of the Dedicated Freight 

Corridor Corporation of India Limited, New Delhi, for the year 2018-

2019.  
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 (ii) Annual Report of the Dedicated Freight Corridor Corporation of India 

Limited, New Delhi, for the year 2018-2019, alongwith Audited 

Accounts and comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT 1391/17/19] 

(c) (i) Review by the Government of the working of the Indian Railway 

Finance Corporation Limited, New Delhi, for the year 2018-2019.  

 (ii) Annual Report of the Indian Railway Finance Corporation Limited, 

New Delhi, for the year 2018-2019, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1392/17/19] 

(d) (i) Review by the Government of the working of the National High-

Speed Rail Corporation Limited, New Delhi, for the year 2018-2019.  

 (ii) Annual Report of the National High-Speed Rail Corporation Limited, 

New Delhi, for the year 2018-2019, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1393/17/19] 

(e) (i) Review by the Government of the working of the Madhepura Electric 

Locomotive Private Limited, New Delhi, for the year 2018-2019.  

 (ii) Annual Report of Madhepura Electric Locomotive Private Limited, 

New Delhi, for the year 2018-2019, alongwith Audited Accounts and 
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comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1394/17/19] 

(f) (i) Review by the Government of the working of the GE Diesel 

Locomotive Private Limited, New Delhi, for the year 2018-2019.  

 (ii) Annual Report of the GE Diesel Locomotive Private Limited, New 

Delhi, for the year 2018-2019, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1395/17/19] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

Indian Railway Welfare Organisation, New Delhi, for the year 2018-

2019, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Railway Welfare 

Organisation, New Delhi, for the year 2018-2019.  

[Placed in Library, See No. LT 1396/17/19] 

(3) A copy of the Authorisation of Rail Travellers’ Service Agents 

(Amendment) Rules, 2019 (Hindi and English versions) published in 

Notification No. S.O.4219(E) in Gazette of India dated 21st November, 2019 

under Section 199 of the Railways Act, 1989. 

[Placed in Library, See No. LT 1397/17/19] 
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF HEAVY 

INDUSTRIES AND PUBLIC ENTERPRISES (SHRI ARJUN RAM 

MEGHWAL): Sir, I on behalf of Shri V. Muraleedharan, beg to lay on the 

Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Indian Council of World Affairs, New Delhi, for the year 2018-2019.  

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Indian Council of World Affairs, New Delhi, for the year 2018-2019, 

together with Audit Report thereon. 

 (iii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the Indian Council of World Affairs, 

New Delhi, for the year 2018-2019. 

[Placed in Library, See No. LT 1398/17/19] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

Indian Council for Cultural Relations, New Delhi, for the year 2018-

2019. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Indian Council for Cultural Relations, New Delhi, for the year 2018-

2019, together with Audit Report thereon. 
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 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Council for Cultural 

Relations, New Delhi, for the year 2018-2019. 

[Placed in Library, See No. LT 1399/17/19] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PARKASH): Sir, I beg to lay on the Table:- 

(1) A copy of the Annual Report (Hindi and English versions) of the National 

Institute of Design, Ahmedabad, for the year 2018-2019, alongwith Audited 

Accounts.  

[Placed in Library, See No. LT 1400/17/19] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

National Productivity Council, New Delhi, for the year 2018-2019, 

alongwith Audited Accounts.  

 (ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the National Productivity Council, New 

Delhi, for the year 2018-2019.  

[Placed in Library, See No. LT 1401/17/19] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

Quality Council of India, New Delhi, for the year 2018-2019, alongwith 

Audited Accounts.  

 (ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the Quality Council of India, New Delhi, 
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for the year 2018-2019.  

[Placed in Library, See No. LT 1402/17/19] 

(4) A copy of the Patents (Amendment) Rules, 2019 (Hindi and English 

versions) published in Notification No. G.S.R.663(E) in Gazette of India dated 

17th September, 2019 under Section 160 of the Patents Act, 1970.  

[Placed in Library, See No. LT 1403/17/19] 

___________ 
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12.02 hrs 

MESSAGE FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, I have to report the following message received 

from the Secretary General of Rajya Sabha: -  

“In accordance with the provisions of rule 127 of the Rules of 

Procedure and Conduct of Business in the Rajya Sabha, I am 

directed to inform the Lok Sabha that the Rajya Sabha at the 

sitting held on the 9th December, 2019 agreed without any 

amendment to the Recycling of Ships Bill, 2019 which was passed 

by the Lok Sabha at its sitting held on the 3rd December, 2019.” 

____________ 
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12.02 ½ hrs 

 
COMMITTEE ON EMPOWERMENT OF WOMEN 

Final Action taken statement 
 

SHRIMATI LOCKET CHATTERJEE (HOOGHLY): Sir, I beg to lay the 

Statement (Hindi and English versions) showing Final Action Taken by 

the Government on the recommendations contained in Chapter I and V 

of the 13th Report of the Committee on Empowerment of Women (2017-

18) on action taken by the Government on the recommendations 

contained in the 10th Report (Sixteenth Lok Sabha) of the Committee on 

Empowerment of Women (2016-17) on the subject `Women in Detention 

and Access to Justice’. 

___________ 
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12.03 hrs 
 

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 
1st Report 

 
�ी रमेश िबधूड़ी (दि�ण िद�ली): महोदय, म� पे�ोिलयम और �ाकृितक गैस मं�ालय क� 

‘अनदुान� क� मांग� (2019-20)’ के बार ेम� पहला �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु 

करता ह�ं । 

___________ 

12.03 ½ hrs 
 

STANDING COMMITTEE ON COMMERCE 
150th and 151st Reports 

 
SHRI NAMA NAGESWARA RAO (KHAMMAM): Sir, I beg to lay on the Table 

the following Reports (Hindi and English versions) of the Standing Committee 

on Commerce:- 

1. 150th Report on ‘Export of Organic Products, Challenges 

and Opportunities’. 

2.  151st Report on Action Taken by Government on the 

Recommendations/Observations of the Committee 

contained in its 146th Report on ‘Impact of Banking 

Misappropriation on Trade and Industry’. 

_____________ 
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12.04 hrs 
 

STANDING COMMITTEE ON HOME AFFAIRS 
220th to 222nd Reports 

 

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): I beg to lay on the Table 

the following Reports (Hindi and English versions) of the Standing Committee 

on Home Affairs:- 

1.  220th Report on ‘Action Taken by Government on the 

Recommendations/Observations contained in the Two 

Hundred Fifteenth Report on Working Conditions on Non-

Border Guarding Central Armed Police Forces (Central 

Industrial Security Force, Central Reserve Police Force and 

National Security Guard)’. 

2.  221st Report on ‘Action Taken by Government on the 

Recommendations/Observations contained in the Two 

Hundred Fourteenth Report on Working Conditions in 

Border Guarding Forces (Assam Rifles, Sashastra Seema 

Bal, Indo-Tibetan Board Police and Border Security Force)’. 

3.  222nd Report on ‘The Management of Worsening Traffic 

Situation in Delhi’. 

 

____________ 
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12.05 hrs 

STATEMENTS BY MINISTERS 

(i) (a) Status  of implementation of the recommendations contained in the 
28th Report of the Standing Committee on Defence on Demands for 
Grants of the Ministry of Defence for the year 2017-18 on 'General 
Defence Budget, BRO, ICG, MES, CSD, DGDE, DPSUs, Welfare of Ex-
Servicemen, Defence Pensions and ECHS (demand no. 19 & 22)' 
pertaining to the Ministry of Defence. 

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND 

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND 

MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD 

YESSO NAIK): I beg to make a statement regarding the status of 

implementation of the recommendations contained in the 28th Report of the 

Standing Committee on Defence on Demands for Grants of the Ministry of 

Defence for the year 2017-18 on ‘General Defence Budget, BRO, ICG, MES, 

CSD, DGDE, DPSUs, Welfare of Ex-Servicemen, Defence Pensions and 

ECHS (demand No. 19 & 22)’ pertaining to the Ministry of Defence. 

[Placed in Library, See No. LT 1404/17/19] 
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(b) Status  of implementation of the recommendations contained in the 
43rd Report of the Standing Committee on Defence on Demands for 
Grants of the Ministry of Defence for the year 2018-19 on 'Ordnance 
Factories, Defence Research & Development Organisation, Directorate 
General of Quality Assurance and National Cadet Corps (demand no. 20)' 
pertaining to the Ministry of Defence. 

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND 

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND 

MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD 

YESSO NAIK): I beg to make a statement regarding  the status of 

implementation of the recommendations contained in the 43rd Report of the 

Standing Committee on Defence on Demands for Grants of the Ministry of 

Defence for the year 2018-19 on ‘Ordnance Factories, Defence Research & 

Development Organisation, Directorate General of Quality Assurance and 

National Cadet Corps (demand No. 20)’ pertaining to the Ministry of Defence.  

[Placed in Library, See No. LT 1405/17/19] 
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(c) Status  of implementation of the recommendations contained in the 
50th Report of the Standing Committee on Defence on 'Provision of all 
weather road connectivity under Border Road Organisation (BRO) and 
other agencies upto International borders as well as the strategic areas 
including approach road -An Apprisal' pertaining to the Ministry of 
Defence. 

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND 

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) AND 

MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD 

YESSO NAIK): I beg to make a statement regarding the status of 

implementation of the recommendations contained in the 50th Report of the 

Standing Committee on Defence on ‘Provision of all weather road connectivity 

under Border Road Organisation (BRO) and other agencies upto International 

borders as well as the strategic areas including approach road – An Apprisal’ 

pertaining to the Ministry of Defence.  

[Placed in Library, See No. LT 1406/17/19] 

_____________ 

 

  



11.12.2019      80 

 
12.06 hrs 

(ii) Status  of implementation of the recommendations/ observations 
contained in the 60th Report of the Standing Committee on Information 
Technology on 'Setting up of post Bank of India as a Payments Bank - 
Scope, Objectives and Framework' pertaining to the Department of Posts, 
Ministry of Communications 

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT, MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND MINISTER OF STATE IN THE MINISTRY OF 

ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI SANJAY 

SHAMRAO DHOTRE):  Sir, I beg to lay a statement regarding the status of 

implementation of the recommendations/observations contained in the 60th 

Report of the Standing Committee on Information Technology on ‘Setting up of 

post Bank of India as a Payments Bank Scope, Objectives and Framework’ 

pertaining to the Department of Posts, Ministry of Communications.  

[Placed in Library, See No. LT 1407/17/19] 
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12.07 hrs 

(iii) Status  of implementation of the recommendations contained in the 
149th Report of the Standing Committee on Commerce on Action taken by 
the Government on the Recommendations/Observations contained in 
145th Report of the Committee on 'Impact of Chinese Goods on Indian 
Industry' pertaining to the Department for Promotion of Industry and 
Internal Trade, Ministry of Commerce and Industry 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PARKASH):  Sir, I beg to make a statement regarding 

the status of implementation of the recommendations contained in the 149th 

Report of the Standing Committee on Commerce on Action taken by the 

Government on the Recommendations/Observations contained in 145th Report 

of the Committee on ‘Impact of Chinese Goods on Indian Industry’ pertaining 

to the Department for Promotion of Industry and Internal Trade, Ministry of 

Commerce and Industry. 

[Placed in Library, See No. LT 1408/17/19] 

__________ 
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12.08 hrs. 

GOVERNMENT BILLS- Introduced 

(i) Central Sanskrit Universities Bill, 2019 

 

मानव ससंाधन िवकास म�ंी (डॉ. रमेश पोख�रयाल िनशंक): महोदय, म� ��ताव करता ह� ं िक 

स�ंकृत म� िश�ण और अनसुधंान के िलए सं�कृत सवंध�न के सव� समावेशी ि�याकलाप� के 

िवकास के िलए िव�िव�ालय� क� �थापना और िनगमन के िलए तथा उससे सबंंिधत या उसके 

आनषुांिगक िवषय� का उपबंध करने वाले िवधयेक को परु:�थािपत करने क� अनुमित दी जाए । 

माननीय अ�य�: �� यह है: 

“िक स�ंकृत म� िश�ण और अनसुधंान के िलए, स�ंकृत सवंध�न के सव� समावेशी 

ि�याकलाप� के िवकास के िलए िव�िव�ालय� क� �थापना और िनगमन के िलए 

तथा उससे सबंंिधत या उसके आनषंुिगक िवषय� का उपबंध करने वाले िवधेयक 

को परु:�थािपत करने क� अनुमित दी जाए ।” 

��ताव �वीकृत ह�आ । 

डॉ. रमेश पोख�रयाल िनशंक: महोदय, म� िवधेयक को परु:�थािपत करता ह�ं । 

 

  

                                                             
 Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 11.12.2019. 
 Introduced with the recommendation of the President.  
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12.09 hrs 

(ii) Personal Data Protection Bill, 2019 

 

THE MINISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS 

AND MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY 

(SHRI RAVI SHANKAR PRASAD): Sir, I beg to move to introduce a Bill to 

provide for protection of the privacy of individuals relating to their personal 

data, specify the flow and usage of personal data, create a relationship of trust 

between persons and entities processing the personal data, protect the rights 

of individuals whose personal data are processed, to create a framework for 

organisational and technical measures in processing of data, laying down 

norms for social media intermediary, cross-border transfer, accountability of 

entities processing personal data, remedies for unauthorised and harmful 

processing, and to establish a Data Protection Authority of India for the said 

purposes and for matters connected therewith or incidental thereto.  

माननीय अ�य� : ��ताव ��ततु ह�आ : 

“िक �यि�क� के वैयि�क डाटा से सबंंिधत उनक� िनजता के संर�ण, वैयि�क 

डाटा के �वाह और उपयोग को िविनिद�� करने, �यि�य� और वैयि�क डाटा के 

��मण म� लगी ईकाइय� के बीच िव�ास के संबंध का सजृन करने, ऐसे �यि�क� के 

अिधकार� िजनके वैयि�क डाटा का ��मण िकया गया है, का सरं�ण करने, डाटा 

का ��मण करने म� संगठना�मक और तकनीक� उपाय� के िलए ढांचा सिृजत 

                                                             

 Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 11.12.2019. 
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करने, सोशल मीिडया म�यवत�, अतंरसीमा अतंरण के िलए सि�नयम अिधकिथत 

करने, वैयि�क डाटा का ��मण करने वाली ईकाइय� क� जवाबदहेी, अ�ािधकृत 

और हािनकारक ��मण के िलए उपाय करने तथा उ� �योजन� के िलए भारतीय 

डाटा सरं�ण �ािधकरण �थािपत करने और उससे संबंिधत तथा उसके 

आनषुिंगक िवषय� का उपबंध करने वाले िवधयेक को परु:�थािपत करने क� 

अनमुित �दान क� जाए ।” 

…(�यवधान) 

माननीय अ�य� : माननीय मं�ी जी, �या आप इसक� ��तावना रख�गे? आपको कुछ िवषय 

रखना है तो बोिलए ।  

…(�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Mr. Speaker, Sir, 

under Rule 72, I would like to oppose the introduction of the Bill. The Bill 

consists of 98 Clauses. It is an omnibus legislation. Already the Ministry of 

Information Technology has been riddled with various controversies, 

suspicions, questions etc. Our privacy is already under threat. Snooping 

industry has been growing under your leadership. When our privacy is under 

threat and when people are fighting cases in the Supreme Court on the issue 

of privacy, at this time, I think, this kind of a Bill should be examined 

thoroughly. You should not bring this Bill in such a supercilious manner. I know 

you have majority of numbers. But you should not bulldoze this kind of a 

sensitive Bill in such a supercilious manner. That is why, I propose to the 

Government that this Bill should be examined thoroughly by a Joint 
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Parliamentary Committee. I request that my proposal should be accepted by 

the Government. 

PROF. SOUGATA RAY (DUM DUM): Mr. Speaker, Sir, under Rule 72 (i) of 

the Rules of Procedure and Conduct of Business in Lok Sabha, I beg to 

oppose the introduction of the Personal Data Protection Bill, 2019. Personal 

data protection and privacy has become an important point ever since it was 

revealed that Pegasus Software, a company under Israeli management, was 

snooping on Google and our privacies have been invaded. 

 The personal data protection is ensured by the judgement of the 

Supreme Court in Puttusamy case vide WP 494/2012 which has declared that 

the right to privacy is a fundamental right. So, there is no necessity for this Bill. 

The problem of privacy can be dealt with under existing laws of the country, 

taking a cue from the Supreme Court judgement. 

 The setting up of an authority called the Data Protection Authority will 

help in appointment of one more bureaucrat. It will further make matters 

complicated and lead to bureaucratic hassles. Therefore, I wholly oppose the 

introduction of this Bill, which will not give us the protection from snooping by 

foreign companies and desi companies on our personal data. 

SHRI ADHIR RANJAN CHOWDHURY : Mr. Speaker, Sir, I stand to correct 

myself. This Bill should be referred to the Standing Committee on Information 

Technology instead of the Joint Parliamentary Committee. 
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माननीय अ�य� : आपक� भावनाओ ंको रख�गे । 

…(�यवधान) 

माननीय अ�य� : �ेमच��न जी, िजन माननीय सद�य� ने नोिटस िदया है, पहले उ�ह� बोलने का 

मौका िमलेगा । 

 स�ुी मह�आ मोइ�ा जी । 

…(�यवधान) 

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Mr. Speaker, Sir, I rise to 

oppose the introduction of the Personal Data Protection Bill under Rule 72 of 

the Rules of Procedure and Conduct of Business in Lok Sabha. 

 My primary objection is that Parliament lacks legislative competence on 

account of this Bill being violative of Article 14 of the Constitution of India which 

deals with the right to equality, also because of it being completely arbitrary, 

violative of Article 19 which deals with freedom of speech and expression and 

most importantly, it fails to provide adequate data protection to our citizens and 

is violative of the fundamental right to privacy as upheld by the Supreme Court 

in the Puttusamy case. 

 I also oppose the Bill in its current form and request that it should be 

referred to the Standing Committee on Information Technology for a thorough 

examination. 

माननीय अ�य� : माननीय सद�य, आप बैठ जाए ं। 
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…(�यवधान) 

माननीय अ�य� : माननीय सद�य, आप िवरािजए । म�ने पूरा िनयम पढ़ िलया है और स�ुीम कोट�  

क� �िलंग भी पढ़ ली है । आप िवरािजए । 

…(�यवधान) 

माननीय अ�य� : आपक� बात �रकाड� म� नह� जा रही है, आप बैठ जाए ं। 

…(�यवधान) 

माननीय अ�य� : आप सभी बैठ जाए ं। माननीय सद�यगण, िजन भी माननीय सद�य� को म�ने 

बोलने क� इजाजत दी है, उनका नोिटस सबुह दस बजे से पहले आने के कारण बोलने क� इजाजत 

दी है । जब कभी कोई िडबेट होती ह ैतो म� आसन क� तरफ से आपको बलुा सकता ह� ंलेिकन कुछ 

चीज� िनयम �ि�या म� चलनी चािहए । 

…(�यवधान) 

�ी रिव शंकर �साद : माननीय अ�य� जी, म�ने इस सदन म� जो यह िबल रखा है, इस पर िजतनी 

आपि�या ंआई ह�, म�ने उन सबको सनुा है । म� बह�त स�ेंप म� एक बात कहना चाह�ंगा । म� िफर 

कह�गंा िक म� माननीय अधीर बाबू का बह�त स�मान करता ह�ं । But you have not been 

briefed well today. I say it with greatest respect to you. The same shall be 

applicable to others.   

SHRI ADHIR RANJAN CHOWDHURY :  I need not be briefed by anybody. 

…(Interruptions) 

�ी रिव शंकर �साद: मझेु बोलने दीिजए । अब आगे स ेम� िफर आपका नाम नह� लंूगा, िफर आदर 

कम हो जाएगा । …(�यवधान) 
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माननीय अ�य� : आगे से आप ऐसा करना िक आप आसन से बात करना । आप इनसे बात ही 

मत करना । 

…(�यवधान) 

SHRI RAVI SHANKAR PRASAD : I would like to very respectfully convey to 

this House that the Members are right that the Supreme Court had held that 

privacy is a fundamental right. But the Supreme Court has also added that any 

terrorist and a corrupt person has no right to privacy.  The second point, to 

Saugata Babu with the greatest respect, is that the Supreme Court in the 

Aadhaar case itself has emphasized that they must come up with the data 

protection law. Therefore, there is a mandate of Supreme Court also that they 

must come up with data protection law. …(Interruptions).  

 Another thing which is very important to be noted is that we have not 

come up with this Bill suddenly.  We set up a Committee headed by very 

distinguished retired Supreme Court Judge, Justice Srikrishna.  They had the 

widest consultations in the entire country.  2000 recommendations were made. 

Thereafter, we discussed and we have come here. What is the essence of this 

Bill?  A lot of things have been said on surveillance. One is a data principal.  

Who is the data principal?  He is the individual whose personal data is under 

question.  Second is data producer and the architecture of the Bill is that 

without the consent of the individual, if his data is taken, he will suffer penalty. 

The second is, if one misuses the data beyond the permissible consent, he will 

face consequences.  We have given provision of penalty of crores of rupees on 
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all the persons. Therefore, through this Data Protection Bill, we are 

safeguarding the rights of Indians.  I would like to convey this with greatest of 

respect.  

I do take this point that India’s digital economy is rising. We have got 

130 crore population and 121 crore mobile phones.  We generate a lot of data, 

but a lot of data is also important for development of economy. We are also 

making a provision that anonymized data must be available for policy making, 

for innovation and others.  One thing I would like to convey to this hon. House 

is that we have decided to put data into three categories.  One is critical data -- 

critical is what, the Government will notify it from time to time; the second is 

sensitive data which relates to income, medical records, sexual preferences 

and a whole lot of things.  Critical data cannot go out of India at all. Sensitive 

data can go out of India only with the consent of the individual and with the 

approval of the authority.  Now, what about surveillance? What has been said 

is completely wrong, unsustainable, malicious and misleading… 

(Interruptions).  What we are doing is, we are protecting the privacy of  Indians, 

उनक� िनजता क� र�ा कर रहे ह�, उनके डेटा क� र�ा कर रहे ह� और उनक� अनमुित और सहमित 

के िबना कोई भी नह� ले सकता, वना� करोड़� �.का फाइन लगेगा । हम चचा� के बाद इतनी बड़ी 

चीज लेकर आ रहे ह�, लेिकन म� इस बात को मानता ह�,ं चूंिक यह िवषय सवेंदनशील है और पूरी 

दिुनया भी भारत के डेटा �ोड�शन लॉ क� �ती�ा कर रही है तो भले ही इसके बनने के समय म� 

बह�त चचा� ह�ई है, हम चाहते ह� िक संसद क� सिमितय� म� भी इसक� चचा� होनी चािहए । यह हमारी 

सरकार का मानस है । हम ने एक फैसला िकया है, हम कल ��ताव लेकर आएगें िक दोन� सदन� 

क� �वाइटं सेले�ट कमेटी इस पर िवचार कर े। हम वह लेकर आएगें ।…(�यवधान) 
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SHRI ADHIR RANJAN CHOWDHURY : The Standing Committee on 

Information Technology is there …(Interruptions) 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): The Standing 

Committee has asked …(Interruptions) 

SHRI RAVI SHANKAR PRASAD:  You are the Chairman of the Standing 

Committee on Information Technology. You cannot speak for your cause. 

…(Interruptions)  Sir, Dr. Shashi Tharoor is the Chairman of the Standing 

Committee on Information Technology.  He should not advocate his own cause 

…(Interruptions) हमारा कहना है िक डाटा �ोटे�शन लॉ बह�त मह�वपूण� लॉ है और दोन� 

हाउसेज क� �वाइंट सेले�ट कमेटी, िजसम� सभी सदन� के लोग उपि�थत रह�गे ।…(�यवधान) 

DR. SHASHI THAROOR :  Sir, how can he bypass my Committee? 

…(Interruptions) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Then, what is the purpose of the 

Standing Committee? …(Interruptions) 

SHRI RAVI SHANKAR PRASAD:  The Standing Committee is well-known.  I 

do not want to question it. The Standing Committee has to do a lot of work.   

This Joint Select Committee will be dedicated only and only for the Data 

Protection Law. …(Interruptions) हम कल इसका ��ताव लेकर आएगं े। हम यह चाहते ह� 

िक अगले बजट सेशन के पहले यह तैयार हो जाए ।…(�यवधान) इसके िलए डेिडकेटेड �प से 

आपके भी लोग रह�गे ।…(�यवधान) दोन� हाउसेज के लोग रह�गे । हमारा ऐसा मत है, हम ने चचा� 

भी क� है । हम एक �वाइटं सेले�ट कमेटी का ��ताव ले कर आएगं ेऔर इस डेटा �ोटे�शन लॉ 
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का िव�ता�रत िववेचन हो, यह हमारी आकां�ा है ।…(�यवधान) Let the parliamentary 

process examine this in the most detailed manner possible.  I think, the Joint 

Select Committee will have good numbers of Members from Opposition of this 

House  and also that House …(Interruptions) 

माननीय अ�य� : �� यह है : 

“िक �यि�क� के वैयि�क डाटा से सबंंिधत उनक� िनजता के सरं�ण, वैयि�क डाटा 

के �वाह और उपयोग को िविनिद�� करने, �यि�य� और वैयि�क डाटा के ��मण म� 

लगी ईकाइय� के बीच िव�ास के सबंंध का सजृन करने, ऐसे �यि�क� के अिधकार� 

िजनके वैयि�क डाटा का ��मण िकया गया है, का सरं�ण करने, डाटा का ��मण 

करने म� सगंठना�मक और तकनीक� उपाय� के िलए ढांचा सिृजत करने, सोशल 

मीिडया म�यवत�, अतंरसीमा अतंरण के िलए सि�नयम अिधकिथत करने, वैयि�क 

डाटा का ��मण करने वाली ईकाइय� क� जवाबदेही, अ�ािधकृत और हािनकारक 

��मण के िलए उपाय करने तथा उ� �योजन� के िलए भारतीय डाटा सरं�ण 

�ािधकरण �थािपत करने और उससे सबंंिधत तथा उसके आनषंुिगक िवषय� का 

उपबंध करने वाले िवधयेक को परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

…(�यवधान) 

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Sir, we want division 

…(Interruptions) 

DR. SHASHI THAROOR : Yes, we want division …(Interruptions) 

माननीय अ�य� : लॉबीज खाली क� जाए ं। 
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…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, अगर आपका वाद-िववाद समा� हो गया है तो कृपया 

आसन �हण कर� । 

…(�यवधान) 

माननीय अ�य� : अब कुछ नह� हो सकता है, अब समय िनकल चकुा है और अब िडवीज़न ही 

होना है । 

…(�यवधान) 

HON. SPEAKER : No. अब समय िनकल चकुा है । आप आपस म� बैठकर िववाद को पहले 

िनबटाया करो । अब समय िनकल चकुा है और अब तो मतदान होगा । 

…(�यवधान) 

HON. SPEAKER : No. अब केवल मतदान होगा ।  

महासिचव । 

…(�यवधान) 

माननीय अ�य� : न इधर क� बात �रकॉड� म� जा रही है, न उधर क� बात �रकॉड� म� जा रही है । 

महासिचव के अलावा िकसी क� बात अिंकत नह� होगी । 

… (�यवधान)  

  

                                                             

 Not recorded. 
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ANNOUNCEMENT RE: AUTOMATIC VOTE RECORDING SYSTEM 

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the 

operation of the Automatic Vote Recording System: - …(Interruptions) 

1. Before a Division starts, every hon. Member should occupy his or 

her own seat and operate the system from that seat only. 

…(Interruptions) 

2. When the hon. Speaker says “Now Division”, I, Secretary-General, 

will activate the voting button whereupon “RED BULBS” above 

display boards on both sides of hon. Speaker’s Chair will glow and 

a GONG sound will be heard simultaneously. …(Interruptions) 

3. For Voting, hon. Members may please press the following two 

buttons simultaneously “ONLY” after the sound of the GONG and I 

repeat only after the sound of the GONG. …(Interruptions) 

Red “VOTE” button in front of every hon. Member on the Head phone 

plate 

and 

any one of the following buttons fixed on the top of desk of seat’ 

Ayes  : Green Colour 

  Noes  : Red Colour 

Abstain : Yellow Colour …(Interruptions) 
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4. It is essential to keep both the buttons pressed till another GONG 

is heard and the Red BULBS above plasma display are “OFF”. 

…(Interruptions) 

5. Hon. Members may please note that their votes will not be 

registered: 

1. If buttons are kept pressed before the first GONG. 

2. Both buttons are not kept simultaneously pressed till 

 second GONG. …(Interruptions) 

         6. Hon. Members can actually “SEE” their vote on display boards 

installed on either side of hon. Speaker’s Chair. …(Interruptions) 

         7. In case vote is not registered, they may call for voting through 

slips. 

 Thank you. …(Interruptions) 

 

SHRI ADHIR RANJAN CHOWDHURY : Sir, in protest, we walk out. 

…(Interruptions) 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, we are walking out 

…(Interruptions) 

 



11.12.2019      95 

 
12.34 hrs  

(At this stage, Shri Adhir Ranjan Chowdhury, Shri T.R. Baalu 
               and some other hon. Members left the House.) 

 

माननीय अ�य� : �ी ि�सं राज, माननीय सद�य, िजनको िडवीज़न नबंर नह� िदया गया है, वह 

मतदान के िलए मतदान ि�लप क� मांग कर सकते ह� । 

…(�यवधान) 

माननीय अ�य� : �� यह है : 

“िक �यि�क� के वैयि�क डाटा से सबंंिधत उनक� िनजता के सरं�ण, वैयि�क 

डाटा के �वाह और उपयोग को िविनिद�� करने, �यि�य� और वैयि�क डाटा के 

��मण म� लगी ईकाइय� के बीच िव�ास के संबंध का सजृन करने, ऐसे �यि�क� के 

अिधकार� िजनके वैयि�क डाटा का ��मण िकया गया है, का सरं�ण करने, डाटा 

का ��मण करने म� सगंठना�मक और तकनीक� उपाय� के िलए ढांचा सिृजत 

करने, सोशल मीिडया म�यवत�, अतंरसीमा अतंरण के िलए सि�नयम अिधकिथत 

करने, वैयि�क डाटा का ��मण करने वाली ईकाइय� क� जवाबदेही, अ�ािधकृत 

और हािनकारक ��मण के िलए उपाय करने तथा उ� �योजन� के िलए भारतीय  
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डाटा सरं�ण �ािधकरण �थािपत करने और उससे सबंंिधत तथा उसके 

आनषुिंगक िवषय� का उपबंध करने वाले िवधयेक को परु:�थािपत करने क� 

अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

�ी रिव शंकर �साद : अ�य� महोदय, म� िवधयेक परु:�थािपत करता ह�ं । …(�यवधान) 

_________ 
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12.35 hrs 

(iii)  Code on Social Security, 2019 

माननीय अ�य� : आईटम नबंर 23 - �ी सतंोष कुमार गंगवार । 

�म और रोजगार मं�ालय के रा�य म�ंी (�ी सतंोष कुमार गगंवार) : अ�य� महोदय, म� 

��ताव करता ह� ंिक कम�चारी क� सामािजक सरु�ा से सबंंिधत िविधय� का सशंोधन और समेकन 

करने के िलए और उसस ेसबंंिधत तथा उसके आनषंुिगक िवषय� के िलए िवधयेक को परुः�थािपत 

करने क� अनमुित दी जाए । 

माननीय अ�य� : ��ताव ��ततु ह�आ: 

“िक कम�चारी क� सामािजक सरु�ा से सबंंिधत िविधय� का सशंोधन और समेकन 

करने के िलए और उससे सबंंिधत तथा उसके आनषुंिगक िवषय� के िलए िवधेयक 

को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 

…(�यवधान) 

माननीय अ�य� : माननीय मं�ी जी, �या आप कोई िवषय रखना चाहते ह�? 

…(�यवधान) 

माननीय अ�य� : �लीज, एक िमनट । 

…(�यवधान) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, under sub-rule 2 of the Rule 

72 of the Rules of Procedure and Conduct of Business in Lok Sabha, I would 
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like to oppose the introduction of the Code on Social Security, 2019 on the 

following grounds. There are three grounds.  

 The first ground by which I oppose the introduction of the Bill is various 

provisions of the Bill curtails the existing benefits of workers which is against 

the mandate of the ILO Convention.  

 Sir, you may kindly see that the International Labour Organisation 

Convention mandates that the existing benefits of the labour class can never 

be curtailed.  That is the principle which has been accepted in the International 

Labour Organisation Convention.   

 If you examine the code, various provisions of that violate or take away 

the rights which are being enjoyed by the working force or working class of this 

country.  So, it is against the mandate of ILO Convention.  That is my first 

objection because India is also a party to the ILO Convention.  

 Number two, it is violating Articles 42 and 43 of the Constitution.  Since 

there is no time, I am not going to read Articles 42 and 43.  Articles 42 and 43 

are the Directive Principles of State Policy that have to be complied with by the 

Government because it is a welfare legislation.  

 Social Security welfare legislation should comply with the principles of 

Articles 42 and 43.  

माननीय अ�य� : माननीय मं�ी जी, आप �लीज बैठकर बात क�िजए ।  

…(�यवधान) 
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िव� म�ंालय म� रा�य मं�ी तथा कारपोरटे काय� म�ंालय म� रा�य म�ंी (�ी अनुराग िसहं 

ठाकुर): महोदय, मेरा यह िनवेदन है िक लाबीज़ �लीयर कर दी जाए । 

माननीय अ�य� : नह�, आप बैठ जाइए ।  

…(�यवधान) 

SHRI N. K. PREMACHANDRAN: Sir, after division, the lobbies have to be 

cleared.   

 Sir, Articles 42 and 43 are the Directive Principles of State Policy.  The 

State is bound to comply with the Directive Principles of State Policy.  

 The Bill is not circulated two days prior to the introduction of the Bill 

which violates 19B of the Directions by the Speaker, Lok Sabha.   

 Hon. Speaker, you have reiterated and an assurance is given to the 

House that every Bill will be circulated two days before its introduction.  

 Sir, this is a Bill which contains 163 clauses and six schedules. Such a 

big Bill has come to my office at 0930 hours. How can I read the entire Bill and 

oppose the introduction of the Bill?   

 So, kindly give a specific direction once again reiterating that all the Bills 

should be circulated two days prior to their introduction.  

 With this, I oppose the introduction of the Bill. It is against the working 

class of this country. Hence, I do oppose the introduction of the Bill.  

माननीय अ�य� : �ी अधीर रजंन चौधरी – उपि�थत नह� ।  
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 �ो. सौगत राय, अब आपको मौका नह� िमलेगा, म�ने आपका नाम दो बार पकुार िलया है । 

…(�यवधान) 

PROF. SOUGATA RAY (DUM DUM): Under Rule 72 of the Rules of 

Procedure and Conduct of Business in Lok Sabha, I beg to oppose the 

introduction of the Code on Social Security, 2019.  This Bill says that it is a 

follow up of the Labour Conference held in 2003.  It is a sixteen years old 

Convention which is being brought here and so many Acts are there like 

Employees Provident Fund Act, Employees State Insurance Act.  They want to 

put everything in the same Bill. This is what the capitalists, industrialists and 

Chambers of Commerce of the country want. No central trade union has ever 

demanded the social security legislation should be brought under one 

umbrella.   This idea of bringing labour code is a punishment to the workers. If 

you see, they have made it more complicated instead of making it simple. 

Separate Acts were there to take recourse when our provident fund dues were 

not given and when the ESI dues were not deposited by the owners.  We 

should take recourse to the legislation. That is why, now they have linked this 

to the Insolvency and Bankruptcy Code. Under the Insolvency and Bankruptcy 

Code, the NCLT is not able to deal with all the problems. Now they are making 

it further complicated. That is why, I say that I am opposed to the introduction 

of the Bill. It should be immediately referred to the Standing Committee on 

Labour headed by Shri Bhartruhari Mahtab. 
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माननीय अ�य�: माननीय मं�ी जी । 

…(�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, हमारा नोिटस है । …(�यवधान) 

माननीय अ�य�: म�ने �यव�था द ेदी थी । अब मौका नह� िमलेगा । 

 माननीय मं�ी जी । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, िसफ�  आधा िमनट दीिजए । 

…(�यवधान) 

माननीय अ�य�: एक सैक� ड भी नह� दूगंा । 

…(�यवधान) 

�ी सतंोष कुमार गगंवार : सर, म� आपके मा�यम से सदन को बताना चाहता हूॅ ंिक �म कानून� 

क� जिटलता को कम करने के िलए, चार म�बर कोट्�स को समािहत करने के िलए आदरणीय �धान 

मं�ी मोदी जी के नेत�ृव म� �म मं�ालय ने सन ्2014 से यह काय�वाही श�ु क� है । …(�यवधान) म� 

�स�नता के साथ कहना चाहता हूॅ ं िक यह चौथा और अिंतम लेबर कोट�  है । …(�यवधान) �म 

कानून� क� जिटलताओ ंको कम करने के िलए हमने यह कदम उठाया है । …(�यवधान) म� आपके 

मा�यम से बताना चाहता हूॅ ंिक हम जो भी कानून लाते ह�, उस पर लगातार गंभीर चचा� करते ह� । 

…(�यवधान) मजदूर सगंठन� के साथ उन जिटलताओ ंको दूर करने के बाद ही लंबे समय के बाद 

यह िबल यहां पर आया है । …(�यवधान) मेरा आ�ह है िक आपक� िजतनी शंकाए ंह�, वे सारी क� 

सारी दूर क� जाएगंी । …(�यवधान) जब आप सदन म� चचा� कर�गे तो आपको िशकायत का मौका 

नह� िमलेगा । …(�यवधान) हम 44 कानून� को चार कोट्�स म� बदलने का काम कर रहे ह� । 

…(�यवधान)  
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महोदय, म� ��ताव करता ह� ं िक कम�चा�रय� क� सामािजक सरु�ा से सबंंिधत िविधय� का 

सशंोधन और समेकन करने के िलए और उससे सबंंिधत तथा उसके आनषुिंगक िवषय� के िलए 

िवधेयक को परु:�थािपत करने क� अनमुित दी जाए । 

माननीय अ�य� : �� यह है: 

“िक कम�चा�रय� क� सामािजक सरु�ा से सबंंिधत िविधय� का सशंोधन और 

समेकन करने के िलए और उससे सबंंिधत तथा उसके आनषंुिगक िवषय� के िलए 

िवधेयक को परु:�थािपत करने क� अनमुित �दान क� जाए । ” 

��ताव �वीकृत ह�आ । 

�ी सतंोष कुमार गगंवार : म� िवधेयक परु:�थािपत करता ह�ं ।  

�ी अधीर रजंन चौधरी : सर, यह परु:�थािपत कर िदया है? …(�यवधान) यह �या हो रहा है? 

…(�यवधान) 

माननीय अ�य�: मै देख लंूगा, आपके िवचार को म�ने सनु िलया है और म� इस पर िवचार क�ंगा । 
…(�यवधान) 

�ी अधीर रजंन चौधरी : �या िवचार करने से सही होगा? …(�यवधान) �पीकर साहब, हम पूरा 

भरोसा रखते ह� । …(�यवधान) �य�िक सारी �ट�िडंग कमेटी …(�यवधान) 

माननीय अ�य�: आइटम नबंर – 24 
 
 �ी थावर चंद गहलोत जी ।   

…(�यवधान) 

___________ 
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12.42 hrs 

(iv) Maintenance and Welfare of Parents and Senior Citizens 

(Amendment) Bill, 2019 

सामािजक �याय और अिधका�रता म�ंी (�ी थावर चदं गहलोत): महोदय, म� ��ताव करता ह� ं

िक माता-िपता और व�र� नाग�रक� का भरण पोषण और क�याण अिधिनयम, 2007 का और 

सशंोधन करने वाल ेिवधयेक को परु:�थािपत करने क� अनमुित दी जाए । 

माननीय अ�य� : �� यह है: 

“िक माता-िपता और व�र� नाग�रक� का भरण पोषण और क�याण अिधिनयम, 

2007 का और सशंोधन करने वाले िवधयेक को परु:�थािपत करने क� अनमुित 

�दान क� जाए । ” 

��ताव �वीकृत ह�आ । 

�ी थावर चदं गहलोत : म� िवधेयक परु:�थािपत करता ह� ं। 

___________ 
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माननीय अ�य�: अब लॉबीज़ खोल दी जाए ं।  

…(�यवधान) 

माननीय अ�य�: अब शू�य काल श�ु होता है ।  

 पहले �ी टी.आर. बालू जी, िफर उसके बाद आप बोल�गे । सबको मौका द�गे । 

 �ी टी.आर. बालू जी बोिलए ।  

…(�यवधान) 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, the Government of India is 

legally mandated to compensate, year-on-year, any State deprived of 14 per 

cent growth rate. Last month, in November, the Finance Ministers of many 

States, namely, Delhi, Punjab, Madhya Pradesh, Rajasthan, Chhattisgarh, 

West Bengal, Kerala and Puducherry, had met the hon. Union Finance 

Minister and demanded their rightful share of GST compensation. That 

compensation has to be distributed every two months to the States. But, of 

course, the money has not yet been distributed to the States. My State, the 

State of Tamil Nadu, has not been represented by its Finance Minister or any 

Minister but at the same time, the Leader of the Opposition in Tamil Nadu, Dr. 

M.K. Stalin is vociferously appealed the Government of India to see that the 

GST compensation is extended forthwith to Tamil Nadu. Tamil Nadu is really at 

a severe cash crunch. Sir, there is a debt trap of Rs.3.9 lakh crore. They do not 

know what is happening there. At the same time, the State Government has to 

look to the Government of India for each and everything, to even open their 

mouth for their own demands.  
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 Sir, the State of Tamil Nadu is reeling under a cash crunch. It is in a debt 

trap. Through you, I humbly request the Finance Minister to kindly release the 

due amount to the State of Tamil Nadu without fail. Thank you. 

माननीय अ�य� : �ी कुलदीप राय शमा�, एडवोकेट ए.एम. आ�रफ, �ी एन. के. �ेमच��न, 

�ीमती किनमोझी क�णािनिध और �ीमती सिु�या सदानंद सलेु को �ी टी.आर. बालू �ारा उठाए 

गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी नामा नागे�र राव (ख�माम): सर, आईजीएसटी ए�ट के अनसुार �टेट को िड��ी�यूशन म� 

जो िडवॉ�यूशन ह�आ, उसक� वजह से क�पनसेट करना चािहए । हमारा तेलंगाना नया �टेट है । 

तेलंगाना �टेट के िलए अभी 4,531 करोड़ �पये आईजीएसटी �रलीज करना है और टै�स 

िडवॉ�यूशन का 224 करोड़ �पये �रलीज करना है । इसके िलए हम लोग� ने िमिन�टर को लैटर 

िलखा है । हमार ेचीफ िमिन�टर ने �ाइम िमिन�टर साहब को भी लैटर िलखा है । हम लोग भी पूरा 

फॉलो-अप कर रहे ह� । मगर अभी तक यह �रलीज नह� ह�आ है । इसके साथ-साथ अडंर री-

ऑग�नाइजेशन ए�ट के अनसुार हम लोग� को बेकवड� डेवलपम�ट के िलए 450 करोड़ �पये �रलीज 

करने ह�, वह भी �रलीज नह� िकया है । उसी के अनसुार फाइन�स कमीशन क� �ांट, लोकल �रल 

डेवलपम�ट के िलए 312 करोड़ �पये �रलीज करने ह�, वह भी �रलीज नह� िकया है । एफसी �ांट 

का यूएलबीज़ के िलए 393 करोड़ �पये �रलीज करने ह�, वह भी �रलीज नह� िकया है । नीित 

आयोग ने हमार ेिमशन भागीरथ के िलए 19,205 करोड़ �पये �रकमंड िकए ह�, वह भी �रलीज नह� 

िकया है । नीित आयोग न ेिमशन काकतीय के िलए 5,000 करोड़ �पये �रकमंड िकए ह�, वह भी 

�रलीज नह� िकया है । कुल िमलाकर 29,891 करोड़ �पये हमार े तेलंगाना रा�य को देने ह�, वह 

अभी तक नह� िदए ह� । म� आपके मा�यम से आईजीएसटी को तरुतं �रलीज करने के िलए बोल रहा 

ह� ँ । अभी हाउस म� हर एक िमिन�टर ने सब �टेट गवन�म�ट्स और स��ल गवन�म�ट िमलकर काम 

करने के िलए वायदा िकया है, मगर �टेट गवन�म�ट को जो �यायपूण� पैसा िमलना चािहए था, वह 

पैसा �रलीज नह� करने क� वजह से पूरी �टेट सफर हो रही है । अगर �टेट और स��ल गवन�म�ट 



11.12.2019      106 

 
दोन� िमल कर डेवपलम�ट कर� तभी कं�ी का डेवलपम�ट होगा । यह पैसा �रलीज नह� होने क� वजह 

से �टेट डेवलप नह� हो पा रही है । 

सर, आपके मा�यम से फाइन�स िमिन�टर को इधर �र�लाई देना चािहए । यह एक �टेट का 

मामला नह� है । सभी �टेट्स का जो इ�यू है, इसके िलए फाइन�स िमिन�टर को �र�लाई देना 

चािहए । पूरी कं�ी का डेवलपम�ट ठप हो गया है । इसका वन ऑफ द रीज़न है िक �टेट के शेयर को 

�रलीज नह� करना है । �टेट गवन�म�ट जमा करके स��ल गवन�म�ट को देती है, हमार े शेयर को 

�रलीज नह� करने क� वजह से यह सब �ॉ�लम हो रही है । हमार ेतेलंगाना �टेट के आईजीएसटी 

के 4,531 करोड़ �पये तरुतं �रलीज कर� । हमारा नया �टेट है, 6 साल परुाना �टेट है । उन लोग� 

को नए �टेट को सपोट�  करना चािहए, वह सपोट�  िब�कुल नह� िमल रहा है । टोटल ड्यूज 29,891 

करोड़ �पये को तरुतं �रलीज करने के िलए म� आपके मा�यम से गवन�म�ट स ेिडमांड कर रहा ह�ं । 

माननीय अ�य� : �ी कुलदीप राय शमा�, �ी एन. के. �ेमच��न और �ी डी.एन.वी. स�िथलकुमार 

एस. को �ी नामा नागे�र राव �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� 

जाती है । 

�ी िवनायक भाउराव राऊत (र�नािगरी-िसधुंदुग�): अ�य� महोदय, ध�यवाद । म� आपके 

मा�यम से के�� सरकार के िव� मं�ी जी का �यान महारा�� के म�ुय मं�ी �ी उ�व ठाकर ेजी ने 

जो एक खत िलखा है, उस खत क� तरफ आकिष�त करना चाहता ह� ँ। 

अ�य� महोदय, दभुा��य से मझुे कहना पड़ रहा है िक जीएसटी के मा�यम से जो किमटम�ट 

�टेट गवन�म�ट के साथ ह�ए थे, उस किमटम�ट के मा�यम से जीएसटी रवेे�यू अगर कम होता है तो 

उसके िलए के�� सरकार से आिथ�क सहायता िमलनी चािहए । आज महारा�� सरकार को कम से 

कम 15,558 करोड़ �पये इस वष� का िमलना चािहए, तािक जीएसटी का जो ए�ीम�ट है, उस 

िहसाब से महारा�� गवन�म�ट को �याय िमलना चािहए । दभुा��य से महारा�� के चीफ िमिन�टर �ी 

उ�व ठाकर ेजी के प� िलखने के बाद भी महारा�� क� तरफ क� � सरकार का �यान नह� जा रहा 

है । वैसे म� एलीगेशन नह� लगाऊँगा, लेिकन म� िवनती क�ँगा िक महारा�� म� आज िशव सेना, 
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का�ेंस, रा��वादी का�ेंस पाट� के अलायंस क� रा�य सरकार काम कर रही है । क� � सरकार का 

महारा�� के �ित जो कत��य है, उसे वह कत��य िनभाने का काम करना चािहए । अगर महारा�� 

जैसे बड़े रा�य को लगभग 16 हजार करोड़ �पये यानी 15, 500 करोड़ �पया एक वष� का नह� 

िमलता है, तो उसका डेवलपम�ट के ऊपर बरुा असर हो रहा है । महोदय, मेरी आपके मा�यम से 

के��ीय िव� मं�ी जी से िवनती है ।…(�यवधान) 

�ी अधीर रजंन चौधरी : हम आपक� बात का समथ�न करते ह� ।  

�ी िवनायक भाउराव राऊत : ध�यवाद । महोदय, आपके मा�यम से मेरी क� � सरकार से िवनती 

है िक चाहे महारा�� म� आपक� पाट� क� सरकार न हो, लेिकन लोग� के �ारा चनुी ह�ई सरकार वहा ँ

काम कर रही है । इसिलए जो भी �याय हो, वह �याय रा�य सरकार को िमलना चािहए ।    

ध�यवाद ।…(�यवधान) 

माननीय अ�य� : �ीमती सिु�या सदानंद सलेु, �ीमती किनमोझी क�णािनिध, �ी स�िगरी 

उलाका, �ी कुलदीप राय शमा� और �ी एन. के. �ेमच��न को �ी िवनायक भाउराव राऊत �ारा 

उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

डॉ. िनिशकांत दुब े (गोड्डा): महोदय, म� आपके मा�यम से कहना चाहता ह� ँ िक कल कुछ 

�यूजपेपर और टीवी चैन�स पर US Commission on International Religious Freedom 

ने अिमत शाह जी, जो हमार े गहृ मं�ी ह�, उनके िखलाफ स��शन लगाने क� बात क�                        

है ।…(�यवधान) सर, यह देश सिंवधान से चलता है और जो अिधकार और कत��य है, उसम� 

सिंवधान का जो 51(A) है, वह यह कहता है िक कोई भी नाग�रक ;  

“(c) to uphold and protect the sovereignty, unity and integrity of India; 
(d) to defend the country and render national service when called 
upon to do so;” 
इस देश के गहृ म�ंी ने इस देश क� सरु�ा, र�ा, यूिनटी, इंटीि�टी के िलए, लोग� को नाग�रक 

बनाने के िलए जो काम िकया और जो हमारी पािल�याम�ट का अिधकार है, जो हमारी स�ंभतुा पर 



11.12.2019      108 

 
उस यूएस के कमीशन ने अटैक िकया है ।…(�यवधान) यह केवल पाट�ज़न एगंल का सवाल नह�   

है ।…(�यवधान) आज हम सरकार म� ह�, कल आप सरकार म� ह�गे ।…(�यवधान) कल आप कोई 

कानून बनाएगें और इस तरह से कोई दूसरा देश यिद आपके �यि� को, आपके गहृ मं�ी को, आपके 

�धान मं�ी को इस तरह क� बात� कहेगा, तो यह हम लोग� के िलए शम�नाक बात है ।…(�यवधान) 

इसिलए मेरा सभी से आ�ह है िक यह देश के िलए शम�नाक बात है, सारी पॉिलिटकल पाट�ज को 

यह रजेो�यूशन लेना चािहए िक इस तरह क� घटना नह� होनी चािहए और यूएस को एक कड़ा 

मैसेज दनेा चािहए िक आप हमार ेअिधकार �े� म� ह�त�ेप मत क�रए ।…(�यवधान) हमने जो काम 

िकया है, वह अपने देश के िलए िकया है । ध�यवाद ।  

माननीय अ�य� : �ी गणेश िसहं, �ी उदय �ताप िसंह, �ी �वेश सािहब िसहं वमा�, �ी िवनोद 

कुमार सोनकर, डॉ. सजंय जायसवाल, �ी एस.सी. उदािस और �ी तेज�वी सूया� को डॉ. 

िनिशकांत दबेु �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I support the GST 

issue. Today I want to draw your attention to a very serious issue. The 

Commissions for the Scheduled Castes and Scheduled Tribes have been set 

up in 12 States of the country. These States are Rajasthan, Punjab, Kerala, 

Madhya Pradesh, Andhra Pradesh, Uttar Pradesh, Uttarakhand, Karnataka, 

Chhattisgarh, Bihar, Maharashtra and Goa. But when the West Bengal 

Government is trying to set up such type of a commission for the Scheduled 

Castes and the Scheduled Tribes, it is the most unfortunate thing that the 

Assembly could not function in its Winter Session and had to be adjourned sine 
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die.  What is the reason? The …  is not sending the Bill to the Assembly for 

which the Government is not being able to implement the Act and the law. 

Sir, we strongly protest this heinous attitude of the present… *  We will 

request the hon. Home Minister to intervene and see that the… * should not 

disturb the functioning of a State Government. It is an elected State 

Government. The policy of federal structure is going to be challenged. The 

Assembly had to close down yesterday only after four days it was in Session.  

So, it is becoming very serious and very unconstitutional. So, I hope that the 

Government of India should intervene and see that this Bill is send back.  

…(Interruptions)  

माननीय अ�य� : �ीमती सिु�या सदानंद सलेु, �ीमती किनमोझी क�णािनिध, �ी स�िगरी 

उलाका और �ी कुलदीप राय शमा� को �ी सदुीप ब�दोपा�याय �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

…(�यवधान) 

माननीय अ�य� : नो, इस िवषय को उठा नह� सकते ।  

…(�यवधान) 

माननीय अ�य� : रा�यपाल क� चचा� नह� कर सकते ह� । आपने िकताब म� िलखा है । आपने 

कानून बनाया है । 

…(�यवधान) 

�ी गौरव गोगोई (किलयाबोर): अ�य� महोदय, मेरा असम, महाप�ुष �ीम�त शंकरदेव, अजान 

पीर का असम है । मेरा असम, लािसत बोड़फुकन, हजा�रका का असम है । मेरा उ�र पूव� 

शांिति�य छोटा �देश है, जहा ं पर लोग� को रोजगार चािहए, वहा ं िनवेश चािहए । जी.एस.टी. 
                                                             

 Not recorded. 
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�रट�स� हमार ेयहां भी नह� आ रहे ह� । लेिकन, िपछले िदन� िजस �कार से पूर ेउ�र पूव� म� िवरोध 

ह�ए ह�, लोग कहत ेह� िक ऐसा िवरोध िपछले बीस-प�चीस साल� म� नह� देखा है । 

माननीय अ�य�: यह तो पास हो चकुा है । 

�ी गौरव गोगोई : सर, आज असम म� लोग हाथ� म� तलवार लेकर, शंख लेकर िवरोध कर रहे ह� । 

ि�परुा म� दो िदन� से एस.एम.एस. और इंटरनेट बंद ह� । अ�णाचल �देश, नागाल�ड म� लोग बोल रहे 

ह� िक आई.एल.पी. और िस��थ िशड्यूल म� होने के बावजूद भी आज उनक� भाषा और स�ंकृित 

खतर ेम� है ।  

 सर, पूर े देश को यह सदंेश जाता है िक हमारा नॉथ�-ई�ट वन-नॉथ�-ई�ट है । हम� 

आई.एल.पी. म� बांटने क� कोिशश करने के बाद भी अपनी भाषा और स�ंकृित म� we are one 

North-East and we are one India. Therefore, I appeal to this Government to 

withdraw the Citizenship (Amendment) Bill. It is anti-India, anti-Constitution and 

anti-North-East. 

माननीय अ�य�: अब तो लोक सभा म� यह बह�मत से पास हो गया न । 

�ी कुलदीप राय शमा� एव ं�ी स�िगरी उलाका को �ी गौरव गोगोई के �ारा उठाए गए िवषय 

के साथ सबं� करने क� अनमुित �दान क� जाती है । 

…(�यवधान) 

SHRIMATI KIRRON KHER (CHANDIGARH): Hon. Speaker, Sir, I stand here 

to raise a matter of crucial importance to the war veterans of our country. After 

the 1962 war with China, a need was felt to increase the strength of the Indian 

Army. At that time, several thousand emergency and Short Service 

Commissioned officers were commissioned in the Army. These brave soldiers 

of our country led India to victory in two memorable wars, that of 1965 and 
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1971. However, about 2,000 of these soldiers were not absorbed in the Indian 

Army, many of whom are constituents of my constituency, Chandigarh. 

 Now, when the Narendra Modi-led NDA Government launched the One 

Rank One Pension scheme in 2016 for the war veterans of India, the scheme 

excluded these war veterans, who are retired senior citizens now. The 

veterans have held several meetings with General Bipin Rawat ji, with the then 

hon. Defence Minister, Shrimati Nirmala Sitharaman ji, and with our current 

Defence Minister, Shri Rajnath Singh ji. However, the issue is still pending with 

the Ministry of Defence and the veterans are still waiting for it to be resolved. 

 It is my humble request to the hon. Defence Minister that a grant of pro-

rata pension of Rs. 30,000 be provided to emergency and short service 

commissioned officers who put their lives on the line to protect our country, 

who fought the wars of 1965 and 1971 and who led India to the two of her 

greatest victories.  

 Vijay Diwas is commemorated on 16th December every year to celebrate 

India’s 1971 victory. If this pension could be started, it will be an expression of 

our nation’s gratitude to them. My gratitude to you for allowing me to speak. 

Thank you. 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल, �ी कुलदीप राय शमा� एव ं�ी �वेश सािहब िसंह वमा� 

को �ीमती िकरण खेर के �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती 

है । 

SHRI ADHIR RANJAN CHOWDHURY : Sir, India has more than 15,000 km. 

of land area, and more than 7,000 km. of coastal line. From Kashmir Valley to 
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Rajasthan desert, from insurgent-infested North-Eastern region to naxal-

infested areas, everywhere para-military forces are visible. But now-a-days the 

ex-para-military personnel are suffering from a sense of deprivation as they are 

not getting their legitimate due.  

 Their demand is very simple. According to the Central Civil Service 

Rules, the working hours is defined as eight hours. But the personnel of the 

para-military forces are working for more than 16 to 20 hours. However, they 

are being treated as officials under Civil Service Rules. They are demanding 

now that some sort of rule should be framed, like the para-military service rules 

instead of administering them under Central Civil Service Rules, at least with 

regard to their retirement age. Now, they are demanding that, like the defence 

personnel they should also be given the benefit of One Rank One Pension 

scheme. 

13.00 hrs 

 Old Pension System instead of New Pension Scheme should be given to 

those ex-paramilitary forces because they are also sacrificing their lives for the 

sake of our country, for the welfare of our country in order to make our country 

secured. So, they should not be deprived of having their legitimate dues. Sir, 

they are demanding for implementation of ex-serviceman status to paramilitary 

CAPF vide MHA(R&W) Dte UO No. 27011/100/2012-R&W.   

 Sir, in the year 2016, the Central Government was reported to have 

assured the ex-paramilitary forces that the facilities and amenities that are 

given to the defence personnel will be provided to them. So, they were under 
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the impression that the Central Government will do something for those people 

in order to face the severe financial stress and strain in the retirement age.  

So, those ex-paramilitary forces should be conferred martyr status along 

with Rs.1 crore ex-gratia grant, employment and rehabilitation to martyred 

family. These are the issues for which I would like to draw the attention of this 

Government. 50 per cent GST rebate on Central Police canteen should be 

provided to them.  

माननीय अ�य�: �ी स�िगरी उलाका, �ीमती सिु�या सदानंद सलेु, �ीमती किनमोझी 

क�णािनिध और �ी कुलदीप राय शमा� को �ी अधीर रजंन चौधरी �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

माननीय सद�यगण, शेष शू�य काल भोजन अवकाश के प�ात िलया जाएगा ।  

सभा क� काय�वाही दो बजे तक के िलए �थिगत क� जाती है । 

13.02 hrs 

The Lok Sabha then adjourned for  
lunch till Fourteen of the Clock. 
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14.03 hrs 

The Lok Sabha reassembled after lunch at  
Three Minutes past Fourteen of the Clock.  

 
(Hon. Speaker in the Chair) 

MATTER UNDER RULE 377 

माननीय अ�य� : माननीय सद�यगण, िनयम 377 के अधीन मामल� को सभा पटल पर रखा 

जाए । िजन सद�य� को िनयम 377 के अधीन मामल� को आज उठाने क� अनुमित दी गई है और 

जो उ�ह� सभा पटल पर रखने के इ�छुक ह�, वे 20 िमनट के अंदर मामले का पाठ �यि�गत �प से 

सभा पटल पर भेज द� ।  

केवल उ�ह� मामल� को सभा पटल पर रखा जाएगा, िजनके िलए मामले का पाठ िनधा��रत 

समय के भीतर सभा पटल पर �ा� होगा और शेष को �यपगत माना जाएगा ।  

  

                                                             

 Treated as laid on theTable.  
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(i)  Need  to undertake demarcation of submergence area in Delhi 

�ी रमेश िबधूड़ी (दि�ण िद�ली):  जैसा िक हम सभी जानते ह� िक माननीय �धान म�ंी �ी 

नर�े� मोदी जी के नेत�ृव म� 40 वष� से लि�बत अनिधकृत कालोिनय� को पास करने क� सम�या 

का इस सदन म� िवधेयक लाकर �थायी समाधान िकया गया है । ल�बे समय के प�ात आज यह 

कालोिनया ँपास हो गई ह�, इसके िलए म� अपने ससंदीय �े� वािसय� क� तरफ से आभार �य� 

करता ह� ँ । मेर ेसंसदीय �े� म� पड़ने वाले बदरपरु �े� म� ि�थत कालोिनया ँपास हो गई ह�, इसके 

िलए म� अपने संसदीय �े� वािसय� क� तरफ से आभार �य� करता ह� ँ। मेरे ससंदीय �े� म� पड़ने 

वाले बदरपरु �े� म� ि�थत कॉलोिनया ँभी पास हो गई ह�, परतं ु वहां एक और सम�या से लोग 

परेशान ह� िजसके बार ेम�, म� सरकार का �यान आकिष�त करना चाहता ह� ँ। िद�ली म� मा�टर �लान 

2021 के अतंग�त िद�ली म� जो भूिम को अलग-अलग जोन म� बांटा गया है, उनम� से 1 जोन 0 जोन 

कहलाता है । यह जोन यमनुा के फलड-�लेन ए�रया िजसे डूब �े� कहते ह� के िवषय म� है । डब �े� 

क� बाउंडी क� िनशानदहेी या िडमाक� शन आज तक नह� क� गई है, यह काय� राज�व िवभाग या 

िसंचाई िवभाग जो दोन� िद�ली सरकार के अधीन का है । इन दोन� िवभाग� क� यह िज�मेदारी है 

िक यह गत कुछ िनधा��रत वष� म� ह�ई वषा� के आधार पर डूब �े� क� सीमाए ंिनधा��रत कर�, �य�िक 

आज तक यह दोन� िवभाग� क� डूब �े� क� सीमाए ंअिंकत नह� क� गई ह� इसिलए उसके आस-

पास ि�थत कालोिनया ँ जैसे मीठापरु, जैतपरु, ह�रनगर इ�यािद के िनवािसय� को अनेक� 

किठनाईय� का सामना करना पड़ रहा है । वह भूिम पहले कृिष भूिम थी िजसे िभ�न-िभ�न 

प�रि�थितय� म� िकसान� ने िव�य कर दी थी और उन पर आज कॉलोिनया ँबन गई ह�, िजसम� 

लाख� लोग िनवास करते ह�, �य�िक डूब �े� क� िनशानदेही या िडमाक� शन आज तक िद�ली 

सरकार एव ंउनके अधीन िवभाग� �ारा नह� िकया गया है । इसिलए वहा ँरह रहे िनवासी को अनेक 

सम�याओ ंका सामना करना पड़ रहा है । इस िवषय म� माननीय रा��ीय ह�रत अिधकरण ने भी 

िनद�िशत िकया है िक डूब �े� का िडमाक� शन िकया जाए, उपरो� कालोिनया डूब �े� के बाहर ह� । 

राज�व िवभाग के एस0डी0एम0 इसके नोडल अिधकारी होते ह� । ब�च� के वय�क होने पर या प�ु 
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के िववाह प�ात यहा ँरह रहे िनवासी कुछ अित�र� कमर ेबनाते ह� या िफर चाहे वह घर को रनेोवेट 

करते ह� तो उ�ह� अनेक सम�याओ ं का सामना करना पड़ता है िजससे ��ाचार को भी बढ़ावा 

िमलता है । 

मेरा यह िनवदेन है िक िद�ली जो िक रा��ीय राजधानी है तो इसिलए माननीय लेिफटन�ट 

गवन�र साहब से बात कर िद�ली सरकार को िनद�िशत िकया जाए िक वह ज�दी से ज�द िद�ली 

िवकास �ािधकरण के सम�वय से डूब �े� का िडमाक� शन का काय� पूण� कर� । 
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(ii)  Regarding  setting up of a steel factory in Dhaurahra Parliamentary 

Constituency, Uttar Pradesh 

�ीमती रखेा अ�ण वमा� (धौरहरा):  म� यह िवषय रखना चाहती ह� ँिक मेर ेलोकसभा धौरहरा क� 

िवधानसभा क�ता के �लॉक बेहजम, जनपद लखीमपरु म� इ�पात मं�ालय �ारा इ�पात फै��ी क� 

�थापना िकए जाने के संबंध म� लगभग 11 वष� पूव� सैकड़� एकड़ िकसान� ने अपनी भूिम �े� के 

िवकास के िलए नये उ�ोग� क� �थापना के िलए �े� म� बेरोजगारी दूर करने के िलए इ�पात 

मं�ालय को दी थी । परतं ुइ�पात मं�ालय �ारा कह� न कह� िकसान� क� अनदेखी क� गयी है तथा 

भूिम अिधकरण के 11 वष� बाद भी इ�पात फै��ी क� �थापना करने हेत ुिकसी �कार का कोई भी 

काय� नह� िकया गया है िजसके कारण �े�ीय जनता को  बेरोजगारी क� दोहरी मार झेलनी पड़ रही 

है । 

�लाक बेहजम जनपद लखीमपरु खीरी म� 11 वष� पूव� इ�पात फै��ी �थािपत करने के 

िलए क� गयी भूिम अिध�हण पर फै��ी �थािपत करने के िलए इ�पात मं�ालय �ारा �या 

काय�योजना बनायी गयी है, यिद कोई काय�योजना बनायी गयी है तो िकतने समय म� अिध�िहत 

भूिम पर इ�पात फै��ी काय� श�ु होगा ? 
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(iii)  Need  to set up a Kendriya Vidyalaya in Karauli-Dholpur 

Parliamentary Constituency, Rajasthan 

डॉ. मनोज राजो�रया (करौली-धौलपुर):  म� सरकार का �यान मेर ेसंसदीय �े� करौली- धौलपरु 

के िह�डौन िसटी उपख�ड मु�यालय पर के��ीय िव�ालय �थािपत करने के स�ब�ध म� आकिष�त  

कराना चाहता ह� ं। 

मेर ेसंसदीय �े� के करौली िजले म� िह�डौन िसटी सबसे बड़ा क�बा तथा रलेव े�टेशन है । 

यहां �कूल िश�ा के उिचत साधन उपल�ध न होने से �थानीय िव�ािथ�य� को सम�या का सामना 

करना पड़ता है । यहां पर पया�� स�ंया म� रलेवे कम�चारी, ब�क कम� तथा अ�य के��ीय कम�चारी 

िनवास करते ह� तथा इसके साथ रा�य सरकार के कािम�क भी काफ� स�ंया म� िनवास करते ह� । 

यह करौली िजले का औ�ोिगक �प स े भी मह�वपूण� क�बा है पर�त ु िह�डौन िसटी उपख�ड 

म�ुयालय पर �कूल िश�ा के उिचत साधन उपल�ध न होने से यहां के ब�च� को काफ� सम�याओ ं

का सामना करना पड़ता है । 

अतः म� सरकार से अनरुोध करना चाह�ंगा िक मेर ेससंदीय �े� करौली धौलपरु के करौली 

िजला के िह�डौन िसटी उपख�ड मु�यालय पर के��ीय िव�ालय �थािपत करने के आदेश �ा� 

करने क� कृपा कर� िजससे इस �े� के ब�च� को बेहतर �कूली िश�ा के अिधक अवसर �ा� हो 

सक�  । 
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(iv)  Need  to set up a bench of Jabalpur High Court in Bhopal 

सा�वी ��ा िसहं ठाकुर (भोपाल): मेरा ससंदीय �े� भोपाल म�य �देश क� राजधानी है जो म�य 

म� ि�थत होने के कारण म�य �देश के कई िजल� से सीध ेस�पक�  मे है तथा आवागमन क� सिुवधा 

से भी यहा ंपर ��येक शहर, तहसील व �ाम से आना-जाना अ�यंत सिुवधाजनक रहता है, िक�त ु

भोपाल और आस-पास के िजल� म� िनवास करने वाले �यि�य� को िविधक काय�वाही के िलए 

जबलपरु उ�च �यायालय जाना पड़ता है िजससे �याय �ा� करने म� अिधक समय व धन का 

अप�यय होता है तथा पीिड़त प� को भी लगातार परशेानी होती है । 

भोपाल म� माननीय उ�च �यायालय ख�डपीठ क� अ�यंत आव�यकता है । यह मांग िनरतंर 

ल�बे समय से अिधव�ाओ ंएव ंआमजन �ारा क� जा रही है । 

म� अपने �े� भोपाल म� माननीय उ�च �यायालय ख�डपीठ क� �थापना यथाशी� िकये 

जाने का अनरुोध कर रही ह� ँतािक इसका लाभ अिधक से अिधक लोग� को �ा� हो सके । 
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(v)  Need  to provide fertilizer to farmers in Madhya Pradesh 

�ी गज�� उमराव िसहं पटेल (खरगौन): म�य �देश सरकार िकसान� के साथ अ�याचार कर रही 

है । म�य �देश सरकार िकसान िवरोधी सरकार है । म�य �देश म� गरीब िकसान परशेान व बेहाल 

है । म�य �देश म� िकसान� को खाद (यू�रया खाद) का सकंट का सामना करना पड़ रहा है िजससे 

िकसान अपने खेत म� समय पर खाद व बीज नह� डाल पा रहे ह� िजससे िकसान� म� आ�ोश है। 

िकसान� को खाद �दान कर� । यही मेरा िनवेदन है । 
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(vi) Need  to include persons suffering from colour blindness 

 under PH category 

�ीमती दश�ना िव�म जरदोश (सूरत): मेर े संसदीय �े� म� एक यवुक क� तकलीफ� को म� 

आवाज देने क� कोिशश कर रही ह� ँ। िनरव मकवाणा उनका नाम ह ै। म�यमवग�य प�रवार से आने 

वाला ब�चा 10व� क�ा म� 83.38 �ितशत लाता है और 12व� क�ा म� 83.83 �ितशत लाता है । 

�े� यूिनविस�टी से इले��ोिनक इंजीिनय�रगं पास करता है । और जब वो इंजीिनयर हो के सरकारी 

नौकरी हेत ुआवेदन करता है तब उसे पता चलता है िक वो कलर �लाइ�डनेस नामक बीमारी से 

�िसत है । आप क�पना कर सकते ह� िक जीवन के 25 साल �े� प�रणाम देते ह�ए पढ़ाई करने के 

बाद जब नौकरी क� आव�यकता होती है तो इस तरह क� सम�या का सामना करना पड़ता ह ै। न 

वो नोम�ल यवुक म� शािमल है और न ही िद�यांग यवुक म� िगना जाता है । उसके िलए भिव�य 

अधंकारमय बन जाता है और सब दरवाजे बंद हो जाते ह� । जब वो सरकार म� प� िलखता है उसका 

जवाब िमलता है िक पीड�लयू ए�ट 1995 और आरपीड��यू डी ए�ट 2016 के अ�तग�त उसे 

िद�यांग क� �ेणी म� नह� िगना जाता । यह एक िक�सा है लेिकन पूर े देश भर म� ऐसे हजार� 

आशावान युवक यवुितयां ह�गी िजनको जीवन के यवुाव�था म� ही अपना पूण� भिव�य अधंकारमय 

िदखता है । यह िद�कत इस िलए आती है िक आंख� म� कुछ िपगमे�ट बचपन से काय�रत न होने क� 

वजह से कुछ कलस� आखें पहचान नह� पाती या देख नह� पाती । जब िक कम िदखना िद�यांगता 

का भाग है । इस �कार के ब�च� म� यह बीमारी उसी �कार िवकिसत होती है । िपगमे�ट काम न कर 

रहे हो एवं ऐसे िपगमे�ट� क� सं�या बढने से अधं�व आता है और वह िद�यांगता क� �ेणी म� आता 

है तो इन केस� म� भी हम� इस �कार क� तकलीफ को िद�यांगता क� प�रभाषा म� िगनना चािहए 

तािक इस �कार क� बीमा�रय� से �िसत ब�च� के प�रवार को बचाया जा सके । 

मेरी मांग है िक पूर ेदेश म� इस �कार से �िसत यवुक यवुितय� क� पहचान करते ह�ए उनके 

िलए जीवनयापन क� �यव�था करते ह�ए कानून म� सशंोधन करके उ�ह� नेचरुल जि�टस िदलाया 

जाए । 
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(vii)  Need to set up a medical college in Tikamgarh Parliamentary 

Constituency, Madhya Pradesh 

डॉ. वीर�े� कुमार (टीकमगढ़):  लोकसभा �े� टीकमगढ़ बुदंेलखडं का अिभ�न अगं है जहा ँ

अनसूुिचत जाित, अनुसूिचत जनजाित, अ�य िपछड़ा वग� व आिथ�क �ि� से कमजोर व सामा�य 

वग� के लोग रहते ह� । बुंदलेख�ड वत�मान म� आिथ�क �ि� से काफ� िपछड़ा होने के कारण यहा ँ

�वा��य सेवाओ ंका अ�यंत अभाव है । अ�छी �वा��य सेवाओ ं के अभाव म� जनता को अ�य 

�थान जैसे भोपाल, इंदौर, िद�ली म� अपना इलाज कराने जाना पड़ता है । िजससे आिथ�क �ि� से 

िपछड़े लोग� को और अिधक भार उठाना पड़ता है । यिद टीकमगढ़ म� मेिडकल कॉलेज खोला 

जाता है तो यहा ँक� �वा��य सेवाओ ंम� सधुार आएगा व आधिुनक �वा��य सेवाओ ंस ेय�ु सेवाए ँ

भी �ा� हो सकेगी और यहा ँके यवुाओ ंम� िश�ा को लेकर और अिधक उ�साह बढ़ेगा । 
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(viii) Regarding  Upper Pravara (Nilwande-II) Project of Maharashtra 

DR. SUJAY VIKHE PATIL (AHMEDNAGAR): The Upper Pravara (Nilwande-

II) Project of Maharashtra with an estimated cost of Rs.2232.62 crore will 

irrigate an area of 2,12,758 acres and provide drinking water to the tune of 

13.15 MCM. It was approved by the Advisory Committee of the Ministry of 

Water Resources, River Development and Ganga Rejuvenation in June 2018.  

This project will benefit six talukas in Ahmednagar district and one taluka in 

Nashik district. In order to expedite the completion of this project, there is a 

need to increase the funds allocated to it by including it in a Central 

Government Scheme. I request the Government to include the Upper Pravara 

Project under any Central Government’s Financial Assistance Scheme like 

Pradhan Mantri Krishee Sinchayee Yojana or Baliraja Jal Sanjivani Yojana so 

that project can be completed at the earliest which will be helpful in resolving 

irrigation and drinking water problem in my constituency of Ahmednagar. 
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(ix) Regarding water from Western Gandak Canal to Bihar 

SHRI RAJIV PRATAP RUDY (SARAN): The Western Gandak Canal was built 

after the agreement on water sharing of the Gandaki river with Government of 

Nepal. This canal is known in Bihar as the Saran Canal. It is drawn from a 

barrage built on the river at Valmiki Nagar under the Gandak Project and is the 

prime irrigation source for the region covering districts of Saran, Gopalganj, 

Siwan and West Champaran along with parts of east UP. The canal has 

15,800 cusecs of water, out of which 7300 cusecs goes to Uttar Pradesh and 

8,500 cusecs is proposed for Bihar.  

For the agricultural and other economic activities in my district, there is a 

shortfall of 517/44 MCM of water. I have recently been informed that only 

2500-3000 cusecs of the water of the Western Gandak Canal comes to Bihar 

and the rest is taken up by UP. We are facing a water crisis and it is imperative 

that measures need to be taken in this regard. 
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(x)  Need  to allocate 5% seats in trains for general public under HO/EQ 

on the recommendation of Members of Parliament 

�ी जनाद�न िसहं िस�ीवाल (महाराजगजं): वत�मान म� रलेवे म� के��ीय सरकार के मिं�य�, 

सव��च और िविभ�न रा�य� के उ�च �यायालय� के माननीय �यायाधीश�, माननीय सांसद�, 

माननीय िवधायक� और अ�य वी.आई.पी. लोग� के िलए अित आव�यक रले या�ा करने के िलए 

�ाथिमकता के आधार पर जो सीट आवंिटत करने क� �यव�था ह� उसम� आम जनता के िहत म� 

सधुार करने क� आव�यकता है । अभी उ� लोग� के िलए अिखल भारतीय �तर पर रलेवे म� कुल 

सीट� के लगभग पाचँ �ितशत सीट इन लोग� के िलए िनधा� �रत है तािक ये लोग अपने-अपने 

िवभाग/�े� से सबंंिधत अिनवाय� काय�/बैठक� के िलए आपातकाल म� अित आव�यक रले या�ा कर 

सक�  । यह ज�री और आव�यक है । लेिकन लोकतं� म� आम जनता स�ंभ ुहै । उसके �ारा चनेु गए 

�ितिनिधय� के मा�यम से देश क� �यव�था और शासन का सचंालन िकया जाता है । 

इसिलए भारत सरकार के रले म�ंालय से मेरी यह मांग है िक देश के वत�मान यातायात क� 

प�रि�थित के म�ेनजर रलेवे म� आम जनता के िलए भी अिनवाय�  �प से एच.ओ./ई.�यू, कोटा के 

तहत अलग से अिखल भारतीय �तर पर पाचँ �ितशत कोटा का िनधा�रण िकया जाना चािहए । यह 

कोटा देश के ��येक माननीय सांसद� के अनरुोध पर उनके ससंदीय �े� के रलेवे �टेशन�/ज�ंशन� 

से होकर गजुरने वाली ��येक �ेन म� होनी चािहए । इससे उनके �े� क� आम जनता को अपने 

अिनवाय� अित आव�यक या�ा (जैसे बीमा�रय� का इलाज कराने के िलए, घर, प�रवार, �र�तेदार 

या अ�य लोग� के वैवािहक काय��म� म� शािमल होने के िलए, �ा� काय��म� तथा अ�य धािम�क 

काय��म� िजसम� �यि� को शािमल होना अिनवाय� है, उसम� जाने के िलए, िविभ�न ऑिफिसयल 

काय� एवं परी�ा, सवंी�ा, अतंव��ा, सा�ा�कार आिद म� शािमल होने के िलए जाना ज�री होता 

है) करने म� सिुवधा िमलेगी । 

अतः मेरा भारत सरकार के रले मं�ालय से आ�ह है िक देश के वैसे आम जनता जो रलेवे 

के �ती�ारत या�ी ह� उनके िलए भी माननीय सांसद� के अनरुोध पर रलेवे म� एच.ओ./ई. �यू. 
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कोटा के तहत अिखल भारतीय �तर पर रलेवे के कुल सीट�/बथ� म� से पाचँ �ितशत का 

सीट�/बथ� का आवटंन अिनवाय� �प से सिुनि�त करवाने के िलए �यव�था िकया जाय े। 
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(xi) Regarding  mode of payment of wages to tea garden workers in 

West Bengal 

�ी जॉन बला� (अलीपुर�ारस):  म� के�� सरकार के �यान म�  यह बात लाना चाहता ह�ं िक पि�म 

बंगाल क� 267 चाय बागान� के लगभग 12 लाख आिदवासी, एसटी, एससी एव ंओबीसी गरीब 

चाय मजदूर� को गभंीर सम�या का सामना करना पड़ रहा है. वष� 2019 और 2020 मे चाय बगान 

मािलक �ारा करोड़ से अिधक नकद रािश ब�क से िनकालने पर 2% दर के �प म� टीडीएस के �प 

म� काटा जा रहा है. इसिलये चाय मािलक चाय �िमक� को मजदूरी ब�क के मा�यम से देना चाहता 

है. यिद ऐसा ह�आ तो चाय �िमक� को काफ� सम�या उ�प�न हो सकती है. 

चाय बागान� से ब�क क� दूरी काफ� है. खासकर मेर ेलोकसभा �े� के चाय बागान से ब�क 

पो�ट ऑिफस एक या दो चाय बागान� को छोड़कर 10 से 12 िकलोमीटर क� दूरी पर है. वहा ब�क 

के कामकाज करने के िलए िदन भर का समय चाय �िमक� को िनकालना पड़ता है जबिक चाय 

�िमक यिद चाय बागान म� काम नह� करते तो उनक� मजदूरी काट दी जाती है । अभी भी वहां के 

�िमक इतने पढ़े िलखे नह� है िक वह ब�क म� जाकर ब�क का काम काज खदु कर सके. इससे 

�िमक� को काफ� सम�या हो रही है. ऑनलाइन वेजेस पेम�ट को लेकर गभंीर सम�या उ�प�न हो 

रही है । हमारे चाय �िमक चाय बागान� म� किठन प�र�म और मेहनत करते ह� चाय �िमक� को 

उनक� मजदूरी अभी तक नगद म� दी जा रही है . अब चाय मािलक �िमक� को उनक� मजदूरी ब�क 

के मा�यम स ेदेना चाहते ह�. यह चाय मािलक� का 2% टीडीएस बचाने का एक �यास है. वत�मान 

दआुस� म� रडेब�क , धनीपरु, मध,ु ढेकलापाडा जैसे अ�य कई चाय बागान बदं पड़ी ह�ई है. यिद यह 

िनयम चाय बागान� म� लागू करना है तो पहले चाय �िमक� को ब�क के कामकाज के साथ साथ 

िडिजटल िश�ा के बार ेम� जाग�क िकया जाए. जब तक चाय �िमक� को िडिजटल िश�ा नह� दी 

जाती तब तक चाय बागान� को इससे छूट दी जाए. मझेु डर है 2% टीडीएस बचाने के �यास से 

चाय बागान म� काफ� सम�या उ�प�न हो सकते ह�. िजससे चाय बागान बंद होने क� भी काफ� 
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सभंावनाए ंहै. िजस से चाय बागान म� अि�थरता पैदा हो सकती है यिद ऐसा होता है तो गरीब चाय 

�िमक� को काफ� सम�याओ ंका सामना करना पड़ेगा । 
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(xii) Need  to reduce the rate of GST on marble and granite 

�ी भागीरथ चौधरी (अजमरे):  हमार े देश म� राज�थान �देश, माब�ल एव ं �ेनाइट उ�पाद का 

सबसे बड़ा के�� होने के साथ-साथ �देश म� कृिष के बाद सबसे �यादा रोजगार देने वाला �यवसाय 

भी है । वत�मान म� �देश के 33 िजल� म� से 23 िजल� म� माब�ल एवं �ेनाइट का खनन एव ंउ�पादन 

का काय� हो रहा है, िजसम� लगभग 50 लाख लोग ��य� एव ंअ��य� �प से जड़ेु ह�ए ह� । इस 

�यवसाय म� लगभग 90 �ितशत से अिधक �िमक अिशि�त एवं अकुशल �ेणी से ह� तो दूसरी ओर 

अिधकांश माब�ल एव ं �ेनाइट क� खान� जनजातीय एव ं आिदवासी िजल� म� अवि�थत होने से 

�थानीय जनजातीय लोग� को जीिवकोपाज�न हेत ुसहज रोजगार उपल�ध हो रहा है, िजससे ये 

लोग रोजगार म� �य�त रहने के कारण अ�य असामािजक कृ�य� से िवमखु रहते ह� । वत�मान म� पूर े

�देश म� माब�ल एव ं�ेनाइट क� लगभग 3000 ग�गसा इकाइया ँसचंािलत ह� । ये सभी सू�म एवं लघ ु

उ�ोग क� प�रभाषा म� आती ह�, जो िक सकल घरलूे उ�पाद म� मह�वपूण� भूिमका िनभाते ह� लेिकन 

वत�मान म� उ� दोन� उ�पाद� पर िदनांक 10.11.2017 से जीएसटी क� दर 18 �ितशत चली आ 

रही है, जो िक जीएसटी क� कर दर� तय करते समय सू�म एव ंलघ ुउ�ोग� क� भारी उपे�ा एव ं

अनदेखी का प�रणाम है । जबिक पूव� म� से�स टै�स के समय इन उ�पाद� क� दर मा� 5 �ितशत 

ही थी । उ� दर के चलते गत 1.5 वष� म� इन दोन� उ�पाद� के खनन एवं �स�ंकरण म� लगभग 10 

करोड़ का सभंािवत नया िनवेश थम सा गया है, वह� दूसरी ओर जीएसटी क� दर 18 �ितशत ही 

रहने पर आने वाले समय म� भी 10 हजार करोड़ �पये के िनवेश पर �ितकूल �भाव पड़ेगा, िजसके 

चलते वत�मान म� काय�रत हजार� इकाइय� को भी आिथ�क सकंट का सामना करना पड़ेगा तथा 

माब�ल एव ं�ेनाइट का िवशाल �यापार भी चौपट हो जायेगा । यिद दोन� उ�पाद� पर जीएसटी क� 

दर 18 �ितशत से कम हो जाती है तो भारत सरकार क� सबसे बड़ी मह�वाकां�ी �धानम�ंी एव ं

म�ुयमं�ी जन आवास योजना के तहत गरीब� एव ंम�यम वग�य प�रवार� को स�ती दर� पर घर 

उपल�ध कराने म� सहायक िस� होगी । �य�िक वत�मान म� जन आवास योजना म� माब�ल एवं 

�ेनाइट का बह�तायत मा�ा म� �योग होने से िनिम�त मकान� क� लागत अिधक आ रही है िजससे 
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उ� मह�वकां�ी योजना क� सफलता पर �� िच�ह लग रहा है । वह� दूसरी ओर चीन से भी कृि�म 

माब�ल भारी मा�ा म� आयाितत होने से भारतीय माब�ल के मकुाबले काफ� स�ता पड़ने से �ित�पधा� 

भी बढ़ गई है । हालािंक गत 20 िसत�बर, 2019 को जीएसटी प�रषद क� 37व� बैठक म� उ� दोन� 

उ�पाद� क� दर� को कम करने का अनरुोध रखा गया था िजसे अ�वीकार कर िदया गया । अतः 

के��ीय िव� म�ंी स े करब� िनवदेन है िक आगामी जीएसटी अनसूुची म� प�रवत�न के समय 

राज�थान �देश म� माब�ल एव ं�ेनाइट उ�पाद क� वत�मान जीएसटी दर 18 �ितशत से कम करवाने 

क� महती कृपा कराव� । 
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(xiii) Need  to set up CGHS dispensaries in Rohtak and  

Jhajjar districts, Haryana 

डॉ. अरिव�द कुमार शमा� (रोहतक):  मेर ेलोकसभा �े� के िजले रोहतक एवं झ�जर म� एक भी 

सीजीएचएस िड�पे�सरी नह� है । दोन� ही िजल� म� Postal Dept., Forest Dept., CGST, 

Income Tax, Railways, BSNL, EPFO, FCI, AIIMS और IIM जैसे के�� सरकार के 16 

से अिधक काया�लय एवं सं�थान काय�रत ह ै। इसके अित�र� दोन� ही िजल� के िद�ली-एनसीआर 

म� अवि�थत होने के कारण यहा ँके�� सरकार के ऐसे कम�चारी बड़ी स�ंया मे ह� जो काय�रत तो ह� 

और देश के अ�य �थान� पर ह� परतं ुउनके आि�त प�रवारजन जो सीजीएचएस लाभाथ� ह� वो 

यह� रह रहे है और िड�पे�सरी नह� होने के कारण वे सभी सीजीएचएस लाभ� के िलए िद�ली पर 

िनभ�र है । मेरा सरकार से िनवदेन है िक सीजीएचएस लाभ� से विंचत के�� सरकार के कम�चा�रय� 

क� बड़ी स�ंया को �यान म� रखते ह�ए िजला झ�जर और रोहतक म� एक-एक सीजीएचएस 

िड�पे�सरी शी�ाितशी� खोलने क� कृपा कर� । 
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(xiv) Need  to construct approach road on both sides of Yamuna river 

bridge in Kairana Parliamentary Constituency, Uttar Pradesh 

�ी �दीप कुमार  चौधरी (कैराना):  कैराना लोक सभा क� िवधान सभा गंगोह म� दौलतपरु – 

लाखनोती यमनुा नदी के पुल का िनमा�ण काय� लगभग पूण� हो गया है । यह पलु उ�र �देश और 

ह�रयाणा को जोड़ता है । पलु के दोन� तरफ से जोड़ने वाली सड़क जज�र ि�थित म� है िजससे 

�ितिदन आने- जाने वाले याि�य� को यातायात क� सम�या से जूझना पड़ता है । दोन� रा�य� क� 

यह एक म�ुय मांग है िक पलु के दोन� तरफ क� सड़क� का िनमा�ण हो िजससे यातायात सलुभ 

और सरल हो सके । 

मेरा सरकार से िनवेदन है िक उ� दोन� रा�य के याि�य� क� सिुवधा हेत ुयमुना नदी के 

पलु के दोन� तरफ जाने वाली सड़क� का िनमा�ण अितशी� कराया जाये । 
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(xv) Need  to ensure toilet facilities and their regular cleanliness at 

petrol pumps across the country 

�ी िगरीश भालच�� बापट (पुण)े: के�� सरकार �ारा िनयंि�त प�ैोल प�प भारत सरकार �ारा 

��येक शहर/गांव म� िह�द�ुतान पै�ोिलयम, भारत पे�ोिलयम के नाम से �िस� ह� । इन पै�ोल प�प� 

के मा�यम से पै�ोल-डीजल िवत�रत िकया जाता है । पै�ोल प�प� पर शौचालय आव�यक ह� । 

हालािंक कुछ पै�ोल प�प मािलक� ने शौचालय� का िनमा�ण नह� करवाया है और िजन लोग� ने 

शौचालय� का िनमा�ण करवाया है, वे उनका रखरखाव नह� कर रहे ह� । सेनेटरी इं�पे�टर को 

िनय�ु िकया जाना चािहए और उ�ह� समय-समय पर सरकार को िनरी�ण �रपोट�  दािखल करनी 

चािहए । इस उ�े�य के िलए िनयमन होना चािहए । यिद पहले से ही िनयम बनाए गए ह�, तो उन पर 

स�ती से पालन िकया जाना चािहए और पै�ोल प�प के मािलक को दिंडत िकया जाना चािहए 

�य�िक हमार ेयश�वी �धानमं�ी जी ने सबसे पहले �व�छ भारत िमशन काय��म चलाया उसका 

असर भी देखा गया । 

म� माननीय पै�ोिलयम म�ंी जी से आ�ह करना चाहता ह� ँिक देश के सभी पै�ोल प�प� के 

शौचालय� क� साफ सफाई के िनद�श का पालन सिुनि�त कराने हेत ुआव�यक कार�वाई क� जाए । 
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(xvi) Need  to start construction of sanctioned flyover in Jabalpur, 

Madhya Pradesh 

�ी राकेश िसहं (जबलपरु):  वष� 2016 म� मेरी मांग पर के��ीय सड़क प�रवहन एवं राजमाग� 

मं�ालय �ारा जबलपरु को म�य �देश के सबसे बड़े �लाई ओवर क� सौगात दी गई थी । उ� 

�लाई ओवर दमोहनाका से मदन महल तक ��तािवत था िजस पर लगभग 978 करोड़ �पये का 

अनमुािनत �यय भी �वीकृत िकया गया था । 

उ�लेखनीय है िक 22 फरवरी, 2019 को के��ीय सड़क प�रवहन म�ंी �ी िनितन गडकरी 

जी के �ारा उ� सड़क का  िविधवत भूिम पूजन के उपरांत भी �देश सरकार �ारा अब तक कोई 

काय�वाही नह� क� जा रही ह ै । उ� माग� जबलपरु के �य�ततम माग� म� से एक है । यातायात के 

भारी दबाव के कारण आमजन� को कई �कार क� सम�याओ ंका सामना करना पड़ रहा है । 

अतः के��ीय सड़क प�रवहन एवं राजमाग� मं�ालय से आ�ह है िक उ� सड़क क� िनमा�ण 

�ि�या को �ारभं िकये जाने हेत ु�देश सरकार को िनद�िशत करने का क� कर� । 
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(xvii) Need  to extend Rewari-Sikar train no. 59728/29 upto Jaipur and   

also run train no. 12955/56 through Reengas, Sikar, Jhunjhunu , 
Surajgarh and Loharu 

 
�ी नर�े� कुमार (झु�झुनू): राज�थान रा�य का शेखावटी �े� म� िजला झझुनूु ंआता है । सैिनक 

बाह��य �े� होने के साथ-साथ िश�ा क� �ि� से भी मह�वपूण� िजला है । साथ ही �यापारी एव ं

पय�टन क� �ि� से मह�वपूण� िजला है । अतः मेर ेिजले म� रले� का स�पक�  बह�त ही कम है । िजले म� 

रवेाड़ी से सीकर पैस�जर गाड़ी स�ंया 59728/59729 चलती है । अतः उ� �ेन को जयपरु तक  

करवाने का �म कराव� । साथ ही गाड़ी स�ंया 12955/12956 एस एफ ए�स�ेस म�ुबई से जयपरु 

तक चलती है, उ� �ेन को रीगस, सीकर, झझुनूु,ं सूरजगढ़, लहुा� तक सचंालन करवाने का �म 

कराव� । 
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(xviii) Regarding  issues pertaining to farmers of Chandrapur  

district of Maharashtra 

SHRI BALUBHAU ALIAS SURESH NARAYAN DHANORKAR 

(CHANDRAPUR): The farmers of Chandrapur district did not celebrate Diwali 

this year as their crops were destroyed due to heavy post monsoon showers. It 

has been reported that crops in 13 lakh hectares of farmland have been hit due 

to unseasonal rainfall. The farmers are committing suicide in Vidarbha region 

following massive crop destruction due to unseasonal rains. In Rajura, 

Korpana Ballarpur, Waroa, Wani tehsils have suffered maximum losses. As 

per primary estimates, cotton crop in more than 8,153 hectares, soyabean in 

more than 1,332 hectares, have been damaged. It is my humble request to 

Hon’ble Minister to pay Rs.20,000/- per hectare for soybean and paddy crops 

and Rs.30,000/- for cotton. Further, a suitable help for orange growers may be 

provided and loans should also be waived. 
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(xix) Regarding problems being faced by fishing community 

ADV. ADOOR PRAKASH (ATTINGAL): India has 7500 Km long coastline and 

14 million people depend on fishing for their livelihood. Fisheries sector is 

heavily contributing to the food security and GDP of our country. Fishing 

community is in deep crisis today due to the adverse impact of climate change. 

They are always exposed to rough seas and cyclones occur frequently. They 

are facing employment loss throughout the year and have no opportunity of 

alternative jobs for their livelihood. It has been reported that Union Government 

is planning for an investment of Rs. 25000 crore in fisheries sector in the next 

five years. I request the Government to conduct a nationwide study on the 

employment loss among fishermen and consider implementing a national 

employment guarantee scheme for fishermen. Fishing community is much 

concerned about the provisions in the proposed Marine Fisheries (Regulation 

and Management) Bill, 2019. I request the Government to consider their 

concerns in this legislation.  
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(xx) Need  to extend the benefit of Pradhan Mantri Kisan Samman Nidhi 

scheme to forest dwellers and Adivasi people of Chhattisgarh 

�ी दीपक बैज (ब�तर):  छ�ीसगढ़ रा�य �ारा वन अिधकार अिधिनयम 2006 के तहत वनवासी 

एव ंआिदवासी समदुाय के जीवन-यापन हेत ुपरपंरागत अिधकार �दान करने के उ�े�य से जमीन� 

का प�ा इनके नाम िकया है । इससे लाख� वनवािसय� म� एक नई आशा एवं ऊजा� का सचंार ह�आ 

है । साथ ही छ�ीसगढ़ सरकार इन वनवािसय� के जीवन �तर म� सधुार लाने हेत ुअपने िविभ�न 

सामािजक योजनाओ ंके अतंग�त इ�ह� लाभाि�वत कर रही है । 

पर इस वष� लागू �धानमं�ी िकसान स�मान िनिध योजना के तहत 'वन अिधकार 

अिधिनयम 2006' के तहत छ�ीसगढ़ के जमीन प�ाधारक, वनवासी एव ंआिदवासी समदुाय को 

शािमल नह� िकया गया है । िजससे उ�ह� योजना के तहत 6 हजार �पए का लाभ नह� िमल पा रहा 

है । 

मेरी मांग है िक के�� सरकार वन अिधकारी अिधिनयम 2006 के तहत वनवासी एव ं

आिदवासी समदुाय के नाम छ�ीसगढ़ रा�य सरकार �ारा जारी जमीन प�ाधारक� को �धानम�ंी 

िकसान स�मान िनिध योजना म� सि�मिलत करने हेत ुआव�यक काय�वाही कर� िजससे अिंतम छोर 

के �यि� को लाभ िमले, उनका जीवन �तर ऊंचा उठे । 
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(xxi) Regarding  proper implementation of E-waste law 

DR. D. RAVIKUMAR (VILUPPURAM): The Global E-Waste Monitor report 

published in 2017 says that India generates about 2 million tonnes of E-

Wastes per year. We have a separate law and rules for safe disposal of E-

Wastes. But the Central Pollution Control Board and State Pollution Control 

Boards which are mandated to monitor its implementation has miserably failed 

in their duty. They do not conduct random checks. No manufacturer is 

collecting the E-wastes mandated by the law. A bout 95% of the E-Waste is 

recycled in the informal sector only. Other than this E-wastes are imported 

illegally into India. Hazardous and Other Wastes (Management and Trans 

boundary) Rules ,2016 bans the import of E-Wastes. But the shortage of 

manpower in the Board of Excise and Customs leads to failure in 

distinguishing between a second hand product and E-Waste. The Government 

should take urgent steps to properly implement the E-Wastes Law. 
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(xxii) Need  to remove the condition of number of habitations for 

construction of roads under PMGSY in Araku Parliamentary 

Constituency, Andhra Pradesh 

KUMARI GODDETI MADHAVI (ARAKU): I would like to raise the issue of 

urgent need for development of roads under Pradhan Mantri Gram Sadak 

Yojana in my Parliamentary Constituency of Araku. 

As we all know the Pradhan Mantri Gram Sadak Yojana (PMGSY) is a 

one-time special intervention of the Union Government to provide rural 

connectivity, by way of single all-weather road to the eligible unconnected 

habitations in the core network. PMGSY is executed through State 

Governments. The primary objective of the PMGSY is to provide connectivity, 

by way of an all-weather road to the eligible unconnected Habitations in the 

rural areas with a population of 500 persons and above in Plain areas and in 

respect of the Hill States (North-East, Sikkim, Himachal Pradesh, Jammu & 

Kashmir and Uttarakhand), the Desert Areas (as identified in the Desert 

Development Programme), the Tribal (Schedule V) areas and Selected Tribal 

and Backward Districts, the objective would be to connect eligible unconnected 

Habitations with a population of 250 persons and above. The Government of 

India has taken a decision to accelerate execution of all-weather road 

connectivity to eligible habitations as per the Core Network of PMGSY by 

March, 2019.  
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However, in spite of this, there is an urgent need for even removing the 

limit of 250 persons for the Tribal (Schedule V) areas and Selected Tribal 

districts as due to this specific factor the most isolated areas are not able to be 

connected. Especially in the case of my constituency Araku, the terrain is 

densely forested and hilly. More often than not precious lives are lost due to 

inability to reach the hospital or the nearest health centre.  

I would like to draw the attention of the Hon’ble Environment Minister 

also because sometimes there is a huge delay in getting approval for forest 

clearance for projects especially road and other developmental projects.  

I would like to request the Hon’ble Minister to take steps to remove the 

habitation number guidelines for PMGSY. This will go a long way in helping 

improving the connectivity, saving precious lives and ultimately help in spurring 

the rural economy in the State.     
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(xxiii) Regarding  sea erosion along coastline of Andhra Pradesh 

SHRIMATI CHINTA ANURADHA (AMALAPURAM): Groynes are Hydraulic 

Structures which are built along the coastline to interrupt water flows from the 

ocean or sea and limit the movement of sediments: A Groynes length and 

elevation and the spacing between successive Groynes is determined 

according to local wave energy and beach slope. Andhra Pradesh with a 

coastline of around 974 km has frequently been affected by cyclones and 

inundated by storm surges. Of this, between 1990 and 2012, 275 km was 

under erosion, 417 km showed accretion -- the process of coastal sediment 

returning to the visible portion of a beach or foreshore following a submersion 

event and 153 km coastline was found to be stable, as per remote sensing and 

GIS analysis published in 2015.  

Due to the high amount of sea erosion, the construction of Groynes has 

become necessary as the erosion and reduced fish catch have impacted the 

livelihood of people living in the coastal region especially in my parliamentary 

constituency of Amalapuram.  

In this regard, I would like to request the Hon’ble Minister for 

Environment Forest and Climate Change to sanction necessary funds to help 

the State of Andhra Pradesh and my constituency of Amalapuram to combat 

the menace of climate change which is eating up our coastlines in the form of 

Sea Erosion.  
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(xxiv) Need  to request Government of Bangladesh to start dredging in 

Icchamati river, flowing from Bangladesh into India 

SHRIMATI NUSRAT JAHAN (BASIRHAT): I would like to draw the attention 

of the Government towards the plight of 20 lakhs people who have been badly 

affected by the dying river Icchamati. The river is flowing from Bangladesh to 

India  and for rejuvenation of the river which is silted at off take point at 

Pabakhali to Fatehpur, a length of 19.5 Km and Fatehpur to Duttapulia via 

village Mobarakpur-Halder Srinathpur, P.S.-Mahespur, District Jhinaidah in  

Bangladesh covering stretch of 36.5 Km requires dredging urgently and 

protection from dangerous problem created by effluents flowing from sugar 

mills in Bangladesh in RV Mathabhanga near Kustia District, Bangladesh.  

 I would request the Government to kindly take up the matter with 

Bangladesh Government and urge its counterpart to start dredging 

immediately in 36.5 KM area which comes under their territory. 
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(xxv) Need  to protect Sundarbans in West Bengal 

SHRIMATI PRATIMA MONDAL (JAYNAGAR): The Sundarban eco-region is 

home to the largest contiguous mangrove forest in the world. Parts of the 

forest are designated as World Heritage Sites due to their rich biodiversity. The 

natural areas of the Sundarban are influenced by human use and in recent 

years by climate change. The natural area was at least twice as large in the 

1830s when Dampier and Hodges surveyed the extent of standing forest. This 

indicates that we are losing parts of our rich nature to climate change. With 

rising sea levels, islands are disappearing and the increasing salinity in the 

water and soil has severely threatened the health of mangrove forests and the 

quality of soil and crops. With every high tide, part of land is consumed and the 

rest is left even more saline. The area is suffering from numerous problems like 

coastal flooding, erosion, loss of land to mention a few. Cylones are the most 

severe and most frequent in the Sundarban region. Out of 14 global tropical 

cyclones associated with the highest fatalities in recorded history, nine have 

occurred in the Bay of Bengal and Sunderbans has protected us all. Now it’s 

out turn to protect Sunderbans, I request the Government to take even more 

serious steps because the present efforts are not yielding desired results. 
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(xxvi) Need  to provide specialist doctors and dialysis centre in Buldhana 

Parliamentary Constituency, Maharashtra and also provide safe drinking 

water in the constituency 

�ी �तापराव जाधव (बुलढाणा): मेर े बुलढाणा संसदीय �े� के शेगांव, जलगांव, जामोद, 

स�ंामपरु, खानगांव, नांदरुा, मलकापरु इ�यािद �थल� म� जल म� अ�यिधक �ार क� मा�ा से लोग� 

म� िकडनी जैसे गभंीर बीमा�रया ं तेजी से बढ़ रही ह� तथा इन बीमा�रय� के उपचार हेत ु �े� म� 

िवशेष� िचिक�सक और अ�याधिुनक डायलेिसस से�टस� का अभाव है िजस कारण मेर े �े� के 

गरीब लोग अ�यिधक परशेानी म� ह� ।  

अतः मेरा अनरुोध है िक मेर ेबुलढाणा संसदीय �े� के शेगांव, जलगांव, जामोद, स�ंामपरु, 

खानगांव, नादंरुा, मलकापनु इ�यािद �थल� म� िकडनी जैसी गंभीर बीमा�रय� के उपचार हेत ु

तहसील �तर पर िवशेष� िचिक�सक और अ�याधिुनक डायलेिसस से�टस� क� �थापना िकए जाने 

के साथ-साथ इसके �ामीण अंचल� म� पानी म� �ार क� अ�यिधक मा�ा को �यान म� रखते ह�ए 

इसके िनजात हेत ुएक काय� योजना लागू करके �े� के �ामीण अचंल� के िलए श�ु पानी उपल�ध 

कराए जाने के िलए आव�यक काय�वाही क� जाए । 
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(xxvii) Need  to start telecast of programmes from Doordarshan Kendra at 

Diwari sthan in Saharsa district, Bihar 

�ी िदनशे च�� यादव (मधेपुरा):  िबहार रा�य का सहरसा िजला काफ� िपछड़ा ह ै। यहां िदवारी 

�थान म� 20KW एचपीटी दूरदश�न के�� का िनमा�ण ह�ए लगभग 21 साल हो गये, लेिकन आज तक 

उसका ना उ�ान ह�आ और ना ही उससे काय��म �सा�रत हो रहा है । अब उसक� बाउं�ीवाल भी 

िगरने लगी है िजससे आम जनता म� �ोभ और िनराशा है । 

मेरा सूचना और �सारण मं�ी जी से आ�ह है िक िदवारी �थान म� बने दूरदश�न के�� को 

शी� चालू कराय�, और उससे एफ.एम. �पोटस� तथा अ�य चैनल� के �सारण क� सिुवधा उपल�ध 

कराय� । 
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(xxviii) Regarding  sharing of coal cess between Centre and States 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Today I want to bring forth the 

issue of sharing the coal cess between centre and states. India’s almost 20% 

of coal production comes from mines of Odisha. While the state has always 

been supportive of centre’s policies to increase the production to meet the 

national demand, the state does not have any such benefits reciprocated. 

From the inception of the Clean Energy Cess or commonly known as Coal 

Cess in 2010, tax has increased 800% with current rate of Rs. 400 per tonne 

collecting  almost Rs. 87,000 crores till the FY 2017-18.  

I would humbly want to draw the attention of the Government to the 

amount of fund that has transformed in any kind of project for promoting clean 

energy initiatives. Only Rs. 15,911.49 crore of the total funds, which is roughly 

18% of total funds have been utilised for the clean energy projects by the 

National Clean Energy Fund (NCEF). In spite of enough evidence of no action 

and multiple neglected requests of states to allocate the funds for state level 

projects, we seem to be at impasse.  

Supporting the federal nature of our constitution, I on behalf of my state 

strongly argue for a definitive plan of action from the Government, either by 

preparing a roadmap to spend the remaining unallocated funds within next 

year dedicated to improve the clean energy production or to devise a 

mechanism to share the funds with the states enabling them to boost more 

project required in the energy sector.  
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(xxix) Regarding  setting up of a AYUSH hospital in Vikarabad, Telangana 

DR. G. RANJITH REDDY (CHEVELLA):  After persistent demands from the 

people of Vikarabad, Ministry of AYUSH has approved setting up of 50-bedded 

integrated AYUSH Hospital under National AYUSH Mission in 2016-17 in 

Anantgiri, Vikarabad, Ranga Reddy district of Telangana.  

I am given to understand that Ministry of AYUSH has also sanctioned 

Rs, 200 lakhs for preparing DPR. Being sanctioned under a Centrally 

Sponsored Scheme, the Government has to provide Rs. 900 lakhs for 

construction, furniture, fixture, equipment, etc., Rs. 30 lakhs annually for 

medicines, diet and other consumables and Rs. 11 lakhs for salaries.  

The objective of setting up of this 50-bedded hospital in Vikarabad is to 

ensure the optimal development and propagation of AYUSH system of 

healthcare with focused attention on development of education and research in 

Ayurveda, Yoga, Naturopathy, Unani, Siddha and Homeopathy.  

Since 2016-17, the proposal is moving at snail’s pace and I even don’t 

know whether DPR has been prepared. In view of the above, I request the 

Hon’ble Minister of AYUSH to ensure that DPR is prepared early and also 

request to take up construction work of hospital and complete it in a time-

bound manner.  
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(xxx) Regarding  Budgetary allocation for Mahatma Gandhi Rural 

Employment Guarantee Scheme 

SHRI K. SUBBARAYAN (TIRUPPUR): Mahatma Gandhi Rural Employment 

Guarantee Scheme (MGNREGS) scheme is acclaimed to be the largest public 

works employment project in the world. The World Bank in its World 

Development Report 2014 has termed the MGNREG Act as a stellar example 

of rural development. The NCAER study of 2015 shows that the act has 

achieved lowering rural poverty by almost 32 per cent between 2005-06 and 

2011-12. This has prevented 14 million people from falling into poverty trap. 

But MGNREG scheme suffers the worst apathy of the government. Budgetary 

allocations for the programme have constantly fallen, in comparison to the 

revised expenditure presented every year. It is awfully inadequate, given the 

wage payment arrears. Wages are not being paid to the workers regularly and 

the wage arrears have heaped too high. There are instances of suicides 

because of non-payment of wages. Average number of person days employed 

have gone down to only 35 days per year. Alleged Corruption in handling 

public funds meant for MGNREG schemes has been reported in many states. 

 Government should immediately intervene to pay the arrears amount in 

every village. Sufficient funds should be allocated to improve implementation of 

the scheme in full force. Number of workdays should be enhanced to 200 and 

the minimum wage to Rs. 500/ day. Workers under MGNREGA should be 

declared as scheme workers and all the benefits and social security available 

to the scheme workers should be made available to them. Moreover, the banks 
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are levying minimum balance charges on the accounts of the workers. Ministry 

of Finance should take immediate steps to stop levying of minimum balance 

charges and the charges levied on the accounts of the MGNREGA 

beneficiaries in the past three-year period should be refunded. 

_________ 
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SHRI S. R. PARTHIBAN (SALEM): Thank you, Sir. 

In Salem District, 3 to 4 lakh people are involved in silver anklet-making, 

a cottage industry, for over 100 years. Silver anklets, which are manufactured 

in Salem District, are being sold in many States in India. Men, housewives and 

unemployed women are directly involved in this industry, and their families are 

dependent on this industry for their livelihood. Daily, 5 to 6 tonnes of silver 

anklets are manufactured, and the annual turnover is worth around Rs. 5,000 

crore. Revenue of the silver industry is also a factor in the growth of Salem 

District. 

The industry has been declining due to inclusion of online trade of silver, 

the price of silver not being stable, and its fluctuation is abnormal. Prior to this, 

no taxes were imposed on the silver anklet-manufacturing cottage industries. 

Further, the workers in the industry are losing their jobs as GST has been 

imposed on the silver anklet-manufacturing industries. 

I would request the Central Government, through you, to completely 

exempt the GST tax imposed on the silver-anklet manufacturing industries. I 

would also request the Central Government to ban online trade of silver. Thank 

you, Sir.  

माननीय अ�य� : �ी डी.एन.वी. स�िथलकुमार एस. को �ी एस.आर. पािथ�बन �ारा उठाए गए 

िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, an All India Institute of 

Medical Sciences (AIIMS) was sanctioned for Kerala but the same is yet to be 

established. Considering the importance of providing  
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expert medical care and advanced facilities for treatment at  

affordable cost to lakhs of pilgrims at Sabarimala , I urge upon the Central 

Government to take immediate steps in establishing the AIIMS hospital 

sanctioned for Kerala and the same is to be located at Chengannur, which is 

located in the central part of Travancore. 

 Chengannur is the gateway to Sabarimala in Kerala, where lakhs of 

pilgrims from entire southern India assemble, reside and transit. Only a 

medical facility such as AIIMS can offer treatment and medical emergencies 

effectively at affordable costs. Besides Sabarimala, an advanced hospital like 

AIIMS would also serve the needs of the entire central Travancore region and 

Chengannur, which is also located at a vantage point for ease of movement of 

people in the surrounding districts.  

   I must add that as per Mathrubhumi news report of 9th  

December, 2019 – Mathrubhumi  is one of the largest newspapers of Kerala - 

in the last three weeks of last month, since the opening of Sabarimala shrine 

this season, about 61,997 pilgrims sought treatment for various ailments, 

which includes cardiac conditions. Cardiac patients include people from the 

age group between 20 and 67 years.  Pilgrims endure the severity of 

conditions. This increase in patients even in the first three weeks and  

lack of specialty healthcare in Sabarimala zone is worrisome.  

 Therefore, I would request the Government to take urgent steps in 

establishing the AIIMS at Chengannur and also release funds for the same. 

…(Interruptions) If it is not possible, I would like to request the hon. 
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Government to set up any other super speciality hospital in Chengannur so 

that pilgrims of Sabarimala would avail healthcare facilities.   

�ी गज�� उमराव िसहं पटेल (खरगौन): माननीय अ�य� महोदय, म� आपके मा�यम से म�य 

�देश सरकार क� ओर �यान िदलाना चाहता ह�ं । पूव� म� म�य �देश सरकार ने पिंडत दीनदयाल 

अ�ंयोदय उपचार योजना लागू क� थी, िजसम� िनचले तबके के गरीब लोग� के िलए िन:श�ुक इलाज 

और जांच के मा�यम से हजार�-लाख� लोग� का इलाज होता था । पर�त ु वत�मान सरकार क� 

योजना के अन�ुप काड�धारक थे, लेिकन अब नए काड� बनाने क� �ि�या बदं कर दी गई है । 

िजससे गरीब लोग�, अनसूुिचत जाित और अनसूुिचत जनजाित के लोग� म� काफ� आ�ोश है । म� 

आपके मा�यम से सरकार से आ�ान करता ह� ंिक गरीब� क� इस योजना को तरुतं चालू कर ेऔर 

नए काड� का िवतरण श�ु कर� ।  

�ी सुनील कुमार िपंटू (सीतामढ़ी): अ�य� महोदय, आपने मझु ेजीरो ऑवर म� बोलने का मौका 

िदया, इसके िलए म� आपका आभार �कट करता ह� ं। माननीय �धान मं�ी जी का गो�डन �ोजे�ट 

‘आय�ुमान भारत’ के अदंर आज गरीब� को इस सिुवधा का लाभ िमल रहा है । पर�त ुबह�त सार े

ऐसे गरीब ह�, िजनके राशन काड� या आधार काड� म� थोड़ी सी �िुट होने के कारण आज उनका 

आय�ुमान काड� नह� बन पा रहा है और वह इस सेवा से विंचत हो रहे ह� । 

मेरा आपसे अनरुोध है िक सरकार का ऐसा डायर�ेशन हो िक इन सब छोटी-मोटी �ुिटय� 

पर �यान न देकर गरीब� का ‘आय�ुमान भारत’ का काड� बने, तािक वे अपना इलाज करा सक�  । 

इसके साथ-साथ इसम� से�फ िचिक�सा और सज�री के अलावा अ�य बीमा�रय� का इलाज भी 

आय�ुमान भारत के तहत हो सके । इसम� सबसे बड़ी कमी यह है िक ओपीडी के अतंग�त इसम� 

उ�लेख नह� है । यिद कोई गरीब �यि� ओपीडी म� जाता है, उसके पास डॉ�टर क� फ�स और 

�ाथिमक दवाइय� के िलए पैसा नह� होता है, िजससे वह इलाज नह� करा पाता है । 

मेरा आपके मा�यम से सरकार से िनवेदन है िक इसम� और लोग� को जोड़ा जाए, अभी भी 

बह�त सार ेगरीब और विंचत लोग छूटे ह�ए ह� और वह इससे जड़ुना चाहते ह� । भगवान न कर ेकोई 
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बीमार पड़ जाए, आज के िदन कोई गरीब �यि� अपना इलाज नह� करा पाता, �य�िक इलाज बह�त 

महंगा हो गया है । िक�त ुइस योजना के मा�यम से वह अपना इलाज करा पाते ह� । आपन ेमझेु 

समय िदया, इसके िलए आपका आभार �कट करता ह�ं ।   

�ी मनोज कोटक (म�ुबई उ�र-पूव�): माननीय अ�य� जी, भारत सरकार ने म�ुबई एयरपोट�  क� 

�मता बढ़ाने के िलए नवी म�ुबई के नजदीक एक अतंरा���ीय एयरपोट�  का िनमा�ण काय� श�ु िकया 

है । सरकार ने 1100 हे�टेयर जमीन अिध�हण करके नवी म�ुबई इंटरनेशनल एयरपोट�  िलिमटेड 

नाम क� कंपनी को एयरपोट�  के िनमा�ण का काम श�ु करने के िलए कहा है । वष� 2021-22 तक 

एयरपोट�  श�ु होने क� सभंावना है । 

 नाग�रक उड्डयन मं�ी जी के पास अब�न डैवलपम�ट िमिन��ी का भी चाज� है, म� आपके 

मा�यम से कहना चाहता ह� ं िक म�ुबई शहर स ेनवी म�ुबई एयरपोट� जाने के िलए एक छोर से 40 

िकलोमीटर और दूसर ेछोर से 70-75 िकलोमीटर क� लंबी दूरी तय करनी पड़ती है । नए एयरपोट� 

क� कनैि�टिवटी बढ़ाने के िलए सड़क माग� हो, रिैपड �ांसपोट�  िस�टम हो, मे�ो रेल हो या 

यातायात के अ�य साधन ह�, का काम त�काल शु� करना चािहए, तािक जब वष� 2021-22 म�  

एयरपोट�  श�ु होगा तो म�ुबई के नाग�रक� को यहां जाने के िलए असिुवधाओ ंका सामना न करना 

पड़े । इस �लान क� चचा� �थानीय रा�य सरकार और एयरपोट�  िनगम के साथ श�ु क� जाए और 

इस काम को अिंतम �व�प िदया जाए । ध�यवाद । 

 �ी िवनोद कुमार सोनकर (कौशा�बी):  म� आज आपके मा�यम से देश क� सरु�ा का बह�त ही 

गंभीर िवषय उठाना चाहता ह�ं । चीन क� टेलीकॉम क�पनी ह�एहव ेकंपनी का सबंंध सीधा चीन क� 

फौज से है । इसके ऊपर एक नह� अनेक बार डाटा चोरी का आरोप लग चकुा है । इसके सीईओ 

वत�मान म� जेल म� ह� । ये सारा डाटा चोरी करके चीन क� फौज को देते ह�, इसके कारण देश क� 

सरु�ा को खतरा है । दिुनया क� बड़ी कंपिनया,ं चाहे ग�ुगल हो या कोई और हो, इन सबने इससे 

सामान लेने पर रोक लगाई ह�ई है । हमार ेदेश म� जानकारी के अभाव से इनक� िब�� खलेु �प से 

हो रही है ।  
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 महोदय, 5 जी के िलए ज�री इि�वपम�ट का िनमा�ण भी इनके �ारा िकया जा रहा है, जो ये 

कंपिनया ंबेच रही ह� । हमार ेदेश के लोग� और सरकार �ारा जानकारी के अभाव म� सामान खरीदा 

जा रहा है, िजसके कारण देश क� सरु�ा को खतरा पैदा हो रहा है । अमे�रका, आ��ेिलया, जापान, 

ि�टेन, कनाडा, डेनमाक�  आिद देश� न ेइनके ऊपर �ितबंध लगा िदया है । 

        म� आपके मा�यम से सरकार से कहना चाहता ह� ंिक इस कंपनी पर त�काल �ितबंध लगाने 

क� आव�यकता है । बह�त से लोग जानकारी के अभाव म� मोबाइल खरीदते ह�, मोबाइल का सामान 

खरीदते ह� । ये लोग इसके मा�यम स ेडाटा चोरी करके चीन सरकार और चीनी फौज को �ोवाइड 

कर रहे है । यह देश क� सरु�ा का िवषय है । ध�यवाद । 

�ी जामयागं शे�रगं नाम�याल (ल�ाख): माननीय अ�य� जी, म� आपका बह�त ध�यवाद करता ह�ं 

िक आपने मझेु शू�य काल म� बोलने का मौका िदया । 

 म� ल�ाख यूिनयन टे�रटरी से आता ह�,ं जो सबसे बड़ी, दगु�म और बफ�ली लोक सभा 

कां�टीटुएसंी है । इस लोक सभा कां�टीटुएसंी म� सद� म� बफ� बारी और हाश� �लाइमेिटक 

कंडीशनस् क� वजह से कारिगल िडि���ट म� जांज�कार के शनुशादे से अ�ु अ�न तक, �ास 

बटािलक, सांगकु से थैला इच ुगांव और लेह िडि���ट के नोपरा, चांगथांग और िवशेष �प से 

िसंगेलालो म� रोड कनैि�टिवटी बदं हो जाती है, ल�ड लॉक हो जाती है । सद� म� इस वजह से केवल 

अपने िडि���ट हैड�वाट�र से ही नह� बि�क �लॉक तहसील हैड�वाट�र से भी यह रा�ता चार-पांच 

महीने के िलए बदं हो जाता है । इस कारण सरकार क� ओर से जो �क��स, �ोजे�ट्स और 

डैवलपम�टल एि�टिवटीज चलाई जाती ह�, यहां तक नह� पह�ंच पाती ह� । साथ ही �रलीफ मैटी�रयल 

भेजना होता है या और कुछ भेजना होता है, नह� भेज पाने के कारण लोग बह�त परेशान होते ह� । 

 म� आपके मा�यम से सरकार से िनवेदन करना चाहता ह� ंिक ऐसे �े�� को सिुवधाए ंदेने के 

िलए तीन हैलीकॉ�टर� क� ज�रत है । इसिलए, म� आपके मा�यम से सरकार से एक बार िफर से 

िनवेदन करना चाह�ंगा िक ऐसे �े�� म� तरुतं साधन पह�ंचाने के िलए तीन हेिलकॉ�टर� क� ज�रत   

है । म� आपके मा�यम से गहृ मं�ालय से यह िनवेदन करना चाह�ंगा िक इन �े�� म� तीन हेिलकॉ�टर- 
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एक लेह के िलए, एक कारिगल के िलए और एक इमरज�सी के तौर पर स��शन करके द� । लेह-

मनाली और लेह-जोिजला दो तरफ रोड नेटवक�  रहता है । सद� म� ये दोन� रोड नेटवक�  बंद रहते   

ह� । सोनमग� म� कभी बफ�  होती है कभी नह� होती है, लेिकन सोनमग� म� ल�ाख के करीब 300 से 

�यादा �हीक�स 15-20 िदन� से ���डेड ह� । वहा ंका एडिमिन��ेशन और पिुलस उन लोग� के 

साथ भेदभाव करती है । ल�ाख के िसिविलयन, जो वहा ं���डेड ह�, उनके पास खाने के िलए जेब म� 

पैसा नह� है । उन लोग� को डंडा मारकर वहा ंसे वापस लेह क� बजाय �ीनगर क� तरफ भगा रहे  

ह� । सेले�टेड गािड़य� को लेह और ल�ाख क� तरफ छोड़ रहे ह� । म� आपके मा�यम से सरकार से 

िनवेदन करना चाह�ंगा िक माननीय गहृ मं�ी जी इस मामले म� पस�नली इंटरवीन कर� और उन लोग� 

को ज�द से ज�द सोनमग� से कारिगल लेह क� तरफ िभजवाने क� कृपा कर� ।  

SHRI A. NARAYANA SWAMY (CHITRADURGA): Hon. Speaker, Sir, thank 

you for permitting me to draw the attention of the House to an urgent matter of 

my Parliamentary Constituency Chitradurga, which is a Constituency reserved 

for Scheduled Castes in Karnataka.  

Chitradurga is declared as a drought area where there is no irrigation 

facility and drinking water. The people in Chitradurga are suffering from 

diseases like fluorosis caused by presence of excess fluoride. Women who are 

mainly suffering from excessive bleeding, infection in uterus and tumour in the 

uterus are forced to go in for removal of uterus. More than 3000 such cases 

per annum can be seen. At the same time, we find cervix mouth and cervical 

cancer in more women. This Government announced setting up of medical 

colleges in many Districts but my Constituency was left out. So, I humbly urge 

upon the hon. Prime Minister and the hon. Health Minister to announce setting 

up of a medical college in Chitradurga in the coming Budget and also set up 
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clinical research facilities and provide medical interventions that are required 

regularly to address the issues. Thank you. 

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Hon Speaker, Sir, I would 

like to draw the attention of the Government, through you, to a very serious 

issue of my Constituency Kasargod.  

Sir, the Bharat Petroleum Corporation Limited and the Hindustan 

Petroleum Corporation Limited have jointly submitted a plan to the 

Government of Kerala for setting up of a mammoth petroleum storage terminal 

at Payyanur in Kasargod Parliamentary Constituency in Kerala.  

The State Environmental Impact Assessment Authority has denied 

approval to the project based on the ambiguity on ground vibration and the 

geological features of the location. The location earmarked, 85 acres of land, is 

an ecologically fragile area having mangrove forests, paddy fields, 

waterbodies, rivers and backwaters. The livelihood of thousands of people who 

rely upon agriculture and fishing would be badly affected. The Indian Naval 

Academy is only two kilometres away from the proposed petroleum storage 

terminal. In the backdrop of the drone attack on oil storage facilities in Saudi 

Arabia recently, such a plant will jeopardise national security.  

The State Government has expressed its disinterest to acquire land for 

the project as the Union Government is planning to disinvest its stake in the 

BPCL. Furthermore, the Union Government is targeting to switch over from 

fuel-based vehicles to e-vehicles within next 10 years. All these factors nullify 

the grounds for such a big petroleum storage terminal at Payyanur in Kannur. 
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The local people are agitating against the proposed project. So, I request the 

Government to cancel the petroleum storage terminal project at Payyanur 

immediately. 

माननीय अ�य� : �ी राम कृपाल यादव  उपि�थत नह� । 

�ी अजय िनषाद (मजु�फरपुर ): अ�य� जी, रा��ीय माग� 77 मधौल से मजु�फरपरु के बीच 

हमार ेससंदीय �े� म� लगभग 2 िकलोमीटर सड़क काफ� खराब और जज�र ि�थित म� है । वहां हर 

िदन दघु�टना होती रहती है । जान-माल क� भी �ित होती है । इस संदभ� म� रा��ीय राजमाग� के 

अिधका�रय� का भी कई बार �यान आकृ� कराया गया है । बार-बार आ�ह के बाद भी सड़क�  अभी 

तक ठीक नह� ह�ई   ह� ।  

अ�य� जी, एनएचआई िबहार म� टोल का तो िनमा�ण ज�द कर देती ह,ै लेिकन हाजीपरु-

छपरा और हाजीपरु-मजु�फपरु का लगभग 10 साल से काम अधूरा पड़ा ह�आ है, उस पर 

एनएचआई का िब�कुल भी �यान नह� है । म� आपके मा�यम से मं�ी जी से आ�ह क�ंगा िक 

मजु�फपरु से हाजीपरु और हाजीपरु से छपरा राजमाग� को ज�दी ठीक कराया जाए । इस पर 

िनमा�ण काय� कराया जाए और साथ ही साथ मधौल से मजु�फरपरु जो दो िकलोमीटर क� सड़क 

है, उसे भी ठीक कराया जाए । आपका बह�त-बह�त ध�यवाद । 

माननीय अ�य� : �ी जनाद�न िसहं सी�ीवाल को �ी अजय िनषाद �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है ।  

�ी गुरजीत िसहं औजला (अमृतसर): �पीकर साहब आपका बह�त-बह�त ध�यवाद । म� आपका 

�यान पंजाब क� एक बह�त बड़ी सम�या पर िदलाना चाहता ह�,ं िजसका �भाव मेर ेसंसदीय �े� पर 

भी पड़ रहा है । पजंाब म� िपछले पांच साल� म� एचआईवी एड्स के मरीज 34 परस�ट बढ़े ह� । इस 

बढ़ोतरी के साथ करीब साढे आठ लाख एचआईवी पेश�ट पूर े िह�द�ुतान म� ह�, उसका 12.29 

परस�ट का िह�सा पजंाब म� बढ़ा है । सर, इसक� एक वजह है । इंजे�टेबल �ग यूजर का जो टीका 

लगाते ह�, उसक� सम�या अमतृसर म� बह�त �यादा है । पंजाब के अमतृसर शहर म� 16,500 पेश�ट 
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है । इसके िलए पजंाब सरकार ने कोिशश क� है । पजंाब सरकार ने ऑड ि�लिनक खोले ह� । सात 

लाख बीस हजार लोग जो ��स लेते ह�, उनम� से िसफ�  दो लाख दस हजार लोग ऑड ि�लिनक 

तक पह�ंचे ह� । यह सम�या बह�त �यादा बढ़ती जा रही है । अमृतसर शहर म� लोग क� कम करने के 

िलए आते ह�, लेिकन जब ऐसी खबर� �यूजपेपस� म� आती ह� तो यह बह�त शम� क� बात होती है । मेरी 

आप से दर�वा�त है िक सरकार इस बीमारी के ऊपर �यान दे । जो लोग ��स लेते ह�, वे तो लेते 

ही ह� । उनक� ज�रत बढ़ गई है । बेरोजगारी क� वजह से और पािक�तान क� वजह से यह सम�या 

बह�त बढ़ गई है । मेरी आपसे दर�वा�त है िक सरकार इस पर ए�शन ले और �यादा से �यादा 

दवाइयां उपल�ध कराए और उनके इलाज का �बधं कर े।  

�ी राम कृपाल यादव (पाटिलपु�): सर, ध�यवाद । मेर ेऊपर इनक� अपार कृपा है । यह बाबा 

भोले ह� । यह सबके िलए ह� । बाबा भोले क� जय । 

 माननीय अ�य� महोदय, म� आपका और साथ ही साथ सरकार का �यान उन क��यूटर 

पढ़ने वाले ब�चो क� तरफ आकृ� करना चाहता ह�ं । िबहार, राज�थान, म�य �देश, ह�रयाणा, 

ओिड़शा, पिं�म बंगाल, छ�ीसगढ़ और गजुरात जैसे रा�य� म� सरकार ने ब�च� को क��यूटर िश�ा 

देने के िलए एक �क�म चलाई थी । वह �क�म आईसीटीआई �कूल के ब�च� को पढ़ाने के िलए    

थी । इसके अतंग�त मा�यिमक और उ�च िव�ालय� म� क��यूटर क� पढ़ाई होती थी ।  कुछ वष� के 

बाद क��यूटर िश�ा समा� कर दी गई, �य�िक सरकार क� �क�म बंद हो गई थी । इसे कई रा�य 

चला रहे ह� और कई रा�य नह� चला रहे ह� । म� समझता ह�ं िक िवगत चार वष� से िबहार, उ�र 

�देश और राज�थान म� क��यूटर क� िश�ा ठ�प पड़ी ह�ई है । म� समझता ह�ं िक ब�च� का भिव�य 

अधंकार म� है ।  

सर, आज क��यूटर यगु आ गया है और बचपन से ही ब�च� को क��यूटर क� िश�ा िमले, 

इसके िलए हर आदमी, चाहे वह गरीब हो या अमीर, सब चाहते ह� िक उनके ब�चे क��यूटर क� 

पढ़ाई कर� । क��यूटर के िबना आदमी का जीवन अधूरा है । िवगत वष� म� सरकार ने इस �क�म को 

बंद कर िदया था, जबिक हमार ेपास पूरा इं�ा���चर है । आपके �देश म� भी इं�ा���चर होगा, 
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लेिकन वहां पर पढ़ाई बंद है । हजार� िश�क जो इस पढ़ाई से जडेु ह�ए थे, जो क��यूटर क� पढ़ाई 

करवाते थे, वे बेरोजगार हो गए ह� ।ब�चे भी क��यूटर िश�ा के अभाव म�, खासकर गरीब और गांव 

के ब�चे, बह�त परेशानी म� ह� ।  

 म�, आपके मा�यम से, िश�ा मं�ी जी से िनवेदन करना चाह�ंगा िक आप अिवल�ब ब�च� पर 

�यान दीिजए । इससे जहा ंक��यूटर के िश�क बेरोजगार हो गए ह�, उनको रोजगार िमलेगा, वह� 

क��यूटर िश�ा �ा� करने वाले ब�च� को एक नया जीवन देने का काम भी करगेा । म� यह िनवेदन 

क�ंगा िक अिवल�ब ह�त�ेप करके इस �क�म पर िवचार क�िजए और इसे पूर ेदेश म� चलाइए । 

ध�यवाद । 

SHRIMATI MALA ROY (KOLKATA DAKSHIN): Hon. Speaker, Sir, Kolkata 

Metro Rail Corporation governed by the Railway board has increased the fare 

prices by Rs. 5 for all stages except the first two-kilometre journey, thereby 

causing financial burden on 6.5 lakh passengers on daily basis, particularly 

lakhs of common people who come from low income groups, students, 

unemployed youth and retired senior citizens. Why did the Railway Board 

burden the common people with fare hike? Why did the Railway Board not 

take into consideration other options to increase revenue, like setting up retail 

outlets, pharmacies, installation of ATMs etc. What measures has the Kolkata 

Metro Rail Corporation taken to improve the poorly maintained Metro and 

frequent disruptions, accidents and disasters including the unprecedented one 

on 31st August when 50 buildings in Bowbazar area were found having cracks 

and around 400 persons evacuated? Ms. Mamata Banerjee was the Railway 

Minister for a long time but she never increased the fare. I request the Railway 

minister to consider taking back the price hike of Metro tickets.  
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DR. A. CHELLAKUMAR (KRISHNAGIRI): Hon. Speaker, Sir, I take this 

opportunity to draw the attention of the Government to the increasing problem 

of intrusion of elephants into human habitats in Thalli and Shoolagiri talkus of 

Krishnagiri district. It is high time to have a strategy with environmental factors 

and human factors to eliminate the intrusion of wild animals. The enormous 

increase in human population propelled by the agricultural and industrial 

growth has led to the conversion of forest land into human settlements. Due to 

this, the wild elephant and other animals face acute shortage of resources, 

such as water and food, forcing them to often move into the human habitats. In 

addition, using the man-made devices like detonators for wild retaliation is 

resulting into crop damage, human injuries and human casualties. Some 

precautionary measures like fencing are only temporary solutions and there is 

a need to design a wireless sensor network-based system for elephant 

intrusion. It will access a base station, collect the information from different 

sensors and the message collected can be automatically transmitted to the 

forest officials to avoid the intrusion of elephants. Therefore, there is a need for 

such an intelligent elephant surveillance and tracking system. I request the 

Government to initiate suitable measures to bring down the casualty of lives 

and other potential damages. 

SHRI S. JAGATHRAKSHAKAN (ARAKKONAM): Hon. Speaker, Sir, in my 

Parliamentary Constituency, Walajapaet is the first established municipality in 

India and it is now 155 years old. There is a district headquarters hospital, 

which is situated on the Chennai-Bengaluru National Highway. This hospital 
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has been constructed on both sides of the Highway. There are 5000 out-

patients and 500 in-patients from about 100 nearby villages visiting the hospital 

daily. The beneficiaries of this hospital are from poor agricultural background 

and down-trodden people. The patients have to cross this heavy traffic-

congested National Highway from one side to other to avail their treatment 

from this hospital. As per the police records, about 30 to 40 accidents are 

taking place every day on this stretch. I urge the Government to provide an 

underground subway and a road overbridge linking the villages on both sides 

of the National Highway-4, which will certainly help the patients and general 

public, especially the elderly people, to move freely and without fear to cross 

this road. Every day more than 50,000 vehicles are passing through Arcot town 

in my constituency and it has turned out to be a congested traffic junction. This 

can be rectified if there is a bridge constructed near the S.S.S. College 

junction. 

 There are forty villages in and around Melvisharam-Poottuthakku, 

located close to the Chennai-Bangalore National Highway. There are 20 to 35 

accidents taking place in this same area. Here also, we need a bridge. 

 There is a narrow bridge at Katpadi on the Vellore-Chittoor Highway 

which was constructed a hundred years ago and has become very old and 

weak. Being a small bridge, this has forced the vehicles to stand in a queue for 

long periods to cross this small bridge. This causes heavy traffic congestion in 

this area. So, one new bridge with capacity for more vehicles should be 

constructed to replace the old one. 
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 In view of the above, I request the hon. Minister of Road Transport and 

Highways to provide necessary bridges or underpasses on the Chennai-

Bangalore National Highway near Walajapet District Headquarters Hospital, 

near the S.S.S. College junction at Arcot town bypass bridge, at Melvisharam-

Poottuthakku, and at Katpadi on the Vellore-Chittoor Highway. 

SHRI M. SELVARAJ (NAGAPATTINAM): Thank you, Speaker Sir. 

 The Nagapattinam-Koodalur-Mysore Road NH-67 is an important road. 

From Nagapatttinam to Thanjavur, the Phase-III was awarded by National 

Highway Authority of India to Madhucon Projects Limited to construct a two-

lane highway at a cost of Rs. 417 crore. The project commenced in the year 

2016 and was supposed to be completed in the year 2017 but the work was 

completed only up to 24 kilometres; the remaining portion of road length of 54 

kilometres with four bypasses at different locations is still pending. Suddenly 

the contractor did not progress the work. The NHAI terminated the contract but 

the pending work of more than 54 kilometres is not completed. There are a lot 

of accidents on the 54-kilometres stretch of the road. Now with the north-east 

monsoon rainfall, a part of the road is getting damaged. 

 I would request the hon. Minister of Road Transport and Highways to 

take up the matter urgently for completing the work on the 54-kilometre portion. 

Thank you, Sir. 

�ी रवनीत िसहं (लुिधयाना): अ�य� जी, ध�यवाद । हम आपस े छोटे ह� इसिलए ‘माननीय’ 

कहना, शायद हम जैसे सद�य� के िलए ज�री नह� है । आप चेयर से हम� इ�जत द ेरहे ह�, यह 

हमार ेिलए बह�त बड़ी बात है । 
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 महोदय, म� सरकार को मबुारकबाद देना चाहता ह� ं�य�िक उ�ह�ने करतारपरु को�रडोर गु� 

नानक देव जी को चाहने वाले लोग� के िलए खोला है । चूंिक यह धम� से जड़ुी बात� ह�, इसिलए 

इनका �यान रखना ज�री है । हमार ेबह�त बड़े लीडर परमजीत िसंह सरना जी गहृ रा�य मं�ी और 

होम सै�ेटरी से बात करके यहा ंसे नगर क�त�न लेकर गए । ग�ु �ंथ साहब सोने क� पालक� म� रखा 

ह�आ था । जब �थं साहब को बस से उतारा गया, तो सोने क� पालक� से �थं साहब को बाहर 

िनकालना पड़ा । इससे लोग� क� धािम�क आ�था हट�  ह�ई है । मं�ी जी इस बात क� इ��वायरी कर े। 

 दूसरी बात यह है िक करीब 6 हजार से �यादा ��ाल ुवहा ंगए । भारत सरकार ने सार े

इंतजाम िकए, लेिकन जब ��ाल ुवापस आकर पािक�तान क� तारीफ करते ह�, तो मन दखुता है । 

लोग जब करतारपरु से �साद लेकर आते ह�, िमट्टी लेकर आते ह� और अमतृ भी लेकर आते ह� । 

जहा ं िस�यो�रटी चैक है, वहा ं डॉग ��वायड से �साद को चैक कराया जाता है । हमार े पास 

िस�यो�रटी चैक करने के बह�त से गैजेट्स ह� । यह बात सही है िक िस�यो�रटी देश के िलए बह�त 

ज�री है, लेिकन �साद को अलग से चैक करने क� �यव�था होनी चािहए । यिद �साद को डॉ�स 

से चैक कराया जाएगा, तो कह� न कह� हमार ेदेश के नाम पर और िस�यो�रटी एज�सीज के नाम पर 

लोग� को कहने का मौका िमलेगा िक पािक�तान वाले तो बह�त अ�छा कर रहे ह�, लेिकन हमार ेदेश 

वाले हमारी �यादा चैिकंग करते ह� । 

 महोदय, इसके िलए आप आड�र कर� और होम िमिन��ी भी �यान म� रखे िक डॉग �साद 

चैक न कर�, लेिकन बाक� सारी चैिकंग ज�र होनी चािहए । 
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�ीमती लॉकेट चटज� (ह�गली): In the 2018-19 financial year for only the potato 

farmers of Hooghly district, the National Insurance Company Hooghly District 

Cooperative Bank Limited released Rs. 57,36,68384 in 11 blocks of Hooghly 

and on 17 October, a directive was issued that within 7 days i.e. by 25 

October, the money would have to be deposited in the accounts of those 

88,280 potato growers.  But Speaker Sir, this premium amount was to be 

shared proportionately by the Centre, state and the potato farmers.  However, 

the insurance claim could not be finalized as the State Government failed to 

pay its share of premium.  The state government spends generously on 

festivals, pujas, sports, etc.  The revenue earnings of the government have 

increased manifold due to GST; the salaries of the MLAs are regularly 

increasing.  But when it comes to paying premium amount for farmers, the 

government declares that it has no money, the treasury is empty.  In Singur, 

seeds are being strewn everywhere for agriculture, but only weeds are coming 

up instead of crops.  The Central Minister has mentioned that West Bengal has 

opted out of the Pradhan Mantri Crop Insurance Scheme and has introduced a 

new scheme known as Bangla Fasal Bima Yojana (Bengal Crop Insurance 

Scheme).  Actually the state government failed to pay its entire contribution to 

the Pradhan Mantri Crop Insurance Scheme.  Therefore the final claim of 

2018-19 has not been settled yet.  West Bengal government has tried to come 

up with a new scheme in order to evade the payment of dues to its farmers.  It 
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wants to disburse the same amount in the name of Bangla Fasal Bima Yojana 

next year.  Thus the farmers are being highly deprived.   

�ी क�याण बनज� (�ीरामपुर):  माननीय अ�य� जी, यह �या हो रहा है? ऐसे चलेगा �या? 

…(�यवधान) यू.पी. म� बीजेपी न े�या िकया? …(�यवधान) 

�ी भगवतं मान (सगं�र): माननीय अ�य� जी, सबसे पहले म� आपका इस बात के िलए ध�यवाद 

करता ह� ंिक आप अमतृसर स ेतिमलनाडु तक सबको टाइम देते ह� । …(�यवधान) आज अमतृसर 

को भी टाइम िमला और तिमलनाडु को भी टाइम िमला ।  

 देश म� िश�क� क� हड़ताल वगैरह, जैसे गै�ट टीचस� ह�, जैसे जे.एन.यू. म� अभी हड़ताल ह�ई 

थी । इसी तरह से पजंाब म� भी ई.टी.टी,  बी.एड. और टैट पास जो िश�क ह�, वे िपछले तीन महीने 

से मेर ेिनवा�चन �े� सगं�र, जहा ंसे िश�ा मं�ी भी िबलॉगं करते ह�, वे वहां पर हड़ताल करके बैठे 

ह� । उन पर लाठीचाज� होता है और िपछले िदन� हमार ेपजंाब के िश�ा मं�ी जी ने एक बह�त भ�ी 

गाली उनको दी िजससे वे बह�त �यादा आहत ह� ।…(�यवधान) म� यह चाहता ह�ं िक ई.टी.टी. और 

टैट पास जो टीचस� ह�, उनका जो मसला है, �य�िक म� �वयं एक टीचर का बेटा ह�ं । टीचर को नेशन 

िब�डर कहते ह� । लेिकन अगर उनको लािठया ंपड़�गी, उन पर अ�याचार होगा, खासकर वहा ंपर 

ग�स� टीचस� भी ह�, तो वे आगे जाकर कैसे ब�च� को पढ़ाएगंी? पजंाब सरकार क� इस नालायक� 

पर मझु ेयहां �टेट इ�यू पर बोलना पड़ा । म� चाहता ह� ं िक एच.आर.डी. िमिन��ी इसम� ह�त�ेप 

करके पजंाब म� िपछले तीन महीने से जो ई.टी.टी. और बी.एड. पास टीचस� हड़ताल पर बैठे ह�, 

उनका मसला हल कर े। उनको नौकरी दी जाए । वहा ं�कूल खाली पड़े ह�, टीचस� हड़ताल पर बैठे 

ह� । पजंाब के इस मसले क� तरफ �यान िदया जाए । ध�यवाद । 

�ी गोपाल शे�ी (म�ुबई उ�र): माननीय अ�य� जी, यह सव�िविदत है िक भारत के महान 

�ािंतकारी वीर सावरकर िव� भर के �ािंतका�रय� म� अि�तीय रहे ह� । वे भारतीय �वतं�ता 

आंदोलन के अि�म पिं� के सेनानी एव ं �खर रा��वादी नेता थे तथा उनका नाम ही भारतीय 

�ािंतका�रय� के िलए उनका सदंेश था । वीर सावरकर एक महान �ािंतकारी, इितहासकार, 
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समाज-सधुारक, िवचारक, िचंतक एव ंसािह�यकार थे तथा उनक� प�ुतक�  �ांितका�रय� के िलए 

गीता के समान थ� । सव��थम उ�ह�ने रा���वज ितरगें के बीच म� धम� च� लगाने का सझुाव िदया 

था, िजसे त�कालीन रा��पित डा. राजे�� �साद जी ने �वीकार िकया था । सबसे पहले उ�ह�ने ही 

रा�� क� पूण� �वतं�ता हेत ुभारत क� �वतं�ता आंदोलन का ल�य घोिषत िकया । वीर सावरकर 

ही ऐसे �थम राजनीितक बंदी थे, िज�ह� �ांस, िवदशेी भूिम  पर बंदी बनाने के कारण मामला हेग के 

अतंरा���ीय �यायालय म� पह�ंचा । साथ ही साथ, वे पहले ऐसे �ािंतकारी रहे, िज�ह�ने रा�� के 

सवा�गीण िवकास का िचंतन िकया तथा बंदी जीवन समा� होते ही, अ�प�ृयता आिद कुरीितय� के 

िवरोध म� आंदोलन श�ु िकया ।  

 अतं म�, म� सदन के मा�यम से सरकार से अनरुोध करता ह� ं िक वह रा�� के महान 

�ािंतकारी और समाज सधुारक वीर सावरकर को भारत र�न से स�मािनत िकए जाने हेत ु

आव�यक िनद�श दे । 

माननीय अ�य� : माननीय सद�यगण, स� के िलए दो िदन� का समय बचा है । म� सभी माननीय 

सद�य� से आ�ह क�ंगा िक सभी माननीय सद�य शू�य काल म� अपना िवषय उठा सक�  । इसिलए 

आप सभी क� अनमुित हो तो एक िमनट म� अपना िवषय रख द� । अगर �यादा मह�वपूण� िवषय है 

तो म� 15 सेक� ड का और समय दे दूगंा । �या आप सभी क� सहमित है? 

अनके माननीय सद�य : हां, हां । 

डॉ. अरिव�द कुमार शमा� (रोहतक): अ�य� महोदय, पूरा देश नव�बर-िदस�बर म� गीतामयी हो 

गया है । इसम� ह�रयाणा के माननीय म�ुय मं�ी मनोहर लाल ख�र जी का �यास है और गीता मिुन 

�वामी �ानंद महाराज क� वजह से पूरा देश गीतामयी हो गया है । जैसा िक सव�िविदत है िक �ीमद ्

भगवत गीता एक सव�कािलक और सव� अलौिकक �ंथ है । इसक� उपयोिगता को देखते ह�ए वष� 

1785 म� वारने हेि�टं�स ने चा�स� िविलिक�स के �ारा इसे अ�ंेजी म� अनवुाद कराया । उसके बाद 

15 वष� म� इसका �� च और जापानी भाषाओ ं म� अनवुाद ह�आ । आज �यूजस�, हाव�ड� और 

िसयाटन यूिनविस�टीज म� इसको पाठ्य�म का िह�सा बनाया गया है । रा��िपता महा�मा गाधंी जी 
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इसे उ�र� क� िकताब (बकु ऑफ आनसस�) कहते थे । वा�तव म� �ीमद ्भगवत गीता जी सभी 

समा�याओ ंका समाधान ह� । उदाहरण के तौर पर, िचिक�साओ ंके िलए िचिक�सा शा�, कानून व 

�यायवािदय� के िलए �यायशा�, मनोवै�ािनक� के िलए मानस शा� और दाश�िनक� के िलए दश�न 

शा� है । इसे आप िजस �ि� स ेदेख�गे, वैसी ही �तीत होती है । हमारा कोई �ि� दोष है िक हम 

इसका पूण� उपयोग नह� कर सक�  ह� । मेरी आपस ेयही �ाथ�ना है िक �वाधीनता सेनािनय� के िलए 

यह जीवन का अगं रही है । मेरी के�� सरकार स े�ाथ�ना है िक �ीमद ्भगवत गीता को �कूल�, 

कॉलेज� और िव�िव�ालय� के पाठ्य�म� म� शािमल िकया जाए ।…(�यवधान) 

माननीय अ�य� : आपने सदन म� सहमित दी है, घड़ी लगी ह�ई है ।  

…(�यवधान) 

माननीय अ�य� : नो । 

…(�यवधान) 

डॉ. अरिव�द कुमार शमा� : अ�य� महोदय, इसे �कूल� म�, महािव�ालय� एव ं िव�िव�ालय�, 

कॉलेज और यूिनविस�टी के पाठ्य�म म� शािमल िकया जाए ।…(�यवधान) 

माननीय अ�य� : आप इसको ऐसे बोलते िक माननीय अ�य� महोदय, म� चाहता ह� ंिक गीता को 

पाठ्य�म म� शािमल िकया जाए । तीस सेक� ड म� बात पूरी हो गई । 

�ी पी.के. कुनहिलकु�ी ।  

SHRI P.K. KUNHALIKUTTY (MALAPPURAM): Sir, in our country snake bite 

incidents has become a problem.  In Kerala, one girl student died in the class 

room itself because of snake bite.  So many snake bite incidents are taking 

place.  Around 46,000 people die and 1,40,000 people become disabled every 

year because of this.   

 The problem is that we do not have region-specific and species-specific 

anti-venom.  So, I would urge upon the Government to re-visit the 
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manufacturing protocol and develop region-specific therapies for snake bite.  It 

should ensure sufficient availability of drugs in the country so that the people 

are provided with proper treatment in time and their lives are saved.  This is 

what I want to bring to the notice of the Government.  

�ी अजय िम� टेनी (खीरी): माननीय अ�य� जी, मेर ेलोक सभा �े� लखीमपरु खीरी म� रले माग� 

मैलानी-बहराइच है, जो जगंल से होकर गजुरता है और आमान प�रवत�न, उसका एनओसी वन 

िवभाग से नह� िमल पाने के कारण नह� हो सका है, इससे हमार ेिजले क� रले सेवा �भािवत ह�ई है 

और एक बड़ा भू-भाग रलेवे सेवा से विंचत हो रहा था, िजसम� रले मं�ालय ने एक वैकि�पक माग� 

के तौर पर पिलया, िनघासन, बेलराया ं और िसंघाई रले माग� क� घोषणा क� है । िजसका सव� 

�ार�भ हो गया है । म� आपके मा�यम से सरकार से मागँ करता ह� ँिक उ� माग� का सव� शी� पूरा 

करवाकर बेलराया,ं पिलया कला,ं िसंघाई और िनघासन रले माग� को शी� �ार�भ िकया जाए । 

माननीय अ�य�: �ीमती रखेा वमा� को �ी अजय कुमार �ारा उठाये गये िवषय से सबं� करने क� 

अनमुित �दान क� जाती ह ै। 

DR. RAJASHREE MALLICK (JAGATSINGHPUR): Hon. Speaker, Sir, thank 

you for giving me this opportunity to raise a matter of urgent public importance.  

 Sir, I would like to bring to your kind notice that one Swami Vivekanand 

Institute of Rehabilitation Training and Research Centre (SVNIRTAR) under 

the Ministry of Social Justice and Empowerment, Government of India is 

located in the Cuttack district of Odisha and has been in existence since 1975.  

 Till date this premier institution is rendering its service to disabled people 

and also is working hard to meet the challenge of accessibility, inclusion and 

empowerment of PWDS and also providing comprehensive rehabilitation 

services to persons with locomotor disabilities.  
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 Presently, this institution is facing a lot of problems which require 

immediate attention. I would like to request the hon. Minister, through you, to 

take early steps to take care of its infrastructural deficiencies. The institution 

needs a multi-storied building to work as an administrative office, one 1000-

seat auditorium and one workshop as the said unit is functioning for the last 

more than 40 years in AC sheet roofed building in damaged condition.  

 Secondly, the Artificial Limb Manufacturing Corporation of India 

(ALIMCO), a Public Sector Undertaking of Government of India is not able to 

supply the required number of tricycles for disabled persons. Only around 50 

per cent of the requirement is being met from ALIMCO for the last few years 

…(Interruptions) 

डॉ. �ीकांत एकनाथ िशंदे (क�याण): माननीय अ�य� महोदय, म� अपने ससंदीय �े� से सबंंिधत 

रलेवे के एक मह�वपूण� िवषय क� ओर इस सदन का �यान आकृ� कराना चाहता ह� ँ। 

 म� यहा ँपर िदवा-वसाई रले लाइन के बार ेम� कुछ बात� रखना चाहता ह� ँ । मेर ेलोक सभा 

चनुाव �े� म� अपर कोपर �टेशन है । अपर कोपर �टेशन से िदन भर म� केवल चार मेमू रलेगािड़या ँ

चलती ह� । इसके आसपास के इलाक� म� िदन-ब-िदन आबादी बढ़ रही है, डेवलपम�ट हो रहे ह�, 

िजसके कारण याि�य� क� स�ंया बढ़ती जा रही है । लगभग 30 हजार या�ी रोज अपर कोपर 

�टेशन से �ैवल करते ह� । क�याण- िदवा-वसाई रले लाइन पर िसफ�  चार रलेगािड़या ँचलती ह� । 

पहली, सबुह पौने छ: बजे चलती ह,ै उसके बाद दूसरी, सीधे दस बजे चलती है । ला�ट क� �ेन 

रात को आठ बजे वहा ँसे चलती है । अगर लोग� को द�तर जाना है या काम पर जाना है, तो लोग� 

को वहा ँनौ बजे पह�चँना पड़ता है । लेिकन पहली गाड़ी सबुह पौने छ: बजे होने के कारण लोग वहा ँ

दो घंटे पहले पह�चँते ह� ।  
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 म� यह दर�वा�त करता ह� ँ िक �यादा-से-�यादा मेमू गािड़या ँइस �टेशन से चलाई जाए ँ। 

म�ने पहले भी इस सदन म� यह िवषय रखा है िक इस सब-अब�न से�शन पर लोकल �ेन श�ु करने 

क� बात माच� म� ही ह�ई थी, लेिकन अब तक उस पर कोई काम नह� ह�आ है । इसिलए ज�द-स-े

ज�द इस सब-अब�न से�शन पर लोकल �ेन सिव�स और मेमू �ेन क� सिव�स बढ़ाई जाए । 

माननीय अ�य�: आप सभी ने ही फैसला िकया है िक इसे एक िमनट म� ख�म करना है । 

�ी मनोज ितवारी (उ�र पूव� िद�ली): माननीय अ�य� जी, आपने मझेु जो म�ुा उठाने का मौका 

िदया है, वह बह�त ही दद� भरा है । िद�ली के रानी झांसी रोड पर ि�थत अनाज म�डी म� भीषण 

अि�नकांड ह�आ । लोग इसे अि�नकांड कह रहे ह� । तीन िदन� क� अपनी फै�ट-फाइंिडंग �रपोट�  के 

आधार पर हम कहना चाहते ह� िक यह अि�नकांड नह� है, बि�क यह एक नरसहंार है । इसके बार ेम� 

कहने के िलए मेर ेपास सात लाइन� क� बात है । उस �लैट म� घरलूे मीटर कने�शन लगा था, 

उसका िबल लाख� �पये म� आता था, लेिकन िबजली िवभाग इस पर चपु था । वह �य� चपु था, 

यह सवाल है । उसम� फै��ी चल रही थी, उसका कोई लाइस�स नह� था । लेिकन इंड��ी 

िडपाट�म�ट चपु था । एक �लैट म� सौ से �यादा लोग काम कर रहे थे, उसम� चाइ�ड लेबर काम कर 

रहे थ,े लेिकन लेबर िडपाट�म�ट चपु था । उसम� से एक आदमी ने डेढ़ िमनट के िलए फोन िकया 

और वह िच�लाता रहा िक मेर े ब�चे को बचाओ, लेिकन बाहर से दरवाजा बंद था । वहा ं का 

िवधायक आम आदमी पाट� का है, वहा ंका पाष�द आम आदमी पाट� का है, सरकार आम आदमी 

पाट� क� है, लेिकन वष� 2017 से री-डेवलपम�ट �लान म� िश�ट नह� िकया गया । म� आपके माफ� त 

�ाथ�ना करना चाहता ह� ं िक िद�ली क� सरकार गरीब� को मौत न दे । इसके िलए उससे जवाब 

मांगना पड़ेगा । इसम� 43 गरीब लोग, वे चाहे िबहार के ही �य� न हो, मर गए ह� ।  �या गरीब यहां 

मरने के िलए आए ह�? कुछ िदन पहले इ�ह�ने िबहार के िलए खराब �टेटम�ट िदया था । कुछ िदन 

पहले इसी सी.एम. ने कहा था िक 500 �पये क� िटकट लेकर चले आते हो और आज उसी िबहार 

के 43 लेबस� जलने और सफोकेशन से मर गए ह� । …(�यवधान) मत बोिलए, इस पर बोलने का 
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अिधकार नह� ह�, आप काम क�रए । म� आपके माफ� त चाहता ह� ंिक ससंद जवाब मांगे िक सरकार 

ने आंख बदं �य� रखी? 

माननीय अ�य� : �ी गोपाल शे�ी, �ी जनाद�न िसंह िस�ीवाल और �ीमती रमा देवी को �ी 

मनोज ितवारी �ारा उठाए गए िवषय के साथ संब� करने क� अनमुित �दान क� जाती है । 

�ी िचराग कुमार पासवान (जमईु): �पीकर महोदय, ध�यवाद । म� भी इसी िवषय को आगे बढ़ाते 

ह�ए अपनी पाट� क� तरफ से बात रखना चाहता ह�ं । रिववार क� सबुह इस दखुद समाचार को लेकर 

आई । कुछ घटनाए ंजीवन म� ऐसी होती ह�, िजनको आप उ� भर नह� भूल सकते ह� और यह भी 

उ�ह� घटनाओ ंम� से एक है, लेिकन ज�रत है िक जब ऐसी घटना घिटत हो तो उसके बाद ऐसी 

कार�वाई क� जाए िक कम से कम भिव�य म� ऐसी घटना दोबारा न घटे । म� इतनी उ�मीद करता ह� ं

िक इसक� जांच होगी । िनरतंर यह कहा जा रहा है िक दोिषय� के ऊपर कार�वाई क� जाएगी, 

दोिषय� को कड़ी स ेकड़ी सजा दी जाएगी, लेिकन मेरा सवाल है और हम� यह जानने क� ज�रत है 

िक दोषी कौन है? इस घटना म� जो लोग दोषी ह�, उनके िलए मेरा के�� सरकार से आ�ह है िक 

उनके �ित नामजद एफ.आई.आर. दज� हो । मझेु नह� पता िक सही मायने म� वहा ं का मकान 

मािलक दोषी है, वहा ंक� िजतनी अथॉ�रटीज ह�, उनम� जल बोड� हो, िबजली बोड� हो, एम.सी.डी. 

हो, डी.डी.ए. हो या �थानीय नेता हो, लेिकन हक�कत यह है िक जो दोषी ह�, उनक� जांच होनी 

चािहए ।  

 सर, एक �रहायशी इलाके म� चार मंिजला इमारत थी । वहा ंहमारी पाट�, िबहार �देश के 

अ�य� ि�ंस राज, जो सम�तीपरु से सांसद ह�, हमार े िवधायक दल के नेता राजू ितवारी सिहत 

जनशि� पाट� का एक डेलीगेशन गया । िबहार के जो 43 लोग मर ेह�, उनके िलए मझुे �यादा दखु 

इसिलए होता ह,ै �य�िक वे मेर े�देश के लोग ह� और हजार िकलोमीटर दूर रोजी रोटी के िलए 

अपना �देश छोड़कर यहां पर आते ह�, लेिकन उनके घर उनक� लाश जाती है । इससे बड़ी दखुद 

घटना और कोई नह� घट सकती है । इसिलए म� आपसे आ�ह क�ंगा िक दोिषय� को िचि�त िकया 

जाए, उन पर नामदज� एफ.आई.आर. हो और मतृक के प�रवार को कम से कम 25 लाख �पये का 
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मआुवजा िमले, �य�िक इसम� प�रवार के इकलौते सद�य क� भी जान गई है । म� आपके मा�यम से 

के�� सरकार से आ�ह क�ंगा िक इसम� ज�द से ज�द कठोर कार�वाई क� जाए । 

माननीय अ�य� : �ीमती रखेा वमा�, �ी ि�ंस राज, �ी राम कृपाल यादव और �ीमती रमा देवी 

को �ी िचराग कुमार पासवान �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� 

जाती है । 

SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Sir, I am right behind the 

pillar.  So, I have to pray only to Lord Narasimha before I speak here. 

 Sir, I thank you very much for allowing me to speak.  Olympics is to be 

held next year but India traditionally does not get the number of medals for a 

country of our size.  So, I think that it is essential that we build a sports culture 

in our country but our educational system does not encourage sports because 

it is so exam-oriented.…(Interruptions) Sir, I urge upon the Minister of HRD to 

please make sports compulsory as a subject and prescribe certain physical 

tests which a student has to qualify before writing his examination.   

 There are many schools which do not even have playgrounds.  Schools 

which do not have playgrounds should be derecognised and physical 

education teachers must be given their due importance in schools.  In most of 

the schools, physical education teachers are only used to pull up students who 

come late to class.   You should make sports compulsory and perhaps come 

up with some criteria like running a mile within eight to ten minutes as a 

compulsory criterion to write public examination because parents nowadays 

are only focussed on exams and completely neglect sports.  Unless it is made 

as a part of the curriculum and made compulsory that students should pass 
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certain physical tests before you write the public exam, parents will never 

encourage students to participate in sports.  That is the only way in which we 

can encourage a sporting culture in India.  

�ी जगदि�बका पाल (डुम�रयागजं): अ�य� महोदय, म� एक ऐसे मह�वपूण� िवषय क� तरफ 

आपके मा�यम से सरकार का �यान आकिष�त करना चाहता ह� ं िजस पर आप �वयं िचंितत ह�, 

�धानमं�ी िचंितत ह� और िचंितत ही नह� ह�, आप �यास भी कर रहे ह� । कल ही बालयोगी 

ऑिडटो�रयम म� डॉ. जे.वी. दीि�त का “Keep Fit” पर �या�यान आपने करवाया है । �वाभािवक 

है िक आपने �वा��य को एक मह�वपूण� िवषय माना है । लेिकन जो �रपोट्�स आ रही ह� िक आज 

ब�च� म� पेके�ड जकं फूड खाने का �चलन बढ़ रहा है । Nationwide Seventh Annual 

School Health Fitness Study, 2016 क� �रपोट�  आयी है । इस �रपोट�  म� आया है िक 

आजकल �कूल� म� िफटनेस का लेवल कम होता जा रहा है और खास तौर से शहरी इलाक� म� । 

जहांगीर हॉि�पटल, पणेु ने भी िकया है और यूसीएल इं�टीट्यूट ऑफ चाइ�ड हे�थ, लंदन ने भी 

िकया है, िजसम� 30 परस�ट ब�चे ओबेसी या ओवरवेट के िशकार ह� । इर��यूलर फूड हेिबट्स या 

जकं फूड के कारण 70 परस�ट ब�चे बीमार हो रहे ह� । इसके कारण उनको मेटाबॉिलक िसं�ोम हो 

रहा है, पअुर िफज़ीकल हे�थ हो रही है, र�ेपाइर�ेी �ॉब��स हो रही ह�, यह तमाम सब हो रहा है । 

तीन सौ �कू�स के 9 से 17 साल के 13300 ब�च� का सव� ह�आ है, िजसम� पाया गया िक 93 

परस�ट ब�चे ऐसे ह� जो पेके�ड फूड खाते ह�, 60 परस�ट हाई सॉ�ट और हाई शगुर खाते ह� और 53 

परस�ट ब�चे एक िदन म� खाते ह� । माननीय �वा��य मं�ी जी यहां बैठे ह�, इ�ह�ने र�ेयूलेट करने के 

िलए फूड से�टी एडं �ट�डड� अथॉ�रटी ऑफ इंिडया बनायी है जो फूड को र�ेयूलेट करते ह� और 

ब�च� के िलए खास तौर से Food Safety and Standards (Safe Food and Healthy 

Diets for School Children) Regulations, 2019 भी है । लेिकन इसके बावजूद भी िजस 

तरह का �चलन है, म� आपके मा�यम से माननीय मं�ी जी से मांग करना चाहता ह� ंिक कम से कम 

एक Eat Right Campaign हो और �वा��य को नकुसान होने से रोकने के िलए कम से कम इस 
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तरीके से िलखा जाए as not suitable for children जो पेके�ड फूड्स ह�, उन पर एक वॉिनंग 

हो, िजस �कार से िसगरटे पर होती है “Cigarette is injurious to health”. यही म� आपके 

मा�यम से ब�च� के िलए, जो भारत का भिव�य ह�, उनको बचाने के िलए आ�ह करना चाहता ह�ं । 

ध�यवाद । 

माननीय अ�य� :  �ी रजंीत िस�हा, िहंदूराव नाईक िन�बालकर, डॉ. �ीकातं एकनाथ िशंद ेऔर 

�ीमती रखेा वमा� को �ी जगदि�बका पाल �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित 

�दान क� जाती है । 

ADV. A.M. ARIFF (ALAPPUZHA): Mr. Speaker, Sir, SECURE (Software for 

Estimate Calculation Using Rural rates for Employment) Software developed 

by the National Informatics Centre (NIC), which is used for MNREGS activities, 

is undergoing technical problems for the last few weeks. Due to the slowness 

of the software, the upload of documents, estimate creation and online 

approvals have not been done for the last few weeks. This is happening 

because of lack of server space while multiple logins are done during office 

hours. Consequent to this, the Gram Panchayat, which is the implementing 

agency of MNREGS in the State, fails to meet the demand of jobs from lakhs 

of registered workers. The Central Government should provide a dedicated 

server for the State as a permanent solution. 

 Then, a total of Rs. 1,000 crore is pending as Central share under 

various components in MNREGS, including Rs. 858 crore for wages, Rs. 78 

crore for material components and Rs. 64 crore for administrative expenditure. 

I would also request that the Central Government should enhance MNREGS 

wages in accordance with minimum wages provided in the State of Kerala 
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which is Rs. 600 and also take necessary steps for generating 100 days work 

for all in a financial year. 

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Mr. Speaker, Sir, I thank you 

for allowing me to raise a matter of urgent public importance relating to the 

question of irregularities in the Dhamra LNG Terminal. IOC constructed its own 

terminal in Ennore at a cost of Rs. 5,150 crore with a capacity of 5 MMBTU. 

Then, IOC and GAIL have entered into a 20-year User Pay Contract with a 

private group for the LNG Terminal in Dhamra for Rs. 46,500 crore. This was 

done without following a tender process. When I asked a question to the hon. 

Minister, in reply to my question, he said that this was done as a result of a 

long commercial negotiation, basically admitting that there was no tender 

process. Given that this will lead to higher prices for consumers in West 

Bengal, Bihar and Jharkhand and also that this will supply gas to two 

subsidised fertilizer plants, I think, this matter is of urgent importance which 

needs to be investigated. 

15.00 hrs 

�ी राजीव �ताप �डी (सारण) : अ�य� जी, म� आपका �यान एक बह�त ही मह�वपूण� िवषय क� 

तरफ आकृ� कराना चाह�ंगा । महोदय, म� अपनी सीट से बोल रहा ह�,ं जैसा िक आपका िनद�श है । 

महोदय, म� िबहार के िजस इलाके का �ितिनिध�व करता ह�,ं वहा ंदो करोड़ लोग रहते ह�, जो सारण 

किम�री म� ह� । नेपाल से नारायणी नदी जो िबहार म� गंडक केनाल के �प म� भी प�रवित�त हो जाती 

है, उसक� एक लंबी धार 22 िकलोमीटर तक नेपाल से पानी चलता है । उसके बाद 112 

िकलोमीटर उ�र �देश म� जाता है और िबहार म� 68 िकलोमीटर पानी आता है । वष� 1956 क� 

एक सिंध नेपाल के साथ ह ैऔर उ�र �देश क� सरकार के भी साथ है । उसम� लगभग 15,000 
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�यूसेक पानी िबहार म� �वेश करता है । 15,000 �यूसेक पानी म� से लगभग 8,000 �यूसेक पानी 

उ�र �देश को चािहए और 8,500 �यूसेक पानी िसवान, गोपालगजं और छपरा को चािहए ।  

म� अपने िजले क� राजनीित म� िपछले 30 वष� से ह� ं। म� यह बड़े अफसोस के साथ कहना 

चाहता ह� ं िक िजसके बार ेम�, म� यहां पर चचा� कर रहा ह�ं िक मेरा पानी चोरी कर िलया गया है, 

िपछले 50 वष� म� मेरा लगभग 48,00,000 �यूसेक पानी चोरी हो गया है । मेरा सारण िजला है, 

जो इस पूरी नहर के अिंतम छोर पर है, उसे औसतन तीन से चार हजार �यूसेक पानी िमलना 

चािहए था । िपछले 55 वष� म� जो पानी उ�र �देश के धार से चलकर िबहार के बटंवार ेम� िमलना 

चािहए था, वह हमार े�े� म� �वेश न कर पाने के कारण आज सारण िजला को वाटर डेिफिशएटं 

घोिषत कर िदया गया है । ललन जी भी उस िवभाग के मं�ी रहे ह� ।  

महोदय, मझेु यह पता लगाना है िक आिखर मेरा यह 48,00,000 �यूसेक पानी �या 

नेपाल म� ह?ै यहां पर माननीय िवदशे मं�ी जी बैठे ह� । वह भी इस पर स�ंान ले सकते ह�, या िफर 

उ�र �देश म� ही यह 48,00,000 �यूसेक पानी चला गया है । हमार े िकसान� और िबहार के 

िसवान, गोपालगजं और छपरा के दो करोड़ िकसान� को िपछले 50 वष� म� और अभी के मौसम म� 

इससे 6,000 �यूसेक पानी हमार ेइलाके को देना चािहए था । हमारी केनाल म� एक भी बूंद पानी 

नह� है । यह मामला बह�त सगंीन है । आज भारत सरकार ने मेर ेिजले को वाटर डेिफिशएटं घोिषत 

िकया है । अ�य� जी, म� आपके मा�यम से यह मांग क�ंगा िक मेर ेपानी को तलाश करके मेर ेिजले 

म� वापस भेजा जाए, जो सिंध के तहत है । मेरा चोरी िकया ह�आ पानी कहां है, उसे मझेु वापस 

लौटाया जाए । 

�ी सतंोष कुमार (पूिण�या) : अ�य� महोदय, आपका बह�त-बह�त ध�यवाद । म� रले प�रयोजना के 

सबंंध म� अपनी बात रखना चाहता ह�ं । मेर े ससंदीय �े� पूिण�या म� कुरसेला से िबहारीगजं एक 

रलेखडं है, उसका सव� कराने का काम त�कालीन रले मं�ी आदरणीय रामिवलास पासवान साहब 

जी ने िकया था । वष� 2004 और 2005 के रले मं�ी आदरणीय लालू �साद यादव जी ने उसका 
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िशला�यास िकया था । आज बीस वष� से भी अिधक का समय हो गया है, लेिकन उस रले 

प�रयोजना पर कोई काम नह� हो रहा है । बोड� टँगा ह�आ है, िशला�यास हो गया है ।  

म� आपके मा�यम से सरकार से यह मांग करना चाहता ह�ं िक कुरसेला-िबहारीगजं रले खंड 

पर काम होना चािहए । चूंिक यह िपछड़� का इलाका है, यह काफ� िपछड़ा ह�आ इलाका है । म� 

आपके मा�यम से यह मागं करना चाहता ह� ं। हम लोग� ने पहले भी इस सदन म� इस पर कई बार 

चचा� क� है । लेिकन उस पर कोई भी सकारा�मक काम नह� ह�आ है । यह माननीय �धान मं�ी �ी 

नर�े� मोदी जी के नेत�ृव म� काम करन ेवाली सरकार है । म� आपके मा�यम से रले मं�ी जी से यह 

मांग करता ह� ं िक इस प�रयोजना पर तेज गित से काम िकया जाना चािहए और इस पंचवष�य म� 

यह काम पूरा होना चािहए ।  

कुमारी च��ाणी ममुु� (�य�झर) : अ�य� महोदय, मझेु आपन े शू�य काल म� बोलने का अवसर 

�दान िकया है, उसके िलए म� आपका शिु�या अदा करना चाहती ह�ं । महोदय, मेरा संसदीय �े� 

�य�झर जहा ंसे म� चनुकर आई ह�,ं उसका करिंजया एक बह�त बड़ा अस�बली सेगम�ट है । वहा ंक� 

आबादी भी बह�त है, जो िक �यादातर �ाइबल लोग ह� । आज के समय म� भी वहा ंके लोग रले क� 

सिुवधाओ ंसे विंचत ह� । यह वहा ंके लोग� क� बह�त परुानी मांग है, िजसे म� इस सदन म� आपके 

सामने रखना चाहती ह�ं । 

 महोदय, म� आपके मा�यम से रले मं�ालय से यह िनवेदन करना चाहती ह� ंिक मरवन िजले 

के बादामपहाड़ जहा ंपर एि�जि�टंग रलेवे लाइन है, वहा ंसे जाजपरु रोड तक एक नई रेलवे लाइन 

वाया करिंजया-आनंदपरु तक बनाई जाए, िजससे िक करिंजया को नजदीक� टाउनिशप के साथ 

जोड़ा जा सके, तािक वहा ंके लोग� को �ांसपोट�शन क� सिुवधा िमले सके । चाह ेवह िबजनेस के 

िलए हो, एजकेुशन के िलए हो, या िफर िकसी और काम के िलए हो । म� यह आशा करती ह� ंिक म�ने 

यहां पर जो मांग� रखी ह�, उस पर माननीय रले मं�ी जी �यानपूव�क िवचार कर�गे और मेर े�े� के 

लोग� क� ज�रत� को पूरा कर�गे ।              
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SHRI M. K. RAGHAVAN (KOZHIKODE): Hon. Speaker, Sir, I am thankful to 

you for allowing me to raise an urgent matter of public importance. 

 It has been reported in a newspaper that the newly issued passports 

from Kozhikode Passport Office deviate from the standard passport booklet.  

Now, we can see that it carries the  lotus symbol instead of ‘lion symbol’.  The 

same passports are being used in the 36 passport offices in our country.  

 The hon. Minister is present here.  The lotus is printed inside a rectangle 

on the page where the passport officer’s  signature and seal are seen.

 The lotus emblem causes a suspicion as it is the election symbol of the 

BJP, which is the Ruling Party at the Centre …(Interruptions) 

 Sir, I can show a paper, ‘Mathrubhumi’ , which has published this news 

with a photo.  So, this is again a saffronisation of Government establishments. 

 I would, therefore, urge upon the Government that this booklet should be 

immediately withdrawn, and a high level inquiry be ordered into the matter. 

 Thank you. 

�ी राजन बाबूराव िवचार े (ठाणे): अ�य� महोदय, मेर ेससंदीय �े� ठाणे के अतंग�त आने वाले 

कलवा तथा िहरौली के बीच दो िकलोमीटर लंबाई का नया एिलवेिटड रले माग� का भूिम पूजन 10 

िदसबंर, 2016 म� माननीय �धान मं�ी आदरणीय नर�� मोदी साहब के �ारा सपं�न हो चकुा है । 

तीन साल होने के बावजूद भी वह काम धीमी गित से चल रहा है । इसम� खाली दीघा �टेशन का 

काम चालू है, लेिकन जो दो िकलोमीटर का एिलवेिटड ि�ज है, उसम� 2100 झ�ुगी-झोपड़ी बािधत 

होती ह� । उनका पनुव�सन करने का काम एमएमआरडी के मा�यम से होना ज�री है । म� आपके 

मा�यम से माननीय रले मं�ी जी से अनरुोध करता हूॅ ं िक कृपया आप इस अितमह�वपूण� 
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प�रयोजना के िलए एमएमआरडी को िनद�िशत कर, इन झ�ुगी-झोपिड़य� म� रह रहे लोग� का 

पनुवा�सन का काम ज�द स ेज�द कर� ।  

SHRIMATI NUSRAT JAHAN (BASIRHAT): Hon. Speaker, Sir, I am thankful to 

you for giving me this opportunity to raise an important and urgent matter. 

  My Parliamentary Constituency, Basirhat,  is a very important area in 

terms of national security as it is adjacent to the  Bangladesh border and there 

are a lot of BSF camps situated over there.  It is also the Gateway to 

Sunderbans.  For better communication, increase of export-import, and to 

promote tourism in Sunderbans and Taki, it is very important that we construct 

a national highway from Barasat to Hemnagar via  Berachampa, Basirhat, 

Hasnabad and Hingalganj, which is more than 100 kilometres distance. 

 Sir, this whole stretch is a very backward area. So, construction of 

national highway will contribute to the economic development and growth.  

Thus, I would request the Government to kindly accept my proposal and make 

sure that we have a national highway in that area.  Thank you. 

SHRI ANUBHAV MOHANTY (KENDRAPARA): Respected Speaker, Sir,  I am 

really thankful to you for allowing me to raise a very important and urgent 

matter of public importance.  

 The Coconut Development Board under the Ministry of Agriculture and 

Farmers’ Welfare, has come up with a scheme of area expansion in coconut 

farming by providing a financial assistance of Rs. 6,500 for two years and that 

too, in an instalment of Rs. 3,250 per annum. 
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 Sir, the Board also initiated the formation of Coconut Producer Societies 

by associating 40 to 100 coconut growers in a contiguous area with a 

consolidated minimum of  4,000 to 5,000 palms.  The objective is the ‘socio-

economic upliftment of the farmers through productivity improvement, cost  

reduction, efficient collective marketing & processing, and product 

diversification.   

 Sir, the Government is well aware of the fact that the cultivation of 

coconut costs around Rs. 80,000 for two years. So, this financial assistance of 

Rs. 6,500 is too meagre an amount.  Hence, it is requested that as the Board 

itself envisages the ‘socio-economic upliftment of the farmers’ through this 

scheme, at least, an amount of Rs. 40,000 should be provided as an 

assistance to the coconut farmers. 

 Sir, as we all know, Odisha is very much naturally prone to calamities. In 

the last ‘Fani’ cyclone, the whole of coastal region, especially Sakhigopal,  has 

been badly affected where  nearly one lakh  coconut trees have been 

devastated and 50,000 farmers’ families are on the road.  The State 

Government has done enough to rejuvenate them. Still it is not adequate.  I 

request, through you, to the hon. Minister of Agriculture and Farmers Welfare 

to kindly look into this matter and provide the amount of assistance to the 

coconut farmers and producers.  The hon. Minister is also request to enhance 

it to a reasonable amount so that farmers can implement this scheme 

successfully in the State of Odisha and elsewhere.  
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DR. D. RAVIKUMAR (VILUPPURAM): Hon. Speaker Sir, Vanakkam. As 

many as 20 Indian labourers have lost their lives in Sudan. A fire accident took 

place in a ceramic factory in Sudan, where 60 Indian labourers were working, 

Out of which 7 labourers are battling for their life. Mohammad Salim and 

Boopalan Balu  of Tamil Nadu; Sonu Prasad of Uttar Pradesh; Billu Ram of 

Haryana; Rabindra Kumar Mann, Surendra Kumar and Bhajan Lal of 

Rajasthan are the seven Indian laboureres who are battling for their life with 

severe burns in the hospitals of Sudan. Even though Our Indian Embassy in 

Sudan has made necessary arrangements for providing medical care to those 

laboureres, the medical treatment is inadequate in a underdeveloped country 

like Sudan. Hon. Union Minister of External Affairs is very much present here 

in this august House. I urge upon him to take special attention on this issue 

and arrange for bringing those seven labourers to India through air ambulance 

besides providing them the required compensation. I also urge upon through 

you Hon. Speaker that the Government should take necessary steps to bring 

to India the bodies of 20 deceased Indian labourers. Thank you 

�ी पशुपित कुमार पारस (हाजीपुर): माननीय अ�य� महोदय, आज आपने मझु ेसदन म� बोलने 

का मौका िदया, इसके िलए म� आपका आभार �य� करता ह� ँ। 

 म� िबहार के हाजीपरु से आता ह� ँ। हाजीपरु सगुौली रलेवे लाइन वष� 1996-97 म� माननीय 

त�कालीन रले मं�ी �ी राम िवलास पासवान जी के समय म� �वीकृत ह�ई थी और उसका 

िशला�यास भी ह�आ था । 22 वष� बीत जाने के बाद वह काय� आज तक अधूरा पड़ा ह�आ है । दूसरी 

तरफ खगिड़या से कुशे�र �थान वाया शहरब�नी रलेवे लाइन क� मंजूरी भी आदरणीय रले मं�ी 
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�ी राम िवलास पासवान �ारा क� गई थी । आज तक वहा ंजमीन का अिध�हण भी नह� ह�आ है, 

जबिक वह �े� आदरणीय पासवान जी का गावँ है, घर है, मेरा भी घर है । म� माननीय रले मं�ी जी 

से आपके मा�यम से आ�ह करता ह� ँ िक ये दोन� जो प�रयोजनाए ँ ह�- हाजीपरु-सगुौली और 

खगिड़या-कुशे�र �थान जो रलेवे लाइन ह�, उनको यथाशी� �वीकृित दी जाए । उस पर यथाशी� 

काम श�ु िकया जाए । 

 दूसरा हाजीपरु म� डीएम काया�लय है । काफ� भीड़ रहती है । काफ� पदािधकारी-कम�चारी 

आते-जाते रहते ह� और वहा ँबह�त सी ए�स�ेस �ेन ह�, िजनका ठहराव नह� है । इसिलए म� आपके 

मा�यम से आदरणीय रले मं�ी से आ�ह क�ँगा िक हाजीपरु म� जो भी ए�स�ेस �ेन जाती ह�, 

उसका ठहराव हो । ध�यवाद । 

DR. AMOL RAMSING KOLHE (SHIRUR): Thank you, Speaker, Sir, for 

allowing me to speak.  In ‘zero hour’, through you, I would like to draw the 

attention of the Government towards a developmental demand of my 

constituency, that is, Shirur, Maharashtra.  Sir, in my constituency, there are 

three MIDCs where many plants of many multi-national companies are located. 

उसी के साथ मेर े �े� के जो �ो�ेिसव फाम�स� ह�, उनक� मेहनत के बलबूते वहा ँ पर ए�ीक�चर 

ए�सपोट�  बड़ी मा�ा म� होता है । उसी के साथ मेर ेचनुाव �े� म� िपलि�मेज जैसे भीमाशंकर है, 

आलंदी है । हे�रटेज �लेसेज़ जैसे िशवनेरी है, वध-ुतलुापरु है । अ� िवनायक म� से चार िवनायक 

वहा ँपर ि�थत ह� । इसिलए आपके �ारा म� एिवएशन िमिन��ी स ेअनरुोध करना चाहता ह� ँिक मेर े

चनुाव �े� म� िबजनेस, ए�ीक�चर ए�सपोट�  और टू�र�म को बढ़ावा देने हेत ुवहा ँपर खेड़ तहसील 

म� चाकन ए�रया म� एयरपोट�  क� मांग को पूरा िकया जाए । ऐसा मेरा अनरुोध है । ध�यवाद । 

�ी अधीर रजंन चौधरी (बहरामपुर): महोदय, �या हम िवदेश मं�ी जी से एक छोटा सा 

�ले�रिफकेशन मागँ सकते ह�? िवदशे मं�ी यहा ँपर ह� ।…(�यवधान)  
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माननीय अ�य� : अभी नह� ।  

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, दो िमनट का समय दीिजए ।…(�यवधान) 10 सेक� ड का समय 

दीिजए ।…(�यवधान) 

माननीय अ�य� : ना-ना, नह� ।  

…(�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): महोदय, यह शू�य काल है ।…(�यवधान) 

माननीय अ�य� : डॉ. सभुाष सरकार । 

…(�यवधान) 

डॉ. सभुाष सरकार (बाकुंरा): मा�यवर, आपका बह�त-बह�त ध�यवाद ।…(�यवधान) इस 

शीतकालीन स� म�, शू�य काल म� एक बार भी मौका न िमलने के बावजूद आपक� कृपा से आज 

मझेु शू�य काल म� बोलने का अवसर िमला है ।…(�यवधान)  

Respected Speaker Sir, I take the floor to raise an urgent matter 

relating to my state West Bengal.  In the year 2014 when the Health Minister 

was Dr. Harshavardhan, who is also the present Minister of Health, West 

Bengal has asked for three projects. For three medical colleges, 150 crore 

rupees have been allocated under Pradhan Mantri Swasthya Suraksha Yojana 

by the Central Government.  This amount was earmarked for improved kidney 

treatment, special orthopedics treatment, neuro surgery, cardiac surgery etc.  

The 3 medical colleges are Bankura Medical College, Malda Medical College 

and North-Bengal Medical College.  However, 5 years have already passed, 
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the work has not been completed so far.  No medical equipment has been 

purchased, doctors have also not been appointed.  Moreover, there is no 

doctor in all the super-specialty hospitals which have come up with the aid of 

National Health Mission.  The hospital buildings have been constructed, 

equipment are in place, but there are no doctors or nurses.  Patients are not 

getting proper treatment.  This is the pathetic situation of the healthcare sector 

in West Bengal.  The 150 crore rupees provided under the Pradhan Mantri 

Swasthya Suraksha Yojana have been squandered.  Buildings have not been 

constructed, medical equipment have not be procured, doctors have not been 

appointed.  Thus I urge upon Hon. Minister of Health to issue a letter to the 

state government in this regard and seek explanation on this issue.  

SHRI K. MURALEEDHARAN (VADAKARA): Sir, the district of Wayanad 

which is predominantly inhabited by the tribal people is presently connected to 

other parts of Kerala mainly by the Thamarassery Churam Road which had 

been constructed during the British rule. …(Interruptions) Due to increase in 

population and other factors such as people using this road as a route to 

Karnataka, the Government of Kerala had mooted an idea of the construction 

of another road Poozhithode-Peruvannamuzhi-Padinharethara Road and the 

then Chief Minister, Shri K. Karunakaran had laid the foundation stone in 1994.  

The proposed road is passing through the forest covering 13 kilometres.  Two 

local Gram Panchayats in the area had agreed to surrender their land to the 

Forest Department in lieu of the forest land to be used for construction of the 

road.  It is unfortunate that the road construction still remains to be a dream as 
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environmental clearance has not been given by the Ministry of Environment 

and Forests till date. 

 I would, therefore, request that, considering the necessity of the new 

road, and in the larger public interest, environmental clearance may be given 

at the earliest. Thank you, Sir. 

�ी अधीर रजंन चौधरी : महोदय, हम एक �ले�रिफकेशन मागँना चाहते                     

ह�।…(�यवधान) 

माननीय अ�य� : �ी भतृ�ह�र महताब जी । 

…(�यवधान) 

माननीय अ�य� : माननीय भतृ�ह�र महताब जी । 

…(�यवधान) 

SHRI BHARTRUHARI MAHTAB (CUTTACK) : Thank you, Sir.  I want to draw 

the attention of the Government towards the crisis of the Scheduled Tribes’ 

education in the country, and particularly in Odisha. …(Interruptions) Odisha 

has the largest number of the Scheduled Tribes in the whole country. 

…(Interruptions) 

माननीय अ�य� : माननीय सद�य, आप एक िमनट �िकए ।  

 माननीय सद�य, माननीय मं�ी जी बैठे ह�ए ह� तो आप �प�ीकरण मागँने लग जाएगें । सदन 

िस�टम से चलता है । आप िनयम-कानून के मतुािबक कुछ चीज मािँगए । आप �ि�या से आइए ।  

…(�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, यह हमार ेदेश से जड़ुा ह�आ �� है ।…(�यवधान) 
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माननीय अ�य� : आप नोिटस दीिजए । 

 भतृ�ह�र महताब जी, आप बोिलए ।  

…(�यवधान) 

SHRI BHARTRUHARI MAHTAB : Sir, the leader of the Congress Party is 

disturbing repeatedly. …(Interruptions) 

 You have no right to disturb the ‘Zero Hour’ …(Interruptions) If the 

Minister is free, if he is willing to respond, he will respond. …(Interruptions) 

माननीय अ�य� : आप मं�ी जी के चै�बर म� जाकर उनसे िमल लेना ।  

…(�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY : We are not disturbing…(Interruptions) 

SHRI BHARTRUHARI MAHTAB : You do not hijack the House. 

…(Interruptions) You cannot hijack the House. …(Interruptions) We have also 

an equal right to speak. …(Interruptions) You cannot hijack the House. 

…(Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY : We are not hijacking…(Interruptions) 

It is our right…(Interruptions) 

SHRI BHARTRUHARI MAHTAB : You are hijacking …(Interruptions) You 

cannot hijack the House. …(Interruptions)  You can only plead. You cannot 

hijack the House. You are disturbing others. …(Interruptions) There is ‘Zero 

Hour’. This is the ‘Zero Hour’ where you are doing this. …(Interruptions) 

Hon. Speaker, Sir, I want to draw the attention of the Government 

towards the crisis of the Scheduled Tribe’s education in the country, 

particularly in Odisha.  Odisha has the largest number of Scheduled Tribes in 
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the whole country. The literacy rate of Scheduled Tribes of Odisha has 

constantly been lower than that of the total population. The literacy rate of 

Scheduled Tribes was 52.24 per cent in 2011, while the overall literacy rate of 

Odisha was 72.9 per cent. The gap is that of 20.66 per cent. Adding to the 

hiatus, there is a huge disparity between male and female literacy rate of 

Scheduled Tribes. Sir, 51.48 per cent is the literacy rate for males and it is only 

23.37 per cent for females. I would like to request the Government to come up 

with new education scholarship exclusively for the benefit of the Scheduled 

Tribe students of Odisha.  

SHRI MARGANI BHARAT (RAJAHMUNDRY): Sir, through you, I would like to 

draw the kind attention of the Government to an important matter. I would like 

to say that pension was introduced in the banking industry in the year 1995 

after decades of struggle. Pension is a social security cover for the 

superannuated officials. It particularly helps them to meet their medical and 

other basic needs of post-retirement. But even after two decades, neither the 

pension was reviewed nor was it updated for the bank employees. I would like 

to give a fair example regarding this. A General Manager, who retired before 

2002 in the banking sector, receives somewhere around Rs.25,000 but after 

2015, the same level General Manager is receiving Rs.65,000. One more thing 

is that the General Manager, who retired in the year 2000, gets lesser pension 

than a clerk who retired in the year 2015. But my argument is that with this 

paltry pension, some of the pensioners are not able to meet their medical 

expenses.  
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 With one point, I would like to conclude. I would say that many 

pensioners are forced to take personal loans for paying the medical premium 

also. The final point I would like to tell you is that in March, 2019, the Finance 

Ministry has issued an order for updating the RBI’s retirees but they have left 

out the national bank employees. Sir, since the Finance Minister is also 

available in the House, through you, Sir, I would like to request her to consider 

my request. Thank you. 

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI 

SOUTH): Thank you very much, hon. Speaker, Sir, for having allowed me to 

raise an important issue related to my South Chennai Constituency.  

 Tholkappia Poonga or Adyar Eco Park in the Adyar estuary area of 

Chennai is the brainchild of my mercurial leader, Dr. Kalaignar. He has named 

that park after the legendary iconic forerunner, Tholkappiar. Dr. Kalaignar’s 

dream has been spearheaded by our Party Leader, Thalapathy M.K. Stalin. 

The project was envisioned to be completed in three phases with the object of 

restoring the flora and fauna of that particular Adyar creek, estuary area, as 

well as preserving the fragile eco system and also safeguarding the 

endangered migratory birds. These are the objectives. 

But the present Tamil Nadu State Government has been very lethargic. 

The Tamil Nadu Urban Infrastructure Financial Services Limited and Chennai 

Rivers Restoration Trust have been entrusted with the task of developing this 

park. The Phase-I of the park has 1,36,500 plants for the Adyar Poonga. The 

environmental clearance for it was obtained from the Union Ministry of 
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Environment and Forests in mid-January, 2011. The second phase has also 

been delayed by the State Government, even though the funds have been 

allotted. To manage the Chennai River Restoration Trust and its activities, the 

Government formed a special purpose vehicle in the name of Adyar Poonga. 

....(Interruptions)  

माननीय अ�य�: माननीय सद�यगण, 1 िमनट 15 सेक� ड म� माइक बदं हो जाएगा । अब साढ़े 

तीन बजने वाले है । अभी िजन माननीय सद�य� को शू�य काल म� मौका नह� िमला है, उन सभी 

माननीय सद�य� को छह बजे के बाद मौका िदया जाएगा । 

�ीमती शता�दी राय (बनज�) (बीरभूम): Thank you respected Speaker Sir, I take 

the floor to talk about the issues of my constituency Birbhum.  The condition of 

National Highway 60 in my area is extremely pathetic.  Buses are not able to 

ply on this road.  The Siuri-Rampurhat bus is forced to take a detour through 

Kirnahar-Bolpur.  So local people are facing a lot of problems.  Moreover 

rampant accidents are taking place on this road.  On the one hand the 

motorists are being advised by the Minister to wear helmts while riding two-

wheelers, to fasten seat belts while driving cars, penalties and fines are being 

imposed on those who violate the rules to prevent deaths; on the other hand, 

nothing is being done to improve the conditions of the roads.  Then if accidents 

occur and people die because of bad roads, who will be held responsible for 

that? So  I demand that all the roads should be repaired immediately.  

Moreover, since 1960, the bridge over Morgram to Dubrajpur road has never 

been repaired.  The other bridges like Tilpara, Mallarpur, Brahmoni, Deucha 
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canel, Kargil, Lake canel, Chandrabhaga, Bakreshwar are also tottering.  If the 

these are not repaired in time, any day, major accidents can happen.  So Sir 

this is very urgent and should be addressed as early as possible.  Thank you 

for giving me this opportunity.  

 सर, मझेु एक-दो िमनट और द ेदीिजए । इतने कम समय म� म� आपक� तारीफ भी नह� कर 

सकती ह� ं। मझेु थोड़ा और मौका दे दीिजए, तािक म� आपक� तारीफ कर सकंू । 

माननीय अ�य�: अभी तारीफ के िलए मौका नह� है । 

�ी बालूभाऊ उफ�  सुरशे नारायण धानोरकर (च��पुर): अ�य� महोदय, म� आदरणीय सदन का 

�यान जनगणना 2021 क� तरफ आकिष�त करना चाहता ह�,ं िजसम� स�ंया से �यादा होने वाले 

ओबीसी समूह क� गणना बह�त साल� से सरकार �ारा नह� क� जा रही है । 

 अ�य� महोदय, देश म� वष� 1931 क� जनगणना म� आिखरी बार एकि�त िकए गए जाितगत 

आंकड़� के आधार पर 52 �ितशत ओबीसी थे । इसी के आधार पर तैयार क� गई मंडल आयोग 

क� 27 �ितशत ओबीसी को आर�ण क� िसफा�रश� के अनसुार त�कालीन �ी वी. पी. िसंह 

सरकार ने ओबीसी के िलए 27 �ितशत आर�ण क� घोषणा क� थी । आने वाली 16व� जनगणना 

के िलए वष� 2021 का काय��म सरकार �ारा जािहर ह�आ है । इसी संदभ� म� अग�त और िसत�बर 

2019 म� जनगणना �ीटै�ट भी ह�आ है, लेिकन इस �ीटै�ट के अनसुार ��ावली के 13 नबंर 

कॉलम म� ओबीसी (वीज,े एनटी, डीएनटी, एसबीसी) का उ�लेख नह� है । 

�ीमती नविनत रिव राणा (अमरावती): अ�य� महोदय, आपका बह�त-बह�त ध�यवाद है िक 

आपने मझेु बोलने का मौका िदया । हमार े िडि���ट अमरावती म� वष� 2014 म� वैगन �रपेयर 

वक� शॉप लाचँ ह�ई थी । अगर हम इसका आज तक का बजट देखते ह� तो यह टोटल 299 करोड़ 

�पये का �ोजे�ट है । गवन�म�ट क� तरफ से इसक� जो िफिनिशगं डेडलाइन दी गई है, उसके 

अनसुार वष� 2020 तक यह कारखाना कं�लीट होना चािहए, परतं ुइन चार कंपिनय� क� वजह से 

आज तक इस कारखाने का काम 60 परस�ट भी कं�लीट नह� ह�आ है । इसम� िव�म इं�ा���चर 
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कंपनी है । �ेमको कंपनी, जो कोलकाता से िबलागँ करती है, यह एक कं���शन तथा इंजीिनय�रगं 

कंपनी है । इसम� एक �ला�ट स�लाई कंपनी भी काम कर रही है । इस �ोजे�ट म� बह�त सार े

िकसान� क� जगह गई है । वष� 2014 म� रलेवे िडपाट�म�ट न ेइस �ोजे�ट को श�ु करने से पहले 

�ॉिमस िकया था िक वहा ंहर प�रवार के एक मे�बर को गवन�म�ट जॉब दी जाएगी । आज वहा ंिकसी 

के पास भी काम नह� ह ैऔर सभी लोग बेरोजगार ह� ।  

महोदय, मेरी आपके मा�यम से िवनती रहेगी िक ये जो कंपिनया ंह�, इनके काम� के िलए 

एक इं�वायरी कमेटी बनानी चािहए, इनके काम� का टै�ट होना चािहए और इनके ऊपर ए�शन भी 

होना चािहए । 

�ीमती सुनीता दु�गल (िसरसा): आदरणीय अ�य� जी, बह�त-बह�त ध�यवाद । हमार ेह�रयाणा म� 

जो यवुा ह�, उनम� िजस तरह से ��स एिड�शन बढ़ता जा रहा है, उसक� तरफ म� सरकार का �यान 

िदलाना चाहती ह� ं । म� यह कहना चाहती ह� ं िक हमारा ह�रयाणा �देश चार� तरफ से पजंाब और 

राज�थान से िघरा ह�आ है । हमार ेजो यवुा ब�चे ह�, उनम� ��स एिड�शन बढ़ती जा रही है । वहा ं

पािक�तान से भी �मगि्लंग होकर ��स आते ह� । उन ब�च� म� लड़के तथा लड़िकया ंभी ह� । इसक� 

वजह स ेउन ब�च� क� मौत भी हो जाती है । सोशल ि�ट�मा क� वजह से उनके मा-ँबाप यह भी नह� 

बता सकते ह� िक इन ब�च� क� मौत िकस वजह से ह�ई है । मझेु खदु उनके घर� म� जाना पड़ा है । 

यह बह�त ही दखुद ि�थित है । सरकार से मेरा आ�ह है िक ��स के अदंर जो �मगल्स� ह�, उनके 

िखलाफ स�त से स�त कोई कानून आए । इसके साथ-साथ हर जगह �रहैिबिलटेशन तथा 

िडएिड�शन से�टर खोले जाए ं। म� िसरसा लोक सभा �े� क� बात कर रही ह� ं। म� बॉड�र पर ि�थत 

डबवाली, कालांवाली, रािनया,ं नरवाना तथा रितया क� बात कर रही ह�ं । वहा ं हमार ेयवुाओ ंम� 

बह�त �यादा �ग एिड�शन फैल रहा है ।  
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अ�य� महोदय, मेरा आपके मा�यम से सरकार से अनरुोध है िक हमार े�े� म� िडएिड�शन 

और �रहैिबिलटेशन से�टर बनाए जाए ं । सरकार उन सभी �म�लस� के िखलाफ स�त से स�त 

कानून लेकर आए । बह�त-बह�त ध�यवाद । 

__________ 
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15.30 hrs 

MOTION RE: REFERENCE OF PERSONAL DATA 
PROTECTION BILL, 2019 TO JOINT COMMITTEE 

माननीय अ�य� : माननीय मं�ी जी, िवधयेक को सयं�ु सिमित को स�पने का ��ताव कर� । 

THE MINISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS 

AND MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY 

(SHRI RAVI SHANKAR PRASAD): Hon. Speaker, Sir, I beg to move: 

“That the Bill to provide for protection of the privacy of individuals 

relating to their personal data, specify the flow and usage of 

personal data, create a relationship of trust between persons and 

entities processing the personal data, protect the rights of 

individuals whose personal data are processed, to create a 

framework for organisational and technical measures in processing 

of data, laying down norms for social media intermediary, cross-

border transfer, accountability of entities processing personal data, 

remedies for unauthorised and harmful processing, and to establish 

a Data Protection Authority of India for the said purposes and for 

matters connected therewith or incidental thereto be referred to a 

Joint Committee of the Houses consisting of the following 20 

Members from this House, namely:- 
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1. Shrimati Meenakashi Lekhi  

2. Shri P.P. Chaudhary  

3. Shri S. S. Ahluwalia  

4. Shri Tejasvi Surya  

5. Shri Ajay Bhatt  

6. Col.(Retd.) Rajyavardhan Singh Rathore  

7. Shri Sanjay Jaiswal  

8. Dr.(Prof.) Kirit Premjibhai Solanki  

9. Shri Arvind Dharmapuri  

10. Dr. Heena Gavit  

11. Shri Uday Pratap Singh  

12. Shri Rajiv Ranjan Singh ‘Lalan’  

13. Shri Gaurav Gogoi  

14. Sushri S. Jothimani  

15. Prof. Saugata Roy  

16. Shrimati Kanimozhi  

17. Shri P.V. Midhun Reddy  



11.12.2019      196 

 
18. Dr. Shrikant Eknath Shinde  

19. Shri Bhartruhari Mahtab  

20. Shri Ritesh Pandey  

and 10 Members from the Rajya Sabha;  

that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of Members of the 

Joint Committee;  

that the Committee shall make a report to this House by the 

first day of the last week of the Budget Session, 2020;  

that in other respects the Rules of Procedure of this House 

relating to Parliamentary Committee shall apply with such variations 

and modifications as the Speaker may make;  

that this House recommends to Rajya Sabha that Rajya 

Sabha do join the said Joint Committee and communicate to this 

House the names of the Members to be appointed by Rajya Sabha 

to the Joint Committee; and 

that the Speaker shall appoint one of the Members of the 

Committee to be its Chairperson.” 
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माननीय अ�य�: ��ताव ��ततु ह�आ: 

“िक �यि�क� के वैयि�क डाटा से सबंंिधत उनक� िनजता के सरं�ण, वैयि�क डाटा के 

�वाह और उपयोग को िविनिद�� करने, �यि�य� और वैयि�क डाटा के ��मण म� लगी 

इकाइय� के बीच िव�ास के सबंंध का सजृन करने, ऐसे �यि�क� के अिधकार� िजनके 

वैयि�क डाटा का �माण िकया गया है, का संर�ण करने, डाटा का ��मण करने म� 

सगंठना�मक और तकनीक� उपाय� के िलए ढांचा सिृजत करने, सोशल मीिडया म�यवत�, 

अतंरसीमा अतंरण के िलए सि�नयम अिधकिथत करने, वैयि�क डाटा का ��मण करने 

वाली इकाइय� क� जवाबदेही, अ�ािधकृत और हािनकारक ��मण के िलए उपाय करने 

तथा उ� �योजन� के िलए भारतीय डाटा सरं�ण �ािधकरण �थािपत करने और उससे 

सबंंिधत तथा उसके आनषुंिगक िवषय� का उपबंध करने वाले िवधयेक को सभाओ ंक� 

सयं�ु सिमित को भेजा जाए िजसम� इस सभा के िन�निलिखत 20 सद�य, अथा�त ्– 

1. �ीमती मीना�ी लेखी 

2. �ी पी.पी. चौधरी 

3. �ी एस.एस अहलुवािलया 

4. �ी तेज�वी सूया�  

5. �ी अजय भ� 

6. कन�ल (सेवािनवतृ) रा�यवध�न िसंह राठौर 

7. �ी सजंय जायसवाल 

8. डॉ. (�ो.) िक�रट �ेमजीभाई सोलंक� 

9. �ी अरिवंद धमा�परुी 

10.  डॉ. िहना गावीत 

11.  �ी उदय �ताप िसंह 
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12.  �ी राजीव रजंन िसंह `ललन` 

13.  �ी गौरव गोगोई 

14.  स�ुी एस. जोितमिण 

15.  �ो. सौगत राय 

16.  �ीमती किनमोझी 

17.  �ी पी.वी. िमधनु रड्ेडी 

18.  डॉ. �ीकांत एकनाथ िशंद े

19.  �ी भतृ�ह�र महताब 

20.  �ी �रतेश पा�डेय 

     तथा रा�य सभा के 10 सद�य सि�मिलत ह�ग;े 

िक सयं�ु सिमित क� बैठक के िलए, गणपूित� सयं�ु सिमित के सद�य� क� कुल 

स�ंया का एक-ितहाई होगी; 

िक सिमित बजट स�, 2020 के अिंतम स�ाह के पहले िदन तक इस सभा को 

�ितवेदन ��ततु करगेी; 

िक अ�य मामल� म� ससंदीय सिमित से सबंंिधत इस सभा के �ि�या िनयम ऐसे 

प�रवत�न� और उपांतरण� के साथ लागू ह�गे जैसा िक अ�य� बनाए;ं 

िक यह सभा रा�य सभा से िसफा�रश करती है िक रा�य सभा उ� सयं�ु सिमित म� 

सि�मिलत हो तथा सयं�ु सिमित म� रा�य सभा �ारा िनय�ु िकए जाने वाले सद�य� के 

नाम इस सभा को सूिचत कर;े और 

िक अ�य� सिमित के सद�य� म� से एक सद�य को इसका सभापित िनय�ु कर�गे ।” 

…(�यवधान) 

माननीय अ�य� : म� आपको मौका दे रहा ह�ं ।  
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…(�यवधान) 

माननीय अ�य� : म� िवषय पढ़ दू,ं उसके बाद आपको मौका दूगंा ।  

…(�यवधान) 

माननीय अ�य� : म� आपको भी मौका द ेरहा ह�ं । 

…(�यवधान) 

माननीय अ�य� : चूंिक माननीय सद�य� को िवधयेक को सयं�ु सिमित को स�पने के ��ताव पर 

सशंोधन के िलए पया�� समय नह� िमला है, इसिलए म�ने �ी एन.के. �ेमच��न जी �ारा दी गई 

सशंोधन क� सूचना को �वीकृत िकया है । 

 अब आप बोिलए । 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, from my party, 

the name of Prof. Saugata Roy has been included. He is so busy with other 

party jobs and party works. So, we cannot put his name over here. I would 

request that the name of Shrimati Mahua Moitra may be inducted in that place. 

It is the decision of our party.  

माननीय अ�य� : संसदीय काय� रा�य मं�ी जी, आप आपस म� इस िवषय पर चचा� कर लीिजएा । 

�लोर लीडर से बात कर लीिजएगा । 

…(�यवधान) 

डॉ. िनिशकांत दुबे (गोड्डा): वोिटंग हो जाएगी, तो िफर कैस े होगा? उसके िलए िफर दोबारा 

वोिटंग करनी पड़ेगी । यिद हटाना है, तो अभी हटाना पड़ेगा । …(�यवधान) 
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SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, the Party Leaders should have 

been consulted. They have put the names in the Committee on their own. 

…(Interruptions) 

SHRI SUDIP BANDYOPADHYAY : Sir, Prof. Saugata Roy is a very important 

leader of our party. He is required to be engaged in so many jobs.  

…(Interruptions) 

SHRI RAVI SHANKAR PRASAD: Sir, whenever any Parliamentary Committee 

is formed, there is a system of coordination between the Parliamentary Affairs 

Minister and the parties concerned. To the best of our information, all this has 

been done. Therefore, I will have to stand by that.  

माननीय अ�य� : ससंदीय काय� रा�य मं�ी जी, आप बताइए । इसके बार ेम� �या कहना है? इनके 

��ताव को �वीकृत करना ह ैया नह� करना, दो लाइन बताइए । 

�ी अजु�न राम मेघवाल : अ�य� जी, यह जो मोशन आया है, इस मोशन पर जैसे अधीर रजंन जी 

भी बता रहे थे, िकसस ेचचा� क� - सरुशे जी बैठे थे, कभी चीफ ि�हप से चचा� ह�ई है, कभी �लोर 

लीडर से ह�ई, लेिकन कंस�टेशन ह�आ है और 10 स े �यादा म�बस� वाली पािट�य� को इसम� 

सि�मिलत िकया गया है । …(�यवधान) 

SHRI T. R. BAALU : Whom has he consulted? …(Interruptions) 

माननीय अ�य� : इनके ��ताव को शािमल करना है या नह� करना है? 

�ी अजु�न राम मेघवाल: महोदय, म� चचा� करके ही बता पाऊंगा । …(�यवधान) 
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�ी रिव शंकर �साद: महोदय, एक काम कर� । इस ��ताव म� म� ही मूव करता ह� ंिक जो माननीय 

टीएमसी लीडर क� ओर से ��ताव आया है, वह इसम� रहेगा िक य ेचचा� करके उसको कर ल�गे, 

तािक उनके नाम को अभी हम लोग वोट म� इन�लूड नह� करते ह� । हो गई बात ।…(�यवधान)     

माननीय अ�य�: माननीय मं�ी महोदय, इसम� �यव�था यह होती है िक जो आप ��ताव लाए ह�, 

इस ��ताव को अगर प�रवत�न करना है तो कल लाए,ं नह� तो आज यही ��ताव जाएगा ।  

�ी रिव शंकर �साद : अ�य� महोदय, इस पर वोिटंग होने द� ।  

माननीय अ�य�: माननीय मं�ी महोदय, इस िवषय म� मेरा कहना है िक आप आपस म� चचा� कर 

िलया कर� ।  

ससंदीय काय� म�ंी; कोयला म�ंी तथा खान म�ंी (�ी �हलाद जोशी): अ�य� महोदय, आज 

वोिटंग हो जाए । 

 SHRI ADHIR RANJAN CHOWDHURY : In Rule 74 it is stated, “It be referred 

to a Joint Committee of the Houses with the concurrence of the Council”. But it 

has not been made clear whether the concurrence of the Council has been 

taken or not. हमारी मागं है िक इस पर पि�लक ओपिनयन इिलिसट करने के िलए इसे थोड़ा 

सकु� लेट िकया जाए । हमारी पाट� के दो लोक सभा म�बर� को िदया है । आपक� इतनी बड़ी पाट� है, 

खदु आप जैसे मं�ी ह�, �या हमारी पाट� क� तरफ से एक-दो म�बस� बढ़ाने क� गुंजाइश नह� है? दो 

िदन पहले हम लोग� ने िसटीजनिशप (अम�डम�ट) िबल, 2019 का लेिज�लेशन पा�रत िकया, यह 

नॉन मिु�लम िबल पा�रत िकया, यह भी एक नॉन मिु�लम मोशन पा�रत होने जा रहा है । इसम� एक 

भी मिु�लम शािमल नह� है । यह ठीक नह� है ।  

�ी �हलाद जोशी : अ�य� महोदय, ये कैसी बात� कर रहे ह�?  
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SHRI N.K. PREMACHANDRAN : Mr. Speaker, Sir, thank you. Parliamentary 

Standing Committees are not formed on the basis of religion. 

माननीय अ�य�: म�ने �यव�था द ेदी िक ससंदीय सिमितया ंधम� के आधार पर नह� बनाई जाती   

ह� ।  

…(�यवधान) 

SHRI N.K. PREMACHANDRAN : Mr. Speaker, Sir, thank you very much. 

…(Interruptions) I have given a notice moving of amendment to the Motion 

moved by the hon. Minister under Rule 75 (2) (b) of the Rules of Procedure 

and Conduct of their Business in Lok Sabha. My amendment is that this Bill be 

referred to the public for eliciting the public opinion thereon and to have a 

Report by 31st of March, 2020. That is the amendment which I would like to 

move. Unfortunately, there is a paucity of time. I fully agree with the hon. 

Speaker regarding the paucity of time. But at the same time, I would like to 

draw the attention of the hon. Minister to Rule 74. As per the proviso in Rule 

74, two days’ notice is compulsory or mandatory unless and otherwise the 

Speaker permits. I know that the Speaker has already permitted it.  

SHRI PRALHAD JOSHI: You yourself has quoted the Rule. The Speaker has 

already permitted it. 

SHRI N.K. PREMACHANDRAN : It has not been passed yet. It is only before 

the House.  
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माननीय अ�य�: माननीय सद�य, िडबेट होते रहनी चािहए लेिकन एक श�द नीचे िलखा ह�आ है 

िक िजसे सभी लोग पढ़ते रहा कर� । अ�य�ीय �यव�था अिंतम �यव�था है नह� तो इसम� प�रवत�न 

करना पड़ेगा ।  

SHRI N.K. PREMACHANDRAN : But the objections of the Opposition are very 

relevant. It is said, “such objection shall prevail, unless the Speaker allows the 

motion to be made.” So, we fully abide by the ruling of the hon. Speaker. Two 

days’ notice has not been given. At least, before referring the Bill to the Joint 

Committee or to the Select Committee two days’ notice has to be given. This is 

my submission. Once again, I would like to make this appeal because so many 

NGOs, so many voluntary organisations, social activists are very much 

concerned about the Data Protection Bill. They are very much interested in 

contributing to the Data Protection Bill.  

 So, my submission to the hon. Minister and the Government is kindly 

refer the matter to the Joint Committee for eliciting public opinion. Thank you.  

SHRI SUDIP BANDYOPADHYAY : Sir, what happened to our proposal 

regarding the name of Shrimati Mahua Moitra that we had proposed? What is 

the decision ultimately taken?  

माननीय अ�य�: म� सब क� भावनाए ंसमझता ह� ं। मेरी सब क� भावनाओ ंको देखते ह�ए कोिशश है 

िक हम सभी अिधकतम समय म� ससंदीय �ि�या और िनयम� का पालन करने का �यास कर� । 

अगर बह�त आव�यक हो तभी इस पर अ�य�ीय छूट देने का �यास होना चािहए । यह हमेशा 

�यास होना चािहए । 
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 माननीय मं�ी जी, �या आप कुछ कहना चाहते ह�? 

…(�यवधान) 

�ी अधीर रजंन चौधरी : माननीय अ�य� जी, हमसे हमारी पाट� के मै�बस� का नाम नह� पूछा 

गया । …(�यवधान) 

�ी सुदीप ब�दोपा�याय : हमसे भी नह� पूछा गया । …(�यवधान) 

�ी �हलाद जोशी: यह �या हो रहा है? …(�यवधान) 

Sir, I want to say that Shri Suresh has given the name and everyday he 

comes to my chamber. It is a good thing. I am speaking to him and also to Shri 

Adhir Ranjan Chowdhury also. Sureshji has given the name. Now, if he wants 

to deny, let them change the name. We do not have any objection for that 

…(Interruptions) What is this? अगर उनके बीच म� कोई �ा�लम है तो व ेसॉ�व कर�, उसम� 

हम� मत लेकर आइए ।…(�यवधान) 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): When I went to his room, at 

that time, the hon. Minster was dictating the names of the Members of different 

political parties …(Interruptions)  

SHRI ARJUN RAM MEGHWAL: He took the name from you …(Interruptions) 

SHRI KODIKUNNIL SURESH : I was a witness for that …(Interruptions) 

SHRI ARJUN RAM MEGHWAL : Rather, you dictated the names 

…(Interruptions) 

�ी रिव शंकर �साद : माननीय अ�य� जी, म� �ले�रफाई कर दू ं�य�िक �ेमच��न जी का ��ताव 

मूव हो रहा है । इसके क�सलटेशन म� 2000 ओिपिनयन आए, देश म� चार जगह कमेटी गई थी । 
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हमार े िवभाग ने अलग से क�सटेशन िकया । जो कमेटी बनेगी उसे क�सलट करने का पूरा 

अिधकार   होगा । 

 म� एक बात माननीय बंदोपा�याय जी से कह�गंा िक �ोफेसर राय बह�त ही सलुझे ह�ए 

िडि�टंगइुश ह� । हम चाहते ह� िक सलै�ट कमेटी को आपके �यापक अनभुव का �यापक लाभ िमले, 

इसिलए उ�ह� ही रहने द�, यही मेरा आ�ह है । वोिटंग कराई जाए । 

SHRI SUDIP BANDYOPADHYAY : Sir, the Minister mentioned my name and 

addressed me. Ravi Shankar Ji, if you ask me, I will consider that Prof. 

Sougata Ray is the best person in the Parliament. उसम� �या बात है? यह मेरी पाट� 

का िडसीजन है । You cannot change my Party decision from your side. What 

decision my Party is going to take, I will communicate it to the House.  

माननीय अ�य�:  �ी एन.के. �ेमच��न, �या आप सशंोधन ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

“That the Personal Data Protection Bill, 2019 be circulated for 

eliciting public opinion of the people thereon by 31st March, 2020” 

माननीय अ�य�: �� यह है: 

 “That the Personal Data Protection Bill, 2019 be circulated for 

eliciting public opinion of the people thereon by 31st March, 2020”  

��ताव अ�वीकृत ह�आ 

माननीय अ�य�: �� यह है: 
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 “िक �यि�क� के वैयि�क डाटा स ेसबंंिधत उनक� िनजता के सरं�ण, वैयि�क डाटा के 

�वाह और उपयोग को िविनिद�� करने, �यि�य� और वैयि�क डाटा के ��मण म� लगी 

इकाइय� के बीच िव�ास के सबंंध का सजृन करने, ऐसे �यि�क� के अिधकार� िजनके 

वैयि�क डाटा का �माण िकया गया है, का संर�ण करने, डाटा का ��मण करने म� 

सगंठना�मक और तकनीक� उपाय� के िलए ढांचा सिृजत करने, सोशल मीिडया म�यवत�, 

अतंरसीमा अतंरण के िलए सि�नयम अिधकिथत करने, वैयि�क डाटा का ��मण करने 

वाली इकाइय� क� जवाबदेही, अ�ािधकृत और हािनकारक ��मण के िलए उपाय करने 

तथा उ� �योजन� के िलए भारतीय डाटा सरं�ण �ािधकरण �थािपत करने और उससे 

सबंंिधत तथा उसके आनषुंिगक िवषय� का उपबंध करने वाले िवधयेक को सभाओ ंक� 

सयं�ु सिमित को भेजा जाए िजसम� इस सभा के िन�निलिखत 20 सद�य, अथा�त ्– 

1. �ीमती मीना�ी लेखी 

2. �ी पी.पी. चौधरी 

3. �ी एस.एस अहलुवािलया 

4. �ी तेज�वी सूया�  

5. �ी अजय भ� 

6. कन�ल (सेवािनवतृ) रा�यवध�न िसंह राठौर 

7. �ी सजंय जायसवाल 

8. डॉ. (�ो.) िक�रट �ेमजीभाई सोलंक� 

9. �ी अरिवंद धमा�परुी 

10. डॉ. िहना गावीत 

11. �ी उदय �ताप िसंह 

12. �ी राजीव रजंन िसंह `ललन` 

13. �ी गौरव गोगोई 
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14. स�ुी एस. जोितमिण 

15. �ो. सौगत राय 

16. �ीमती किनमोझी 

17. �ी पी.वी. िमधनु रड्ेडी 

18. डॉ. �ीकांत एकनाथ िशंदे 

19. �ी भतृ�ह�र महताब 

20. �ी �रतेश पा�डेय 

     तथा रा�य सभा के 10 सद�य सि�मिलत ह�ग;े 

िक सयं�ु सिमित क� बैठक के िलए, गणपूित� सयं�ु सिमित के सद�य� क� कुल 

स�ंया का एक-ितहाई होगी; 

िक सिमित बजट स�, 2020 के अिंतम स�ाह के पहले िदन तक इस सभा को 

�ितवेदन ��ततु करगेी; 

िक अ�य मामल� म� ससंदीय सिमित से सबंंिधत इस सभा के �ि�या िनयम ऐसे 

प�रवत�न� और उपांतरण� के साथ लागू ह�गे जैसा िक अ�य� बनाए;ं 

िक यह सभा रा�य सभा से िसफा�रश करती है िक रा�य सभा उ� सयं�ु सिमित म� 

सि�मिलत हो तथा सयं�ु सिमित म� रा�य सभा �ारा िनय�ु िकए जाने वाले सद�य� के 

नाम इस सभा को सूिचत कर;े और 

िक अ�य� सिमित के सद�य� म� से एक सद�य को इसका सभापित िनय�ु कर�गे ।” 

��ताव �वीकृत ह�आ । 

__________ 
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15.44 hrs 

INTERNATIONAL FINANCIAL SERVICES CENTRES 
AUTHORITY BILL, 2019 

 
माननीय अ�य�: अब मद स�ंया 25 - अतंरा���ीय िव�ीय सेवा के�� �ािधकरण िवधयेक, 

2019 ली जाती है । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move: 

“That the Bill to provide for the establishment of an Authority to 

develop and regulate the financial services market in the 

International Financial Services Centres in India and for matters 

connected therewith or incidental thereto, be taken into 

consideration.” 

 माननीय अ�य�: माननीय मं�ी जी िवधयेक के बार ेम� ��तावना रखना चाहती ह�? 

�ीमती िनम�ला सीतारमण: जी हा ँसर । 

माननीय अ�य�: सिं�� म� रख दीिजए । 

SHRIMATI NIRMALA SITHARAMAN : Sir, around 2008, a Committee was 

appointed by the Ministry of Finance, and the Committee was headed by an 

eminent person called Shri Percy Mistry. He had gone through the entire issue 

of Financial Services and even at that time, by 2008, it was felt that by 2015 up 

to US$ 50 billion will be spent on International Financial Services by the Indian 
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companies and that amount would obviously be going outside of the country 

because we do not have an International Financial Services Centre.  

Therefore, from then, the necessity of having a Financial Services 

Centre in India was recognised. In 2011, a Section in the SEZ Act, namely, 

Section 18 was brought in distinctly for establishing a Financial Services 

Centre. Then, by 2015, it was made completely operationalized because the 

various regulators who deal with various financial institutions such as the RBI, 

the SEBI, the PFRDA and so on started issuing their notifications to regulate 

those institutions, which are now functioning in the GIFT-City of Ahmedabad, 

which we, in short, refer to as International Financial Services Centre. 

 Just to give you a status of what is there, the India’s stock exchange, the 

BSE, has set up the INX there; the National Stock Exchange has established 

the IFSC Stock Exchange there; and the daily volume crossed US$ 4 billion 

already. Besides this, there are about 13 international banking institutions, 

which are functioning from there. Banking transaction alone has crossed US$ 

24 billion. There are 40 or more operational brokers there, and about 100 plus 

are licensed. Insurance players are also already active there. There are about 

19 plus players, all in the re-insurance business, and insurance intermediaries 

are also present there. Now, there are about 30 plus entities in IT and IT 

enabled services. All of these are bringing a certain advantage to India and 

Indian companies because now they do not need to go elsewhere to deal with 
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international markets, to access international markets, to access international 

currencies, and also to participate in international financial functions.  

Now, through this Bill, we are largely doing two things. One, we are 

bringing several of these regulators together as one unit to the limited extent of 

having to deal with the various institutions, which are present in the IFC. 

Together with it, we are also making it clear and defining as to what are the 

actual businesses, which are being recognized there. We are defining the 

various financial products whether they are services or institutions. We are 

also defining IT enabled services in the financial sector.  

They alone, in that IFSC, are providing employment to more than 10,000 

people all of whom are engaged actively in the backroom processing of 

financial matters for global companies. Therefore, in short, what I would like to 

say at the beginning, in the opening remarks, is that this Bill is something, 

which was foreseen a long time ago.  We wanted a unified authority to deal 

with a particular specialised financial services hub. We will, because it is 

established now, have something similar to London or Singapore in terms of 

international financial hub which will be giving the opportunities to Indian 

companies to be able to access international markets and deal with 

international markets through this centre. It has already been given quite a few 

tax concessional benefits. This Bill was earlier proposed in the Rajya Sabha 

but however because it was meant to be tabled only in Lok Sabha, being the 
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Finance Bill, we had to withdraw from Rajya Sabha in spite of having obtained 

the Cabinet’s approval in February, 2019.  

 Sir, it was withdrawn from Rajya Sabha. We have now come before Lok 

Sabha for consideration. Thank you very much, Sir.  

माननीय अ�य�: ��ताव ��ततु ह�आ: 

“िक भारत म� अतंरा���ीय िव�ीय सेवा के��� म� िव�ीय सेवा बाजार िवकिसत और 

िविनयिमत करने हेत ुएक �ािधकरण क� �थापना के िलए और उससे सबंंिधत या 

आनषुिंगक िवषय� का उपबंध करने वाले िवधेयक पर िवचार िकया जाए ।” 

  



11.12.2019      212 

 
SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Hon. Speaker, Sir, this 

House has spoken about the state of economy many times. Many opinions 

have been voiced; statistics have been bandied about; and the Minister also 

gave some large numbers right now but economics is not only about numbers. 

Numbers sometimes do not tell the whole story. Numbers can be antiseptic. 

But the real story is the human story. When business is down, when people 

are not selling enough, there is a human cost. When a builder is not able to sell 

flats, he is not going to build more flats. What does it mean? It means that 

masons, bricklayers, electricians, plumbers are all not employed. When people 

are less employed, it means they have less money in their wallets. If they have 

less money in the wallets, it means they spend less. It also perhaps mean they 

go with empty stomachs. While numbers definitely tell a story, the human story 

is much more poignant and much more potent. What we can keep debating 

about economics until the cows come home. There is a popular joke in 

academia, if you put five economists in a room, you will get six opinions.  I 

have an opinion myself. The Government really should be focusing on the 

demand side and not on the supply side. We can have a debate about this 

much later. But we should never ever forget the human story behind the 

economy. Under this backdrop, we have a Government today which constantly 

wants to portray a feelgood nationalistic story and glosses over not so pleasant 

and less than glamorous reality. True introspection will give better answers. 

But the Government’s insensitivity or incomprehension of the realities of life for 

the most unfortunate comes off often. As it did recently with the onion episode.  
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15.53 hrs   (Dr. Kakoli Ghosh Dastidar in the Chair)  

I understand the Government’s desire to create an economic hub of 

international standards in India. It is indeed a laudable goal.  I am given to 

understand that the inspiration came when our Prime Minister when he was 

the Chief Minister of Gujarat visited Singapore in 2007, which is why the 

Gujarat International Financial Tech City, which is popularly called the GIFT 

city was envisioned. But hear me out. But overambitious, grandiose scheme 

without thinking about the practicalities of a successful venture is the 

trademark of this Government.  

Before going into the intricacies of the Bill, I would like to point out to this 

House  that there is only one international financial services sector in India 

today, which is the GIFT city. So, when you think about the provisions of this 

Bill, where it will be applied, and who are the beneficiaries, it will only be 

applied to the thousand acres of land in India’s favourite State, and to the GIFT 

city in Gandhi Nagar. It will not apply to anything, anywhere else, it will only 

apply to the GIFT city. This law is only for the GIFT city.  

Ask any young MBA or Financial or Economic student of a reputed 

university, be it Harvard or Cambridge, where would you  like to go out and 

work? Their answer would always be, I would like to go out and work in the 

city. When they say `city’, they really mean New York, London or Singapore 

and the Minister herself, in her opening remarks, alluded to Singapore and 

London.  What is common among these places? While they have the 
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biggest financial institutions and banks, they also have a great quality of life, 

they have a great vibe, and more importantly, they have a liberal environment 

which holds all of that together. It is not enough to have liberal markets, you 

rather need liberal cities. What this Government needs to realise is that it is not 

just enough to create institutions, build tech parks and offer tax rebates. The 

reason why New York, Singapore and London are what they are today is 

because of the societal infrastructure. The hon. Finance Minister herself has 

worked in London and I am absolutely sure she understands what I am talking 

about. It takes a lot more than regulations and authorities to create a cultural 

hub and a business hub.   

 For businesses to thrive, you need to attract global talent. When I say 

global talent, I do not mean just NRIs or Indians who go, study abroad and 

come back, but truly non-Indian global talent from the biggest universities. 

Global talent is definitely not attracted to a nation which exercises curbs on 

individual freedom, lashes out on dissent and where exists rampant moral 

policing.  

The GIFT City is highly impractical. It ignores such issues as location 

and steel availability. Realistically speaking, no young financial professional in 

the world wants to go and work in a dry State. Let us be very clear. Everybody 

who works in New York, London and Singapore, wants to have a real life; 

nobody wants to go and work in a dry State, that too in the middle of nowhere, 

especially when they have graduated from the top universities in the world and 
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are coming from cosmopolitan and metropolitan backgrounds. Most companies 

will be willing to pay higher rents and operate out of Bombay where the talent 

pool exists rather than working out of Gandhinagar.  

 This GIFT City is also mired in controversy and delays. Grandiose 

infrastructure targets have failed to materialise. Only 3 million sq. ft. of the 62 

million sq. ft. planned development has been completed so far. IL&FS, the 

company which was given the contract to set up the city, is being investigated 

for fraud. It has defaulted on its debt. Despite being a public authority and 

being within the ambit of the RTI Act, the GIFT City is not complying with the 

Act. The project also does not offer itself to C&AG Audit. In fact, I have read 

the newspaper reports that the support services like restaurants which have 

been set up in the GIFT City are struggling because there is not enough 

business for them.  

 Madam, I keep mentioning all this because it is important to note that we 

do not have any other functioning IFSC elsewhere in India so far. This Bill, 

being considered in the House today, is applicable to only one place. 

Therefore, it is imperative for this House to understand the viability. The status 

of this project is also brought to light before going into the intricacies of this Bill.  

 Now, coming to the Bill itself, while I commend this Government in its 

noble and well-intentioned, although far-fetched, given the current economic 

scenario, endeavour to build a global financial hub in India’s favourite State. 

Any efforts to streamline the existing regulatory processes must first be 
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questioned on their spirit. There exists the letter of the law and the spirit of the 

law. The spirit of the law must be benevolent. The mindset of the institutions 

should be to facilitate the business, not just to be the regulators of the 

business. Here, the Bill becomes problematic.  

I have just four points to make.  In the efforts to get rid of multiple layers 

of bureaucracy, the creation of the IFSC Authority should not lead to a turf war 

between the new and the old authorities like RBI, SEBI and IRDA. The old 

authorities like RBI and SEBI will no longer have the power. What happens to 

any pending proceedings? The creation of a Central Regulatory Authority 

seems to be a hobby of this Government which does not realise that the tasks 

of this nature require due diligence and specialisation. The officials working in 

SEBI cannot do the same work as those of RBI. The Government must clarify 

where the human resources for this unified authority will come from. 

माननीय सभापित: माननीय सद�य, आपक� पाट� के और भी व�ा बोल�ग,े इसिलए आप अब 

अपनी बात ख�म क�िजए । 

SHRI KARTI P. CHIDAMBARAM : I need a couple of more minutes, Madam. 

In its effort to become a ‘Jack of all trades’, the authorities will be reduced to 

the ‘Master of none’.  

माननीय सभापित: आप एक िमनट म� अपनी बात ख�म क�िजए । 

SHRI KARTI P. CHIDAMBARAM : Madam, I have just three more points. 

Interestingly, the Bill provides for a Performance Regulatory Committee which 
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is a regulator of a regulator. While it is a noble idea to regulate the regulator, 

the Bill states that the Committee will consist of, at least, two members of the 

authority. So, in essence, the authority will be reviewing its own functioning. 

This brings a question whether the authority will be truly independent or one 

more centralised body of the Ruling Party is to carry out its political bidding. 

Financial hubs require transparency and clarity in processes. Singapore 

transformed its economy with the help of transparent and sound legal 

framework complementing its economy and political stability. The industry 

needs certainty on regulations and processes. 

16.00 hrs 

 Setting up GIFT-City and creating a unified regulator is all good, but 

where is the feasibility of the policy in the IFSC? How are you going to attract 

the best financial and banking firms here?  

 I urge this Government to first focus on GIFT-City, on creating larger 

social infrastructure conducive to do business. The Government must aim to 

enable and create social infrastructure that is on par with other similar projects 

globally and not a throwback to some conservative area. Otherwise, dreams of 

competing with IFSC Singapore and London would simply be farfetched.  

As it is, businesses in India deal with an alphabet soup of RBI, SEBI, IC, 

ROC and now with CBI and ED. We should not add to this alphabet soup by 

creating IFSCA as well. Please focus on that.Thank you. 
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�ी पी. पी. चौधरी (पाली): सभापित महोदया, म� इस िबल का समथ�न करने के िलए खड़ा ह�आ  

ह�ं । अभी का�ेंस के माननीय सांसद ने िबल के बार ेम� अपनी बात रखी । उ�ह�ने एक बात इस िबल 

के िवषय म� अपनी पाट� क� तरफ स ेरखी िक गजुरात एक �ाई �टेट है और वहा ंदा� नह� िमलती 

है, इसिलए यह वहा ं स�सेसफुल नह� हो सकता है । ये हमेशा गांधी जी के िस�ांत पर अपने 

आपको चलने वाला बताते ह� और ये दा� क� बात करते ह� िक गजुरात म� दा� न िमलने क� वजह 

से यह स�टर नह� चल सकता, यह बह�त ही िनदंनीय बात है । मेर ेसाथी यह भी कह रहे ह� िक …  

… कह िदया जाए, यह बात म� नह� कह सकता ह�,ं लेिकन माननीय सांसद कह रहे ह� यह अलग 

बात है ।…(�यवधान) यह बात हम स��ल हॉल म� कर�गे ।…(�यवधान) 

माननीय सभापित : िनिशकांत जी, आप बैठ जाए ं। आप व�र� सद�य ह�, आप बैठ जाए ं। 

…(�यवधान) 

माननीय सभापित : �रकाड� म� िसफ�  माननीय सद�य पी.पी. चौधरी जी क� बात ही जाएगी । 

…(�यवधान)… 

माननीय सभापित : चौधरी साहब, आप चेयर क� तरफ देख कर बोिलए । 

…(�यवधान) 

SHRI P. P. CHAUDHARY : Madam, the International Financial Services 

Centre Authority Bill is in fact a gamechanger for our country. The impact of 

this Bill is immense. If you question as to how India can become a global 

financial centre, the complete answer for that can be found in this Bill. I extend 

my thanks to hon. Finance Minister and hon. Prime Minister for their vision in 

bringing this important piece of legislation before this august House.  

                                                             
 
 Not recorded. 
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 We have adopted the policy of liberalisation in 1991 and after the expiry 

of so many years we are bringing this Bill before the House. When the Special 

Economic Zones Act, 2005 was enacted, specific provision was made under 

Section 18 of that Act that such an International Financial Services Centre 

Authority can be established in the SEZ for providing tax exemption and many 

other exemptions. This is the first time that this Bill is before this august House. 

First time in 2015, a decision was taken by hon. Prime Minister Narendra Modi 

Ji for bringing in the GIFT-City the International Financial Services facility.  

Apart from this, the World Bank said that India is a very bright spot 

among developing and emerging economies and on its liberalisation it can 

achieve more. If we see the economic development of various countries, then 

these countries have taken the initiative to develop the International Financial 

Services Centres in their countries for providing International Financial 

Services and they have developed the centres. I would like to mention some 

such countries, namely, New York, London, Frankfurt, Tokyo, Hong Kong and 

Singapore. The contribution of these centres in the respective countries is 

immense with respect to economic growth and job creation. Out of 196 

countries in the world, around 80 countries have developed the International 

Financial Services Centres but in India, it is too late and for years together, 

nobody has visualised it, except Prime Minister, Shri Narendra Modi. He has 

visualised that such types of centres are very very essential for the economic 

growth of the country. 
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 Despite the fact that India is one of the largest countries and also a large 

user of International Financial Services, we are having an open economy. Prior 

to 1991, we were having a closed economy. Now, we are having an open 

economy. At present, India’s capital account convertibility is still under-

developed and contribution to the global financial market is considered 

negligible. If we see the global market today, the entire globe is one. It is well 

connected with technology, and in our country, the use of technology is 

immense. 

So, bringing the International Financial Services Centres Authority Bill, 

2019 is the need of the hour. If this Bill would not have been there, or if I say, 

in absence of this Bill, the country is losing 50 billion US dollars per year. This 

is a report of 2015 by the Finance Ministry. By 2025, we will be losing around 

120 billion US dollar per year, if this Bill would not have been enacted. So, this 

Bill, in India, I can say, is a major game changer and it will certainly boost the 

economy of the country. It will also prove to be a catalyst for employment 

generation. 

Basically, there is a need to develop International Financial Services 

Centres in India for expansion of the global economy and strategic influence. It 

is necessary to promote the International Financial Services Centres because 

the benefits of this Bill and these centres will be certainly going to the country 

as well as to the stakeholders, that is, to the capital market. Therefore, one of 

the imperatives to promote International Financial Services arises from India’s 

deepening linkages and inter-dependencies with the rest of the world. It is also 
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necessary because the economy of any country today depends upon the 

economy of other countries. 

India’s reliance on foreign funds to finance its current account deficit, 

and large purchases of International Financial Services from abroad, weakens 

its position globally, with significantly adverse implications on its economic and 

strategic space. It is because we are buying international services, we are 

taking financial services from abroad. 

India is basically a large purchaser of International Financial Services 

from the rest of the world, and loses significant revenue from the trading of the 

rupee alone and index derivatives on foreign platforms located outside the 

country, like we are doing from Singapore, Dubai and London. In trading in 

rupee derivatives alone – if we count, then it could be more – an IFSC will 

generate a revenue of Rs.1,500 crore per day, and in one year, it will generate 

a revenue of Rs.2 lakh crore. That is why I am saying that this Bill is a game 

changer for the economic development of the country and it will also generate 

employment. 

 As on today, we do not have such a centre on-shore. We are buying 

everything from outside. It may be equity or derivatives market. So, we are 

increasingly moving off-shore on account of the development of our economy. 

Once such a centre is established on shore, the trend will be reversed and it 

will enable best regulatory practices.  Tax, provident and pension fund 

investment policies and on-shore activities will be increased and that is the 

need of the hour. So far, they were only talking about the GIFT City. But the 
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decision was taken by the Modi Government in 2015 for establishing the GIFT 

City in Gandhinagar, Gujarat. In the initial 50 days, banking transactions worth 

USD 100 million were reported. From the Congress side, it was said that it 

cannot be a successful model in India, especially in Gujarat, where there is 

prohibition and daaru or sharab is not available. I would like to make it clear 

that India’s comparative advantages are so many, not just one. Firstly, India’s 

location is such that we can serve all time zones. Secondly, we are having 

long-standing cultural and trading ties at global level. At the same time, we 

have capital talent. What else do we need? We will need excellent 

infrastructure and best regulatory practices. I request the hon. Minister to 

kindly see that in this centre we have sufficient capital and excellent 

infrastructure of world standard. I think sufficient safeguards have been 

provided in the Bill itself for enabling the best regulatory practices. Apart from 

this, why should India be preferred? Other countries will prefer India because 

the cost of real estate and the wage cost in our country is lower in comparison 

to other places where international financial services centres are available, like 

Tokyo, New York, Shanghai, Hong Kong and Singapore. Besides, we have 

professionals; we have the competent persons. There is no dearth of the pool 

of professionals in our country. We have technical skills in our country. We 

also have the finest brains in the field of finance. These things are lacking in 

those countries where these centres are located.  

 I would like to say that India is a hinterland economy. Places like 

Singapore and Dubai lack this facility. For New York, the US is there; for 
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London, the entire Europe is there; for Hong Kong, China is there. We can also 

develop it. So, it is wrong to say that after this Bill is passed, this centre will not 

function properly. In fact, it can work very well because we have the hinterland 

economy. The Finance Ministry has taken an initiative in this direction and we 

have to compete with Dubai, Singapore and Hong Kong.  

 We have seen the agony of the brain drain. After the establishment of 

this centre, the trend will be reversed and we will have brain gain. This will 

result in re-importing of securities in Indian market. For sustainable growth and 

development of the country, manufacturing sector alone will not be sufficient. 

Therefore, the hon. Finance Minister has rightly said that we have to develop 

ourselves in the international financial services sector and IT and IT-enabled 

services.  It can boost the economy on this count also and generate 

employment. So, again I can say at the cost of repetition that this Bill and this 

provision for establishment of an International Financial Services Centres 

Authority can prove as a catalyst for these services. 

 So far, we have been talking about GDP index so many times but at the 

same time we should not fail to understand that one more index is very 

important in our country because we are having a very different set up for 

centuries together, that is the Happiness Index. Along with the GDP index, we 

have to harmonise the balance; we have to strike a good balance. In the last 

five years the Narendra Modi Government has initiated schemes. समाज के अिंतम 

छोर पर जो �यि� बैठे ह�, उन लोग� के िलए योजनाए ँलाई गई ह�, चाहे गैस के चू�हे क� योजना हो, 

आवास क� योजना हो, शौचालय क� योजना हो या आय�ुमान भारत योजना के तहत पाचँ लाख 
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�पये के इलाज क� योजना हो, िजसके तहत पचास करोड़ लोग� को कवर करने क� योजना हो । 

हो सकता है िक वष� 2015-16 म� हमार ेदेश का जीडीपी �ोथ �यादा थी, लेिकन जब हम बात 

करते ह� और आज हैिपनेस इंडे�स क� जो बात आती है, we have to see that along with 

the GDP index the Happiness Index is also increasing.  In the coming years, if 

such type of Bills are brought, economic growth will be certainly immense as I 

have stated. 

 In India, we have seen that so many financial sectors are there like 

commercial banks, insurance companies, non-banking financial companies, 

co-operatives, pension funds and mutual funds. For these financial sectors, the 

regulators like RBI are dealing with commercial banks, urban co-operative 

banks, financial institutions, non-banking financial institutions; NABARD is 

dealing with the regional rural banks and co-operative banks; the National 

Housing Bank is dealing with the housing finance companies; and the 

Department of Corporate Affairs is dealing with corporate deposits. So, this is a 

dual authority. So far as the co-operatives are concerned, their management is 

with the State or with the Central Government depending upon the co-

operative society whether they are multi-state or state co-operative societies. 

So far as the banking part is concerned, that is with the regulator. So, there is 

a need to remove this dichotomy. Apart from this, there is SEBI dealing with 

capital market and mutual funds; IRDA dealing with insurance; PFRDA dealing 

with pension funds. So, there are different regulators for different sectors. This 

Bill is going to unify all these sectors and whatever powers are being exercised 



11.12.2019      225 

 
by those regulators will be exercised by this particular Authority. So, it would 

be very easy and convenient and enhance the ease of doing business. 

 We see that financial regulation based on the product is covered by 

different Acts. Various Acts and enactments are there. Under all these Acts 

and enactments, each product is separately regulated by the institutions. There 

are so many institutes. We see in the Second Schedule the amendment has 

been done with respect to a particular provision giving power and authorising 

the Authority to exercise the power with respect to that Act. Earlier the work 

allocation with respect to various regulators and various sectors was not so 

well defined. Therefore, sometimes, there was overlapping; sometimes, 

disputes arose. It created a lot of a problem for a particular sector by a 

particular regulator. So, there were problems with multiple regulators in India. 

There were different regulatory requirements posing so many challenges. 

…(Interruptions) I am concluding in just a minute. There was a regulatory gap. 

For instance, we have seen the ponzi schemes. On account of the regulatory 

gaps in various sectors and various regulators, they had taken advantage of 

the situation and people had been cheated. The ponzi schemes were not 

regulated by any of the existing agencies. So, the overlap of the regulators and 

conflict on account of multiple regulators was always there. 

 So far as the legislative structure of the financial sector in India is 

concerned, as on today we have 60 Acts and multiple rules and regulations in 

force since 1950.  The purpose, the spirit and the motto of these legislation 

was to ban certain financial activities.  The RBI Act was enacted way back in 
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1934.  The Insurance Act was enacted in 1938.  The SEBI Act was enacted in 

1956.  Now, there is a change in the financial landscape.  At that time, the 

financial landscape was different.  ATM or the credit card was not there at that 

time.…(Interruptions) Madam, do not worry.  You can deduct the time taken by 

me out of the total time allotted to my Party. 

 At that time, we did not have Internet banking, investment advisory 

services, private banking and so many other modern technologies.  So, these 

enactments are quite old.  FDI was facing tremendous hardship at that time.  

This Bill will provide the ease of doing business. 

 So far as the reforms in financial sector are concerned, today we are a 

globalised world and there is a growing interconnection between various 

countries.…(Interruptions) I am just concluding, Madam. 

 If you see the composition of the Authority; the Chairperson to be 

appointed by the Central Government, one member each to be nominated by 

RBI, SEBI, the Insurance Regulatory and Development Authority of India and 

the Pension Fund Regulatory and Development Authority, and two Members 

from amongst the officials of the Ministry dealing with Finance are to be 

nominated by the Central Government.  So, the composition of the Authority is 

outstanding and it will function extraordinarily. 

 

 

 



11.12.2019      227 

 
 Apart from the Authority, the Performance Review Committee has also 

been provided in the Bill.  The Performance Review Committee will adjudge 

the working of the Authority and from time to time report to the Government of 

India with respect to its functioning.  Tax exemption has also been provided. 

 I once again support this Bill.  Thank you. 
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SHRI D.M. KATHIR ANAND (VELLORE): Hon. Chairperson, Madam, I am so 

happy and privileged to debut and deliver my maiden speech in this august 

House. 

 I have come here after being elected from Tamil Nadu State, the home 

of poets, visionaries and self-respect, revolutionary and social movements.  I 

represent Vellore Parliament constituency, which is the land of heritage, 

culture and valour.  Vellore showcased the first ever large-scale violent Indian 

sepoy mutiny against the East India Company.  The historians call it the land 

that debuted its first freedom struggle for India’s Independence.  I am proud of 

my town, Madam. 

 I also take a lot of pride in mentioning that I hail from the DMK Party, 

founded with and by the principles of Thanthai Periyar and Peraringar Anna, 

the revolutionaries who changed the face of politics in Tamil Nadu and even 

across India. 

 I would first like to thank the people of Vellore for their mandate and their 

longstanding belief in self-respect and Dravidian principles that I hold close to 

my heart.  I am thankful, grateful and indebted for my life to the voters of 

Vellore parliamentary constituency.  All of us, if not always, must have felt this 

destiny and the high sense of responsibility for which we are being called to be 

here in this House.   

 Madam, five years back my great legendary Leader, Dr. Kalaignar M. 

Karunanidhi, the former Chief Minister of Tamil Nadu, wanted me to be elected 

to this august House.  His wish was made true and possible only by our leader, 
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a patriot with a philosophical outlook, a politician with constructive gifts, an able 

administrator with the streak of evangelism, a reformer with a crusading zeal, a 

statesman and a strategist of high order. None other than our DMK Party 

Leader, Sri Muthuvel Karunanidhi Stalin fondly called by the masses as 

Thalapathy M.K. Stalin is one of the most powerful influences in the 

contemporary politics.  He, along with me, gifted to this House the finest 

parliamentarians from Tamil Nadu.  They are men of calibre, vision, knowledge 

and character that it lacked in the past five years.   

 I would be cursed if I do not thank my mother, Shrimati Santha Kumari 

and my mentor, guide and philosopher, my dad, Shri Duraimurugan, who is the 

Deputy Leader of Opposition in Tamil Nadu Assembly, treasurer of DMK Party, 

and 11 time MLA from the same Katpadi constituency.  My dad is one of the 

intellects with ability to accurately assess situations and resolve them within 

matchless time and now observing his son from the gallery.  

HON. CHAIRPERSON : Hon. Member, you speak on the Bill. 

SHRI D.M. KATHIR ANAND : Madam, this is my maiden speech.  I am coming 

to the point.   

 My heartfelt thanks and gratitude to my parliamentary colleagues, Sri 

T.R. Balu, Shrimati Kanimozhi Ji, Sri Raja, Sri Jagathrakshakan, Sri Dayanidhi 

Maran and my youth leader, Sri Udhyanidhi Stalin. 

 Let me now try to focus on the International Financial Services Centres 

Authority Bill.  In continuation of the discussion on the Bill, I would like to state 

that nobody has the monopoly of wisdom or knowledge.  In spite of having the 



11.12.2019      230 

 
most creative entrepreneurs, the most dynamic business leaders and the 

sharpest financial brains in the world, we are still affected by three basic 

problems – poverty, unemployment and foreign exchange trade deficit. 

 One’s patriotism is questioned when actions of the State are criticised.  

So I have to be careful and thoughtful in my statements.  The Bill has 

challenges which it has to overcome.  Today, India’s economy is facing a lot of 

challenges.  The GDP growth rate is declining.  The exports are on a 

downward trend.  The unemployment rate is high.  The consumer spending is 

low.   The capacity utilisation is falling.  The investment figures tell us that the 

business confidence is down.  The Indian economy is also leaking out its cash 

reserves by the Liberalised Remittance Scheme.  Its percentage is also 

growing.   

The Centre for Sustainable Employment of Azim Premji University tells 

us that 9 million jobs or above have been lost in the last six years.    

Madam, if an economy has to boom and if a country has to shine, you 

definitely need foreign investment.  The trade has to be smoothened out but 

the country is now facing big challenges and because of that the investors are 

afraid to come to this country.  There is a fear in the Government as well as in 

the economy whether this economy is going to stand strong or it is going to 

break.   

The hon. Minister has presented this Bill before this august House for 

passing because the International Financial Services Centre Authority has to 

be established in the GIFT city but that GIFT city is already facing its failures – 
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the failures of mobility.  Why do you have to put all your eggs in one basket 

kept in Gandhi Nagar?  You always have Mumbai which is called the financial 

hub.  You have Kolkata and also Chennai which is supposed to be an 

automobile and foreign exchange generating State. But the Government is 

clearly and politely shifting all its eggs to the North-West part of the country. 

The State of Tamil Nadu is also a big hub and the State should have been 

considered for setting up of this Centre. It is because the Southern States 

always have ruled the financial sector. Our previous ruler, Kalaignar 

Karunanidhi had put in a lot of efforts to establish Special Economic Zones in 

the State which populated the automobile industry, the software industry as 

well as the semi-conductor industry. A lot of manufacturing is happening in the 

South. The State of Andhra Pradesh has got its automobile industry; the State 

of Karnataka has Infosys and software technology parks, but even then, why is 

this Centre being set up in Gandhinagar in Gujarat? Earlier, when the GIFT city 

was established almost 9000 jobs were promised but today the direct and 

indirect jobs both are not interesting. As has been mentioned by the hon. Lady 

Member, a lot of institutions had to be moved. Now, we are talking about 

Remote Management. When all these centres were moved and today when 

you talk to the people there, when you talk to the investors there, when you 

talk to the banks which have been moved there, they are not finding it 

interesting. They say they want to work in an area, in a State and a city where 

it is already populated and has a booming economy. But the Government is 

moving it out to a remote area. 
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 An investment target of Rs. 78000 crore had been set for the Special 

Economic Zone. The city has attracted only Rs. 9800 crore. How will the new 

Bill attract more investors when there is an overall economic slump? The main 

partner of GIFT is in huge financial trouble and its future is uncertain, despite 

huge efforts by this Government to provide needless tax breaks and regulatory 

concessions. The GIFT’s Chief Executive has chosen to quit. As per 

newspaper reports, only one shop in the city’s market is open in the region. 

From what we have learnt, GIFT today survives just because of the influence 

of this Government and nothing else.  

 Madam, now, I am going to talk about the proposed Authority. The 

provisions in Clause 21 of Chapter VIII makes the Authority bound to the 

directions and policies the Central Government might dictate. Secondly, the 

complete powers of the Authority are not defined and there is a provision 

provided to the State to “make the rules for implementation of the Act” by 

notification, making accountability meaningless.  

 There is also a provision for constitution of a Performance Review 

Committee under Clause 17 of this Bill which will consist of two members of 

the same Authority nominated by the Centre to review the functioning of the 

same Authority. The fact that the members of the Authority itself are in-charge 

of reviewing the working of the Authority is a matter of concern and such a 

thing could lead to biased decisions.  

 One more reason for my scepticism on this version of the Bill is that it 

seems to give away powers which are controlled by independent authorities to 
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a Centre-controlled one. Though I support the need for establishment of such 

an Authority that creates special provisions for the Financial Services Centre, I 

also firmly believe that it should be independent and be able to make its own 

policy decisions.  

 Madam, I want to make this very clear that I do sympathise with the 

necessity of having such an IFSC Authority. In the current political scenario, I 

am reminded of the time the founder of our Party, Peraringar C N Annadurai 

stood in the other House and said and I quote:  

“Correct us if we are erroneous. Convince us if you have got solid 

facts. Convert us to your point of view, instead of compelling. 

Compulsion, especially through law – I need not say it in a House 

where there are so many luminaries from the legal profession – it 

is the worst form of argument.” 

 Madam,  I am not trying to disrespect the mandate this Government has 

been gifted with.  I just want to emphasise the importance of this Opposition to 

debate the feasibility and accountability of this IFSC and its authority to be 

constituted.  

 We are here representing the common man and more importantly, the 

youth of this nation who are now raising valid questions to transform India into 

a different India, an India that is compassionate and welcoming, an India that 

does not lynch its minorities, an India that wants to keep religion out of politics, 

an India that respects dissent, an India that believes in freedom of expression, 

an India that questions the people in power and more importantly, an India that 
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works for all of us, not just the rich or the privileged.  Our nation is again a 

nation of diversities in all respects.  If we are able to echo that in all our 

decisions, then we will not get lost in the by-lanes trying to emphasise one way 

of life or one language or one religion.  Then we will never lose our way.  

 Various factors may be there which go to make foreign investments in 

India very attractive.  First and foremost, when they invest in India, they invest 

in democracy.  Let us protect our democracy, democracy of speech, 

democracy to do business and democracy to express our views and thoughts 

and democracy to live happily in this country.  When this Government is 

attempting to trample that democracy, then entire economy will be questioned 

and therefore, I urge upon this Government and Finance Minister to please 

release this country out of fear which the investors are facing now. 

…(Interruptions) 

 Madam, today is the birth anniversary of our great Tamil poet, 

Barathiyar. I am so happy and privileged to give my debut speech here and 

also talk on a Bill presented by Shrimati Nirmala Sitaraman.   Being from Tamil 

Nadu, she is the first woman Finance Minister.  I congratulate her and salute 

her and I am so happy that my first speech in the House has been on her Bill. I 

know that Madam will support the State of Tamil Nadu which will receive a lot 

of her attention.  We need a lot of support from you, Madam.  
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PROF. SOUGATA RAY (DUM DUM): Madam, I shall be very brief.  The rest of 

my time may be given to Shrimati Mahua Moitra who will be speaking from my 

Party.  

 There is nothing to oppose in the International Financial Services 

Centres Authority Bill, 2019.  The only point is, this Bill is overdue.  In 2015, the 

then Finance Minister, Shri Arun Jaitley announced the setting up of a GIFT 

City in Gujarat.   In February 2019, the Government brought a Bill in Rajya 

Sabha. It has taken four years from late Shri Arun Jaitley’s announcement – 

may his soul rest in peace – to even bring this Bill to this House.  

 Shri Karti Chidambaram spoke very well.  He said that this Bill is entirely 

for one GIFT City because there are no other International Financial Services 

Centres in India at present.  You may know that an expert panel headed by 

former World Bank economist, Percy Mistry submitted a Report on making 

Mumbai an International Financial Centre in 2007. Bandra Kurla Complex 

would have been ideal for setting up such an International Financial Institution.   

 The decision to set up this institution in Gujarat was entirely a political 

decision. Now I wish the Finance Minister success in her effort. She is going 

through a bad time, since the economy is in bad shape, with a rate of growth at 

4.5 per cent, unemployment at 8.5 per cent, inflation making a come back etc., 

and she is in difficulty. So, it would be good if she can revive part of the 

economy through this Bill. 

 But the problem is, the GIFT City, the dream project of the Prime 

Minister, who is from Gujarat and, maybe the Home Minister, who is also from 
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Gujarat, is in dire trouble. You may know that the GIFT City’s future hangs in 

balance, because the new board of ILFS, which is a non-banking financial 

company that collapsed, admitted that many of ILFS group companies involved 

in the project, including the joint venture partner, holding company , IL & FS 

will not be able to pay off their debt to their financial creditors. So, the basic 

financial infrastructure of the GIFT City is collapsing. 

 The GIFT City was a 50:50 joint venture between IL & FS and the State 

Government-owned Gujarat Urban Development Company. So, maybe the 

Finance Minister would assure the House that the GIFT City’s finances will not 

collapse. There have been problems because one of the primary objectives 

behind setting up of the GIFT City was to bring offshore trades based on Indian 

stocks and currencies to the trading platform in the Indian IFSC. The Centre 

has been very worried about migration of volumes from the NIFTY’s futures to 

the Singapore Stock Exchange. They currently account for 30 to 40 per cent of 

the daily turnover in NIFTY. 

 Madam, the sad thing is that we are a country of 130 crore people. Our 

Prime Minister talks of making it a 5 trillion-dollar economy. But puny, little 

places like Singapore, where Mrs. Sule lived for a long time, have become 

international trading hubs. London and New York were there and now Dubai 

and Shanghai are coming up, but in 70 years of Independence, we have not 

been able to make a trading hub in this country. 

 So, I want the Finance Minister to plug all the loopholes that are present 

in the GIFT City. The question of setting up another International Financial 
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Services Centre is far-fetched. You will take a decision and then you will take 

10 years to set up an IFSC. Now, our hope rests on the Gujarat GIFT City. 

That is an unfortunate part that you have to bring this Bill for this purpose. I will 

not go into the details of the Bill. A new authority will be set up, it will have a 

Chairman, two full-time Members and it will do away with all the regulators. 

SEBI, RBI, IRDA and PFRDA will all come under one roof. That will be an 

advantage and that should be done in any case. It will help in sustaining local 

economy and it will also do fund raising services, asset management, wealth 

management, global tax management, global and regional corporate treasury 

management, risk management operations, merger and acquisition activities. 

All these are essential services and for that we need a strategic location and a 

good quality of life. 

What did Singapore do?  If you want to bring the best, bring the best 

brains of the financial world to Gujarat to create an enabling environment. So, 

while I support the Finance Minister in her effort to create an International 

Financial Services Centre in India to start with Gandhinagar on the banks of 

Sabarmati river in Gujarat and to continue with other places in the country, I 

think that the future of GIFT city does not look all that bright.  So, I shall 

request the Finance Minister Madam to remove the clouds of doubt and 

suspicion and create an enabling environment for an International Financial 

Services Centre to be set up and work in India.  

 With these words, I conclude.  
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SHRI SRIDHAR KOTAGIRI (ELURU): Madam, on behalf of my party, the 

YSRCP, I rise to support the International Financial Services Centres Authority 

Bill, 2019 with no reservations.  For when it comes to making a mark in the 

global financial context, effective governance and regulatory mechanisms are 

pre-requisites of a sound indigenous system. 

 We have opened up to the forces of globalization almost 28 years ago.  

Until 2015, Indian corporate entities continued to seek international financial 

services and transactions in offshore financial centres.  However, with the 

arrival of an IFSC in Gujarat, we have emerged as a progressively competitive 

financial centre.  In just three years after its inception, the IFSC at GIFT city 

entered the main series of the Global Financial Centres Index and ranked 77 

among 100 global financial centres.  While the powers and functions of the 

RBI, SEBI and IRDA under respective Acts shall still be exercised and 

performed by this Authority, I hope its very existence as a unified entity will 

make cooperation, coordination and compliance easier.   

 While we as legislators and Governments are occupied with setting 

standards for international financial services, products and institutions, one 

challenge we often overlook is to effectively impose them.  I hope we eliminate 

ambiguities to avoid prolonged court battles, like we have seen in the recent 

case of TRAI and telecom companies.  On a side note, I have to commend the 

Government in safeguarding public interest in this case and extending support 

to the companies which were in danger of bankruptcy despite their size.  I 
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hope the IFSC Authority Bill will see no such legal ambiguities compromising 

our credibility both domestically and internationally.   

 India is hungry for the kind of capital whose cost is at par with the rest of 

the world.  While Indians need access to internationally diversified 

investments, foreign investors need smooth access to the growing domestic 

economy.  I also think a strong IFSC is backed by a stable local economy and 

developed infrastructure.  We need to grow as an economy to match our 

aspiring population and develop our infrastructure exponentially to even come 

close to standards in the West.  Even as on today, we are unable to provide 

basic necessities and good quality of life to our people, be it drinking water, 

healthcare services, education, sanitation, transportation, housing etc.  My own 

Parliamentary constituency, Eluru, has several issues concerning 

infrastructure.  Bridges which are almost 70 years old, several small, medium 

and large irrigation projects which could be the lifeline for large areas are still 

pending.   I must mention that a 500 kms freight canal was proposed by the 

Central Government between Kakinada and Puducherry almost five years ago, 

but there is no sign of progress due to lack of funds, forget about cost effective 

funds. 

 Meanwhile, we see nations like Singapore, Dubai and China mitigate 

international capital to achieve tremendous growth while our own capital 

account convertibility is still underdeveloped. We want to compete with China, 

yet we are not prepared as we lack a manufacturing base to deliver quality or 

quantity. A lot of us believe that the trade standoff between Donald Trump and 
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China will escalate and automatically turn into an advantage for India. There is 

a clear and present danger that if China has to devalue their currency because 

of the standoff, our exports will lose out on our own trade, forget gaining theirs 

because of the cost advantage China will gain.  I hope, we equip ourselves to 

fight this uncertainty and take standalone measures so that our exporters get 

access to cheaper capital, which can come through these IFSCs. 

 I would also like the Government to create a stronger atmosphere of 

confidence and ease of doing business in India.  India stands at the 63rd 

position among 190 countries in the ‘World Bank’s Ease of Doing Business 

Report, 2020.’  I hope, we target to move up by several notches.   The 

promotion of International Financial Services Business must go hand in hand 

with regulations.  For this, I would suggest appointing a member who is an 

expert at it and who can closely watch and monitor the health and progress of 

the industry in our country.  That member could be chosen as one of the two, 

to be appointed on the recommendation of a Selection Committee as provided 

for in the Bill. 

 I must also point out that since IFSCs are said to foster job creation and 

kick-off economic development, I would have ideally suggested the setting up 

of a higher number of IFSCs at strategic locations.  The Bill states that IFSCs 

are set up under the SEZs alone. It might be a practical move to do so at a 

time as it can serve as a testing ground for financial sector reforms before they 

are rolled out in the entire nation. I do hope, Andhra Pradesh stands next in 

line for the next centre considering the opportunity available between the new 
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State and the new administration led by our next generation  Chief Minister, 

hon. Shri Jagan Mohan Reddy-garu, who believes in transparency and clean 

governance. 

 Madam, all in all, my concluding comments would be that  the initiative 

to regulate the IFSCs should, by no means, slow down  business interests.  I 

hope, we aggressively pursue growth potential of International Financial 

Services to help kick-off our efforts in meeting India’s dire need for 

development. 

 With these words, I conclude. Thank you.           
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SHRI RAHUL RAMESH SHEWALE (MUMBAI SOUTH-CENTRAL):  Madam 

Chairperson, I am thankful to you for giving me this opportunity to speak on the 

International Financial Services Centres Authority Bill, 2019 

I would like to begin my speech by extending my support to this Bill, 

which has been brought before this House  by the hon. Finance Minister. 

India has the potential, both in terms of human capital and a globally 

renowned IT industry, to set up International Financial Services Centres that 

can compete successfully in this market space.  Additionally, IFSCs would 

certainly aid in improving the current economic climate, which is persisting in 

the country, by attracting inflow of financial resources into India. It would also 

increase the demand for INR in the international market along with new 

business opportunities of providing financial services to the global market. 

Madam, the intention of the Bill was to set up a single authority that 

would regulate the transactions of the IFSCs. 

Though I support the need to set up a single regulatory body in contrast 

to multiple regulators, but I disagree with the Government’s view of the 

Authority’s role. Here, Clause 21(2) of the Bill states: 

“The decision of the Central Government, whether a question is 

one of the policy of not, shall be final. ” 

  This is an extremely autocratic provision, Madam 

Chairperson.  So, I would request the Government to rescind this 

provision. 
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 The Bill already provides for the Authority to have four members 

appointed by the Central Government.  It is providing  an avenue to the Central 

Government that their views are put forward.  Here, I fail to understand the 

reason as to why the Government still feels the need to have such a dictatorial 

provision.  

 Similarly, Clause 17 of the Bill relates to Performance Review Committee 

which would consist of, at least, two Members from the Authority.  In my view, it 

is a conflict of interest.  Any review of performance must be carried out by an 

independent third party agency. 

 Madam, SEBI, RBI and IRDA are independent regulatory agencies.  

Thus, any authority that would supersede or takeover their regulatory powers, 

must also be an independent agency in order to ensure that the changing 

political landscape does not hurt the economic interests of the country.  

Additionally, the presence of an independent regulatory agency would ensure 

stability, which is an essential component for attracting foreign capital.  

Thereby, any attempt made towards curbing the independence of financial 

regulatory bodies bears the risk of adversely affecting the financial interest of 

the country.   

 Madam, I would also like to take this opportunity to propose to the 

Minister to set up an IFSC in Mumbai.  The city enjoys all the necessary 

requirements to set up an international financial centre and home to the 

Bombay and the National Stock Exchanges.  Additionally, Mumbai also boasts 

of structuring 90 per cent of the country’s merchant banking transactions and 
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80 per cent of the country’s mutual fund registrations.  And thus, it has all 

financial infrastructure necessary for an IFSC.   

 Madam, the Government set up GIFT city in Gujarat as the country’s first 

IFSC, however, the said IFSC has not been able to take off in the manner that 

the Government assumed it would.  Out of 67 million square feet of land 

allocated for the planned development of the centre, only 3 million square feet 

has been developed so far.  Additionally, the State lacks the necessary skill-set 

for an IFSC whereas Mumbai is the Financial Capital of the country and has 

been navigating through the financial waters for decades.  Thus, it has both the 

skill-set and the capacity to have a successful IFSC.  I would like to request the 

hon Minister to take note of this and do everything necessary to set up an 

IFSC in Mumbai which could give the economy its much-needed boost.  

 To conclude, I would like to state that I agree with the hon. Minister 

about for the need for setting up of such an authority.  However, I would also 

like to request the hon. Minister to take my suggestions into consideration in 

order to ensure a stable future for our country’s financial market. Thank you.  
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SHRI B. B. PATIL (ZAHIRABAD):  Madam, an IFSC enables bringing back 

the financial services and transactions that are currently carried out in offshore 

financial centres by Indian corporate entities and overseas branches or 

subsidiaries of financial institutions to India by offering business and regulatory 

environment that is comparable of other leading international financial centres 

in the world like London and Singapore. 

 It would provide Indian corporates easier access to global financial 

markets.  IFSC would also complement and promote further development of 

financial markets in India.  

 Currently, the banking, capital markets and insurance sectors in IFSC 

are regulated by multiple regulators like RBI, SEBI and IRDAI.  The dynamic 

nature of business in the IFSCs necessitates a high degree of inter-regulatory 

coordination.   

 It also requires regular clarifications and frequent amendments in the 

existing regulations governing financial activities in IFSCs.  The development 

of financial services and products in IFSCs would require focussed and 

dedicated regulatory interventions. 

 Hence, there is a need for having a unified financial regulator for IFSCs 

in India to provide world-class regulatory environment to financial market 

participants.  Further, this would also be essential from an ‘ease of doing 

business’ perspective.  

 The unified authority would also provide the much-needed impetus to 

further development of IFSC in India in-sync with the global best practices. 
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 The establishment of a unified financial regulator for IFSCs will result in 

providing world-class regulatory environment to market participants from an 

‘ease of doing business’ perspective.  

 This will provide a stimulus for further development of IFSCs in India and 

enable bringing back of financial services and transactions that are currently 

carried out in offshore financial centres of India. 

 This would also generate significant employment in the IFSCs in 

particular as well as financial sector in India as a whole.  

 I am requesting the hon. Finance Minister to establish an IFSC centre in 

South India and Hyderabad is a suitable and centrally located place for this.  It 

has also a good infrastructure too.  

 Thank you, Madam.  
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17.00 hrs 

�ी कौशले�� कुमार (नालंदा): महोदया, आपने मझुे अतंरा���ीय िव�ीय सेवा के�� �ािधकरण 

िवधेयक, 2019 पर चचा� म� भाग लेने का मौका िदया, इसके िलए म� आपको ध�यवाद देता ह� ं। 

 महोदया, सरकार इस िबल के मा�यम से, देश के िवशेष आिथ�क जोन� म� �थािपत िकए गए 

अतंरा���ीय िव�ीय सेवा के��� (आईएफएससी) के अतंग�त उपल�ध िव�ीय सेवा बाजार को 

िवकिसत और िविनयमन करने के िलए एक �ािधकरण के गठन का �ावधान कर रही है । यह उनके 

कानून� क� जिटलता को कम करगेा और भारत म� िव�ीय बाजार म� भागीदार� को वैि�क �तर का 

िविनयामक प�रवेश उपल�ध कराने के िलए एक एक�कृत िव�ीय िविनयामक �ािधकरण के �प म� 

उपल�ध होगा । 

17.01 hrs    (Shri Rajendra Agrawal in the Chair) 

इससे भारतीय िनगिमत उप�म� क� वैि�क िव�ीय बाजार� तक पह�ंच काफ� आसान हो 

जाएगी । आईएफएससी से भारत म� िव�ीय बाजार के िवकास को और बल िमलेगा, िवदेशी म�ुा म� 

लेन-देन और सरल हो जाएगा । रोजगार सजृन म� अहम विृ� के साथ-साथ सपूंण� िव�ीय �े� म� 

रोजगार के अवसर� म� भी विृ� होगी । 

 महोदय, वत�मान म� अतंरा���ीय िव�ीय सेवा के�� म� ब�िकंग, पूजंी बाजार का िनयमन, 

�रजव� ब�क, सेबी, इरडा जैसी िविभ�न एज�िसया ंकाय� कर रही ह� । इससे भी छुटकारा िमलेगा । 

एकल �ािधकरण काय� करगेा, िजससे ईज आफ डूइंग िबजनेस क� साथ�कता िस� होगी । 

�ािधकरण िव��तरीय िनयमन का माहौल उपल�ध कराएगा । 

 महोदय, �वासी भारतीय, िवदेशी िनवेशक�, सं�थागत िनवेशक� और िवदशेी म�ुा �बंधन 

अिधिनयम, फेमा के तहत मा� भारतीय िनवासी आईएफएससी म� भाग लेने के हकदार ह�ग े। कुल 

िमलाकर िव�ीय बाजार को इसका सीधा लाभ �ा� होगा । इससे िव�ीय �े� म� काय�रत लोग� को 

काफ� लाभ िमलेगा एव ंअिधक रोजगार के अवसर भी �ा� होने क� सभंावना है । 
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 महोदय, काफ� छूट देने से धोखाधड़ी क� भी आशंका बढ़ जाती है । पहले भी देश अनेक 

िव�ीय घोटाल� को देख चकुा है । अत: मेरा सझुाव है िक िनगरानी तं� काफ� स�ुढ़ हो और िकसी 

भी धोखाधड़ी म� कड़े द�ड का �ावधान होना चािहए । एक बार जो धोखाधड़ी म� पकड़े जाए,ं उनके 

िलए लाइफटाइम बैन का �ावधान हो । फा�ट �ैक िनण�य लेने क� �यव�था भी होनी चािहए । 

 इ�ह� श�द� के साथ म� इस िबल का समथ�न करता ह� ं और माननीय मं�ी जी को भी 

ध�यवाद देता ह�ं । 
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SHRI PINAKI MISRA (PURI): Thank you, Chairman, Sir for calling upon me to 

participate in the debate on the IFSC Authority that is sought to be set up by 

the Government.  There are two aspects to this Bill being brought in by the 

Finance Minister.  One is with regard to the concept of the IFSC, of course, the 

very concept, the very essence of it.  The second is relating to the provisions of 

the Bill itself.   

 I think, the concept of the IFSC has got off on a false start, if I may say 

so with respect.  The idea is to locate it in the Gandhinagar GIFT city ignoring 

the long-pending application of the Bandra Kurla Complex. BKC has had a 

very long waiting period.  When they have applied for an IFSC there, that has 

been ignored by the Government for reasons best known to the Government.  

They have, instead, sought to locate it in the GIFT city which has had a 

completely disastrous beginning because there is an aborted partner there.  

We have no idea who is going to take over from the IL&FS; we have no idea 

how the Government plans.  It is because IL&FS was an equal partner with the 

Gujarat Urban Development Company Ltd.  With the IL&FS now facing 

multitudes of litigations and multitudes of prosecutions in a complete state of 

shambles, who is going to take over this 50 per cent partnership role is 

anybody’s guess.  I think the stunted manner in which the GIFT city has tried to 

limp along has been mentioned by other friends of mine, colleagues of mine.  

There is 62 million square feet plan.  So far, only three million square feet is 

built up which clearly shows that this is not looking like it is going to take off in 

a hurry. 
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 I am constrained to say this on the floor of the House, but, you know, to 

set up an international agency of this nature in a place which is dedicated to 

prohibition, for instance, I think, is not in consonance with the kind of ambiance 

and the kind of international business practices that flourish all over the world. 

Even in places like Dubai, for instance, which are traditionally Islamic 

countries, there are very liberal laws with regard to alcohol distribution and 

consumption. Therefore, I believe that will be one of the reasons why this will 

be stunted. A lot of people prefer to choose cosmopolitan Mumbai rather than 

Gujarat or Gandhinagar which, they sense, is, perhaps, a little more provincial 

than the cosmopolitanism of Mumbai. Therefore, I am not sure that the very 

substratum of the IFSC, which has been sought to be located in Gandhinagar, 

has got a rational and a logical basis to it. Therefore, now from thereon, how 

the Government wishes to first ensure that this flourishes in Gandhinagar by 

attracting talent and by attracting international investment is something for the 

Government to do. It has to fast-track it. It has to also ensure that there is an 

absolutely targeted and very focussed, I think, attempt at harnessing and 

garnering both talent as well as resources to this place. I think you have to give 

them a massive slew of incentives in order for people to come there. 

 I think one of the things that the Government ought to think about is to 

liberalise this entire process and fast-track applications. Now that there is an 

authority, which is being sought to be brought in, use the authority as a good 

regulator to fast-track applications. Let us have many more of these centres. 
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These are centres of excellence. These are centres of magnets which attract 

both talent and investments. Therefore, this should be fast-tracked. 

Plus, I think we should go international. For instance, Dubai has gone 

international. Dubai has set up their authority in London as well. Therefore, 

there is no reason why we cannot go to Singapore or go to Dubai or go to 

London and try and internationalise our operations which I think will certainly 

go a long way in integration of these international markets with Indian markets. 

 As far as the Act itself is concerned, I have just a couple of very quick 

points. First, Section 6 is saying that no member shall hold office without prior 

approval of the Central Government for a period of two years. I am very sorry 

to say that this Government has been very, very liberal in giving a ‘go-bye’ to 

this very restrictive clause. In fact, persons of very high stature in very high 

positions, including Constitutional authorities—I do not want to mention their 

names on the floor of the House and I think we all know who they are—have 

chosen to take immediate permission from the Government, which has been 

granted very, very liberally to join very large corporations in India. It does not 

give out a good signal. Indeed, I think the Government should have been much 

more sparing in giving these liberal permissions that it has been giving. 

Therefore, when you say that except with the previous approval of the Central 

Government, it is an approval which is virtually given in the breach rather than 

in consonance. Therefore, I do not know if this is something that is working in 

India. 
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 The Performance Review Committee, I think, is again a laudatory 

Committee but again it is so completely inhouse that I do not know whether an 

independent audit can take place when two of your own officers are going to 

do an audit. The audit must be conducted by an outside agency rather than 

your internal agency. I do not know whether the Right to Information Act is 

going to apply to this. Maybe, the Minister can, in her reply, tell us whether the 

Right to Information Act will apply to this or not.  

 Very importantly, dispute resolution in India is, of course, critical and 

people do not want to come to these places because they find that they get 

entangled and embroiled in all kinds of legal disputes here, which have no 

easy resolution. Therefore, perhaps, the Government must think of following 

the Dubai International Financial Centre which has a dedicated dispute 

resolution authority comprising of four divisions within their system itself. It has 

DIFC courts. These are separate dedicated courts. There is the DIFC-LCIA 

Arbitration Centre. There is an Academy of Law and there is DIFC Wills and 

Probate Registry. Then, it becomes like an independent city in itself within its 

own law. I think it is very important if this dispute resolution at some point must 

be brought within the ambit of it. 

 With these words, I would want to wish the Government well, I would 

want to wish the Finance Minister well in bringing this authority in place. 

Bringing in one authority rather than a multitude and plethora of authorities is 

good because I believe that agencies like the RBI etc. have not been terribly 
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successful in their monitoring capacities. Therefore, let us see what this 

authority does now.  

 I can only wish the Government well in its endeavour. But the 

Government must bear in mind that there are many pitfalls it has already 

suffered and many more pitfalls awaited unless there is a massive wake up 

call, the Government chooses to take.   

 Thank you very much, Hon. Chairperson.  
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�ी �रतेश पा�डये (अ�बेडकर नगर): माननीय सभापित जी, हालािंक यह िबल इंटरनेशनल 

फाइन�िशयल सिव�सेज स�टस� को प�रभािषत करता है और उनके काय� को िनयिमत करता है जो 

िक एक साथ�क पहल है, इस िबल म� क� � सरकार ने आईएफएससी के सचंालन और काया��वयन 

के अ�यिधक अिधकार� को अपनी म�ुी म� बांध कर रखा है । यह �था आज कल के िव� माहौल 

को देखकर, खास तौर से सरकार के ‘िमिनमम गवन�म�ट, मैि�समम गवन�स’ के नार े के िब�कुल 

िवपरीत है ।  

 महोदय, इस िबल म� क� � सरकार ने एक रगैुलेटरी बॉडी बनाई है, रगैलेुटरी अथॉ�रटी क� 

�थापना क� है, िजसका काम आईएफएससी के सचंालन और ि�या�वयन क� देखरखे करना है । 

म� आपके मा�यम से सदन म� कुछ त�य� को उजागर करना चाहता ह�,ं इस िबल के तहत क� � 

सरकार के पास यह अिधकार ह ैिक वह फाइन�िशयल �ोड�ट्स और सिव�सेज को िकसी भी तरीके 

से, मनमाने तरीके स ेप�रभािषत कर सकती है और कभी भी प�रभाषा को बदल सकती ह� ।  

 इस िबल के तहत क� � सरकार आरबीआई, सेबी, आईआरडीएआई जैसी मह�वपूण� 

स�ंथाओ ंको भी आईएफएससी के रगैलेुटरी �ेमवक�  से कभी भी िनकालकर बाहर कर सकती है । 

इस िबल के तहत क� � सरकार मनचाहे तरीके से इस रगैलेुटरी अथॉ�रटी को कभी भी भंग कर 

सकती है । इससे यह साफ जािहर होता है िक आईएफएससी को चलाने के िलए समूची शि�यां 

पूरी तरह से सरकार के हाथ� म� क� ि�त ह� । 

 मा�यवर, म� उसी कड़ी म� बताना चाहता ह� ं िक िकसी भी िवकिसत अथ��यव�था के िलए 

अ�यंत ज�री है िक उसक� िव� स�ंथाए ं पूरी तरह से �वतं� ह�, मजबूत ह� । ये िवकिसत 

अथ��यव�थाए ंसरकार के काय�काल के बाद भी चलती रहती ह�, अगर इनके कानून� म� सरकार का 

इस तरह स ेह�त�ेप रहेगा तो जायज बात है िक िनवेशक� के मन म� सदेंह पैदा होगा और िव�ास 

नह� जगेगा ।  
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 यिद क� � सरकार इन स�ंथाओ ं के िनयम� और कानून� को मनमाने तरीके से कभी भी 

बदलने क� शि�यां अपने म� समािहत रखेगी तो यह स�य है िक पूरी तरह से िनवेशक िव�ास नह� 

कर�गे, उनका िव�ास टूट जाएगा । 

 हमारी सबस ेबड़ी कमी है, िजसके कारण भारतीय अथ��यव�था म� िनवेश करने के िलए 

िवदशेी िनवेशक� म� भय रहता ह ैऔर वह है आिथ�क नीितय� म� अि�थरता । म� कुछ उदाहरण देना 

चाहता ह� ं । कल तक सैमसंग टीवी क� चै�नई म� एक फै��ी थी । अचानक टीवी के कुछ ज�री 

पाट्�स पर दस परस�ट टीडीएस लागू ह�आ और सैमसंग ने ‘मेक इन इंिडया’ का नारा छोड़कर ‘मेक 

इन िवयतनाम’ का जाप शु� कर िदया । वह कंपनी चली गई, सैमसंग ने देश ही छोड़ िदया, टीवी 

बनाना ही छोड़ िदया और उसके साथ लोग� क� नौक�रया ंभी चली गई ं । यह सब हमारी आिथ�क 

नीितय� क� अि�थरताओ ंक� वजह से हो रहा है । 

 जब जीएसटी का खराब ि�या�वयन ह�आ तो हजार�-लाख� लोग� क� नौक�रया ंसफा च� 

हो गई ं । कल तक जो सब चंगा था, अचानक तगुलक� फरमान आया िक 500 और 1000 �पये के 

नोट पूरी तरह से खा�रज हो गए ह� । स�कड़� लोग� ने लाइन� म� दम तोड़ िदया । इसके साथ ही 

जीडीपी क� टायं टायं िफ�स हो गई, यह म� आपको बताना चाहता ह�ं । 

 यहां आदरणीय िव� मं�ी जी बैठी ह�ई ह� । वह बह�त ही िशि�त ह� और इस देश क� 

अथ��यव�था को बढ़ाने का िज�मा उन पर है । म� पनु: उनको एहसास िदलाना चाहता ह� ं और 

अपनी छोटी सी पोजीशन से ज�र याद िदलाना चाहता ह� ं िक िकसी भी अथ��यव�था म� सबसे 

बिुनयादी चीज िजस पर िनवेशक� का िव�ास होता है, वह है आिथ�क नीितय� म� पूरी तरह से 

ि�थरता । जब तक िव�ास कायम नह� रहेगा, ये सबसे बिुनयादी चीज है, तब तक यहां पर िवदेशी 

िनवेशक नह� आएगंे । इसिलए, हम� अपनी आिथ�क नीितय� पर अिडग रहने क� ज�रत है । वष� 

2014 से इस सरकार ने, खास तौर से िव� मं�ालय ने िजस तरह से िनवेशक� के मन के अदंर भय 

और उसके साथ-साथ अिव�ास पैदा िकया है, पूरी तरह से, जो हमारी अथ��यव�था पीछे जा रही 

है, यह उसके िलए िज�मेदार है ।  
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 सभापित महोदय, म� अतं म� क��लूड करना चाह�ंगा । मझुे आशा है िक आदरणीय िव� मं�ी 

जी इस िबल पर वापस िवचार कर�गी और यह ज�र सोच�गी िक हम सरकार क� इतनी �यादा 

शि�य� को एक ही स�ंथा म� समािहत न कर� और एक अलग रगेलेुटरी बॉडी, जो इंिडप�ड�ट हो, 

िजसक� नीितयां �थायी ह�, उसक� �थापना करने का काम कर�  । बह�त-बह�त ध�यवाद । 
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, I stand here 

obviously in support of the Bill, but there are a few points which I would like to 

highlight to the hon. Finance Minister.   

Actually, out of the last four weeks of Session, unfortunately I was not 

here for one week, but I have been here for three weeks. One Minister who 

has almost led this entire Session has been the hon. Finance Minister and her 

MoS. I would like to compliment this team because they have been, I think, the 

champions and the maximum Bills that have been passed, I think, whether we 

liked or disliked, we agreed or disagreed, were championed by the Finance 

Minister. So, I appreciate the efforts that they have made.  

 I do understand, which I said earlier also in my speeches, that this is not, 

I am sure, the position she wanted to be in, but she is actually sitting on a very 

powerful seat, but it is full of thorns unfortunately. She has been put into that 

role and she has shown so much responsibility in a very difficult situation of the 

economy. So, I do understand that she faces a lot of challenges while 

navigating through this very difficult, turbulent times that India is going through 

economically.  

 It was strange that Shri P.P. Chaudhary, unfortunately he is not here,  

from the Treasury side said that the happiness index has gone up. I do not 

know where he is getting data from, but I would definitely like to put it in record 

that the happiness index of this country has gone down and the hunger index 

has gone up.  I think that is what we really need to consider. …(Interruptions) 

DR. NISHIKANT DUBEY (GODDA): It is one point up. 
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SHRIMATI SUPRIYA SADANAND SULE : That is not very laudable.  

 Anyway, the hon. Finance Minister, in her opening remarks, made very 

serious points on which I would like to ask clarifications from her. She talked 

about PSE, banking, brokers, insurance and IT sectors taking advantage of the 

tax benefits. Now, the legal jurisdiction of all these investments is in India, but 

the entire physical infrastructure is out of the country because they invest 

globally. Moneys are not necessarily always parked here and the benefits are 

nurtured. She also said that due to ITeS, about 10,000 jobs were created 

because of the back-office work which is wonderful. I will give you an example 

of Rajiv Gandhi Infotech Park which is in Maharashtra and it happens to be in 

my constituency. It is a much smaller infrastructure. It is put up by people who 

invest. Over 3.5 lakh of jobs directly or indirectly – she is aware of all this and I 

do not have to explain that to her – are created. So, for the kind of monetary 

investment that we made, what is the cost-benefit analysis of the amount of 

investment that we have put in and the return that we are getting. Ten 

thousand jobs at a go sound exceptionally impressive given the situation of 

unemployment in India today, but really for the amount of land and investment, 

it is actually peanuts. Rajiv Gandhi Infotech Park as a concept of an IT hub 

versus international FSC is way different. I know that the concept is completely 

different. The IFSC is a concept different from that of IT, but if you are only 

going to look only for job opportunities, is IFSC an option or IT Infotech Parks 

is a much better option? We do give tax benefits there also.  Here, the kind 

of tax benefits that are given are exceptionally high. 



11.12.2019      259 

 
I would like to flag a point which is about Mumbai since I come from that 

city. A lot of people have referred to the HPSC, the high-powered committee. 

There are quick points that I would like to make. Why did they not consider 

Mumbai? Had it happened in Gandhinagar, I would have no objection. If 

another State is doing well, we are happy as eventually, we are a one country. 

If one benefits, we all benefit because of each other. When Mumbai was the 

first choice recommended, why were we denied this opportunity? They could 

have had Gandhinagar and Mumbai both. Why not both? 

 My second point is this. The Report specifically says that unless the 

GDP is over ten per cent, this will not flourish. This is what the note says. So, 

what is your view and the Ministry’s view on this? I am seeking this clarification 

for my knowledge. It says unless there is lower debt, that means if there is a 

high debt of the Government this will not be able to sustain. So, is this factual? 

I am asking this because this is what the sources say and the people say. 

 There are other few queries which I have in my mind while I read this 

Bill. This whole concept was to bring in good investments. Even in your 

opening remarks you said that there were good investments. But the job 

creation comparatively is not very good.  

 I am not able to understand one thing in this entire concept. There is on-

shore and off-shore investments. What is the definition of on-shore and off-

shore? What I understand from this whole concept is that physically the money 

is going to be out of our country and only legally the money will be here. So, 

what really is our country achieving?  A lot has been said about Singapore and 
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London. Those are different economies. Their sizes are different; their 

development indexes are different; their social denominators are different. We 

are a very different country. Look at the size of Singapore. What is applicable 

to Singapore is not applicable to India with its sheer number of people. One 

can compare oranges with oranges. You cannot compare oranges with 

peaches.  So, can you clarify that to me? It almost makes us a tax haven. That 

is what my little limited knowledge of finance explains to me.  

 About KYC norms, I would like to say that we are very happy that this 

Government wants to bring in black money and it wans to bring in 

transparency. Now, KYC norms are applicable to everything. One gets to read 

in newspapers about Participatory Notes, Masala Bonds, etc. I understand 

there is no need for disclosure. If you could kindly throw some light on it, I 

would be grateful to you. If it is so, then this is money laundering and it will be 

only dirty money. We do not know where it is coming from, where it is going. It 

is applicable internationally and there is a huge tax benefit. Who are we giving 

this tax benefit to? Or is the money just round tripping? It is going from here 

and coming back from somewhere else. The loss is India’s loss. It may not be 

dirty money coming through another way. But are we allowing it? These are 

just few doubts. If you could clear them and put them on the table, I think all 

this can be put to rest.  

 I just heard this was under the SEZ. If I am not correct, I stand corrected. 

This was under the Ministry of Commerce but now has come under the 

Ministry of Finance. Is that correct?  
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Somebody talked about the RBI. I have reservations about the 

comments made by Shri Pinaki Misra. He is right that a lot of wrongs have 

happened. But I still have faith in the RBI. I think that the RBI is a great 

authority of India and we have full faith in it. Things may have gone wrong. But 

this is our chance to correct them. This just does not mean we have to make 

one more law. Does that mean it is going to improve it? Only time will judge us. 

But is starting multiple authorities a solution?  

We have been through the cases of hawala, forex index, etc. I think 

India is looking for a clean-up from the Government. But if you hurt every 

institution at one time, what is going to be the outcome? We all see what is 

happening to the economy of this country. We are going through absolutely a 

struggle. I compliment the honesty of the Finance Minister when she talked 

about the slow down. I really appreciate it. She has actually got the job in the 

most troubled times. I wish her only luck because her performance is not about 

only Opposition and people being in power. But my country gets affected by all  

these performances and decisions.  

So, I urge her to give clarifications to all these issues. What do we need 

a good economy for? It is for the benefit of the people.  We should get better 

jobs, better lifestyles and create wealth in this country and make sure poverty 

is alleviated. If that is our final goal, is this the way out? Given all the crises 

that we are going through, do we really need this Bill? Do we really need this if 

there is any suspicion that this is going to create a tax haven? We need taxes. 

You have not paid us the GST share. This entire morning was about the GST 
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payments not given to the States. Even my own State is suffering because of 

that. So, I urge the hon. Minister to look into this and address them. Please 

clarify them. We do not need tax haven in this country. What we need is a 

transparent and a fair taxation system. You take pride in making people pay 

taxes. Everybody is happy to pay tax as long as its fair and just. Thank you.  
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SHRI KESINENI SRINIVAS (VIJAYAWADA): Sir, I thank you for the 

opportunity to speak on the International Financial Services Centre Bill, 2019. I 

appreciate the Government’s move to set up a uniform regulator for 

international financial service centres in India.  

Financial services and products in an IFSC require dedicated focus and 

effective regulatory management to prosper and hence this Bill brings about 

the much-needed regulatory intervention in this sector. I hope with this 

legislation, we will see better inter-regulatory coordination which will help 

further develop IFSCs in India.  

But I have a few doubts, concerns and recommendations in my mind 

with some aspects of this Bill. Clause 5 of the Bill deals with composition of the 

authority.  The authority has representatives from RBI, SEBI, IRDA, PFRDA 

and the Ministry. Clause 5(1) (d) says that two members would be appointed 

on the recommendation of the Selection Committee. But the Bill does not 

specify who these people will be. Will they be from political background, policy 

experts, industry stakeholders? It is vague and it leaves scope for bring in 

anybody. So, I would like to request the hon. Finance Minister to clarify what 

the criteria will be for selection of these members.  

Sir, my next point is relating to capital account convertibility. It has been 

more than 28 years since we opened our economy. But, so far, total capital 

account convertibility has not been achieved and it is because of this, out 

contribution to global financial market is very little.  
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Sir, there is no doubt that we are one of the largest countries in the world 

which uses international financial services, but our contribution is very less. In 

these circumstances, what are the plans of the hon. Finance Minister, at least 

from now onwards to keep India next to the world’s leading financial hubs? I 

would like to as the hon. Finance Minister whether plans of giving tax cuts and 

other incentives are in place to attract units to come to India.  

I also recommend the Minster to take steps for popularising the cross-

border transactions in the rupee terms, especially in respect of External 

Commercial Borrowings (ECB), trade credit and exports and imports, thereby 

reducing the exchange risk for persons who are residing in India.  

Sir, it is good to see that the Government is focussing globally- 

competitive financial centres in India and hence I would like to recommend 

setting up an IFSC in Amravati, the capital of Andhra Pradesh. After Andhra 

Pradesh was bifurcated in 2014, then the TDP Government led by Shi Nara 

Chandrababu Naidu envisaged Amravati as a world class capital for the State.  

Sir, Amravati has potential to a city of the future, a financial and cultural centre 

not just for the country but also globally.  

Amravati has reflected the dreams of the people of Andhra Pradesh. Sir, 

we have never seen such great participation of the public as in the case of 

Amravati. Farmers of Andhra Pradesh have voluntarily donated 33,000 acres 

of land for the construction of their new capital city. The TDP Government had 

inked several pacts with foreign and domestic stakeholders for the 

development of the world-class infrastructure in Amravati. 
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But, Sir, it deeply saddens me to see that the current State Government 

of the YSR Congress Party led by …  is systematically destroying this great 

potential financial centre of the future just for petty political vendetta 

…(Interruptions) 

HON. CHAIRPERSON : Please conclude now.   

SHRI KESINENI SRINIVAS : The current Government of Andhra Pradesh has 

not only put a stop to all developmental projects in Amravati but also, they are 

committed to undoing all progress that has been made …(Interruptions) 

माननीय सभापित : �लीज आप क��लूड क�िजए ।  

SHRI KESINENI SRINIVAS : Sir, I am finishing, just one line. …(Interruptions) 

Sir, the Chief Minister has ordered for demolition and destruction of 

infrastructure in Amravati. …(Interruptions) What the current State Government 

wishes to achieve out of this is beyond logic and common sense 

…(Interruptions) 

 Sir, …*  is playing with dreams and aspirations of the people of Andhra 

Pradesh by destroying Amravati which is the brain child of Shri Chandrababu 

Naidu and has the potential to be an International Financial Service Centre, but 

only if we can save it …(Interruptions) 

 With this, I support the Bill and I sincerely hope that one day Amaravati 

can become an International Financial Service Centre as it is the pride of the 

people of Andhra Pradesh. Thank you, Sir.  

            
                                                             

 Not recorded. 
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माननीय सभापित : उसे देख ल�गे, आप बैठ जाइए । 

…(�यवधान) 

HON.CHAIRPERSON : If there is any derogatory thing, उसे देख ल�गे, आप बैठ 

जाइए । 

…(�यवधान) 

माननीय सभापित: �लीज आप बैठ जाइए । कोई चीज �रकॉड� म� नह� जा रही है । बैिठए । 

…(�यवधान)…  

  

                                                             

 Not recorded. 
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SHRI S. VENKATESAN (MADURAI): Hon. Chairman Sir, Vanakkam. The 

International Financial Services Centres Authority Bill intends to expand the 

international market for the Indian business tycoons and to expand the way for 

making Indian capitalists to become international capitalists. We are aware of 

the fact that international financial investments have had its influence in the 

setting up of such a centre in India. This Bill has been brought here for 

discussion. This Bill proposes amendments to 14 Acts including the RBI Act, 

Insurance Law, and the Banking Regulation Act. Above all these institutions, 

this Authority is being set-up with extra-ordinary powers. We consider clause 

25 as a dangerous one. Why? It is because the Authority will be vested with 

enormous powers so that CBI, ED or the Prevention of Corruption Acts will not 

be able to question or investigate. Indian financial market and the financial set-

ups were not affected much because of the impact of South Asian financial 

crisis in 1999 and the world financial investment crisis of 2008 for two 

important reasons first one being the powerful Public Sector Undertakings, and 

the second is the laws that regulate these financial institutions. Both these 

reasons are very important. But the Government is either diluting the laws or 

making an Authority which is above all these regulatory set-ups. This trend is 

so dangerous throughout the world. We have come to know that  reputed 

financial institutions with vast experience like RBI are not even being consulted 

by the Union Government. The recent electoral bonds issue is an example. At 

the time when the Indian economy is facing distress, we should be more 
                                                             

 English translation of the speech originally delivered in Tamil. 
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cautious while setting up such an authority through this Bill. I urge that this Bill 

should be sent to Select Committee for examination. Thank you.          

 

 

  



11.12.2019      269 

 
�ी अजय िम� टेनी (खीरी): सभापित जी, अतरा���ीय िव�ीय सेवा क� � �ािधकरण िवधयेक, 

िजसके �ारा इंटरनेशनल फाइन�स सिव�स स�टस� �थािपत करने, उ�ह� िनयिमत करने और िनगिमत 

करने के िलए यह िबल लाया गया ह,ै म� इस िबल का समथ�न करता ह�ं । जैसा माननीय मं�ी जी ने 

बताया िक िवशेष आिथ�क जोन अिधिनयम, 2005, िजसका सशंोधन 2015 म� िकया गया था और 

उसके �ारा क� � सरकार को ऐसे िवशेष आिथ�क जोन म�  ऐसे सिव�स स�टस� क� �थापना करने और 

उसके कानून बनाने क� शि�  �दान क� गई थी, उसी �म म� रा�य सभा म� िपछले वष� फरवरी, 

2019 म� त�कालीन िव� रा�य मं�ी जी ने इस िबल को पेश िकया था, लेिकन सिंवधान के 

अन�ुछेद 117(1) के अुनसार चूंिक यह िबल िव�ीय िबल था, इसिलए इसे लोक सभा म� पेश 

िकया गया है । म� इसका समथ�न करने के िलए खड़ा ह�आ ह� ं। 

 वा�तव म� इस िवधयेक का उदद्े�य अपने देश म� िव��तरीय सिुवधाए ं �यापा�रय� को 

उपल�ध कराना है और इसके �ारा हम ऐसे स�टस� को डेवलप करना चाहते ह�, िजनम� वैि�क 

�यापार करने वाली जो क�पिनया ंदेश से बाहर चली गई ह�, वे वापस आए ं। इसके साथ-साथ ऐसी 

अतंरा���ीय िवदशेी स�ंथाए,ं जो यहा ं �यापार करना चाहती ह� और ऐसे िवदशेी और सं�थागत 

िनवेशक फेमा के तहत, िज�ह� भारतीय पा�ता है, वे लोग भी इन स�टस� म� भाग ले सकते ह� । इस 

समय पूरी दिुनया म� िजस तरह क� प�रि�थितया ंह�, उनके अनसुार अमरीका और चीन क� जैसी 

�यापा�रक �ित�पधा� ह,ै पूरी दिुनया म� एक मदंी का दौर है । उस दौर म� भारत एक ऐसा देश है जो 

अपने �यापक आधार के कारण उस मदंी से बचा ह�आ है । जो अभी सव��ण और अ�ययन के 

मा�यम से िनकलकर आया है, उसम� यह कहा गया है िक जो पूरी वैि�क मदंी है, उसम� जीडीपी म� 

�यूनतम �तर पर इस समय 3.2 विृ� दर हो गई है । चाइना क� भी जीडीपी �यूनतम �तर पर है 

और ि�टेन म� यह भी कहा जा रहा है िक वष� 2020 तक वे भी मदंी क� चपेट म� आने वाले ह� । 

यूरोप क� एक बड़ी अथ�-�यव�था जम�नी, िजसक� आिथ�क विृ� दर 0.9 �ितशत से 0.4 �ितशत 

हो गई है । साथ ही साथ अमे�रका म� भी यह सभंावना बताई जा रही है िक वष� 2021-2022 तक 

अमे�रका भी मदंी क� चपेट म� आने वाला है । लेिकन ऐसे समय म� भी हमारी सरकार क� नीितय� के 
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कारण ही आज हम यह कह सकते ह� िक न केवल हमने इं�ा���चर पर ऐसे बिुनयादी ढॉचं� को 

िवकिसत करने के िलए 100 लाख करोड़ �पये खच� करने का �ावधान िकया है, बि�क वह� 

िवदशेी म�ुा क� जो िविनमय दर थी, उसको जब से हमारी 2014 म� सरकार बनी है, लगभग हम 

इसे ि�थर रखने म� सफल ह�ए ह� । िवदशेी म�ुा का भंडार भी इस समय उ�चतम �तर पर है और 

�यापार सगुमता क� जो सूची है, ease of doing business, उसम� भी 53 पायदान� क� एक बड़ी 

छलांग भारत ने लगाई ह ै। 

 ऐसी ि�थित म� हम यह कह सकते ह� िक िनि�त �प से जो ये प�रि�थितया ंह�, जब पूरी 

दिुनया इस समय मदंी क� चपेट म� है, भारत एक ऐसे देश के �प म� उभरकर आया है, िजसने न 

केवल अपनी अथ��यव�था को ठीक ढंग से रखा है, बि�क अपनी नीितय� के आधार पर हम इस 

बात पर सफल रहे ह� िक हमारी जो अथ��यव�था है, उसक� गित भी �भािवत न हो और देश म� जो 

इन�ा���चर खड़ा करने क� एक बड़ी चनुौती वष� 2014 म� हमार े सामने थी, उसको भी हम 

सफलता पूव�क ठीक ढंग से करन ेम� सफल रहे ह� ।  

 माननीय सभापित जी, म� आपके मा�यम से यही कहना चाह�ंगा िक िजस तरह से हमने यह 

बाजार िवकिसत करने के िलए सेवा के��� को िवकिसत करने क� बात कही है और उसम� िव�-

�तरीय सिुवधाए ंदेने का हम लोग� ने �यास िकया है, एक स�टर अभी हमने अहमदाबाद म� खोला 

भी है । अहमदाबाद म� जो स�टर वष� 2017 म� खोला गया था, वह सफलतापूव�क चल रहा है । अभी 

हमार ेिवप� के कई सािथय� ने उसके िवषय म� कहा है । इस समय जो हमारा �लोबल फाइन�िशयल 

इंडे�स है, उसने अहमदाबाद के सिव�स स�टर को तीसरा �थान िदया है । केवल वष� 2017 म� 

खलुने के बाद इतनी बड़ी सफलता पाना, िनि�त �प से िवदशे� म� जो भारतीय नाग�रक वहा ं

�यापार म� ह� और ऐसे िवदशेी स�ंथान भी यहां पर आने के िलए आकिष�त ह�गे । साथ ही साथ हम 

यहां पर �टॉक ए�सच�ज के िलए ऐसे सभी लोग� को आमिं�त कर रहे ह� । िवदेशी �टॉक ए�सच�ज 

भी यहां पर आएगें । उसके साथ-साथ िवदेशी म�ुा म� ही फाइन�स करने क� सिुवधा हमार ेइन स�टस� 

म� होगी । िवदशेी म�ुा म� ही हम �यापार कर सक� गे । ऐसी सारी सिुवधाओ ंके कारण हम� वैि�क 
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वातावरण बनाने म� सफलता िमल रही है । चूंिक यह एक बह�त बड़ा बाजार है और एक बड़ी 

जनसं�या वाला हमारा दशे है, इसिलए पूरी दिुनया क� नज़र भारत क� अथ��यव�था पर भी है और 

भारत क� नीितय� पर भी रहती है । ऐसे समय म� हम लोग� को ता�कािलक िनण�य लेने क� 

आव�यकता थी और उसी के तहत हमारी माननीय िव� मं�ी जी ने यह िनण�य िलया है । 

 म� माननीय िव� मं�ी जी का �यान, एक अ�तरा� ��ीय �यापार जो हमारा नेपाल से होता है, 

उस तरफ भी आकिष�त करना चाह�ंगा । हमारी माननीय िव� मं�ी जी को म� बताना चाह�ंगा िक म� 

लखीमपरु जनपद से आता ह�,ं जो नेपाल से सटा ह�आ िजला है और यह एक बड़ी ल�बी सीमा है । 

इस तरफ भारत म� रहने वाली ऐसी सभी मंिडया ंनेपाल के �यापार पर ही आधा�रत ह� । वहा ंपर जो 

�यापार होता है, उसके िलए आव�यक क�टम ऑिफस, और चूंिक �यादातर कृिष उ�पादन का ही 

�यवसाय दोन� देश� म� होता है, इसिलए ऐसे स�जी और फल आिद के �माणीकरण के िलए भी  

वहा ंपर एक कृिष मं�ालय के अ�तग�त काया�लय बनता है िजसक� आव�यकता उसका �माण-प� 

जारी करने के िलए होती है । म� माननीय मं�ी जी से यह अनरुोध क�ंगा िक मेर ेलखीमपरु �े� म� 

भानपरुी खजू�रया म� एक क�टम के�� खोलने के साथ-साथ, गौरीफंटा म� कृिष मं�ालय के सहयोग 

से एक ऐसा �माणीकृत के�� देने क� कृपा कर� । म� केवल इतना ही कहना चाहता ह� ंिक वष� 2014 

म� िजस तरह क� प�रि�थितया ंिमली थ�, ��ाचार के कारण, िबजली क� कमी के कारण, कोयला 

गैस क� कमी के कारण, हमार ेदेश क� आिथ�क �यव�था ठीक नह� थी । जब से हमारी सरकार बनी 

है, तब से हम लोग� ने उसके िलए �मब� �यास िकए ह� । म� बह�त स�ेंप म� कह�ंगा िक चाहे वह 

�लैक मनी क� बात हो, फाइन�स िबल क� बात हो, नोटबंदी क� बात हो, जीएसटी क� बात हो, 

ब�क��सी कोड हो, िडिजटल लेन-देन बढ़ाना हो, टै�स के अतंग�त लोग� को लाना हो, एक तरह से 

हम लोग� ने िस�टम को डेवलप करने का काम िकया है । इसके अलावा हम ने ब�क� के बोड� को 

एनपीए कम करने का अिधकार िदया है ।…(�यवधान) इस तरह से हम लोग� ने �शासिनक सधुार 

भी िकए ह�, िजनके प�रणाम िदखने लगे ह� । 
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 अतं म�, म� यही कहना चाह�ंगा िक यह िपछले पांच वष� क� मोदी सरकार क� अनकूुल 

नीितयां ही ह�, िजनसे न केवल हम िव� के आिथ�क मदंी के दौर म� भी सरुि�त रहे, बि�क हमने 

अपनी आिथ�क ि�थित को मजबूत भी िकया है और उस र�तार को भी कम नह� होने िदया है ।  

 पनु:, म� इस िबल का समथ�न करते ह�ए कहना चाहता ह�ं िक जो �म माननीय अ�ण जेटली 

जी ने उस समय श�ु िकया था, उसे माननीय िव� मं�ी आगे बढ़ा रही ह� ।…(�यवधान) 
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SHRI E. T. MOHAMMED BASHEER (PONNANI): Sir, I congratulate the 

Government on this good initiative. It is very essential for India which is a fast-

developing economy in the world. We must have such an institution of 

international standard but we are actually late. The idea of IFSC was brought 

in 2005 but it was not implemented, maybe, because of the global financial 

crisis. This Institution could be the next growth engine for the Indian economy. 

We hope for the best.  

 Sir, this top-most executive body consists of nine members which are 

nominated by the Government. It is all right but being an international level 

institution, merit should be the only criteria to become a member. Any kind of 

pick and choose policy should not be there.  

 With regards to the functions of the Authority and its the regulatory 

mechanism which have been categorically stated, it is governed by the RBI, 

SEBI and IRDAI. This is a new system. The IFSC will have all kinds of power 

that will avoid the delay and unnecessary paraphernalia.  

 Sir, India is emerging as a major economy, and creating a financial hub 

in India is very much needed and, in that respect, this move is commendable. 

Infrastructure should also be of international standard. IFSC must provide the 

avenues to the centralised financial infrastructure hub that can truly cater to the 

needs of a growing economy. At present, London, New York and Singapore 

are the global centres. They have a very good infrastructure. There is no doubt 

that India can go much ahead of them.  
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 We are fortunate that India is blessed with a huge human capital. We 

are proud of it. The extensive use of English in India is another important point. 

Moreover, generations in India have the experience of entrepreneurship which 

is a plus point for India. Indians play a pivotal role in the top global financial 

firms.  

Sir, the Percy Mistry Committee which is the main brain behind the idea 

of IFSC also gave recommendations about ‘Democracy’ and ‘Rule of law’. If 

these two things are not there and if a political turmoil is there, then it will affect 

the functioning of the IFSC. With these words, I support the Bill. 
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DR. AMAR SINGH (FATEHGARH SAHIB): Thank you, Sir, for giving me this 

opportunity. This idea is laudable to bring everything under one roof. म� आपके 

मा�यम से फाइन�स िमिन�टर से कहना चाहता ह� ँ िक ऑन �रकॉड� जो इंटरनेशनल ए�सिपरीएसं 

एवेलेबल है, उसके अनसुार म� कहना चाहता ह� ँ िक सबसे पहले डबिलन, आयरल�ड म� 

आईएफएससी बनाया गया था । आज वह दिुनया का सबसे बड़ा टै�स हैवन है । वहा ँहर साल सौ 

िबिलयन डॉलर टै�स क� चोरी होती है । मझेु उ�मीद है िक इस िबल को बनाते समय आपने उस 

इंटरनेशनल ए�सिपरीएसं को ज�र �यान म� रखा होगा ।  

 �लोबल ए�सिपरीएसेंज िजतने ह�, िजतने एसईज़ेडस ह�, मै�यूफै�च�रगं, ए�सपोट� , 

ए��लॉयम�ट जेनरशेन ह�, उ�ह� फोक�ड रख� । अगर �यादातर स ेसिव�सेज पर रखते ह�, तो इसम� 

टै�स चोरी बह�त होती है ।  

 जो रगेलेुटस� ह�- आरबीआई, सेबी इन सभी ने बह�त अ�छे काम िकए ह� । इनको इससे बाहर 

िनकाला जा रहा है । आपको यह देखना चािहए िक �या इनको बाहर िनकालने क� ज�रत है, �या 

उ�ह� म� कुछ पैदा िकया जा सकता है?  

 अतं म�, मझेु िसफ�  यह कहना है िक यह �ाय�रटी ज�र कर ल� िक िग�ट िसटी का 

परफॉम�स �या रहेगा, तो बह�त ही अ�छा होगा । 
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SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): Hon. Chairman, Sir, 

thank you for giving me this opportunity to speak on the International Financial 

Services Authority Bill, 2019. I would like to thank the hon. Finance Minister for 

bringing this Bill to the House.  

By facilitating the establishment of International Financial Services 

Centres in Special Economic Zones in the country, this Bill will definitely be a 

booster-shot or a catalyst for our economic growth and development. It will not 

be wrong to say that the Bill will bring a financial revolution in the country 

towards achieving the hon. Prime Minister Modi's goal of a five trillion Indian 

economy. This Bill will invite even greater FDI into the country and will put 

India on the track to become a global financial hub.  

It is a matter of pride that the first SEZ in India was established in my 

State of Maharashtra and that is the Santacruz Electronics Export Processing 

Zone in Mumbai. But I regret to inform that SEZs have not achieved their 

purpose. Instead, they are simply a means of land acquisition and real estate 

business. There are many regulatory obstacles that happen in establishing 

SEZs. िपछले सेशन म� एसईज़ेड िबल म� कुछ अम�डम�ट्स आए ।  

To deal with foreign currency in India, banking, capital markets and 

insurance sector are governed by different regulators like RBI, SEBI and 

IRDAI. These sectors need inter-regulatory coordination and frequent 

clarifications and amendments. This leads to lot of uncertainty in the minds of 

investors and creates an uncertain business environment. The IFSC Authority 
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Bill establishes a single authority with representatives of these bodies and that 

will govern the dealings of an IFSC in foreign currency.  

Sir, I will give two suggestions. It is because of hon. Prime Minister Modi 

Ji and the former Finance Minister late Arun Jaitley Ji that the first IFSC was 

commissioned in Gujarat International Finance Tec-City. Actually, this is 

expected to generate about five lakh direct and indirect jobs. Similarly, an 

International Financial Centre has been set up in Navi Mumbai by our former 

Chief Minister Shri Devendra Fadnavis Ji with CIDCO as nodal agency. This 

Centre is based on the use of Fintech or Financial Technology. This refers to 

the use of technology to create and provide financial products and services to 

customers. It is my request to the Government to look into the possibility of 

creating an    IFSC in the financial capital of India, Mumbai. The benefits from 

this will come to the State of Maharashtra and to our country too. 

 The intent of this Bill is correct. We have to ensure that even if 

transactions take place in foreign currency, the trade and business will be 

there. The production of goods and services must happen in India so that more 

jobs can be generated. 

 It is important to create regional centres through the setting up of IFSC 

in SEZs. Regional centres can be an economic ecosystem created around the 

IFSC. This will lead to development of the city where the SEZ is located, and 

also of rural areas surrounding the IFSC in the SEZ. Otherwise, the situation 

created will be of high Human Development Index in cities where the 
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investment comes in, and low Human Development Index in other areas. This 

is not desirable. We should strive for equal human development. 

 My constituency Jalgaon is the leading producer of plastic, gold and 

cotton in the country. The investment invited through the IFSCs must be used 

to enhance the capabilities of such local businesses. Export and import units 

can be established in Jalgaon that will help businesses so that they can grow 

even bigger and our economy can become self-reliant. 

 The setting up of IFSCs also deal with flow of finance, financial products 

and services across borders. To make these products accessible to our 

common citizen, it is necessary to take up capacity building measures across 

the country. We need professionals who customize these products to our 

needs and demands. For example, farmers and Self-Help Groups are forced to 

take money from NBFCs at very high interest rates, as high as 36 per cent. 

The penetration of these financial products and services can happen only if we 

have skilled workers. 

 Lastly, once again, I would like to congratulate the hon. Minister for 

introducing this Bill. It is my earnest desire that hon. Members present in this 

august House bring their expertise and experience to make suggestions on the 

Bill. At the same time, we must send a message of unity to Indian citizens to 

show our intent in solving the economic crisis. Thank you. 
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SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you, Sir, for allowing me 

to take part in the discussion on the International Financial Services Centres 

Authority Bill, 2019. 

 Sir, I would like to start by saying that this is not a Bill but a bell. ‘For 

whom the bell tolls’ is a famous novel by Ernest Hemingway. In this Parliament 

House, the question, for whom the bell tolls has a different meaning. This Bill 

seeks to establish a single authority to develop and regulate the various 

financial services, products and institutions set up in the International Financial 

Services Centres set up in Special Economic Zones across the country. 

 Sir, this is the report of the Comptroller and Auditor General of India. In 

this report, C&AG clearly stated, in India, land allotted to SEZs are misused. 

The performance of SEZs reveals that out of 392 notified SEZs, only 152 

undertake any business. The domestic companies conspire with the foreign 

citizens and companies, and misuse the land for real estate business. It was 

noticed that in the selected 117 Developers/Units in 12 States, the actual 

employment, that is, 2,84,785, vis-à-vis the projections, that is, 39,17,677 

made by the Developers/Units had fallen short by 92.73 per cent. Companies 

even raised loans on SEZ land. 

 Sir, I believe, this Bill, quietly, and literally so, cuts the throat of RBI. 

According to clause 3, in chapter 1, sub-section (d), all financial services are 

converted into mere financial products, the securities, the contract of 

insurance, the deposits, the credit arrangements, the foreign currency would all 

turn out to mere financial products. Practically, going by the definition 
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contained in the Bill, the RBI will have no power. It would no longer remain as 

the financial watchdog of the country. 

 Our former Prime Minister Dr. Manmohan Singh resisted the swells of 

economic crisis from reaching Indian shores only by sustaining and nourishing 

the system of checks and balances. This has been prevailing since the days of 

Pandit Jawaharlal Nehru. Even when the mighty American economy nose-

dived, the Indian economy stood and flourished during the time of Dr. 

Manmohan Singh because of the system of checks and balances. It is 

unfortunate that the present Government is trying to destroy the system of 

checks and balances, which means if there is an unstable situation or a 

fluctuation in the world market, India will go down with it.  

17.56 hrs   (Hon. Speaker in the Chair)  

माननीय अ�य� : इसम� सभी क� सहमित है । मैडम, आप पांच िमनट म� जवाब दे देना । इसम� 

सभी क� सहमित है । �या कोई ऑबजे�शन है इस िबल पर? नह� है, ठीक है । 

SHRI ANTO ANTONY : Sir, please give me one minute. Please note that the 

sub-section 2 of the 2005 Act has been misquoted. …(Interruptions) In the Bill, 

it is said that “……the Central Government may, subject to such guidelines as 

may be framed by the RBI, the SEBI, the Insurance Regulatory Development 

Authority and such other concerned authorities as deemed fit………..” The Bill 

negates the RBI Act and the SEBI Act and the Bill is a war-cry against the 

economic independence of our country. 
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माननीय अ�य� : अधीर रजंन चौधरी जी सदन म� का�ेंस के नेता है, इसिलए एक �लै�रिफकेशन 

तो पूछ�ग े। 
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I will not make 

a speech. I have only two or three clarifications. First of all, 6000 Indian 

entrepreneurs have migrated from our country in the last two years. Under the 

liberalized remittance scheme, USD 45 billion have also migrated. On one 

hand, the hon. Minister is talking about establishing a global financial hub in 

India. But on the other hand, she is failing to entice or allure those promising 

entrepreneurs. May I know from the hon. Minister what the fate of the GIFT 

City is? The IL&FS was a stakeholder with 50 per cent stake in the GIFT City. 

It is reported that IL&FS has collapsed and its stake has been bought by the 

Government. Is it true? What is the present status of the GIFT City? 

 Secondly, the Government has abolished the multi-regulatory regime. 

But on the other hand, the Government is invoking a unified authority which 

simply implies the centralization of the authority. These are the two issues that 

need to be clarified.  

माननीय अ�य� : स�ुी मह�आ मोइ�ा जी, आपको केवल एक �लै�रिफकेशन पूछना                 

है ।…(�यवधान) आपको आपक� पाट� को िदए गए समय के अित�र� समय बोलने के िलए िदया 

जा रहा है । …(�यवधान) आज सभी मिहला सांसद� को रा��पित जी के यहां जाना है । 

  



11.12.2019      283 

 
SUSHRI MAHUA MOITRA (KRISHNANAGAR): Hon. Speaker, I will keep my 

speech short. As everyone said, the intent of this Bill is absolutely noble, but it 

is quite ironic that in a country as large as ours, 70 years after Independence 

you are bringing in a Bill that is converging powers into a single regulator and it 

is only brought in for the purpose of a single International Financial Services 

Centre that was announced four and a half years ago. So, if you look at the 

development status of this particular GIFT City that has come up in 

Gandhinagar, only 3 million square feet of the planned development of 62 

million square feet has been built. The original plan was that the IL&FS, which 

is now a bankrupt defunct entity, was in a 50:50 joint venture with the Gujarat 

Urban Development Company Limited. The IL&FS has since collapsed. What 

is the new way that you are going to take this forward?  

 The other thing is that if you are talking about the essence and spirit of 

the international financial services regulation which we need to embody in 

India, I think we should have this available to other cities as well. The 

application for BKC, Mumbai as an international financial services centre has 

been pending for years. All of us would be single-minded in our approach that 

Mumbai perhaps deserves it more than any other city in India. 

18.00 hrs 

 So, why is it being done for Gandhinagar? When you are talking about 

connectivity and when you are talking about quality of life, it is almost like Delhi 

being shifted to Thuglaqabad and you are doing everything to do it. So, while 
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on principle, we do not mind the idea of an IFSC, it is ironic that you are 

bringing it up only for this. 
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माननीय अ�य� : माननीय सद�यगण, अगर आप सभी क� अनुमित है, तो सदन का समय इस 

िवधेयक क� समाि� और शू�य काल क� समाि� तक बढ़ा िदया जाए? 

अनके माननीय सद�य : हां-हां ।  

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Speaker 

Sir. I will confine my speech to two issues. 

 First, I am not going into the other details but you may kindly see that the 

Bill consists of 34 Clauses and two Schedules; and 14 enactments made by 

the Parliament are being amended though a piece of legislation moved by the 

hon. Finance Minister. So, the two issues which I would like to highlight are 

regarding the multiplicity of authorities. We are having an Insurance Regulatory 

Development Authority, the Reserve Bank of India, SEBI, as well as the 

PFRDAI. There are so many authorities that we have under various Acts. Now, 

the hon. Minister, by means of this Bill, is creating a new authority, that is, 

International Financial Services Centres Authority. So, another authority is also 

coming. We want to avoid the number of authorities; we want to avoid the 

number of agencies. We want to have a single-window system for ease of 

doing business. But unfortunately, at the same time, we are creating more and 

more authorities. I would like to seek a clarification on that issue. 

 Secondly, coming to the technical point, this is very important and I am 

seeking protection from the hon. Speaker as a Member of Parliament. Kindly 

read Clause 31 (i), which says: “The Central Government may, by notification, 

direct that any of the provisions of any other Central Act …”  It says: “ The 

Central Government may, by notification, amend any of the provisions of any 
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other Central Act or any rules or regulations made thereunder or any 

notification or order issued or directions given under specified notification (a) 

shall not apply to financial products, financial services, or financial institutions 

as the case may be in the international financial services centres.” Who gives 

the authority? How can Parliament give a stamp to the Government that any 

other Central legislation can be made not applicable to the international 

financial services centres? This means, all other legislation which we have 

passed are indirectly being amended by means of a legislation. It is not good 

for a healthy democracy because it is the domain of the Parliament. The 

Parliament’s supremacy is being taken away by Clause 31. Clause 31 has to 

be reviewed because Parliament does not give or cannot give any authority to 

change any other law made by Parliament that those laws are not applicable 

according to the whim and fancy of the Government. If you can make 

notifications from time to time to say that this Act is not applicable to the 

international financial services centres, why have you brought 14 Acts within 

the purview of this Bill? You have already brought 14 Acts within the purview of 

this Bill but you are also saying that ‘any other Act, any other Central 

legislation’ is not applicable as far as international financial services centres 

are concerned. You could have very well said in one sentence and concluded 

that no law is applicable to the international financial services centres. You 

have specified 14 Acts and you are giving a blank cheque to the Executive, to 

the Government, that you can change the rules and Acts made by Parliament. 
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That is not good for a healthy democracy. I strongly object to the provisions in 

Clause 31. Kindly review Clause 31. Thank you very much. 
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 THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Dhanyavad, Speaker Sir. 

 I thank all the Members who have participated in this discussion. Even at 

the beginning, I went into a bit of details about what this Bill proposed to bring. 

It is certainly trying to get one authority which would be a single sort of window 

to take care of the financial centre which is being established in Gandhinagar. 

Sorry, Sir, I am taking a little time to gather my papers. 

 Sir, about 21 hon. Members have spoken on this Bill.  They all have 

gone into great details and I will try, as much as possible, answering each one 

with specific references. A lot of what has been raised by several Members, 

will be covered in the general answer.  Answer given for one Member may 

equally apply for the other Members.  Sir, I seek your indulgence, if I do not 

name each one of the Members while giving answers. 

 I will just go back for a minute to say that the establishment of an 

exclusive Financial Centre, the way you establish an IT Park or a particular 

manufacturing park and so on, was proposed – with a bit of emphasis I would 

like to say – and the clearance for such an SEZ exclusively for financial 

purpose was given not in 2015, as many of the Members have quoted.  In 

2015, a notification and also a proposal, speaking about how regulators will 

issue notification for the functioning of those institutions in GIFT cities, came 

through in the Parliament.  But, the application for setting up an SEZ 

exclusively for financial services, was made by the State of Gujarat in 2011 

and its permission was given by the then Commerce Ministry under the UPA 
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Government.  At that time, pardon me, if I sound a bit sarcastic, it was not 

questioned as to why the Government is going to a State there is prohibition. 

िजस रा�य म� �ोिहिबशन है, वहा ं फाइन�िशयल हब को ले जाने म� लोग कहा ँआएगंे? तब �य� 

आपके िदमाग म� यह नह� आया? सन् 2011 म� एसईजेड गाधंी नगर म� सैट-अप करने के िलए जब 

गजुरात सरकार िद�ली पह�ंची, तो तब क� कॉमस� िमिन��ी से परिमशन दी गयी थी । तब आपने 

�ोिहिबशन के बार े म� नह� सोचा? उससे पहले म� यह भी बोलना चाह रही हूॅ,ं सरकाि�टकली 

समझो, सॉरी if it sounds sarcastically गजुरात म� कां�ेस क� सरकार तब से थी? िकतने साल 

थी? अर ेइंड��ी नह� आएगी, इनवे�टम�ट नह� आएगा, �ोिहिबशन को हटा दो माह�मा गांधी के 

रा�य से । आपको सोचने के िलए अिधकार था । आपको यह सब सोच अब आ रही है । 

International Financial Centres like Singapore or London, do not have free 

availability of liquor.  Let us be a little more serious when we are putting an 

argument.  I would say that the permission for setting up this SEZ was not 

given after the NDA came to power under the leadership of Modi ji.  It was 

given permission in 2011. The Commerce ministry had given this permission 

then.  Let us take that in our stride.  So, the notification for the GIFT city as a 

Financial Services Centre was given in 2011.  Post which, of course, a lot of 

discussion took place. 

 Even as I am saying this, I would like to underline the fact that nothing 

stops anybody else from applying for it.  Every State, like they would have 

applied for setting up an SEZ, can seek the Commerce Ministry’s approval for 

setting up an SEZ.  They can say that the land is acquired, infrastructure is 

ready and the Centre will give permission for establishment of one more SEZ.  

If the States want to apply, they can.  I will go one-by-one on these points.   
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It is not as if now, somebody from the Centre, under the NDA led by the 

Prime Minister Shri Modi, is giving it to Gujarat.  Please appreciate the fact that 

he was the first mover, as the Chief Minister of Gujarat, to think futuristically 

and he said that India needed a financial hub which would match up with 

London, Singapore or any other financial centre. He created that SEZ; applied 

to the Centre; got it cleared; invested in it and also made sure that it meets 

global standards.  So, I would appeal to Members to understand that it is not a 

gift being given now.  As an hon. Chief Minister of Gujarat then and now Prime 

Minister, he gifted it to his State for the people of Gujarat.  Therefore, it is now 

standing there.   

Today, whatever is being done is because we need to have a sense of 

pride also to make sure that we create international class institutions.  Nothing 

stops any other State from applying.  Nothing stops any other State from 

investing.  Nothing stops any other State from giving incentive to build an 

international hub.  So, let us remove that misconception. 

PROF. SOUGATA RAY : Has any other State applied? 

SHRIMATI NIRMALA SITHARAMAN: Prof., I will have to check that.   

 So, that is the way in which we would like to lay this fact about the GIFT 

city.  Let me reiterate for clarity sake that the Special Economic Zone – the 

Gandhinagar International Financial Centre – was permitted by the Ministry of 

Commerce and Industry on 18th August, 2011 for setting up IFSC at 

Gandhinagar, Gujarat.   
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 Then, what happened in 2015?  All of us think that it was in 2015 when it 

was set up after Shri Modi became Prime Minister.  Actually, in 2015, in the 

Budget Speech, the then Finance Minister had very clearly said that the first 

phase of GIFT as an International Finance Centre would soon become a 

reality.  So, once the conception, permission and everything were obtained in 

2011, the first phase commencement was what got announced in 2015 in the 

Budget  leading many of us to think that it was then set up.  No, it was the first 

phase which was part of the Finance Minister’s announcement.   

 I just want to trace very quickly the entire background.  Then, of course, 

in 2016 competitive tax regimes were announced by FSC.  The exemptions 

were provided in 2017 and 2017 also saw a tie up with Singapore and 

International Arbitration Centre for dispute resolution mechanism to be set up.  

Then, in 2017, the starting of an international exchange happened.  Several 

banking units came in there and insurance entities also reached there.  Then in 

2018, announcement for setting up a unified regulator for IFSC was 

announced.  Now, we are seeing the Bill for it.  Additional tax reforms were 

also announced in 2018.  Then 2019 also saw quite a few announcements like 

announcement to set up aircraft leasing and financing activities in IFSC.  Then 

2019 also saw, 13 banks, 19 insurance firms and around 50 capital market 

entities licensed in IFSC.  So, IFSC Authority Bill comes now.  This is how I 

would like to trace the entire activity of the IFSC.  So, it is not that suddenly we 

have chosen to give it to one particular State. 
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 I think I have sort of answered this question about why Gandhinagar but 

I would now like to quote a reply given by the then Finance Minister in this 

House in response to a question which is very similar to the question Supriya 

Ji has asked, that is, why not Mumbai and why not Bandra-Kurla Complex 

(BKC).  Professor has also asked this and many others have also asked this.  I 

was surprised that Prof. Sougata Ray was asking for Mumbai, Bandra-Kurla 

Complex and not about Kolkata.  Are you all right with that?  …(Interruptions).  

That is all right but you were very keen to quote that rather than Kolkata.   

PROF. SOUGATA RAY : I will move an amendment on this. 

SHRIMATI NIRMALA SITHARAMAN :  Which, of course, will now get 

negatived.…(Interruptions) Thank you, I do not need judgemental comments. If 

sarcasm has been thrown at me, so shall I with the permission of the Chair 

…(Interruptions) Each time I do qualify for that – sarcasm for sarcasm.  

 I would now like to quote the then Finance Minister. I am doing an 

English translation of what he said, not reading the Hindi although the Hindi 

version is with me here. I quote:  

“Hon. Speaker, Madam, there is no direct relation to the Question” 
Which meant `why not elsewhere’ “but I can say to the hon. MP,” 
 

I am quoting the late Arun Jaitley who said it in this House. 

“that there is a limit to how many such International Financial 
Centres can be set up.” 
 

There is not, of course, one – this is not part of the quote:  
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“This is because the first GIFT city is already under development 

in Gandhinagar, Gujarat. Firstly, we have to utilise fully that one 

and then we can think of another. The Government of 

Maharashtra is requesting again and again that such IFSC should 

be made in BKC, Mumbai. But if we make more, then we can’t 

utilise the existing one fully. Therefore, we should first optimally 

utilise the GIFT city and then we can think further on this issue.” 

        This was the reply in response to a question asked to Shri Arun 

Jaitley on 22nd December, 2017. That partly probably answers the 

questions that there is no limitation, in the sense, States can apply and if 

they want to set up more, they can.  

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): पहले गाधँीनगर को यूिटलाइज कर�गे, िफर आगे बढ़�गे ।…(�यवधान) 

�ी नामा नागे�र राव (ख�माम): गाधँीनगर को यूिटलाइज करने म� 20 साल लग�ग े। हम हैदराबाद 

के बार ेम� पूछ रहे ह� ।…(�यवधान)  

PROF. SOUGATA RAY : Why did you then not give the permission? You 

were the then Commerce Minister. In 2017, why did you not give the 

permission? 

SHRIMATI NIRMALA SITHARAMAN: Has the quote I read out not given the 

answer to your question? I will read it again, if you wish.  

“Hon. Speaker, Madam, there is no direct relation to the Question 

but I can say to the hon. Member that there is a limit to how many 

such International Financial Centres can be set up. This is 
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because the first GIFT city is already under development in 

Gandhinagar, Gujarat. Firstly, we have to utilise fully that one, 

then we can think of another. The Government of Maharashtra is 

requesting again and again that such IFSC should be made in the 

BKC, Mumbai. But if we make more, then we can’t utilise the 

existing one fully. Therefore, we should first optimally utilise GIFT 

city and then we can think further on this issue.” 

This was his reply. …(Interruptions) But I have explained the process.  

SHRIMATI SUPRIYA SADANAND SULE : Madam, if there is investment in an 

area in my district vis-à-vis another district which is developed, then should 

that district not be considered? Mumbai has opportunities. Would you consider 

setting up one IFSC in Mumbai? …(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Like as I said, if the States invest and 

like any other SEZ if they apply for it and they want us to consider, 

…(Interruptions) I am trying to further answer your question specifically that the 

provisions allow for setting up more IFSCs …(Interruptions) Prof. Ray, you 

have been keen to get this answer, the provisions allow for setting up more 

IFSCs. The rationale why the second was not immediately considered was 

explained by my predecessor and I have quoted that. That is the factual 

position. So, there is nothing which says that there cannot be a second one. 

But the answer given at that time in 2017 was to say we need to optimally 

utilise it.  
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SHRIMATI SUPRIYA SADANAND SULE : Now, since you are the Finance 

Minister, will you consider it now?  

SHRIMATI NIRMALA SITHARAMAN : I do not represent the Commerce 

Ministry.  
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 I now move to the broader point of what exactly is the infrastructure.  

The total area of the GIFT City is 886 acres and the GIFT City is divided into 

two zones.  One is domestic zone which is spread over 625 acres and the 

other is the SEZ IFSC zone which is spread over 261 acres.  The second half 

of IFSC is a multi service SEZ with International Financial Services Approval 

Centre and IFSC houses several Services SEZ units.  It also houses the 

Financial Service Units under the IFSC umbrella regulated by RBI, SEBI, 

IREDA, PFRDA and so on.  

 What we want to do now is to get one Authority which can oversee all 

these operations. That does not mean that the regulators and their 

independence and the power that they enjoy is getting undermined. In as much 

as having to take care or supervise and regulate activities in the IFSC, they 

become single window.  But that does not undermine the power of the RBI or 

SEBI or other authorities which are any way functioning as the way they have 

functioned all the while.  It is only for this purpose that they all become one 

instead of people having to run to several authorities to ask for clearances.   

 As I explained before, States have to seek permission to set up an 

International IFSC and they have to approach the Department of Commerce.  

All this remains; nothing has changed but however, there were quite a few 

Members who asked whether the CAG will check up what happens.  The 

IFSC, for clarity sake, is a company with less than 51 per cent of Government 

equity about which all of you have raised in connection with the ILFS. I will 

explain that too. 
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 The Authority will be subject to CAG, will be subject to CVC, and 

oversights of all of them will apply on the Authority. 

 The Ministry of Finance is responsible for regulating financial 

transactions of the IFSC and the Authority will be, of course, an independent 

one.  It is not as if the Central Government is taking all the authority and 

controlling them. They shall be an independent body.  

 Referring to the Percy Mistry Report, Shrimati Supriya Sule spoke about 

the GDP growth which has to be more than 10 per cent and also the 

Government debt will have to be reduced.   Yes, the Committee recommended 

about eight to ten per cent growth.  If it can be sustained, it will be better for 

this institution.  India is definitely growing and I do not think there is a blip in a 

quarter, I am not undermining the challenges.  I do not want it to be interpreted 

like that immediately. But that need not be a dampener for setting up an 

institution of this kind which takes a long gestation to come to fruition.  

 It also did recommend lowering public debt and I take this opportunity to 

say that public debt to GDP of the Central Government today is showing a 

reducing trend from 52.2 per cent in 2013-14 to 49.4 per cent in 2018-19.  So, 

debt is coming down.  And have we done a cost benefit analysis? Obviously, 

for a big venture like this, it is done. I started my initial remarks by saying that 

the Committee had even then, in 2008, recognised that the loss to the country 

by 2015 of those Financial Services fees going out of the country would be 

much more than 50 billion. If we want to get that back, how do we get that 

back? It is because most of them pertain to Indian companies. They are going 
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out to seek those services. So, we have to save that money from going out of 

this country and we can do that only if we have something which is going to 

meet the requirements of people who are seeking such services and, 

therefore, it is important. 

 We are amending 14 Acts. Shri N.K. Premachandran spoke about that. 

We are amending them and that is required because all the regulators like RBI, 

SEBI, IRDA, PFRDA, all of them do refer to various Acts when they have to 

perform their duties as regulators. The Reserve Bank of India, while dealing 

with institutions of this nature, invokes at least seven different Acts and, that is 

why, in this Bill, we have shown those different Acts which will also have 

collateral implication of this Bill. As a result of this, they will have to be 

amended. So, 7 Acts which relate to RBI, 3 Acts which relate to SEBI, 3 Acts 

which relate to IRDA and one Act which relates to PFRDA are all now being, at 

least in some aspects, amended. 

SHRI N. K. PREMACHANDRAN : As far as these 14 enactments are 

concerned, there is no objection because they are specifically mentioned in the 

Bill. But Clause 31 of this Bill gives a blanket cheque to the Government to 

amend any other Central legislation. By this, the legislative supremacy of the 

Parliament is taken away. That is my objection. 
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SHRIMATI NIRMALA SITHARAMAN: As far as the specific question that you 

asked me about Clause 31 is concerned, there are several precedents, 

Premachandranji. It is like Clause 49 of the SEZ Act of 2005. These are 

powers which are made or powers which are being referred only because you 

want to make ease of functioning is not violating anything to do with the 

sovereign authority of the Parliament. So, this is not a carte blanche which the 

House is giving us when you are passing this Bill. Earlier in the SEZ Act, the 

Government has done this and we are not doing anything violative of the 

established practices. 

 The hon. Member Shri Venkatesan has mentioned in Tamil that there 

are 14 Acts being taken up and said that ED, CBI, C&AG etc. would not be 

able to question. No, that is not true. All laws of the land will apply to this area. 

There is no law which is being kept away. ED, PMLA and CBI would all be able 

to function as they are now. The C&AG would audit the Authority and the 14 

Acts are amended only because the Authority needs to be empowered. 

Otherwise, you are going to have people having to go to eight or nine different 

institutions to establish their units in these areas. Therefore, it was more from 

the point of facilitating, rather than taking away the powers. 

 The hon. Member Shri Kaushalendra Kumar asked a question about the 

Prevention of Money Laundering Act. This Act forms the basis of all KYC and 

client due diligence measures in India are applicable to the GIFT City. So, 

every money laundering related measure which the Government takes will be 

fully applicable even in the IFSC. 
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 I think, broadly I have addressed all the issues except the question of 

ILFS and also the question as to whether this is going to become a tax haven. 

Not at all, because tax holiday is given for IFSC only for 10 years and that is in 

line with the policy adopted under the SEZ Policy of the Government of India. 

So, if you did not have this fear about SEZ anywhere else for any other 

functioning, you need not have it for this one also.  So, all laws  are  applicable 

and a tax holiday is only with a Sunset clause. I think this suspicion that might 

end up being a tax haven, need not be in our minds.  

 As regards IL&FS, first of all, there is a very clear attempt to resolve the 

crisis of IL&FS with the Government-appointed Board about which I think, at 

some other time we can get into the details.  But it is a fact that it is nearing 

some kind of a resolution.  I am not speaking for Government of Gujarat, but I 

have seen reports where the Government of Gujarat has very clearly said that 

they are making efforts to ensure that, that component in this body where 

Government of Gujarat owns shares and IL&FS also got a hold.   Probably 

somewhere Government of Gujarat would want to take over IL&FS’s part in 

context of the difficulties being faced by IL&FS.  So, it is not as if it is doomed, 

it is not as if is collapsing.  Everybody there is quite seized of it. We are also 

monitoring the situation. 

 About the worry that the CEO of Gift City has quit, I am sorry, the  CEO 

was the nominee of the IL&FS.  Therefore, after the crisis of IL&FS came out, 

he had to quit. Former Secretary, Ministry of Corporate Affairs, Shri Tapan Ray 

is now the CEO.  So, let us not have this fear that, ‘Oh, somebody has quit, he 
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has left and gone, so the whole place is vacant.’ No, No. Morally, the right 

thing was done.  He had to quit as he was a nominee of the IL&FS. So, now 

whoever is appointed has been appointed by the Gujarat Government.  So, I 

think, broadly most of the issues have been addressed by me. 

 About the PRC, the Performance Regulatory Committee, a lot of 

Members have spoken saying it is all internal, we are looking at whatever is 

happening.  This follows best global practices.  A two-member Committee 

looking into what is happening inside is one of the ways in which performance 

is monitored; and that is following the best practices which prevail globally. 

There is nothing otherwise.  

 Sir, thank you very much for having allowed me to give the explanation. 
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डॉ. िनिशकांत दुब े(गोड्डा): सर, मेर ेदो �� ह� ।  

माननीय अ�य� : आपका �ान सभी मानते ह� । 

डॉ. िनिशकांत दुबे : अ�य� महोदय, मेर े दो छोटे-छोटे �वै�सं ह� । यह बड़ा  फार रीिचंग 

लेिज�लेशन है, लेिकन जो कंसन� है िक अभी जो ए�सटन�ल कामिश�यल बॉरोइंग या रीइं�योर�स या 

एफडीआई जो भी आता है, उसके रे�यलेुटर उसको र�ेयलेुट करते ह� । यिद यह सारा अिधकार हम 

उसम� द�गे, तो र�ेयलेुटर और उनके बीच म� जो लड़ाई होगी, उसका मैकेिन�म �या होगा? यह मं�ी 

जी को बताना चािहए ।  

         दूसरा सवाल बह�त इंपोट�ट है । इ�ह�ने टै�स हॉलीडे एसईजेड म� 10 साल के िलए िदया है । 

मान लीिजए िक िग�ट िसटी म� इ�ह�ने एसईजेड बनाया । देश म� उदाहरण है िक एसईजेड डीटीए म� 

कनवट�  हो जाता है । 10 साल के बाद वह डीटीए बन जाएगा । उसी क� सारी सं�थाए,ं मान लीिजए 

बीकेसी म� कोई लाइस�स आपने िदया, तो बीकेसी चला जाएगा, कोलकाता चला जाएगा । सेम 

कंपनी 10 साल यहां टै�स हॉलीडे लेगी, 10 साल मुंबई म� लेगी, 10 साल कोलकाता म� लेगी । 

इसको रोकने के िलए सरकार न ेइस िबल म� �या उपाय िकया है? ये दो चीज� मं�ी जी बताएगंी, तो 

बह�त कृपा होगी । 

�ीमती िनम�ला सीतारमण : म� म�बर का सेक� ड पाइटं सझुाव के नाते ले लेती ह�ं । On the first 

point, every overseas borrowing is regulated by the authorities and if there are 

activities happening here, they will obviously be going through the regulator 

who is all present there. Therefore, GIFT city’s treatment for overseas 

borrowings being a bonded area of Special Economic Zone will also be 

regulated. It does not mean that regulators do not function there. We have 

unified all of them, so that there is a single window.  But regulators will work 

even there.  
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माननीय अ�य� : �� यह है: 

“िक भारत म� अंतरा���ीय िव�ीय सेवा क� �� म� िव�ीय सेवा बाजार िवकिसत और 

िविनयिमत करने हेत ुएक �ािधकरण क� �थापना के िलए और उससे सबंंिधत या 

आनषुिंगक िवषय� का उपबंध करने वाले िवधेयक पर िवचार िकया जाए । ” 

��ताव �वीकृत ह�आ । 
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माननीय अ�य� : अब सभा िवधयेक पर खंडवार िवचार करेगी । 

Clause  2    Application 

 

माननीय अ�य� : �� यह है:  

“िक खंड 2 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 2 िवधयेक म� जोड़ िदया गया । 

 
Clause 3     Definitions 

 

माननीय अ�य�:  �ो. सौगत राय, �या आप संशोधन स�ंया 1 मूव करना चाहते ह�? 

PROF. SOUGATA RAY (DUM DUM): Sir,  I am not moving my amendment 

No. 1.  

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 16 मूव करना चाहत ेह�? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving my amendment 

No. 16. It is about definition of financial product.  

 I beg to move: 

 Page 2, after line 15,-- 

 insert   “(iv a) contracts of Indemnity bonds;”.   (16)  

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न �ारा खंड 3 म� ��ततु सशंोधन सं�या 16 को 

सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य�: �� यह है:  

“ िक खंड 3 िवधयेक का अगं बने ।” 
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��ताव �वीकृत ह�आ । 

खडं 3 िवधयेक म� जोड़ िदया गया । 
 

Clause 4   Establishment and incorporation 
   of Authority 

माननीय अ�य�:  �ो. सौगत राय, �या आप संशोधन स�ंया 2 और 3 मूव करना चाहते ह�? 

PROF. SOUGATA RAY : Sir,  I am  moving my amendment Nos. 2 and 3. 

 I beg to move: 

 Page 3, for lines 28 and 29,-- 

 substitute  “(3) The head office of the Authority shall be located at  

at Kolkata and Regional Offices shall be located at four 

other places in the country.”.  (2) 

 Page 3, line 31,-- 

 omit “or outside India”.  (3) 

माननीय अ�य� : अब म� �ो. सौगत राय �ारा खंड 4 म� ��ततु सशंोधन स�ंया 2 और 3 को 

सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

 

माननीय अ�य�: �ी कोिडकु�नील सरुशे, �या आप सशंोधन स�ंया 43 मूव करना चाहते ह�? 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I am moving my 

amendment No. 43. 

 I beg to move: 
 Page 3, line 23,-- 
 after  “Authority” 
 insert “of India”.  (43) 
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माननीय अ�य� : अब म� �ी कोिडकु�नील सरुशे �ारा खंड 4 म� ��ततु सशंोधन स�ंया 43 को 

सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य�: �� यह है:  

“ िक खंड 4 िवधयेक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 4 िवधयेक म� जोड़ िदया गया । 
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Clause 5    Composition of Authority 

माननीय अ�य�:  �ो. सौगत राय, �या आप संशोधन स�ंया 4 और 5 मूव करना चाहते ह�? 

PROF. SOUGATA RAY: Sir,  I am  moving my amendment Nos. 4 and 5. 

 I beg to move: 

Page 3, after line 34,-- 

insert  “(aa) Two Members from Lok Sabha and one Member from 

Rajya  Sabha , to be nominated by the Speaker of Lok 

Sabha and Chairman of Rajya Sabha respectively, ex-

officio;”.  (4) 

Page 4, lines 4 and 5,-- 

for “whole-time or part-time Members as the Central Government 

deem fit”  (5)  

माननीय अ�य� : अब म� �ो. सौगत राय �ारा खंड 5 म� ��ततु सशंोधन स�ंया 4 और 5 को 

सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 17 और 18 मूव करना चाहते 

ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am moving my amendment Nos 17 

and 18 because I feel that the Selection Committee to the Authority should be 

independent. 

 I beg to move: 

 Page 3, for lines 34,-- 
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substitute  “(a) a Chairperson , who shall be a retired judge of High 

Court;”. (17) 

Page 4, for lines 10 and 12,-- 

substitute  “(a) Chief Justice of India or a Judge of Supreme Court 

authorised by the Chief Justice of India; 

 (b) Minister of Finance; and 

 © Leader of the largest party in opposition.”.  (18)  

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न �ारा खंड 5 म� ��ततु सशंोधन सं�या 17 और 

18 को सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

माननीय अ�य�:  �ी टी.एन. �थापन - उपि�थत नह� । 

�ी �रतेश पा�डेय, �या आप सशंोधन स�ंया 37 और 38 मूव करना चाहते ह�? 

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I am not moving my 

amendment Nos 37 and 38. 

माननीय अ�य�: �ी कोिडकु�नील सरुशे, �या आप सशंोधन स�ंया 44 से 46 मूव करना चाहते 

ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving my amendment Nos. 44 

and 45, but I am moving my amendment No. 46. 

 I beg to move: 

Page 4, for lines 6 to 9,-- 

substitute  “(3) The Members shall be persons of proven ability, 

integrity and standing who have displayed capacity in effectively 

addressing matters in connection with financial sectors of hold 
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domain level knowledge or experience of law, finance, economics, 

accountancy and bookkeeping, managerial administration which in 

the opinion of the Central Government, shall be of operational 

utility to the Authority till such time as the Central Government 

deems appropriate as specified by the regulations.”. (46) 

माननीय अ�य� : अब म� �ी कोिडकु�नील सरुशे �ारा खंड 5 म� ��ततु सशंोधन स�ंया 46 को 

सभा के सम� मतदान के िलए रखता ह� ँ। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य�: �ी जसबीर िसंह  िगल  -  उपि�थत नह� । 

�� यह है:  

“ िक खंड 5 िवधयेक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
                  खडं 5 िवधयेक म� जोड़ िदया गया । 

 
Clause 6  Terms of office and conditions of 

                  services of Chairperson and other Members 
 

माननीय अ�य�:  �ो. सौगत राय, �या आप संशोधन स�ंया 6 से 8 मूव करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendment Nos. 6,7 and 8. 

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 19 मूव करना चाहत ेह�? 

SHRI N. K. PREMACHANDRAN :Sir, I am not moving my amendment No. 19. 

माननीय अ�य�: �ी कोिडकु�नील सरुशे, �या आप संशोधन स�ंया 47 मूव करना चाहते ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving my amendment No. 47. 

माननीय अ�य�: �� यह है:  

“ िक खंड 6 िवधयेक का अगं बने ।” 
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��ताव �वीकृत ह�आ । 

                  खडं 6 िवधयेक म� जोड़ िदया गया । 
 
 

Clause 7  Removal of a Member from office 

माननीय अ�य�: �ो. सौगत राय, �या आप सशंोधन स�ंया 9 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendment.  

माननीय अ�य�: �ी टी.एन. �थापन- उपि�थत नह� । 

�ी कोिडकु�नील सरुशे, �या आप संशोधन स�ंया 48 ��ततु करना चाहते ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving my amendment. 

माननीय अ�य� : �� यह है : 

   “िक खंड 7 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 7 िवधयेक म� जोड़ िदया गया । 
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Clause 8      Meetings of Authority 

माननीय अ�य�: �ो. सौगत राय जी, �या आप सशंोधन स�ंया 10 और 11 ��ततु करना चाहते 

ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendments.  

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 20 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my amendment.  

माननीय अ�य�: �ी टी.एन. �थापन - उपि�थत नह� । 

�ी कोिडकु�नील सरुशे, �या आप संशोधन स�ंया 49 ��ततु करना चाहते ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving my amendments 49 and 

50. 

माननीय अ�य� : �� यह है : 

   “िक खंड 8 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 8 िवधयेक म� जोड़ िदया गया । 

 

Clause 9   Vacancies, etc.., not to invalidate 
proceedings of Authority 

माननीय अ�य�: �ो. सौगत राय, �या आप सशंोधन स�ंया 12 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendment. 

माननीय अ�य� : �� यह है : 

   “िक खंड 9 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 9 िवधयेक म� जोड़ िदया गया । 

ख�ड 10 िवधयेक म� जोड़ िदया गया । 
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Clause 11  Officers and other employees  
of Authority 

माननीय अ�य�: �ो. सौगत राय जी, �या आप संशोधन स�ंया 13 और 14 ��ततु करना चाहते 

ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendments 13 and 14. 

माननीय अ�य� : �� यह है : 

   “िक खंड 11 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 11 िवधेयक म� जोड़ िदया गया । 

 
Clause 12   Functions of Authority 

माननीय अ�य�: �ो. सौगत राय, �या आप सशंोधन स�ंया 15 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I am not moving my amendment. 

माननीय अ�य� : �� यह है : 

  “िक खंड 12 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 12 िवधेयक म� जोड़ िदया गया । 
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Clause 13 Powers of Authority in relation to 

 financial products,   financial services  
and financial institutions 

                                        
  
माननीय अ�य�: �ी �रतेश पा�डेय, �या आप सशंोधन स�ंया 39 और 40 ��ततु करना चाहते 

ह�? 

SHRI RITESH PANDEY : Sir, I beg to move: 

 Page 5, omit lines 44 and 45.   (39) 

 Page 6, omit lines 1 to 5.            (40) 

माननीय अ�य� : अब म� �ी �रतेश पा�डेय �ारा खंड 13 म�  ��ततु सशंोधन स�ंया 39 और 40  

को सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है : 

   “िक खंड 13, िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 13 िवधेयक म� जोड़ िदया गया । 

ख�ड 14 और 15 िवधयेक म� जोड़ िदए गए । 
 

Clause 16   Accounts and audit 

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 21 ��ततु करना चाहते ह�? 
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SHRI N. K. PREMACHANDRAN : Sir, I will move only very serious 

amendment, that is,  “The authority shall maintain proper accounts and audit.”  

The provision is “in consultation with” C&AG and my amendment is “as per the 

directions of” C&AG. 

 I beg to move: 

 Page 7, line 3,- 

  for  “in consultation with” 

  substitute “as per the directions of”.  (21)   

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न �ारा खडं 16 म� ��ततु सशंोधन स�ंया 21 को 

सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है : 

   “िक खंड 16 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 16 िवधेयक म� जोड़ िदया गया । 

 

Clause 17   Performance Review Committee 

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 22 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my amendment. 

माननीय अ�य�: �ी टी.एन. �थापन - उपि�थत नह� । 
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माननीय अ�य�:  �� यह है : 

   “िक खंड 17 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 17 िवधेयक म� जोड़ िदया गया । 
खडं 18 िवधेयक म� जोड़ िदया गया । 
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Clause 19   Returns and Reports 

माननीय अ�य�: �ी एन.के. �ेमच��न, �या आप सशंोधन स�ंया 23 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my amendment. 

माननीय अ�य�:    �� यह है : 

   “िक खंड 19 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 19 िवधेयक म� जोड़ िदया गया । 

ख�ड 20 और 21 िवधयेक म� जोड़ िदए गए । 
 

Clause  22   Power of Central Government to  
supersede Authority 

माननीय अ�य� : �ी �रतेश पा�डेय, �या आप सशंोधन सं�या 41 ��ततु करना चाहते ह�? 

�ी �रतेश पा�डेय : माननीय अ�य� जी, इस िबल म� क� � सरकार के पास पावर का जो 

क� �ीयकरण ह�आ है, उसको देखते ह�ए, इसे हटाने के िलए मेरा यह मत है िक म� इस संशोधन को 

मूव कर रहा ह�ं । 

I beg to move: 

 Page 8, for line 27, –  

 substitute  “22. (l) If at any time, the Comptroller and Auditor 

General, after consultation with the Central Government,  

is of the opinion that.” (41) 
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माननीय अ�य� : अब म� �ी �रतेश पा�डेय �ारा खंड 22  म� ��ततु सशंोधन स�ंया 41 को सभा 

के सम� मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �ी कोिडकु�नील सरुशे, �या आप सशंोधन स�ंया 50 ��ततु करना चाहते 

ह�? 

SHRI KODIKUNNIL SURESH : Sir, it is an important amendment. The 

Reserve Bank of India is the custodian of all the matters related to finance.  I 

beg to move: 

 Page 8, line 37, – 

 omit  “, not exceeding six months,’ (50) 

माननीय अ�य� : अब म� �ी कोिडकु�नील सरुेश �ारा खडं 22  म� ��ततु सशंोधन स�ंया 50 को 

सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है: 

“ िक खंड 22 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 22 िवधेयक म� जोड़ िदया गया । 

खंड 23 स े26 िवधयेक म� जोड़ िदए गए । 
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Clause  27 to 30 

माननीय अ�य� : �ी एन.के.�ेमच��न, �या आप सशंोधन स�ंया 24 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the amendment 

because it has become infructuous.   

माननीय अ�य� : �� यह है: 

“ िक खंड 27 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 27 िवधेयक म� जोड़ िदया गया । 

खंड 28 स े30 िवधयेक म� जोड़ िदए गए । 
 

Clause 31  Powers to modify provisions of Other  
          enactments in relation to International  

Financial Services Centres 

माननीय अ�य� : �ी एन.के.�ेमच��न, �या आप सशंोधन स�ंया 25 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, this is the contentious amendment 

which I have already moved.  The hon. Minister has replied.  But my 

suggestion is that let it be with the prior approval of the Parliament.  We cannot 

give a blanket cheque to the Government to amend all the existing Central 

legislations.  I beg to move: 

 Page 10, line 32, – 

 after “may,” 

 insert “, with prior approval of the Parliament,”. (25) 
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माननीय अ�य� : अब म� �ी एन.के.�ेमच��न �ारा खडं 31  म� ��ततु सशंोधन स�ंया 25 को 

सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है: 

“ िक खंड 31 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 31 िवधेयक म� जोड़ िदया गया । 

 

Clause 32  Power to remove difficulties  

माननीय अ�य� : �ी एन.के.�ेमच��न, �या आप सशंोधन स�ंया 26 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my further 

amendments. 

माननीय अ�य� : �� यह है: 

“ िक खंड 32 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 
खडं 32 िवधेयक म� जोड़ िदया गया । 

खडं 33 और 34 िवधेयक म� जोड़ िदए गए  । 
�थम अनुसूची िवधयेक म� जोड़ दी गई । 

 

दूसरी अनुसूची 

माननीय अ�य� : �ी कोिडकु�नील सरुशे, �या आप सशंोधन स�ंया 51 ��ततु करना चाहते 

ह�? 
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SHRI KODIKUNNIL SURESH : Sir, I am not moving the amendment. 

माननीय अ�य� : �� यह है: 

“ दूसरी अनसूुची िवधेयक म� जोड़ दी जाए ।” 

��ताव �वीकृत ह�आ । 
दूसरी अनुसूची िवधेयक म� जोड़ दी गई  । 
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Clause 1   Short title and commencement 

माननीय अ�य� : �ी कोिडकु�नील सरुशे, �या आप सशंोधन स�ंया 42 ��ततु करना चाहते 

ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving the amendment. 

माननीय अ�य� : �� यह है: 

“िक खंड 1 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 1 िवधयेक म� जोड़ िदया गया । 

अिधिनयमन सू� और िवधयेक का पूरा नाम िवधयेक म� जोड़ िदए गए । 
 

माननीय अ�य�: माननीय मं�ी जी ��ताव कर� िक िवधेयक पा�रत िकया जाए ।  

SHRIMATI NIRMALA SITHARAMAN: I beg to move: 

“That the Bill be passed.” 

माननीय अ�य�: �� यह है:  

  “िक िवधयेक पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 

___________ 

 

 

�ीमती किवता िसहं (िसवान): अ�य� महोदय, म� एक अित सवेंदनशील िवषय को माननीय 

िवदशे मं�ी जी के स�ंान म� लाना चाहती ह�ं । महोदय, 3 िदस�बर 2019 को सूडान के खातू�म के 

बाहरी इलाके म� एक फै��ी म� एलपीजी ट�क के �ला�ट होने के कारण करीब 30 लोग� क� म�ृय ुहो 

गई थी और 130 से अिधक लोग घायल हो गए थे । इस फै��ी म� करीब 7 भारतीय �िमक 
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काय�रत थे । जैसा िक मझेु जानकारी िमली है िक 23 मतृक� म� 18 भारतीय ह� और घायल� म� भी 

सात भारतीय ह� ।  

महोदय, इस दखुद घटना म� मेर े ससंदीय �े� िसवान के तीन �िमक� क� म�ृय ु क� 

जानकारी है । उनका नाम िनितश कुमार िम�ा, नीरज कुमार िसंह, अिमत ितवारी प�ु �ी गजे�� 

ितवारी है । महोदय, इनके घर म� गम का माहौल है, �य�िक अभी तक इन सभी मतृक� को भारत 

नह� लाया गया है । उनके प�रवार� को उनका शव अभी तक नह� स�पा गया है । महोदय, म� आपके 

मा�यम से िवदशे मं�ी जी से आ�ह करना चाहती ह� ं िक वहा ंपर भारतीय दूतावास से सपंक�  कर 

सभी मतृक� के शव को भारत ज�द से ज�द लाकर उनके प�रवार� को स�पा जाए तथा साथ ही 

साथ उनके प�रवार� को उिचत मआुवजा िदलाने का भी �बंध िकया जाए ।  

माननीय अ�य� : कँुवर प�ुपे�� िसंह च�देल को �ीमती किवता िसंह �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है ।  

�ी हाजी फजलुर रहमान (सहारनपुर): सर, ध�यवाद । म� फुटकर �यापार क� ओर आपका �यान 

आकिष�त करना चाह�ंगा । जब से िवदेशी कंपिनया ं खासतौर से ि�लपकाट�  और अमेजन आिद 

ऑनलाइन �ेिडंग कर रही ह�, इसके गंभीर �भाव देश के फुटकर �यापार पर िदखाई द े रहे ह� । 

 मा�यवर, फुटकर �यापार म� लगभग भारतीय �यापारी, जो िक पांच करोड़ के लगभग ह�, 

उनको इस �यापार से रोजी-रोटी िमलती है । ऑनलाइन �ेिडंग से इनका भिव�य अधंकार क� ओर 

जाता ह�आ िदखाई दे रहा है ।  

 मा�यवर, िवदेशी कंपिनया ंअमेजन और ि�लपकाट� आिद मजबूत होने क� वजह से फायदा 

उठाने क� कोिशश करती ह� और इसके साथ-साथ एफडीआई के िनयम� का उ�लघंन भी करती   

ह� । इसी कारण फुटकर �यापार अधकंार और तबाही क� तरफ जा रहा है । इसम� खास बात यह भी 

है िक इसम� राज�व क� हेराफेरी क� िचंता का भी िवषय है । म� मा�यवर आपसे िनवेदन करता ह� ंिक 

जैसे भारतीय सरकार �ारा दवाइय� पर ऑनलाइन �ेिडंग पर रोक लगाई गई है, उसी �कार से 

ऑनलाइन �ेिडंग �यापार के िलए िनयामक आयोग बनाया जाए और इसके साथ-साथ एफडीआई 



11.12.2019      323 

 
के िनयम� का भी स�ती से पालन कराया जाए, तािक ऑनलाइन �ेिडंग पर जो राज�व क� 

हेराफेरी का खचा�  जािहर होता है, उसको रोका जा सके । म� आपसे िनवेदन करता ह� ंिक भारतीय 

फुटकर �यापार को सरु�ा �दान क� जाए । ध�यवाद । 
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 شکریہ بہت بہت کا اپٓ جناب، ):  سہارنپور( صاحب الرحمٰن فضل حاجی جناب

 کی تجارت فوٹکر میں دیا۔ موقع کا بولنے میں اوٓر زیرو مجھے نے اپٓ کہ

 سے طور خاص کمپنیاں ملکی غیر سے جب ہوں۔ چاہتا دلانا دھیان کا اپٓ طرف

 اثرات سنگین کے اس ہیں رہی کر ٹریڈنگ لائن انٓ وغیره امٓیزن اور فلِپکارٹ

   ہیں۔ رہے دے دکھائی پر تجارت فوٹکر کے ملک

ً  کہ جو کار تجارت ہندوستانی بھگ لگ میں تجارت فوٹکر جناب،   تقریبا

 لائن انٓ ہے۔ ملتی روٹی روزی سے تجارت اس کو ان ہیں، پاس اسٓ کے کروڑ

   ہے۔ رہا دے دکھائی جاتا طرف کی اندھیرے مستقبل کا ان سے ٹریڈنگ

 کی ہونے مضبوط وغیره فلِپکارٹ اور امٓیزن، کمپنیاں ملکی غیر جناب،  

 ایف۔ڈی۔ائٓی۔ ساتھ ساتھ کے اس اور ہیں، کرتی کوشش کی اٹُھانے فائده سے وجہ

 اندھیرے تجارت فوٹکر سے وجہ اسی ہیں۔ کرتی ورزی خلاف کی نِیموں  کے

 میں اس کہ ہے بھی یہ بات خاص میں اس ہے۔ رہا جا طرف کی تباہی اور

 سے اپٓ جناب، میں ہے۔ ہوئی بنی باعث کا تشویش بھی ہیرا۔پھیری کی ریونیوں

 انٓ پر دوائیوں ذریعہ کے سرکار ہندوستانی ہماری جیسے کہ کرتاہوں گزارش

 تجارت ٹریڈنگ لائن انٓ سے طرح اسُی ہے، گئی لگائی روک پر ٹریڈنگ لائن

 کے ایف۔ڈی۔ائٓی۔ ساتھ ساتھ کے اس اور جائے بنایا کمیشن ریگولیٹری لئے کے

 جو پر ٹریڈنگ لائن انٓ تاکہ جائے، کرایا پالن سے سختی بھی کا نیِموں

 اپٓ میں سکے۔ جا روکا کو اس ہے ہوتا ظاہر خدشہ جو کا ہیرا۔پھیری ریونیوکی

 جائے، کیا فراہم تحفظ کو تجارت فوٹکر ہندوستانی کہ ہوں کرتا گزارش سے

  شکریہ۔۔۔
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�ी राजे�� अ�वाल (मेरठ): अ�य� जी, वत�मान म� उ�र �देश म� िजला पचंायत और �े� 

पचंायत के चनुाव अ��य� �णाली से होते है । इनम� �ाय: धनबल और बाह�बल का खलुकर 

उपयोग होता है, जो िक लोकत�ं के िलए िहतकर नह� है । �देश म� महापौर तथा नगरपािलका 

प�रषद के अ�य� के पद के चनुाव अपे�ाकृत �व�छता से होते ह�, �य�िक वे सीधे िकए जाते ह� । 

इस सबंंध म� �देश सरकार ने भी अपेि�त सशंोधन करने के िलए के�� सरकार को प� िलखा है । 

मेरा आपसे िनवेदन है िक के�� सरकार िजला पचंायत व �े� पचंायत के अ�य� पद के ��य� 

चनुाव िकए जाने के सबंंध म� आव�यक कार�वाई कर� । महोदय, आपने मझेु बोलने का अवसर िदया 

उसके िलए बह�त-बह�त ध�यवाद । 

माननीय अ�य� : कँुवर प�ुपे�� िसंह च�देल को �ी राजे�� अ�वाल �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है ।  

SHRI PRASUN BANERJEE (HOWRAH): Sir, this is a very important problem 

relating to sports, most probably, football. सर, म� थोड़ा बां�ला म� बोलना चाहता ह� ं। 

Many many thanks to you Hon. Speaker Sir.  There are problems in 

sports, particularly in football.  So I would like to speak in Bengali.  Sir there 

are 3 clubs in India, Mohun Bagan, East Bengal and Mohammedan Sporting.  

These are national clubs.  A rule was framed in 1882 during the British period 

which stated that these clubs would be allowed to run their camps on the 

ground barring one month when they would have to stay away from the field.  

This rule was introduced by the army.   This practice is still continuing even 

after independence of the country in 1947.  The 3 big clubs have lakhs of 

supporters, fans, innumerable spectators throughout the world.  Mohun Bagan, 

East Bengal and Mohammedan Sporting are the best football teams of the 
                                                             

 English translation of the speech originally delivered in Bengali.  
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country.  I have never raised this issue earlier.  Through you Sir, I urge the 

Hon. Minister of Defence to look into the matter and help us.  This practice of 

closure of field for one month started during the British period and it is being 

followed even today.  So I request Hon. Minister to do away with the rule with 

immediate effect.  India is a free nation today.  So why the army would be 

allowed to exercise its authority to bar the football clubs from using the ground 

for one month?  I appeal to review this rule and give a boost to Indian football 

Sir.   

सर, म� आपको एक और दफा ध�यवाद देता ह�ं । आप फुटबाल लवर ह�, म� चाहता ह� ं िक 

तीन� टी�स…(�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I also want to 

associate myself with the issue raised by the hon. Member. 

�ी सजंय भािटया (करनाल): ध�यवाद, अ�य� महोदय । आपक� एनकरेजम�ट क� वजह से ही म� 

दूसरी बार बोल पा रहा ह� ं । म� आपका �यान आज के बह�त ही �वल�त िवषय क� ओर िदलाना  

चाहता ह� ंिक ‘पानीपत’ नाम से एक िफ�म बनी है । म� पानीपत का रहने वाला ह�ं, मेरा ज�म �थान 

पानीपत है । म� आपके मा�यम स ेसदन को �यान िदलाना चाहता ह� ं और िफ�ममेकस� को भी 

�यान िदलाना चाहता ह�ं िक िफ�ममेकस� इितहासकार बनने का �यास कर रहे ह� । िजनको 

इितहास का थोड़ा सा भी �ान है, वे महाराजा सूरजमल क� वीरता, देशभि� और दयालतुा के बार े

म� जानते ह� । महाराजा सूरजमल का जब तक जीवन रहा, उ�ह�ने कोई य�ु कभी नह� हारा और 

िवदशेी आ�ा�ताओ ंसे िह�द�ुतान के िलए अगर कोई अभे� दीवार बनकर रहे तो वह महाराजा 

सूरजमल रहे । हमार े मराठा वीर� ने पानीपत क� धरती पर आकर य�ु िकया । उस समय क� 

प�रि�थितया,ं उस समय क� राजनीित और उस समय क� रणनीित के आधार पर �या िनण�य 

ह�आ, लेिकन उस य�ु �े� के अ�दर मराठ� ने बड़ी वीरता िदखाई । उसका प�रणाम आज तक 
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कालाअ�ब �मारक के �प म� पानीपत के अ�दर �थािपत है और हर 14 जनवरी को हजार� क� 

स�ंया म� लोग� �ारा शौय� िदवस मनाया जाता है । इस बार भी 14 जनवरी के उस काय��म म� म� 

आप सभी को भी आमि��त करता ह� ं िक आप वहा ं पर आए,ं लेिकन िजस �कार से िफ�म म� 

महाराजा सूरजमल के बार ेम� गलत िच�ण िकया गया, म� आपके मा�यम से कहना चाहता िक उस 

िच�ण को हटाया जाए । म� सरकार से भी दर�वा�त क�ंगा िक जो इस तरह क� िफ�म� ह�, जो 

हमार ेमहाप�ुष� और वीर� क� इस तरह क� छिव बनाने का �यास करती ह�, उनके िखलाफ भी 

कोई न कोई कार�वाई होनी चािहए । 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल को �ी सजंय भािटया �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

सभी माननीय सद�यगण से आ�ह है िक सिं�� म� अपनी बात कह� । आज सभी माननीय 

सद�य� को अवसर िदया जाएगा । इसक� एक शत� है िक बोलने के बाद सब लोग बैठ�, जो आज 

लगातार बैठे रह�गे, उनको कल भी समय िमलेगा । 

डॉ. भारती �वीण पवार (िद�डोरी): ध�यवाद, अ�य� महोदय ।  

 अ�य� महोदय, आपको िजतना भी ध�यवाद िदया जाए, उतना कम है । मेर ेससंदीय �े� 

िद�डोरी म� �धान मं�ी िकसान स�मान योजना के तहत हर साल िकसान� को जो 6,000 �पये 

िदए जाते ह�, उससे िकसान� को अपने खेती के काय� म� काफ� सिुवधा हो रही है और कृिष काय� म� 

मदद हो रही ह ै। माननीय �धान मं�ी �ी नर�े� मोदी जी के इस काय� के िलए म� और हमार ेसभी 

िकसान आभारी ह� । 

19.00 hrs 

मेर ेससंदीय �े� िद�डोरी म� कई िकसान ऐसे ह�, िज�ह� इस योजना का लाभ नह� िमल पा 

रहा है और कई िकसान इस योजना के पा� होने के बावजूद भी इस योजना क� धनरािश समय पर 

�ा� नह� कर पा रहे ह� । मेरा आपके मा�यम से सरकार से अनरुोध है िक मेर ेसंसदीय �े� िद�डोरी 

म� �धान मं�ी िकसान स�मान योजना के लाभािथ�य� क� जो िल�ट है, उसम� इस बात क� जांच क� 
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जाए िक कह� पा� �यि� इस योजना से विंचत तो नह� ह� और जो पा� ह�, उ�ह� समय से धनरािश 

िमले । 

माननीय अ�य� : कँुवर प�ुपे�� िसंह चंदेल को डॉ. भारती �वीण पवार �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ीमती सगंीता आजाद (लालगजं): अ�य� जी, मेर ेजनपद आजमगढ़ म� रा�य सरकार �ारा 

�थािपत राजक�य मेिडकल कालेज म� शै�िणक वष� 2019-20 म� मेिडकल क�िसल ऑफ इंिडया 

के मानक पूण� न होने के कारण एमबीबीएस क� सौ सीट� पर छा�� का इस वष� दािखला नह� हो 

पाया है और न ही अभी तक कई वष� से �र� पड़े �ोफेसर� के पद� क� भत� हो पाई है । इस 

कालेज के आपरशेन सबंंधी तमाम उपकरण मेिडकल कालेज गोरखपुर म� �थानांत�रत कर िदए गए 

ह� । इस वजह से यहां इन�ा���चर क� काफ� कमी हो गई है । यहां टे�नीकल �टाफ क� भी कमी 

है, िजसके कारण व�िटलेटर एवं ऐसे तमाम उपकरण रहने के बावजूद भी मरीज� को फायदा नह� हो 

पा रहा है । इस कालेज म� कई ऐसे सकंाय ह�, िजनम� �ोफेसर, डा�टर न होने से मरीज� का 

आपरशेन नह� हो पा रहा है और न ही उ�ह� िनश�ुक दवाए ंउपल�ध कराई जा रही ह� । 

       अ�य� जी, म� आपके मा�यम से अनरुोध करती ह�ं िक क� � सरकार रा�य सरकार को 

िनद�िशत कर े िक राजक�य मेिडकल कालेज च�पानपरु आजमगढ़ म� उपरो� सम�याओ ं का 

त�काल िन�तारण कराए, िजससे आजमगढ़ क� जनता को �वा��य सबंंधी सम�याओ ं से 

छुटकारा िमल सके । 

KUMARI RAMYA HARIDAS (ALATHUR):  Sir, the Government of India has 

introduced many welfare schemes for the upliftment of the poor, but the benefit 

of all these schemes is not reaching the beneficiaries in proper time due to 

different reasons.  

I want to point out here the condition of National Family Benefit Scheme. 

Under this Scheme, the Government distributes a sum of Rs. 20,000 to the 
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helpless family of the deceased, irrespective of the cause of death. It was a 

consolation to such families, but now-a-days, there takes place a delay in 

distribution of funds to such families. 

19.03 hrs   (Shri N.K. Premachandran in the Chair)  

 

Sir, I am very anxious because in my constituency itself, there are more 

than 5,000 applications pending for further steps since 2013. The Government 

had introduced all the welfare schemes in order to help the poor, but the delay 

in payment under such schemes makes these schemes useless for the 

targeted parties. 

 Hence, I would humbly request the Government to take positive steps to 

issue funds and settle all the pending applications regarding this scheme 

immediately. Thank you. 

SHRIMATI MANJULATA MANDAL (BHADRAK): Hon. Chairperson, Sir, I am 

grateful to you for giving me this opportunity to speak in this august House. 

Through you, Sir, I would like to draw the kind attention of the hon. Minister of 

Railways to the problems of North Odisha and Western Odisha. 

 As you know, Sir, the steel city Rourkela is a smart city also. It is an 

industrial township located in the western part of the State. Near about three 

lakh people of districts like Bhadrak, Balasore, Keonjhar, Jajpur, Kendrapara 

and Mayurbhanj are residing at Rourkela for their livelihood. 

 Every now and then, people from Rourkela are travelling to their native 

places located in the above districts and are facing a lot of difficulties due to 
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poor commuting facilities. There is only one train, that is, Puri-Haridwar Utkal 

Express, running through this route where timings of the train are not suitable. 

So, passengers are facing enormous problems. In this regard, North Odisha 

Rail Development and Coordination Committee have submitted their 

memorandum to the hon. Minister of Railways to take necessary steps to ply 

new trains. 

 In the above backdrop, I would request the hon. Minister of Railways, 

through you, to take necessary steps for running one inter-city express train 

connecting Rourkela, Balasore and Bhadrak via CKP, Keonjhar and Jajpur 

Road. This rail link will connect North Odisha and Western Odisha passing 

through the above route. Thank you. 

SHRI VE. VAITHILINGAM (PUDUCHERRY): Hon. Chairman, Sir, thousands 

of workers are getting only Rs. 1,000 per month as minimum pension from the 

EP Fund.  Workers are not able to live with this small amount. They are not 

able to get proper food. Their medical expenses have increased because of 

the age factor. Due to the age factor they are not able to earn more money. 

There is no other way for them to get proper food and medical facilities.  

 At the same time, I want to say that we are not giving them any free 

money. Their hard-earned money is with us as deposits. There is no difficulty 

for us to give them more money for meeting their requirements.  

 So, I humbly request our hon. Minister to increase the minimum pension 

amount from Rs. 1,000 to Rs. 3,000 per month.  
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�ी मोहनभाई साजंीभाई देलकर (दादरा और नागर हवेली): माननीय सभापित जी, आपने मझेु 

एक बह�त ही मह�वपूण� और गंभीर िवषय दादरा और नागर हवेली के बार ेम� उठाने क� अनमुित दी 

है, इसके िलए म� आपका आभार �य� करता ह�ं । 

 सर, हम जानते ह� िक हमार ेिलए िश�ा िवभाग बह�त ही अहम िवषय है । िश�ा िवभाग के 

साथ न तो लापरवाही होनी चािहए और न िखलवाड़ होना चािहए । दादरा और नागर हवेली का 

�शासन सरकारी िश�ा िवभाग को िनजी स�ंथान को देने का ��ताव रख रहा है । दादरा और 

नागर हवेली के �शासन के साथ जो िश�ा िवभाग है, वह िजतना �शासन है, उतना ही िश�ा 

िवभाग है । इतना बड़ा �टॉफ है और इतने सार ेकम�चारी ह� और इतना बड़ा बजट है । इतने हजार� 

स�ंया म� हमार े िव�ाथ� वहा ंपढ़ते ह� । हमार े िजतने भी �ाथिमक िश�ा िवभाग ह�, उनको िनजी 

स�ंथान को देने का जो ��ताव रखा गया है, उसका हम िवरोध करते ह� । जब सारी सिुवधाए ंऔर 

बजट भारत सरकार �ोवाइड करती ह ैतो �य� वहा ंका �शासन िश�ा िवभाग को िनजी स�ंथान 

को देने का काम करने जा रहा है? इसिलए मेरा आपके मा�यम से सरकार से िनवेदन है िक तरुतं 

यह ��ताव वापस िलया जाए और िनजी स�ंथान को देने का जो िनण�य िकया गया है, उसको 

वापस िलया जाए । ध�यवाद । 

कंुवर दािनश अली (अमरोहा): माननीय सभापित जी, म� अपने �े� से जड़ुा ह�आ एक बह�त ही 

मह�वपूण� म�ुा उठाने जा रहा ह� ं। मेर े�े� म� जो नेशनल हाइवे जो पहले 24 था, जो अब एन.एच. 9 

हो गया है । वहा ंपर गंगा के पलु के ऊपर इतने बड़े-बड़े गड्ढे ह�, तीन बार उनक� �रपेयर हो गई है 

लेिकन उनक� मर�मत बार-बार होती है । कई दघु�टनाए ंवहा ंह�ई ह� और कई िमसकैरजेेज ह�ए ह�, 

कई जान� गई ह�, लेिकन एन.एच.ए.आई. कुछ सनुवाई नह� कर रही है । इसी से जड़ुा ह�आ मेरा 

दूसरा म�ुा यह है िक गढ़म�ेु�र एक नगर पािलका है और उसके दो वाड� बजृघाट म� लगते ह� । एक 

नगर पािलका के अदंर बीच म� टोल ह ै। अब बजृघाट के लोग सबुह से शाम तक चार बार आते ह� 

तो दो मिुनिसपैिलटी के दो वाड� इधर ह� और बाक� मिुनिसपिैलटी इधर है । एक मिुनसपिैलटी के 

बीच म� टोल है । आपके मा�यम से मेरी सरकार से यह मांग है िक एक ऐसी नीित बनाई जाए िक 
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िकसी मिुनिसपिैलटी सीमा के बीच म� कोई टोल न हो और जो बजृघाट और गढ़म�ेु�र के लोग एक 

जगह से दूसरी जगह जाते ह� तो उनको इस टोल से मिु� दी जाए । ध�यवाद । 

 

 سے حلقہ پارلیمانی اپنے میں صاحب، جناب،چیرمین  ):امروہہ( علی دانش کنور

 نیشنل جو میں حلقہ میرے ہوں۔ رہا جا اٹُھانے مسئلہ سنگین ہی بہت ایک ہوا جُڑا

 کے پلُ کے گنگا وہاں ہے۔ گیا ہو 9 این۔ایچ۔ اب اور تھا، 24 پہلے جو وے ہائی

 کی ان لیکن ہے، گئی ہو ریپئر کی ان بار تین ہیں، گڈے بڑے۔بڑے  اتنے اوپر

 مِیسکیریج کئی اور ہیں، چکے آ  پیش وہاں حادثات کئی ہے۔ ہوتی بار بار مرمّت

 رہی کر نہیں سُنوائی کچھ این۔ایچ۔اے۔ائٓی۔ لیکن ہیں، گئیں جانیں کئی ہیں، ہوئے

 نگر ایک مُکتیشور گڑھ کہ ہے یہ مُدعا دوسرا میرا ہوا جُڑا سے اسی ہے۔

 پالیکا نگر ایک ہیں۔ لگتے میں گھاٹ برج وارڈ دو کے اسُے اور ہے، پالیکار

 بار چار تک شام سے صبح لوگ کے گھاٹ برِج اب ہے۔ ٹول میں بیچ اندر کے

 ہے۔ ادُھر میونسپلٹی باقی اور ہیں اِدھر وارڈ دو کے میونسپلٹی دو تو ہیں اتٓے

 سے سرکار میری سے ذریعہ کے اپٓ ہے۔ ٹول میں بیچ کے میونسپلٹی ایک

 بیچ کے سیما کی میونسپلٹی کسی کہ جائے بنائی نیتی ایسی ایک کہ ہے یہ مانگ

 جگہ ایک لوگ مُکتیشورکے گڑھ اور گھاٹ برِج جو اور ہو۔ نہ ٹول کوئی میں

  ۔۔۔ شکریہ جائے۔ دی نجات سے ٹول اس کو ان تو ہیں جاتے جگہ دوسری سے

 

�ी उदय �ताप िसहं (होशंगाबाद): माननीय सभापित जी, म� आपके मा�यम से सरकार के सामने 

एक मह�वपूण� िवषय उठाना चाहता ह�ं । देश म� वाय ु�दूषण, जल �दूषण पहले ही है और इससे भी 

�यादा अगर आम नाग�रक को कोई परेशान करता है तो वह �विन �दूषण है । मेरा सरकार से 

आ�ह है िक ब�च� क� पढ़ाई होती है, आम तौर से घर म� जो बजुगु� रहते ह�, उनको डी.जे. बजने से 
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परेशानी होती है और उन डी.जे. के बजने क� कोई समयाविध नह� होती । इसी तरह स ेजो हमारी 

गािड़या ंह�, उनके हॉन� क� आवाज इतनी �यादा कक� श होती है िक �यापा�रय� को और रोड पर 

चलने वाले लोग� को �यवधान पैदा होता है । इसके अलावा कई तरह के धािम�क आयोजन होते ह� । 

अगर आयोजन िनधा��रत समयाविध के िलए है, परिमशन ली गई है तो कोई आपि� नह� है । 

उसका जो मापदडं है, उसके अनसुार डी.जे. बज,े कोई आपि� नह� है, लेिकन हम देखते ह� िक 

365 िदन धािम�क आयोजन के नाम पर इस तरह के यं� बजते रहते ह� । चूंिक �ाथ�ना, इबादत एक 

िनजी िवषय है, लेिकन सबुह से शाम तक इस तरह के यं� बजते रहते ह� िजससे �विन �दूषण होता 

है, ब�च� क� पढ़ाई म� भी �यवधान होता है । म� आपके मा�यम से सरकार से िनवेदन करता ह� ंिक 

इस तरह के �विन िव�तार पर िनय�ंण करने क� कोई �यव�था कर े। ध�यवाद । 

सभापित  महोदय : कंुवर प�ुपे�� िसंह च�देल को �ी उदय �ताप िसंह  �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है । 

 SHRI S. GNANATHIRAVIAM (TIRUNELVELI): Hon. Chairman Sir, 

Vanakkam Nanguneri Special Economic Zone was the brainchild of former 

Union Minister Shri Murasoli Maran, who conceived and proposed this project 

in the year 1997. The foundation for the Nanguneri project was laid shortly 

thereafter, by the then Chief Minister of Tamil Nadu  Kalaignar M. Karunanidhi. 

Due to change of guard in the State of Tamil Nadu, this project was kept in 

abeyance. Nanguneri Special Economic Zone is spread over an area of more 

than 2600 acres, at par with international standards, with better road, rail, sea 

and air connectivity. It is pertinent to say that the Tuticorin Port, the country’s 

4th largest and most efficient port, is just at a travelling distance of less than 2 

hours by road from the SEZ. Since the year 2011, the State Government of 
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Tamil Nadu has not taken any effort  to invite manufacturers for utilization of 

this Nanguneri SEZ. The  proposal of 2016 of the Government of India to invite 

Defence Manufacturing Industries to this SEZ is also pending with the State 

Government. The opening of Nanguneri SEZ will create direct and indirect 

employment to more than 1 lakh families, besides providing livelihood. It can 

be a solution to ease the unemployment situation present in the country. I 

request the Government of India to expedite the process of creating job 

opportunities for the people of Tirunelveli District in Tamil Nadu by opening this 

Nanguneri SEZ. Thank you. 

�ी राम�व�प शमा� (मडंी): माननीय सभापित महोदय, म� मंडी लोक सभा �े� िहमाचल �देश से 

चनु कर आया ह� ँ। िहमाचल �देश म� 11 हजार मेगावाट िव�तु उ�पादन िकया जाता है तथा आने 

वाले समय म� इतना ही और िव�तु उ�पादन करने के िलए �देश आगे बढ़ रहा है । 

माननीय सभापित जी, जब इन जल िव�तु प�रयोजनाओ ंका िनमा�ण िकया जाता है तो 

उस समय जो सरुगं� बनती है, उससे पहाड़ी �े�� के तमाम जल �ोत नदी नाले सूख जाते है 

िजससे जमीन भी बंजर हो जाती है  । िहमाचल �देश पहाड़ी रा�य है । �दशे का पानी, वन�पित व 

श�ु वाय ुबह कर सीमांत �देश म� चले जाते ह� । िहमाचल �देश पूर ेदेश को रोशनी, िव�तु उजा� 

देता है, लेिकन मेर ेपहाड़ के लोग पानी के िबना �यासे रह जाते है । 

मेरा आपके मा�यम से जल शि� मं�ी, भारत सरकार से आ�ह है िक िहमाचल �देश को 

उठाऊ पेयजल योजना व उठाऊ िसचंाई योजना तथा छोटे-बड़े तालाब� के िनमा�ण के िलए 

अित�र� धनरािश �वीकृत करने क� कृपा कर�, तािक दूरदराज पहाड़ के लोग� को उठाऊ पयेजल 

योजना, उठाऊ िसचंाई योजना के मा�यम से पानी उपल�ध हो सके ।  

�ी हनमुान बेनीवाल (नागौर): सर, राज�थान के झुंझनूु िजले के सैिनक �कूल के एक कायर 

िश�क रिव�� िसंह शेखावत, काली पहाड़ी का िनवासी, ने एक दज�न ब�च� के साथ द�ुकम� क� 
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घटना को अजंाम िदया । राज�थान शम�सार है । आज देश म� बला�कार क� घटनाए ंबढ़ रही ह� और 

लोक सभा कड़े कानून भी ले कर आई है । सैिनक �कूल म� उसके भय से एक-डेढ़ साल से मामला 

चलता रहा । दो ब�च�  ने िह�मत करके बात बताई । उस �यि� का नाक� टे�ट होना            

चािहए ।…(�यवधान) यह हो सकता है िक उसने कई ब�च� के साथ ऐसी घटना को अजंाम िदया 

हो । राज�थान सरकार मकुदमे क� जांच एक डे�यूटी एएसपी �तर के अिधकारी स ेकरवा रही है, 

जो मेर े िहसाब से जांच म� ठीक नह� है । उसक� जांच �पेशल टीम कर े। यह के�� से जड़ुा ह�आ 

मामला है, तो के�� को भी सिैनक �कूल क� साख बचाने के िलए वहा ं टीम भेजनी               

चािहए ।…(�यवधान) अब सैिनक �कूल म� हमारी बि�चया ंभी पढ़ने जाएगंी । हम ने यहा ंसे कहा है 

िक लड़के पढ़ते ह� तो लड़िकया ंभी पढ�गी । जब लड़के सरुि�त नह� ह� तो लड़िकयां कैसे सरुि�त 

ह�गी । इस गंभीर मामले म� ह�त�ेप करना चािहए ।…(�यवधान)  

�ी सी.पी. जोशी (िच�ौड़गढ़): सभापित महोदय, िचतौड़गढ़ ससंदीय �े� म� �तापगढ़ एक िजला 

है । म� सौभा�यशाली ह� ंिक िचतौड़गढ़ ससंदीय �े� म� िव�तुीकरण, दोहरीकरण, नई रलेवे लाइन, 

�ॉडगेज लाइन, सार े काम चल रहे ह� । �तापगढ़ शेड्यूल िफ�थ म� एक आिदवासी िजला है । 

मदंसौर से �तापगढ़ के िलए नई रलेवे लाइन का सव� �वीकृत हो गया है और �तापगढ़ से 

बांसवाड़ा का भी �वीकृत हो गया है । उस िजले के कई गांव� म� िबजली पह�ंचाने का काम िकया गया 

है, के��ीय िव�ालय खोला गया है, पासपोट�  ऑिफस खोला गया है और कई सड़क� के काम ह�ए  

ह� । अगर वह िजला रलेवे लाइन से जड़ु जाता है तो उस �े� के लोग� को फायदा होगा, चूंिक वहा ं

सव� हो गया है अगर सव� म� रटे ऑफ �रटन� कम आता है तो म� आपके मा�यम स ेसरकार स ेमांग 

करता ह� ं िक  िजन रा�य� म� रलेवे और रा�य सरकार का पाट�नरिशप के साथ काम चल रहा है, 

ऐसा ए�ीम�ट करके राज�थान सरकार और रलेवे उस �ोजे�ट को आगे बढ़ाने का काम कर� । 

�ी कुलदीप राय शमा� (अडंमान और िनकोबार �ीप समूह): माननीय सभापित महोदय, म�  

आपके मा�यम स ेअडंमान और िनकोबार से सबंंिधत एक मह�वपूण� िवषय भारत के होम िमिन�टर 

साहब को बताना चाहता ह� ँ। 
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 3 िसत�बर, 2019 को अडंमान िनकोबार म� एक ऑड�र पास ह�आ, जो ऑड�र न�बर 4197 

था, िजसम� कहा गया िक अडंमान और िनकोबार म� िकसी कमिश�यल गाड़ी- ओमनी, टाटा समुो, 

कार, ऑटो आिद िजसम� टू�र�ट जाते ह�, को परिमट नह� िदया जाएगा । परिमट केवल तभी िदया 

जाएगा, जब उनके पास जमीन हो ।  

 म� आपके मा�यम से कहना चाह�गँा िक जो गरीब अनए��लॉइड लोग ह�, िजनके पास ठीक 

से खान े के पैसे नह� ह�, वे िकसी भी तरह से, मा-ँबहन के गहने िगरवी रखकर या कोई �ॉपट� 

बेचकर एक गाड़ी खरीदते ह�, उनको आप कह�गे िक आपके पास जमीन नह� है, तो परिमट नह� 

िमलेगा । 

माननीय सभापित : आपका िडमांड ऑड�र को �र�यू करने के िलए है? 

�ी कुलदीप राय शमा� : यिद जमीन नह� है, तो परिमट नह� िमलेगा, यह गलत बात है । म� कहना 

चाह�गँा िक वहा ँकरीब 800 यू�स ह�, िज�ह�ने परिमट के िलए अ�लाई िकया है । उनको ज�द-स-े

ज�द परिमट िदया जाए । 

�ी रमेश िबधूड़ी (दि�ण िद�ली): माननीय सभापित जी, म� आपके मा�यम से 5 से 7 लाख 

लोग� का एक बह�त ही स�िसिटव मामला उठाना चाहता ह� ँ। 

 सगंम िवधान सभा और देवली िवधान सभा, ये दोन� अिनयिमत कॉलोिनय� म� बसे ह� । 

इनका पि�मी भाग पूरा फॉर�ेट का ए�रया है । वष� 2016 म� एक कानून बना है िक �रज ए�रया म� 

फॉर�ेट ल�ड को रा�य सरकार� त�दील कर सकती ह� और �ाम पचंायत क� उतनी ही जमीन 

फॉर�ेट म� डाल सकती ह� । लेिकन रा�य सरकार क� संवेदनहीनता के कारण चार अिनयिमत 

कॉलोिनय� के सात लाख लोग� के िलए अदंर घसुने के जो रा�ते ह�, वे सैिनक फाम�, ितगरी, सगंम 

िवहार थाने वाला रोड और रितया माग� है । ये भी चनुावी हथकंड� के कारण िपछले तीन वष� से 

खदुे ह�ए ह� । ये रोड्स भी ठीक नह� ह� । काम-धधंा करने वाले मजदूर लोग इनम� चार-चार घंटे फंसे 

रहते ह� ।  
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 आपके मा�यम से सरकार से मेरा िनवेदन है िक के�� सरकार रा�य सरकार को जगाने के 

िलए एक गाइडलाइसं द े। वहा ँपर जो बे�ट है, शूिटंग र�ज से भाटी क� तरफ जो सड़क जाती है, 

म�ने म�ुय मं�ी को बार-बार िच�ी िलखी है, वहा ँपर उस �रज के साथ-साथ एक 40-50 फुट का 

रोड बन जाए और �ाम पंचायत क� पड़ी ह�ई सौ बीघा जमीन को �रज म� �ांसफर कर िदया जाए, 

तािक वहा ँजो लोग नारक�य जीवन जी रहे ह�, चार-चार घंटे जाम म� फंस रहे ह�, उनको इस सम�या 

से िनजात िमल सके । 

 आपने मझुे सात लाख लोग� क� सम�या को रखने क� अनमुित दी, इसके िलए आपका 

बह�त-बह�त ध�यवाद । 

माननीय सभापित: कँुवर प�ुपे�� िसंह च�देल को �ी रमेश िबधूड़ी �ारा उठाये गये िवषय से सबं� 

करने क� अनमुित �दान क� जाती है ।  

SHRI DHANUSH M. KUMAR (TENKASI): Hon. Chairman Sir, Vanakkam. 

Thank you for this opportunity. Sir through you  I wish to bring to the attention 

of this august House about an issue regarding the place the Collector’s Office 

of Tenkasi district is proposed to be built in Tenkasi parliamentary 

constituency. Tenkasi district has been carved out as a new district by 

bifurcating Tirunelveli district. Tenkasi district has been created without 

following any procedure and with an intention of not conducting the local body 

elections. 

HON. CHAIRPERSON : Hon. Member, please come to your demand. 

… (Interruptions) 
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SHRI DHANUSH M. KUMAR :  District Collector’s Office should be situated 

at a place where people can have easy access and fulfil their work. In Tenkasi 

district, the Collector’s Office is proposed to be set up 

at Aayiramperi, the southern most border area of the district by the ruling party 

cadre in the State of Tamil Nadu in order to to fulfil their selfish interests. 

Aayiramperi is an area fully covered by ponds and farmlands. There is no road 

connectivity and basic amenities are lacking. It will be more difficult for people 

in reaching Aayiramperi as compared to the Collector’s Office currently 

situated in Tirunelveli. I therefore urge upon the Union Government to 

intervene in this matter and ensure setting up of the District Collector’s Office 

of Tenkasi district at a place where people can have easy access. Thank you.  

HON. CHAIRPERSON: This is absolutely a State matter. 

… (Interruptions) 

�ी राम िशरोमिण वमा� (�ाव�ती): माननीय सभापित जी, आपने मझेु लोक मह�व के एक अित 

मह�वपूण� िवषय पर बोलने का मौका िदया, इसके िलए आपका बह�त-बह�त ध�यवाद । 

 म� आपके मा�यम से सरकार का �यान मेर ेससंदीय �े� �ाव�ती के अतंग�त बलरामपरु 

िजले के पीड��यूडी क� सड़क� क� तरफ िदलाना चाहता ह� ँ । बहराइच से टकरदरी माग� तक क� 

रोड, िजसक� दूरी 28 िकलोमीटर तक है, बरसात म� जल भराव के कारण टूट गई है । 

 अत: आपके मा�यम से सरकार से अनरुोध है िक �ाव�ती बलरामपरु म� पी.ड��यू.डी. क� 

खराब सड़क� का पनुिन�मा�ण कराना अ�यंत आव�यक है, िजससे गािड़य� का आवागमन सगुमता 

से हो सके । ध�यवाद । 
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�ी सजंय ह�रभाऊ जाधव (परभणी): सभापित महोदय, ध�यवाद । महारा�� म� वै�क�य िश�ा म� 

िजन छा�� के ऊपर अ�याय हो रहा है, उसके बार ेम� बात करना चाह�ंगा । मेर ेमहारा�� म� तीन 

जो�स ह� । एक उव��रत है, िवदभ� है और एक मराठवाड़ा जोन है । इन तीन� म� नीट ए�जाम पास 

होने के बाद गणुव�ा के आधार पर एडिमशन िमलना चािहए, लेिकन महारा�� म� 30/70 का एक 

फॉमू�ला है । सबसे िपछड़ा हमारा मराठवाड़ा है और मराठवाड़ा म� पढ़ाई करने वाला िकतना भी 

टैल�टेड लड़का हो, सेले�शन होते समय उसको 30/70 का सामना करना पड़ता है । एडिमशन 

होते समय मराठवाड़ा म� 528 गणुांक लेने वाले का सेले�शन नह� होता है, लेिकन िवदभ� से 450 

या 420 गुणांक लेने वाले का सेले�शन हो जाता है । 

 आपके मा�यम से सरकार से मेरी िवनती है िक मराठवाड़ा के ऊपर जो अ�याय हो रहा है, 

इसे दूर करने हेत ुमराठवाड़ा म� �यादा से �यादा मेिडकल कॉलेज खोले जाए ं। िह�द�ुतान म� कह� 

भी इस तरीके का कानून नह� ह,ै वह कानून उठाया जाए और र�ेयलुर टैल�ट के िहसाब से एडिमशन 

िमलना चािहए । 

�ी बालक नाथ (अलवर): सभापित महोदय, ध�यवाद । अलवर �े� म� महाराजा भत�ह�र जी का 

एक पौरािणक �थान है, जो िक भारत म� सबसे बड़ा पौरािणक �थान है और उनक� तप�थली है । 

राजा भत�ह�र जी का एक पौरािणक �थान अलवर के व�य �े� के अदंर आता है । वहा ंका स�पूण� 

िवकास व�य �े� के कानून� के कारण नह� हो पाता है । मेरा सदन के मा�यम से माननीय मं�ी जी 

से िनवेदन है िक राजा भत�ह�र जी के पौरािणक �थान का पौरािणक प�ित से स�पूण� िवकास हो । 

वहा ंपर ��ाल ुलाख� क� स�ंया म� पूर ेदेश से आते ह� और पूर ेदेश के लोग उसको अपनी आ�था 

का के�� मानते ह� । उस �थान का पौरािणक प�ित के अनसुार डेवलपम�ट हो, वहा ंशौचालय� का 

िनमा�ण हो, वहा ंयाि�य� के ठहरने क� �यव�था हो । इसके साथ-साथ उस �थान के रा�ते का, जो 

िक पूरा रा�ता व�य �े� के अदंर से है, िजसको फॉर�ेट मं�ालय क� ओर से बनाना और �रपेय�रगं 

करना बदं है । म� आपके मा�यम से िनवेदन करना चाह�ंगा िक वहा ंपर कोई एिलवेिटड या िकसी भी 

�कार से उस सड़क को दोबारा बनाने का काम िकया जाए । वह अलवर से जयपरु जाने का सबसे 
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सगुम और सबसे नजदीक� रा�ता कहा जाता है । आपके मा�यम स ेमेरा इतना ही िनवेदन है िक 

उस पौरािणक �थान का जीण��ार कर उसे �व�छ और सुदंर बनाया जाए ।  

HON. CHAIRPERSON : Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Balak Nath.  

डॉ. ढालिसहं िबसेन (बालाघाट): सभापित महोदय, ध�यवाद । म� अपने �े� क� अ�यंत �वलंत 

घटना, जो दो िदन पूव� घटी है, उसके सबंंध म� �यान आकृ� करना चाहता ह�ं । �े� क� जनता बह�त 

आ�ोिशत है । जबलपरु से नागपरु नेशनल हाइवे, जो वत�मान म� 44 नबंर कहलाता है, उसक� 

सड़क अभी नह� बनी है । इसके 561 और 565 िकलोमीटर पर लगातार दघु�टनाए ंहोती ह� । इसका 

एिलवेशन सही नह� है और इसके सपुर एिलवेशन के गड़बड़ होने के कारण रोज दघु�टनाए ंहो रही  

ह� । अभी सड़क पूरी ह�ई नह� है, लेिकन इस पर दो टोल लगा िदए गए ह� । पहले िसवनी से 15 

िकलोमीटर अलोिनया म� एक टोल चलता था, लेिकन सड़क न होने के बाद भी एक टोल 

लखनादोन के पास मंडई �ाम म� लगा िदया गया है । शहर क� ओर आने वाले लोग� को केवल 40-

50 िकलोमीटर क� दूरी पर दो टोल� का पैसा देना पड़ेगा । इस कारण स ेजनता आ�ोिशत है, 

�य�िक िजस सड़क माग� पर लोग नह� चल रहे ह�, उसका भी टोल देना पड़ रहा है । म� आपके 

मा�यम से कहना चाहता ह� ंिक अलोिनया के टोल को िसवनी से नागपरु क� तरफ जाने वाले भाग 

म� �थािपत कर िदया जाए । इससे जनता को सिुवधा होगी और जनता को परेशानी नह� होगी ।  

DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Chairperson, Sir, I rise here to 

register some of the requirements that are required in my constituency. My 

constituency is Tiruvallur in Tamil Nadu, bordering Andhra Pradesh. It is an 

industrial hub.  Almost all brands of cars are manufactured in that area but the 

train services in that sector is very bad. Adequate number of local trains are 

not provided. None of the fast running trains stops at Tiruvallur. About one lakh 

passengers travel from that station and, in a month, it earns the revenue of 



11.12.2019      341 

 
about Rs. 1.5 crore. There are six large platforms to accommodate any length 

of the train. In Tiruvallur, there are many educational and health centres. That 

is why it is a thickly populated place even if it is compared to Kanyakumari. 

Therefore, I request that the fast-running trains should stop at that Station and 

more local trains should be provided.  

�ी िनहाल च�द (गगंानगर): सभापित महोदय, आपने मझु ेशू�य काल म� बोलने का मौका िदया, 

इसके िलए म� आपका आभारी ह�ं । 

 महोदय, िह�द�ुतान क� धरती धरोहर� क� धरती है । इस �ाचीन धरती पर हर साल िव� 

के 3-4 �ितशत लोग पय�टन क� �ि� से भारत आते ह� । म� राज�थान का रहने वाला ह� ं और 

राज�थान �देश म� हर साल 20-25 लाख लोग पय�टन क� �ि� से आते ह� । मेर ेलोक सभा �े� 

�ीगंगानगर म� कालीबंगा स�यता है, जो िह�द�ुतान क� पांच हजार साल परुानी मोहन जोदड़ो क� 

स�यता है । िह�द�ुतान म� सबसे परुानी कोई स�यता है तो िसफ�  कालीबंगा म� है । इसको िवकिसत 

करने के िलए म� सरकार से िनवेदन क�ंगा । इसके साथ-साथ म� सरकार से यह भी िनवेदन क�ंगा 

िक मेर ेलोक सभा �े� के सीमावत� �े� म� िह�दूमलकोट, न�गी, लकहाकम और लैला-मजनू क� 

ओ�रजनल क� है । इनको िवकिसत करने के िलए म� सरकार से आ�ह क�ंगा । म� आपके मा�यम 

से के�� सरकार से आ�ह क�ंगा िक इन पांच� �थान� को पय�टन क� �ि� से मैप पर िलया जाए । 

इन �थान� को के�� सरकार �ारा अपने अिधकार म� लेकर इनका और �यादा बड़ा �व�प बनाया 

जाए और इनका स�दय�करण िकया जाए, यही म� आपके मा�यम से के�� सरकार से िनवेदन 

क�ंगा । ध�यवाद । 

�ी अिनल िफरोिजया (उ�जैन): सभापित जी, आपका बह�त-बह�त ध�यवाद िक आपने मझुे एक 

बह�त मह�वपूण� िवषय पर बोलने के िलए समय िदया । म� तीन िदन� से �यास कर रहा था, यह 

सोच-सोच कर और इसी ट�शन म� मेरा दो-तीन िकलो वजन बढ़ गया है �य�िक म�य �देश म� इस 

व� अ�नदाता बह�त परेशान है । 
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 महोदय, म� सव��थम �धान मं�ी नर�� मोदी जी को ध�यवाद दूगंा िज�ह�ने एक हजार करोड़ 

�पये राहत रािश के �प म� म�य �देश के िकसान� के िलए म�य �देश शासन को िदए ह� । लेिकन 

यू�रया क� जो िद�कत है, उसके कारण हमार ेम�य �देश म� अराजकता फैल रही है और िकसान 

आपस म� लड़ रहे ह� । के�� सरकार यहा ंसे पूरा यू�रया दे रही है, लेिकन वहा ंका�ेंस सरकार के 

कारण और अिधका�रय� क� िमलीभगत से यू�रया �यवि�थत तरीके से िवत�रत नह� हो पा रहा है, 

िजससे अ�नदाता बह�त परेशान है । मेरा आपके मा�यम से िनवेदन है िक के�� सरकार ह�त�ेप 

करके वहा ंयू�रया उपल�ध करवाए तािक हमार ेिकसान� को राहत िमल सके । ध�यवाद । 

SHRI G. SELVAM (KANCHEEPURAM): Sir, in my constituency, which has a 

large coastal area, there is a large number of fishermen engaged in fishing for 

their livelihood. The main source of their income is fishing. The fishermen are 

facing difficulties every day because of non-availability of basic requirements 

for fishing like bait curve for the seashore fishermen, cooling warehouses, 

buildings for the purpose of knitting fish webs in some coastal areas, high-

powered light towers to help fishermen do fishing at night, tar road on the 

eastern coast to avoid accidents in the coastal areas and for easy 

transportation of the fish, subsidized vehicular transport and subsidized diesel. 

 Sir, for the welfare of the fishermen, there is a need for increasing the 

compensation for the loss of the fishermen. The amount under relief fund 

should be increased. The number of subsidized boat engines should be 

increased as the number of fishermen is increasing.  

�ी सुमेधान�द सर�वती (सीकर) : सभापित जी, आपका ध�यवाद । म� मेर ेलोक सभा �े� सीकर 

और शेखावाटी आंचल के िलए एक बह�त ही मह�वपूण� िवषय पर माननीय रले मं�ी जी का �यान 

आकिष�त कराना चाह�ंगा । मेर ेलोक सभा �े� म� अब �ॉड गेज हो गया है, िजस समय मीटर गेज 
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था, उस समय एक �ेन चलती थी, जो वत�मान म� सैिनक ए�स�ेस के नाम से चलती है । पहले वह 

�ेन हर रोज चलती थी । लेिकन �ॉड गेज हो जाने के बाद उसको स�ाह म� केवल तीन िदन चलाया 

जाता है । इस �ेन से सीकर, जयपरु, झुंझनूु और महे��गढ़ का इलाका �भािवत होता है ।  

मेरा माननीय रले मं�ी जी से यह िनवेदन है िक वहा ंपर याि�य� क� आव�यकता को देखते 

ह�ए और वह मेर े�े� म� राि� क� एकमा� �ेन है । इस �ेन को दैिनक �प से चलाने क� कृपा कर�, 

तािक हजार� क� स�ंया म� जो लोग दैिनक �प से सीकर से िद�ली आना चाहते ह�, उनको उसका 

लाभ िमल सके । इसका लाभ खास तौर से सैिनक� को िमलेगा, �य�िक मेरा �े� ऐसा है, 

िह�द�ुतान म� िजतने भी सैिनक ह�, उनम� से शेखावाटी से 10 �ितशत सैिनक ह� । इसिलए, मेरा यह 

िनवेदन है िक इस �ेन को दैिनक �प से चलाया जाए । 

�ी िगरीश च�� (नगीना) : सभापित महोदय, मझुे आपने मेर ेससंदीय �े� नगीना के िकसान� क� 

सम�या को यहां पर रखने का समय िदया है, उसके िलए म� आपका आभार �कट करना चाहता   

ह�ं । महोदय, नगीना लोक सभा �े� के अतंग�त आने वाली िवधान सभा धामपरु म� नंदगांव और 

नाथाडोई गांव म� खो नदी के कटान के कारण गंभीर तबाही मची ह�ई है । वहा ंपर गंगा नदी है, जो 

नजीबाबाद स ेिबजनौर लोक सभा क� तरफ जाती है । गंगा नदी ने बगल म� पड़ने वाले तमाम गांव� 

का कटान करके उन गांव� क� फसल� को बबा�द करने का काम िकया है, िजसके कारण गोशपरु 

गांव का तो अि�त�व ही समा� हो गया है ।  

 दूसर,े राम गंगा नदी ने भी तमाम गांव� के तट� को काटकर तबाह कर िदया है । इस नदी के 

कटान क� वजह से िकसान� को जान-माल क� भारी �ित ह�ई है । इसके साथ ही साथ आवागमन 

के िलए बनी ह�ई सड़क�  भी तबाह और बबा�द हो चकु� ह� । रा�ता खराब होने और सड़क� के कटने 

के कारण िकसान� का ग�ना सगुर िमलो तक नह� जा पा रहा है, िजसक� वजह से िकसान बह�त 

परेशान ह� ।…(�यवधान) उस �े� म� िबजली भी ठ�प हो चकु� है ।…(�यवधान) सभापित महोदय, 

म� आपके मा�यम से सरकार से यह अनरुोध करना चाहता ह� ं िक…(�यवधान) खो नदी �ारा 

िकसान� को पह�ंचाई गई जान-माल क� �ित को मआुवजा के �प म� िदया जाए ।…(�यवधान) 
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HON. CHAIRPERSON : Shri Malook Nagar is permitted to associate with the 

issue raised by Shri Girish Chandra. 

�ीमती रजंीता कोली (भरतपुर) : सभािपत महोदय, म� सदन के मा�यम से एक गंभीर िवषय को 

सरकार क� जानकारी म� लाना चाहती ह�ं । म� पानीपत िफ�म म� वीर िशरोमिण महाराजा सूरजमल 

जी के शौय� को �ित पह�ंचाने हेत ुकुि�सत �यास का जबरद�त िवरोध करती ह�ं । यह हमारी आन-

बान-शान व इितहास से छेड़छाड़ का िवषय है, जो बदा��त यो�य नह� है । पानीपत िफ�म म� 

ऐितहािसक त�य� से छेड़छाड़ करते ह�ए भरतपरु के महाराजा सूरजमल जी के महान प�ुष का 

िच�ण बेहद ही गलत तरीके से िदखाया गया है, जो िक काफ� िनंदनीय है । इसका भरतपरु एव ंपूरे 

देश म� काफ� िवरोध हो रहा है और इस िफ�म पर बैन लगाने के िलए आंदोलन िछड़ गया है । कोई 

अनहोनी घटना न घट सके, इसके िलए म� आपके मा�यम से यह अनरुोध करती ह� ंिक इस िफ�म 

को न चलने िदया जाए । अगर िफ�म को चलाया जाए, तो इस िफ�म म� दशा�ए गए गलत त�य� को 

िनकाल िदया जाए । 

HON. CHAIRPERSON : Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shrimati Ranjeeta Koli. 

ADV. ADOOR PRAKASH (ATTINGAL): Hon. Chairman, Sir, I would like to 

draw your attention to the possibilities of exploring the tourism opportunities in 

my constituency Attingal, Kerala. There are some historically important and 

high tourism potential places which are yet to be developed.  

The Ponmudi hill station, situated at a height of 3,600 ft in Western 

Ghats of Kerala, is a famous tourist destination. Agasthyakoodam is the 

second highest peak in Kerala and one of the best trekking places in Kerala. 

Neyyar Wildlife Sanctuary with a wide variety of flora and fauna forms a part of 

the Agasthyamalai Biosphere Reserve and it is one among the 34 biodiversity 
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hotspots in the world.  

Kilimanoor Palace is the birth place of renowned painter Raja Ravi 

Varma. The palace complex spread over 15 acres of land comprises the 

traditional residential structures including those built by Raja Ravi Varma from 

the royalties he received from his paintings. But there is not a single original 

painting even at the studio spot that he used.  

The main tourist attraction of the coastal town Varkala is Papanasam 

Beach. Varkala is the only place in southern Kerala where the cliffs guard the 

sea. It is a geological monument which is called 'Varkala formation' among 

geologists. The Geological Survey of India is in process to declare Varkala as 

the first National Geopark.  

I request the Government to sanction a tourism project to develop these 

tourism destinations by expert agencies like ITDC. Thank you. 

�ी अ�ण साव (िबलासपुर): सभापित महोदय, देश म� नर�� भाई मोदी जी के नेत�ृव म� सरकार 

बनने के बाद, उ��वला योजना के नाम से सरकार ने एक �ांितकारी योजना बनाई । उ��वला 

योजना के लागू होने के कारण एक तरफ जहा ंव�ृ� और वन� क� कटाई पर रोक लगी, वह� दूसरी 

ओर माताओ ंऔर बहन� के �वा��य पर उसका अ�छा असर पड़ा और उनका समय भी बचा । 

उस योजना म� छ�ीसगढ़ क� त�कालीन भाजपा सरकार के �ारा 1400 सौ �पये का अनदुान 

��येक िहत�ाही को िदया जाता था । अब नई सरकार ने वह अनदुान बदं कर िदया है । इसके 

कारण पै�ोिलयम कंपिनया ंउस योजना को लागू करने व अमल म� लाने म� हीलाहवाला कर रही ह� । 

इसिलए उस योजना का लाभ संबंिधत लोग� को नह� �ा�  हो रहा है । म� भारत सरकार से िनवेदन 

करता हूॅ ं िक उ��वला योजना जैसी �ांितकारी योजना को कड़ाई से छ�ीसगढ़ म� लागू िकया 

जाए, तािक छ�ीसगढ़ के गरीब लोग� को इसका लाभ िमले । 
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HON. CHAIRPERSON : Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Arun Sao. 

�ी अशोक महादेवराव नतेे (गड़िचरोली-िचमरु): सभापित महोदय, म� आपके मा�यम से सरकार 

का �यान अपने ससंदीय �े�, महारा�� के गड़िचरोली-िचमुर क� तरफ आकिष�त करना चाहता हूॅ,ं 

जो िक शायद देश का सबसे बड़ा घना आिदवासीबह�ल और न�सल �भािवत �े� है । 

 महोदय, मेर ेससंदीय �े� म� खिनज सपंदा �चुर मा�ा म� है, िजन के ऊपर कई उ�ोग-धधें 

और कारखाने हो सकते ह�, लेिकन हो नह� रहे ह� । इसका एक ही कारण वहा ंपर अ�छे रा�ते नह� 

होना है और अ�छी रले लाइन नह� होना है । महोदय, इस देश के लाडले पतं �धान नर�े� मोदी 

जी के नेत�ृव म� आदरणीय िनितन गडकरी जी ने नेशनल हाईवे मंजूर िकए ह� । रले मं�ी आदरणीय 

पीयूष गोयल जी ने रले लाइन मंजूर क� है । महोदय, रले लाइन और नेशनल हाईवे आने वाले दो-

तीन साल म� पूर ेहोने वाल ेह� । पूरा होने के बाद वहा ंअ�छे उ�ोग-धधें हो जाएगें और कारखाने हो 

जाएगें । अ�य� महोदय, ज�दी होने के िलए टै�स हॉिलडी पैकेज घोिषत होना बह�त ज�री है । 

…(�यवधान) सर, वहा ं पर उ�ोग-धंधे और अ�छे कारखाने होने के िलए टै�स हॉिलडे पैकेज 

घोिषत करना बहत ज�री है । इसका कारण है िक उ�रांचल और ज�मू क�मीर म� टै�स हॉिलडे 

पैकेज घोिषत िकया है । टै�स हॉिलडे घोिषत करने से के�� और रा�य का कर नह� लगेगा । 

इसिलए मेरी सरकार से मागं है िक टै�स हॉिलडे पैकेज घोिषत कर� । 

�ी सुधाकर तुकाराम �गंर े(लातूर): सभापित महोदय, लातूर महारा�� के सबसे बड़े िजल� म� से 

एक है । यहा ं रलेवे, र�ा, डाक, आयकर, ए�साइज आिद के�� सरकार के अनेक काया�लय ह�, 

जहा ंके�� सरकार के हजार� कम�चारी काम करते ह� । दस वष� से लगातार सूखे के कारण यहां क� 

अथ��यव�था पूरी तरह बबा�द हो गई है तथा अिधकांश उ�ोग पलायन कर गए ह� । बेरोजगारी व 

गरीबी के कारण यहां अिधकांश मा-ँबाप अपने ब�च� को अ�छी िश�ा िदलवाने म� असमथ� ह�, वह� 

दूसरी ओर �ाइवेट �कूल� म� िश�ा अ�यिधक महंगी है । यहां के चाकूर शहर म� ि�थत के��ीय 
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िव�ालय यहां के सभी के��ीय कम�चा�रय� व गरीब माता-िपताओ ंके ब�च� क� िश�ा ज�रत� को 

पूरा करने म� असमथ� ह� । 

 अत: इस स�मानीय सदन के मा�यम से मेरा सरकार से अनरुोध है िक वह लातूर िजला 

म�ुयालय म� सभी आधिुनक िश�ा सिुवधाओ ंसे सपं�न एक के��ीय िव�ालय क� शी�ाितशी� 

�थापना कर,े तािक वहा ं के�� सरकार कम�चा�रय� व गरीब मा-ँबाप� के ब�चे अ�छी िश�ा �हण 

कर सक�  । 

DR. (Prof.) MAHENDRA MUNJAPARA (SURENDRANAGAR): Thank you, 

Chairman Sir. 

 In my constituency, in Wadhwan Taluka, which is my birth place, there is 

an area known as Shiyani Pole, where there is a problem of heavy vehicular 

traffic congestion throughout the year from 7 a.m. to 11 p.m. Even emergency 

vehicles, like ambulance cannot reach nearby hospitals in time. As a result, 

heart attack patients, delivery patients, accident patients, etc., in the district 

reach late to the hospital for treatment. 

 So, I would like to request the Minister for Road Transport and 

Highways, through you, to make a ring road surrounding Wadhwan and 

Surendranagar in such a way that vehicular traffic congestion of Shiyani Pole 

area of Wadhwan and Surendranagar area will be diverted. This will be a 

blessing for patients, students, and many other people of my constituency. 

Thank you. 

डॉ. मोह�मद जावेद (िकशनगजं): थ�क यू सर । परस� म� सबुह से लेकर आधी रात तक, आज भी 

दो बज ेसे अभी तक इंतजार करता रहा, अभी बोलने का मौका िमला, बह�त-बह�त शिु�या । 
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म� िकशनगंज से आता ह�,ँ जहा ँ65 परस�ट से �यादा मुसलमान रहते ह� । उसम� से एक भी 

बं�लादेशी नह� है, न िवदशेी है । वहा ंपर लगभग 10 लाख 80 हजार वोटस� ह�, िजसम� से लगभग 

तीन लाख लोग अपने नाम म� कर�ैशन के िलए परशेान ह�, जो सरकारी तं� ने नाम गलत अिंकत 

िकया है । कह� पर ‘ए’ के बदले ‘ई’ कर िदया है, कह� पर एज फक�  कर िदया है, िजससे लोग 

परेशान ह� । 

परस� जो काला कानून यहा ँसे पास ह�आ है, जो अनकॉ��टीट्यूशनल है, ए�टी मिु�लम है, 

इसक� वजह से बह�त परशेानी ह�ई है । म� चाहता ह� ँ िक सरकार इस पर �यान द े । िजतने भी 

िह�द�ुतानी ह�, जो सब ह� वहा ं पर, सब के नाम कर�ैशन कराए,ं तािक उनको िकसी तरह क� 

तकलीफ न हो । बह�त-बह�त शिु�या । 

�ी राजू िब� (दािज�िलंग): ध�यवाद सर । म� आधा िमनट �यादा समय लूगँा, �य�िक परस� म� 

अपनी बात पूरी नह� रख पाया था ।  

HON. CHAIRPERSON : We have limited all ubmissions to one minute.   

�ी राजू िब� : ए�ी सर । बस आधा िमनट �यादा लंूगा । गोरखाओ ंके साथ हमेशा अ�याय होता 

रहा है । हालािंक इस सरकार से हम� बह�त उ�मीद� ह� । म� आपको कहना चाह�ंगा, मेर ेपास वष� 1941 

क� स�सस क� एक �रपोट�  है, िजसके अतंग�त सार ेगोरखा िहल �ाइ�ज़ के नाते जाने जाते थे, पर�त ु

वष� 1951 म� िबना कारण गोरखाओ ंका यह अिधकार छीन िलया गया । इसके िलए गोरखाओ ंके 

साथ कोई परामश� भी नह� िकया गया । इस ऐितहािसक भूल को ठीक करने के िलए बीजेपी ने वष� 

2016 म� इसक� पहल क� और �धान मं�ी जी ने �वय ंइसका आ�ासन िदया । इसके िलए वष� 

2016 से अब तक तीन कमेिटया ँबनाई गई ह�, पर�त ुअभी तक इसका कोई समाधान नह� ह�आ । 

एसटी कैटेगरी से विंचत होने के कारण जो गोरखा नॉथ� ई�ट, दािज�िलंग, तराई, डुअस� और देश के 

अ�य िह�स� म� रहते ह�, उनको बार-बार हैरस और �तािड़त होना पड़ता है । 

अत: म� आपके मा�यम से सरकार से यह मागँ करता ह� ँिक यह जो �ि�या है, इसको ज�द 

से ज�द पूरा िकया जाए । गोरखाओ ंको उनका अिधकार िमले, �य�िक बार-बार यह जो सीएबी, 
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एनआरसी के िवषय आते ह�, तो गोरखाओ ंका ज�र हैरसम�ट होता है । म� चाहता ह� ँ िक वे अपने 

आपको और सरुि�त महसूस कर सक�  । देश के िलए गोरखाओ ंका बह�त योगदान है । बह�त-बह�त 

ध�यवाद । 

HON. CHAIRPERSON : Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Raju Bista. 
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SHRI RANJEETSINHA HINDURAO NAIK NIMBALKAR (MADHA):   Thank 

you very much Hon. Chairman Sir for giving me an opportunity to speak.  

Ayushaman Bharat Scheme has been started by Modi Government and it is a 

really very good scheme for the benefit of people.  But in reality, the hospitals 

are looting the poor patients.   They are not honouring our requests.  The 

amount of fees given under this scheme is very less and hence the hospitals 

are not willing to treat patients.  The specialized treatment cost is very high and 

that is why the patients have to mortgage or sell off their jewellery and 

properties to meet the medical expenses.  So, through you Sir, I want to 

request the Union Government to look into this matter urgently to provide the 

health benefits to the poor and needy patients.  

�ी जनाद�न िम� (रीवा): महोदय, ध�यवाद । इस देश म� लोअर �यूिडिशयरी से लेकर हाई कोट�  

तक के लंिबत मकुदम� क� चचा� हमेशा इस सदन म� और पूरे देश म� होती है । लेिकन इनम� से 

अिधकांश मकुदम� क� जो जड़ है, वह राज�व �यायालय है और अिधकतर मकुदमे जमीन के 

झगड़� क� वजह से होते ह� । पर�त ुवहा ँपर राज�व �यायालय� म� जो �यायकरण का काम करते ह�, 

उनम� �शासिनक और �याियक अिधकारी एक ही �यि� होता है । तहसीलदार से लेकर किम�र 

तक वही �शासन करता है, वही ऑड�र पास करता है । इसिलए एक-एक मकुदमे म� ल�बी-ल�बी 

तारीख� होती ह� । मूल द�तावेज़ देख लीिजए और उसके ऊपर जो ऑड�र शीट होती है, ऑड�र शीट 

अिधक मोटी हो जाती ह ैऔर फाइल पतली रह जाती है । इसिलए मेरा आपसे आ�ह है िक भारत 

सरकार सार े�देश के राज�व मंि�य�, म�ुय मंि�य� को बलुाए ं। अलग से राज�व �यायालय� क� 

�थापना कर े। महोदय, वष� 1952 से आज तक इसक� कह� कोई चचा� नह� ह�ई होगी, इसिलए म� 

आपसे आधा िमनट का समय और चाह�गँा । राज�व �यायालय के जो िनण�य पा�रत िकए जाते ह�, 
                                                             

 English translation of the speech originally delivered in Marathi.  
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उन ऑड�स� क� समी�ा/�र�यू होनी चािहए । िजस तरह से लोअर जूिडिशयरी से लेकर स�ुीम कोट�  

तक के ऑड�स� क� समी�ा होती है, उसी तरह से राज�व �यायालय के ऑड�स� क� भी समी�ा होनी 

चािहए । ध�यवाद ।  

HON. CHAIRPERSON : Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Janardhan Mishra. 
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SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you, Chairman. 

 The profound progress which this country has made was possible by the 

nationalisation of RBI by an Act of Parliament, the RBI (Transfer of Public 

Ownership) Act, 1948 and by bold nationalisation of fourteen mega banks in 

the year 1969. But at present, the death knell for public sector banks is being 

sounded. According to the information released by the RBI itself, Government 

deposits in commercial banks came down steeply from 13.5 per cent of the 

total deposits in March, 2018 to a mere 9.2 per cent in March, 2019.  The 

systematic and systemic process of elimination of nationalised banks would 

throw crores of people to the clutches of moneylenders who are local shylocks 

who would cut the flesh of the farmers. If the present policy of weakening the 

public sector banks is not reversed, this great country would go to the dogs. 

Hence, I request the Government to strengthen the nationalised banks by 

enhancing Government deposits in the nationalised banks. 

SHRI H. VASANTHA KUMAR (KANYAKUMARI ): Respected Chairperson, 

Sir, you know better about Kanniyakumari. Crores of foreign tourists as well as 

Indian tourists are coming here. So, I submit the following demands of the 

people of the constituency: to upgrade the Kanniyakumari and Nagercoil 

stations to world-class standard; to introduce a new train between Chennai and 

Kanniyakumari in the night time; to construct ROBs and RUBs in my 

constituency at Kappiyarai, Kuzhithurai, Eraniel, Virikoddu, Marthandam, 

Agastheeswaram and Nagercoil town; and to introduce a train for all seven 

days of the week instead of six days from Mumbai to Nagercoil. The 
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announcement of LTT-Tirunelveli Bi-weekly Superfast Express via KRCL, TVC 

in the Railway Budget of February, 2009 is yet to be implemented, viz., 

extension of Train No. 22113/22114 LTT-Kochuveli Bi-weekly Superfast 

Express to Tirunelveli via Nagercoil town.  

HON. CHAIRPERSON : Yes, Shri Vasanthakumar, please conclude by placing 

your demands. 

SHRI H. VASANTHAKUMAR : It is only a demand for trains and ROBs. There 

is a long-time demand for running Train No. 16639 for four days via Madurai, 

Salem and Bangarapet. 

HON. CHAIRPERSON: Please conclude now. 

SHRI H. VASANTHA KUMAR  : Sir, I am concluding. 

 The Central Government should adequately inspect the train services 

and make our people happy by introducing more trains to satisfy the foreign 

and Indian tourists. 

डॉ. सुका�त मजूमदार (बालूरघाट): महोदय, आपने मझेु शू�यकाल म� बोलने का अवसर िदया, 

इसके िलए आपका ध�यवाद । 

 आज स�पूण� देश म� सरकारी िव�ालय� क� ि�थित अ�यंत खराब है । सभी लोग� म� िनजी 

िव�ालय� म� अपने ब�च� को पढ़ाने के िलए �ित�पधा� हो रही है, िजसका फायदा उठाकर देश म� 

िश�ा मािफया सि�य हो गए ह� और अब िश�ा सेवा न होकर मेवा कमाने का साधन बन चकु� है । 

 मोदी सरकार ने िजस �कार स े�पु ‘बी’ और ‘सी’ क� नौक�रय� म� इंटर�यू क� �यव�था को 

समा� करके िनयिु� �ि�या को पारदश� और सरल बनाने का काय� िकया है, उसी �कार से यिद 

हम �पु ‘बी’ और ‘सी’ क� नौक�रय� म� सरकारी िव�ालय� से पढ़े ह�ए अ�यिथ�य� को चयन �ि�या 

म� 10 परस�ट या 20 परस�ट अकं� का भाराकं (वेटेज) देने क� �यव�था लागू कर� तो लोग� म� अपने 
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ब�च� को सरकारी िव�ालय� म� पढ़ाने क� �िच बढ़ेगी और धीर-ेधीर े लोग वापस सरकारी 

िव�ालय� क� ओर लौटने लग�गे । 

 इससे सरकारी िव�ालय� के प�रणाम भी बेहतर ह�गे, �य�िक आजकल �यादातर ��म 

यानी अ�छे ब�चे �ाइवेट िव�ालय� म� पढ़ रहे ह� और इसी कारणवश देश म� �ाइवेट िव�ालय 

सरकारी िव�ालय� से बेहतर प�रणाम द ेरहे ह� ।…(�यवधान)  

 महोदय, यह मह�वपूण� रा��ीय म�ुा है । मझेु कुछ िमनट का समय और दीिजए । हम सभी 

भली भािँत जानते ह� िक आज भी िसिवल सिव�स म� �ामीण और िपछड़े िजल� के ब�चे �यादा 

स�ंया म� चयिनत होकर आ रहे ह� ।  

मेरा सरकार से आ�ह है िक इस िवषय पर गंभीरता से िवचार करके और आपसी िवचार-

िवमश� के बाद आम सहमित के साथ इसे अितशी� लागू िकया जाए । ध�यवाद ।  

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Dr. Sukanta Majumdar. 

�ी �दीप कुमार चौधरी (कैराना): सभापित महोदय, मेर े कैराना लोक सभा �े� के अ�तग�त 

िकसान� क� बड़े ल�बे समय से मांग चली आ रही है । वहा ंवाटर लेवल बह�त नीचे पह�ंच गया है 

और इसक� वजह से वहा ंलोग नहर क� लगातार मागं करते रहे ह� । 

 महोदय, हिथनीकु�ड िलंक चैनल-2 प�रयोजना क� प�रक�पना वष� 1994 म� ह�ई थी, 

िजसके अ�तग�त सन् 2002 म� हिथनीकु�ड िलकं चैनल ि�तीय क� िव�ततृ प�रयोजना तैयार करने 

के बाद उ� प�रयोजना के ि�तीय चरण म� मेर ेससंदीय �े� के अ�तग�त गंगोह को सि�मिलत िकया 

गया था । लेिकन लगभग 17 वष� बीत जाने के बाद भी यह प�रयोजना मूत� �प नह� ले सक� है, 

जबिक इसके ��तािवत कमा�ड �े� म� आने वाले जनपद सहारनपरु के �लॉक सरसावा, नकुड व 

गंगोह एव ं जनपद शामली के �लॉक ऊन आिद �े� भूजल के अितदोहन से �ितकूल �प से 

�भािवत रहे ह� ।  
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 उ� प�रयोजना वत�मान म� के��ीय जल आयोग के अधीन लि�बत है । हिथनीकु�ड िलंक 

चैनल-2 प�रयोजना का �वीकृत होना अित आव�यक है, िजससे िकसान� को िसंचाई हेत ुपानी 

उपल�ध हो जाएगा और पैदावार भी अ�छी होगी । 

 महोदय, मेरा आपके मा�यम से माननीय मं�ी जी से िनवेदन है िक िकसान� क� लगातार 

मांग को �ि�गत रखते ह�ए इस ग�भीर सम�या को �यान म� रखते ह�ए हिथनीकु�ड िलंक चैनल-2 के 

नाम से िनकलने वाली नहर क� ��तािवत प�रयोजना को �ाथिमकता के आधार पर �वीकृित 

िदलाने क� कृपा कर� । 

�ी �याम िसहं यादव (जौनपुर): सभापित जी, ध�यवाद । 

महोदय, िह�द�ुतान म� दो चीज� स ेलोग बह�त परशेान ह� । एक, छु�ा आदिमय� से और 

दूसरा, छु�ा पशओु ंसे । हमार ेससंदीय �े� जौनपरु म�, खासतौर से िकसान छु�ा पशओु ंस ेबह�त 

तंग आ चकेु ह� । फसल� के न� हो जाने से िकसान भखुमरी के कगार पर आ गए ह� । छु�ा पशओु ं

क� बढ़ती ह�ई स�ंया ने महामारी का �प ले ली है । िकसान महंग ेखाद, बीज खरीद कर जतुाई कर 

खेत म� डालता है, रात-िदन मेहनत करके, ऊंची लागत लगाकर फसल बोता है, लेिकन बीज बोने 

के बाद ही छु�ा पशओु ंका झ�ुड खेत म� जाकर पूरी खेती को तहस-नहस कर देता है । �थानीय 

�शासन इस ओर �यान नह� द ेरहा ह ै। अिपत,ु इन छु�ा पशओु ंक� आड़ म� सरकारी कम�चारी भी 

मालामाल हो रहे ह� ।  

 महोदय, म� आपके मा�यम से कहना चाहता ह� ंिक िजन िकसान� क� फसल� न� हो जाती 

ह�, उसक� जांच कराकर उ�ह� वािजब मआुवजा िदलाया जाए । 

डॉ. एस. टी. हसन (मरुादाबाद): सर, बह�त-बह�त शिु�या । 

 सर, म� आपके मा�यम से सरकार से यह कहना चाहता ह� ं िक उ�र �देश क� सीमा 

उ�राख�ड रा�य से लगी ह�ई है । िबजनौर कं�टीट्य�ुसी के अ�दर बढ़ापरु िवधान सभा म� वहा ंक� 

पूरी आबादी के बीच म� से एक रोड गजुरती है । वह उ�राख�ड जाती है । आपको यह जानकर 
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हैरत होगी िक यह रोड कुछ जगह� पर िसफ�  साढ़े नौ फ�ट क� रह गई है, जबिक एक �क का साइज 

सात फ�ट का होता है । 

 सभापित जी, जब कोई �क गजुरता है तो आप समझ सकते ह�, वहा ंपर �या होगा? वहा ंसे 

एक �र�शा भी नह� गजुर सकता है । बढ़ापरु म� एक बाइपास का बनना वहा ंक� पूरी आबादी क� 

एक बह�त परुानी िडमांड है । इसिलए वहा ंपर ज�द से ज�द एक बाइपास रोड बनाई जाए, मेरी 

आपके मा�यम से सरकार से यही गजुा�रश है । 

HON. CHAIRPERSON : Shri Malook Nagar is permitted to associate with the 

issue raised by Dr. S.T. Hasan. 

�ी �दीप कुमार िसहं (अर�रया): सभापित महोदय, म� आपको बह�त-बह�त ध�यवाद देता ह� ं िक 

आपने मझेु िकसान िहत म� बोलने का अवसर िदया । 

 महोदय, हमारा भारत देश कृिष �धान देश है । यह िकसान� का देश है । म� अर�रया िजला, 

िबहार से आता ह�,ं जो नेपाल के बगल म� है । िकसान खाद, बीज देकर बड़ी महंगी खेती करता है । 

कभी बाढ़ से उनके फसल क� तबाही हो जाती है तो कभी सखुाड़ हो जाता है तो कभी ओलाविृ� 

हो जाती है तो कभी च�वात आ जाता है । उसी कड़ी म� म� यह कहना चाहता ह� ं िक अभी-अभी 

अर�रया म� हमार ेयहां एक फसल का क�ड़ा आया है । उस क�ड़े से लगी ह�ई फसल बबा�द हो जाती 

है । 

महोदय, म� आपके मा�यम से कृिष मं�ी जी से कहना चाह�ंगा िक इसक� जांच करवाई जाए 

िक िकसान� क� फसल िकतनी बबा�द ह�ई है । इस तरह के जो क�ड़े फैले ह�, वा�तव म� उसक� 

अनेक तकनीक� ढंग से जांच करवाई जाए िक �य� इस तरह के क�ड़े लगते ह� । वहा ंजो फसल 

बबा�द ह�ई है, उसक� �ितपूित� िकसान� को दी जाए । यही म� आपके मा�यम से सरकार से कहना 

चाह�ंगा । 

HON. CHAIRPERSON :  Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Pradeep Kumar Singh. 
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�ी िदले�र कामैत (सुपौल): सभापित महोदय, म� अपने ससंदीय �े� सपुौल के बार े म� कुछ 

कहना चाहता ह�ं । यहा ं कई वष� से आमान प�रवत�न के चलते रले चलाचल बंद है । इसी 1 

िदस�बर को सपुौल से एक पैस�जर �ेन का शभुारभं ह�आ । इसके िलए म� माननीय रले मं�ी जी के 

�ित आभार �कट करता ह�ं ।  

महोदय, म� आपके मा�यम से रले मं�ी जी का �यान आकृ� करना चाहता ह� ंिक सपुौल को 

भारत के अ�य �े�� स ेजोड़ने के िलए तीन �ेन वहां तक चलायी जाए ं । पहली �ेन जो पटना से 

होकर सहरसा जाती ह,ै उसका �ेन नबंर 13206 है । इसको सपुौल तक ए�सटे�ड िकया जाए । 

दूसरी �ेन, जो गरीब रथ है, उसका नबंर 12204 है । यह नई िद�ली से सहरसा जाती है । तीसरी 

�ेन  सहरसा कोलकाता हाटे बाजार ए�स�ेस है, िजसका नबंर 13164 है । यह �ेन कोलकाता से 

सहरसा तक जाती है । इन तीन� �ेन� को सहरसा से सपुौल तक चलाया जाए । सहरसा से सपुौल 

तक क� दूरी मा� 27 िकलोमीटर है । इन �ेन� को सपुौल तक ए�सटे�ड िकया जाए ।  

�ीमती रमा देवी (िशवहर): सभापित महोदय, म� सदन का �यान अपने ससंदीय �े� अतंग�त 

िशवहर, सीतामढ़ी एव ंपूव� च�पारण िजले क� जज�र सड़क� क� ओर आकृ� कराना चाहती ह�ं । वष� 

2017 एव ं2019 म� िबहार म� आई बाढ़ के कारण उ� तीन� िजल� क� कई �ामीण सड़क�  एव ंपलु-

पिुलया �व�त हो चकु� ह� । इनक� मर�मत एवं सड़क� का समुिचत रखरखाव और पनु: िनमा�ण 

काय� जनिहत म� आव�यक है । मेर े�े� म� िनिम�त वैसी सड़क�  भी जीण�-शीण� अव�था म� ह�, िजनक� 

अनरु�ण अविध पांच वष� से अिधक हो चकु� है । उनका मर�मत एव ंरखरखाव काय� सरकार को 

करना चािहए, �य�िक अनरु�ण अविध समा� होने पर िवभाग िनिध के अभाव म� इन सड़क� पर 

कोई काय� नह� करते ह� । �धान मं�ी �ाम सड़क योजना अतंग�त बनी सड़क� , अ�य �ामीण सड़क�  

तथा पलु-पिुलया �व�त होने के कारण लोग� को आवाजाही म� काफ� किठनाई हो रही है । आम 

जन-जीवन एव ंिवकास काय� पर इसका �ितकूल �भाव पड़ रहा है । 

 अत: सदन के मा�यम से सरकार से अनरुोध है िक जनिहत म� ससंदीय �े� के अतंग�त 

िशवहर, सीतामढ़ी एव ं पूव� च�पारण िजले क� जज�र �ामीण सड़क� को िचि�त करते ह�ए, उनके 
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मर�मत एव ंिनमा�ण हेत ुआव�यक कार�वाई क� जाए, �य�िक �ामीण िवकास म� इनका काफ� मह�व 

है । 

�ी सगंम लाल गु�ा (�तापगढ़): सभापित महोदय, म� मानव ससंाधन मं�ी का �यान आकृ� 

कराना चाहता ह� ंऔर म� अवधी स�ाट �व. आ�ा �साद ‘उ�म�’ जी क� पिं�यां पढ़ता ह�:ं- 

 

“आ गया बिलदान का, �योहार व�द ेमातरम । 
   लेखनी िदल खोलकर, ललकार व�द ेमातरम॥ 

                         बै�रय� को श� क� ह�ंकार व�द ेमातरम । 
   लेखनी िदल खोलकर, ललकार व�द ेमातरम॥ 
  कलकलाता था वतन का, �यार व�द ेमातरम । 
   लेखनी िदल खोलकर, ललकार व�द ेमातरम॥ 

                                   देश �ोही के िलए, फुफकार व�द ेमातरम । 
  लेखनी िदल खोलकर, ललकार व�द ेमातरम॥ 

                                   झूमते शेखर, भगत, सखुदेव जब गाते चले । 
                                   ठोकर� से जािलम� क�, �ह दहलाते चले॥ 
                                   मौत से बेखौफ बांके, वीर बलखाते चले । 
                           आिखरी दम तक ितरगंा, केत ुफहराते चले॥ 
                                   देश के अि�त�व का, सकंट िमटाने के िलए । 
                                   वह उधर देखो, उधर वह सेज है, सोना नह�॥ 
                                   बै�रय� म� बौखलाहट तेज है, सोना नह�, 
                                   द�ुमनी म� न�द का परहेज है, सोना नह�, 
                                   सरहद� पर खड़ा, चंगेज है, सोना नह�॥ 
                                   घेरकर लाहौर तक बम मार व�द ेमातरम । 

                         लेखनी िदल खोलकर, ललकार व�द ेमातरम॥” 
 

मा�यवर, उ� पिं�य� सिहत रा��ीय भावनाओ ंसे ओत�ोत होकर, अवधी क� सामा�य 

भाषा म� रचनाए ंिलखकर यवुा पीढ़ी के मन म� झकझोर पैदा कर रा��वाद का सचंार करने वाले मेरी 

लोक सभा �े� के िनवासी �व. आ�ा �साद ‘उ�म�’ के सबंंध म� बोलना चाहता ह�ं । म� आपके 

मा�यम से माननीय मानव ससंाधन मं�ी जी से मांग करता ह� ंिक देश म� लागू होने जा रही नई िश�ा 
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नीित म� ‘उ�म�’ जी क� उ� रचना व अ�य रा�� धम� क� रचनाओ ंको िविभ�न पाठ्य प�ुतक� म� 

सि�मिलत कराने क� कृपा कर� । 

HON. CHAIRPERSON:  Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Sangam Lal Gupta. 

SHRI DNV. SENTHILKUMAR S. (DHARMAPURI):  The House must be aware 

of the evil affects of manual scavenging and the number of lives that have 

been lost due to this social menace.  It is a national shame that this inhuman 

practice still exists.  A few particular castes are involved in this process of 

manual scavenging.  Recently, in Chennai, in a luxury mall one life was lost 

during manual scavenging.  It is very sad to say that even people with money 

do not have the heart to spend for 100 per cent mechanised sewage cleaning.  

20.00 hrs 

So, I would like to know what protocols and procedures are available 

with the Government to totally eradicate manual scavenging and to bring about 

100 per cent mechanised sewage cleaning.  

 Sir, only through the Chair, I can suggest that we should do away with 

the spittoons in the Lok Sabha premises because it involves the health of the 

Members and that too is a form of manual scavenging. You may kindly 

consider this.  
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SHRI OM PAVAN RAJENIMBALKAR (OSMANABAD):  Thank you, Hon. 

Chairman Sir, I would like to draw the attention of this august House towards 

an important issue pertaining to my Lok Sabha Constituency Osmanabad.  

Osmanabad district is known for the highest number of farmers suicide in 

Maharashtra.  Due to the heavy rains during the last monsoon, farmers are 

facing wet drought conditions.  The roads going to the farms have also got 

damaged due to rains.  Rural roads used to be constructed through PMGSY; 

but a kind of undeclared ban has been imposed on this road construction work.  

Now, the roads going towards farms are not being constructed through 

PMGSY.  The muster roll is not being prepared for it.  Hence, I would like to 

request Hon. Rural Development Minister to look into the matter and punish all 

those who stopped the generation of muster for this work and do away with 

this undeclared ban.          

एडवोकेट अजय भ� (नैनीताल-ऊधमिसहं नगर): सभापित महोदय, ध�यवाद । उ�राख�ड 

रा�य सिैनक बह�ल �े� है । यहां भूतपूव� सैिनक और अध� सैिनक� के प�रवार बह�त बड़ी स�ंया म� 

रहते    ह� । इसके अलावा पो�टल िडपाट�म�ट, सव� ऑफ इंिडया, ओएनजीसी, आयकर, ब�क आिद 

के कम�चा�रय�, अिधका�रय� के हजार� प�रवार िनवास करते ह� । 

 के�� क� ओर से �देश क� राजधानी देहरादून म� सीजीएचएस के क� � खोले गए ह� । इनसे 

�देश के केवल 50 �ितशत भाग म� रह रहे सेवािनव�ृ कम�चा�रय� एव ंआि�त� को ही लाभ िमल पा 

रहा है । �देश के आध ेभाग, कुमाऊं के 6 िजले सीजीएचएस क� सिुवधा से विंचत ह� । इससे ये 

प�रवार ल�बे समय स ेएक सीजीएचएस क� � नैनीताल जनपद के हल�ानी शहर म� तथा एक क� � 

िजला ऊधम िसंह नगर के ��परु म� खोलने के िलए आंदोिलत ह� ।  
                                                             

 English translation of the speech originally delivered in Marathi.  
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मेरा सदन के मा�यम स ेमाननीय �वा��य मं�ी जी से िनवेदन है िक नेपाल व चीन दो-दो 

देश� क� सीमा से लगे कुमाऊं �े� के पूव� सैिनक, अध� सैिनक बल व अ�य क� �ीय कम�चा�रय� के 

प�रवार� को सरकार �ारा दी जाने वाली सीजीएचएस क� सिुवधा हेत ुिजला नैनीताल के हल�ानी 

म� तथा िजला ऊधमिसहं नगर के ��परु म� सीजीएचएस सेवा क� �/अ�पताल क� �वीकृित �दान 

करने क� कृपा कर� । 

�ी कृ�ण पाल िसंह  यादव (गुना): सभापित महोदय, आपने मझेु शू�य काल म� बोलने का मौका 

िदया, इसके िलए ध�यवाद । आज म�य �देश का िकसान दोहरी मार झेल रहा है । कां�ेस �ारा 

िवधान सभा चनुाव के दौरान …  वादा िकया गया था, न तो वहा ंके िकसान� का कज� माफ ह�आ, 

न ही उ�ह� पया�� मा�ा म� िबजली िमल रही है और न ही पया�� मा�ा म� यू�रया खाद िमल रही है । 

ऊपर से ब�क� के नोिटस पर नोिटस आ रहे ह� । यू�रया खाद के िलए िकसान लंबी-लंबी लाइन� म� 

रात-रात भर खड़े रहते ह�, लेिकन म�य �देश सरकार के �ारा िकसान� को खाद उपल�ध कराने के 

बजाय, पिुलस �शासन �ारा िकसान� पर डंडे बरसाए जाते ह� । 

 महोदय, क� � सरकार �ारा म�य �देश सरकार को पया�� मा�ा म� खाद उपल�ध कराने के 

बावजूद �देश सरकार िकसान� को समय पर खाद उपल�ध नह� करा पा रही है । खाद क� 

कालाबाजारी बढ़ती जा रही है ।  

 अितविृ� के कारण म�य �देश म� फसल� को नकुसान ह�आ था । सभी सांसद� के आ�ह पर 

हमार ेयश�वी �धान मं�ी जी के �ारा 1,000 करोड़ �पये क� रािश म�य �देश सरकार को दी गई 

थी । म�य �देश सरकार के �ारा अभी तक वह रािश िकसान� के खात� म� नह� पह�ंची है । 

SHRI D.M. KATHIR ANAND (VELLORE): Hon. Chairperson, Sir, thank you for 

giving me this opportunity to raise a matter of urgent public importance.  

                                                             

 Not recorded. 
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 In my Vellore Parliamentary constituency, there is an assembly segment 

by name Vaniyampadi. There has been a long-pending demand for a Railway 

Overbridge which is called the New Town bridge in the area. The school and 

college students, the pedestrians as well as the people commuting on vehicles 

find it difficult to cross the railway line. This project was started many years 

back but for various reasons including political reasons, the project was put 

down and now, the trespassers and the vehicle commuters are finding it 

difficult to cross the bridge. 

 Therefore, I request the Government to take immediate steps to 

construct the railway overbridge which will result in lesser traffic and  

Vaniampadi also will be benefitted by it.  

�ी शंकर लालवानी (इ�दौर): सभापित महोदय, सभी को िश�ा िमले, यह हमारी सरकार का 

उ�े�य है । म� आपका �यान बह�त ही जिटल सम�या क� ओर उठाना चाहता ह� ंिक िकस �कार से 

िनजी �कूल� म� मनमाने तरीके से फ�स तय क� जाती है, फ�स ही तय नह� क� जाती, बि�क हर 

वष� बढ़ाई  जाती है । यहा ंतक िक एक ब�चे क� फ�स एक लाख, डेढ़ लाख �पये से दो लाख �पये 

तक होती है । उसके साथ-साथ िकताब�, �ेस और �कूल बस क� फ�स बाजार रटे से �यादा रहती 

है । िजसके कारण म�यम वग�य �यि� का अपने ब�च� को पढ़ाना मिु�कल हो गया है । िकसी 

प�रवार म� दो ब�चे ह� तो उनको पढ़ाना मुि�कल हो गया है ।  

 म� आपके मा�यम से िश�ा मं�ी जी से िनवेदन करना चाहता ह� ंिक इसे रा��ीय नीित बनाए ं

िजसम� फ�स क� नीित तय हो । इसके अलावा एक बात और कहना चाह�ंगा िक राइट टू एजकेुशन 

आठव� �लास तक िकया ह,ै अब सम�या आ गई है िक नौव� �लास म� ब�चे कहा ंजाए ं। उसके 

िलए भी माननीय िश�ा मं�ी जी कोई नीित बनाए,ं यही आपके मा�यम से मझेु सरकार से कहना   

है ।  
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�ी बृजे�� िसहं (िहसार): माननीय अ�य�, अभी एक िह�दी िप�चर पानीपत �रलीज ह�ई थी, जो 

पानीपत क� तीसरी लड़ाई 1761 पर आधा�रत है । इसम� महाराज सूरजमल का बह�त ही 

आपि�जनक िच�ण िकया गया है । इस सबंंध म� हमसे पहले हनुमान बेनीवाल जी, समेुधान�द जी 

और सजंय भािटया जी भी बोल चकेु ह� । इससे लोग� म� नाराजगी, ग�ुसा और आवेश है और 

कानून-�यव�था िबगड़ने का भी अदंेशा है ।  

मेरा खासतौर पर ह�रयाणा, िद�ली, राज�थान और उ�र �देश सरकार� से अनरुोध है िक 

इस िप�चर पर �ितबंध लागाए ंया जो आपि�जनक सीन है उसे िनकाल िदया जाए ।  

इसके साथ-साथ म� एक चीज और कहना चाह�ंगा । आजकल बायोिपक और िह�टो�रकल 

िफ�म� बनाने का चलन है । उसम� बह�त से बॉयोिपक ऐसे ह�, िजसके पा� लोग आज भी िजदंा ह�, 

मौजूद ह� और यह उनके जीवन पर आधा�रत है । उनम� जो म�ुय पा� होते ह�, उसके िलए सरकार 

कुछ गाइडलाइ�स लाए िक उनके जो वशंज ह� या िजनसे संबंिधत पा� िप�चर� म� िदखाए जाते ह�, 

उनका �यू उसके अदंर ज�र िलया जाए, तािक िकसी क� भावनाए ंआहत न ह� ।  

माननीय सभापित: कँुवर प�ुपे�� िसंह च�देल को �ी बजेृ�� िसंह �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

�ी खलीलुर रहमान (जंगीपुर): सभापित महोदय, जगंीपरु लोक सभा के अंदर बीड़ी के अलावा 

दूसरी कोई इंड��ी नह� है, िसफ�  कुछ खेती बची ह�ई है । हर साल गंगा �रवर इरोजन म� हर साल 

�ित��त होता है िजससे मजदूर� को घर से बेघर भी होना पड़ता है । इसके चलते भी 1995 म� 

चीटागढ़ ऑिफस बीड़ी मजदूर� के िलए �ोिवड�ट फंड चालू हो गया । इसम� वष� 2005 से 2018 

तक दो लाख मजदूर� का इनरोलम�ट हो गया । इसके साथ ही बह�त खशुी से काम हो रहा था 

लेिकन अचानक रात�-रात यह ऑिफस जगंीपरु से बरहमपरु िश�ट हो गया ।  

मेरा िनवेदन है िक मजदूर� क� िद�कत को देखते ह�ए ऑिफस को बरहमपरु से जगंीपरु 

पनु��थापन िकया जाए ।  
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�ी दुलाल च�ं गो�वामी (किटहार): माननीय सभापित जी, म� आपके मा�यम से सरकार का 

�यान अित लोक मह�व के िवषय क� ओर आकिष�त करना चाहता ह� ं । िबहार रा�य का एकमा� 

उ�रवािहनी गंगा - कोसी सगंम बटे�र ि�मोिहनी �थल कुरसेला लोकसभा �े� किटहार म� 

अवि�थत है । इसका अंतरा���ीय, धािम�क और ऐितहािसक मह�व भी है । 

 महोदय, वष� 1948 म� रा�� िपता महा�मा गांधी जी क� अि�थय� का िवसज�न इस मह�वपूण� 

सगंम �थल पर िकया गया था, लेिकन आज भी इस सगंम �थल को उतना स�मान नह� िमला, 

िजतना िमलना चािहए था । हालािंक रा�य सरकार �ारा कुछ स�दय�करण का काय� िकया गया है । 

 अतः म� आपके मा�यम से सरकार से मांग करता ह� ं िक अतंरा���ीय मह�व को देखते ह�ए 

इस सगंम तट को भ�य पय�टक �थल के �प म� िवकिसत िकया जाए । इस सगंम तट पर िबहार, 

बंगाल, झारखंड, नेपाल और बां�लादेश से लोग आते ह� । यह मो�दाियनी माना जाता है । मेरी 

आपके मा�यम से क� � सरकार से मांग है िक इस सगंम �थल का िवकास िकया जाए । 

20.12 hrs                                 (Hon. Speaker in the Chair) 

SHRI SURESH PUJARI (BARGARH): Mr. Chairman, I would like to speak 

about a district in Odisha which is called Bargarh and I represent Bargarh 

Parliamentary Constituency. 

 Bargarh District is number one in Odisha for production of paddy. In 

addition to that, so far as handloom is concerned, Sambalpuri handloom is 

very popular in India. I would like to submit to the Textile Ministry, through you, 

that more than 20,000 families work in the handloom sector in my district and it 

has produced 75 National Awardees, 10 Sant Kabir Awardees and 25 State 

Awardees. We also have the Indian Institute of Handloom Technology at 

Bargarh to provide higher education in the handloom sector. My demand to the 

Government, through you, is that we need a Handloom Research Centre in my 
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constituency on the lines of Tea Research Institute, Silk Research Institute, 

Rice Research Institute etc. These kinds of institutes are functioning in 

different parts of the country. 

 So, I would like to place a demand to the Textile Ministry, through you, to 

set up an institute called Sambalpuri Handloom Research Centre in my 

Bargarh district. Now-a-days, so far as modern apparels are concerned, the 

trend is Sambalpuri, the brand is Sambalpuri and I would like to say Jay Maa 

Samaleswari. 

कँुवर पु�पे�� िसहं च�देल (हमीरपुर): माननीय अ�य� जी, म� सदन म� बह�त ही मह�वपूण� िवषय 

रखना चाहता ह� ं। म� ब�ुदलेख�ड �े� से आता ह� ं। यह बह�त ही फैला ह�आ �े� है और आबादी कम 

है । यहां एक गांव से दूसर ेगांव और एक नगर से दूसर ेनगर क� दूरी औसत देश के अ�य �े�� से 

अिधक है । 

 उ�र �देश सरकार यहां मेिडकल कॉलेज क� �थापना के िलए �यास कर रही है । इंिडयन 

मेिडकल काउंिसल पर �वा��य क� िचंता क� िज�मेदारी है, म� बह�त ही दखुी होकर कहना चाहता 

ह�ं िक आईएमसी ने स�ता इलाज कराने के िलए कोई इंतजाम नह� िकया । जब आदरणीय मोदी जी 

क� सरकार आई तब देश म� स�ती दवाइया ंऔर स�ता �ांस�लांट श�ु ह�आ । अब यह िनयम बना 

िदया है िक िजस जगह पर 200 बैड से कम का अ�पताल होगा, वहा ंमेिडकल कॉलेज नह� बनाया 

जा सकता ।  

 मेरा आपके मा�यम से भारत सरकार से आ�ह है, ब�ुदेलख�ड �े� म� आईएमसी के िनयम� 

म� प�रवत�न कराया जाए । मेर ेससंदीय �े� म� हमीरपरु और महोबा म� मेिडकल कॉलेज क� �थापना 

करवाई जाए जो िक िनतांत आव�यक है । इसके िलए भूिम देख ली गई है । वहा ं पर सिुवधाए ं

उपल�ध ह� ।  
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 इसके साथ ही एक िनवेदन और है िक ब�ुदेलख�ड �े� म� एक भी ए�स नह� है । यहां ए�स 

क� बह�त लंबे समय से मांग चल रही है । अगर यहां मेिडकल कॉलेज बनाने म� िद�कत हो तो 

सरकार िनण�य ले और मेर ेससंदीय �े� म� ए�स अ�पताल बनाने का क� कर� । 

�ी िवनोद लखमशी चावड़ा (क�छ): माननीय अ�य� जी, म� आपके मा�यम से सदन म� रले 

मं�ालय का िवषय रखना चाहता ह�ं । मेर ेक�छ लोक सभा �े� म� भजु से निलया मीटर गेज लाइन 

�ॉड गेज म� प�रवित�त ह�ई, इसके िलए म� सरकार का ध�यवाद करता ह�ं । यहां कुछ समय से काम 

चल रहा था, कुछ काम बाक� है । म� आपके मा�यम से रले मं�ी जी से िवनती करता ह� ंिक ज�द से 

ज�द  काम पूण� िकया जाए, तािक मेर ेलोक सभा �े� म� भी रले सेवा का लाभ िमले । 

SHRI RAMULU POTHUGANTI (NAGARKURNOOL): Hon. Speaker, Sir, I am 

thankful to you for giving me this opportunity to raise a matter of public 

importance. 

  I represent Nagarkurnool Parliamentary Constituency in Telangana, 

which is a very backward region.  My Constituency comprises of seven 

Assembly segments spread over three districts, namely Nagarkurnool, 

Wanaparthy and Gadwal.  However, I am sorry to say that not a single 

Government Medial Hospital/College has been established in my Constituency 

although India had achieved Independence 73 years ago.  Due to lack of such 

Government Medical Hospitals, the people of my Constituency are facing a lot 

of hardships in getting their treatment in private hospitals, which is a costly 

affair.  Further, the State Capital City is also situated very far away for getting 

the medical treatment. 

 I would, therefore, urge upon the Union Government to establish a 

Medical Hospital/College in my Nagarkurnool Parliamentary Constituency 
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under ‘Pradhan Mantri Swasthya Suraksha Yojana (PMSSY)’ in the interest of 

the poor people and also aspiring students in medical profession to a great 

extent. Thank you.  

�ी सतंोष पा�डये (राजनदंगावँ):  ध�यवाद अ�य� महोदय, मेरी संसदीय �े� राजनंदगावँ है 

और राजनंदगावँ का नाम लेते ही राजा बलराम दास जी क� याद आती है, िजनका �वण�म 

इितहास रहा है, चाहे वह सरोवर के िलए हो या बाग के िलए हो  । उ�ह�ने वष� 1890 म� बी.एन.सी 

िमल क� �थापना क� थी और बी.एन.सी िमल क� �थापना के िलए उ�ह�ने अपना रलेवे से लगी ह�ई 

45 एकड़ बेशक�मती जमीन दे दी थी, जो आज अरब� �पये क� है । बी.एन.सी िमल क� िनवाड़ 

और म�छरदानी पूर ेिह�द�ुतान म� जानी जाती थी । आज भी मेर े�े� म� लोग राजा बलराम दास 

जी का नाम लेत ेह� । वष� 2002 से बीमार होने के कारण वह िमल बंद हो चकु� है । म� इस सदन से 

िनवेदन करना चाहता ह� ंिक क� � सरकार रा�य सरकार या िकसी िनजी उप�म के मा�यम से िफर 

से इस िमल क� �थापना कर े । यिद िमल क� �थापना न हो तो वहा ं रिेडमेड उ�ोग या सूचना 

�ो�ोिगक� स े सबंंिधत िकसी न िकसी उ�ोग क� �थापना हो, िजससे िफर से राजनंदगावँ क� 

अथ��यव�था ठीक हो सके और हजार� लोग� को जो रोजगार िमलता था, वह िमल सके । बह�त-

बह�त ध�यवाद ।  

माननीय अ�य� : कँुवर प�ुपे�� िसंह च�देल को �ी सतंोष पा�डेय �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

SHRI P. RAVEENDRANATH KUMAR (THENI):  Hon. Speaker, Sir, I am 

thankful to you for giving me this opportunity to raise a very important issue. 

In my Theni Parliamentary Constituency, Meghamalai, is a noteworthy  

tourist spot situated within Tamil Nadu State.  It is a place of natural beauty 

with cardamom plantations and tea estates where a tourist can spend some 

quality time and reconnect with nature. 
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 It is also one of the wildlife sanctuaries spreading over 636 square 

kilometres bordering the Periyar Tiger Reserves in Kerala.  Thus, it is an 

important buffer zone for tiger population and also an important elephant 

corridor.  It is pertinent to mention that it is one of the few places where Great 

Indian Hornbill lives in ground level forest area. 

 Through you, I would request the hon. Minister of Tourism to declare the 

healthy tourist spot ‘Meghamalai’ situated in my Theni Parliamentary 

Constituency as ‘Eco-Tourism Spot’ under Swadesh Darshan Scheme which 

would enable to develop the camping site especially meant for low-income 

group tourists, and thereby to make India as a  world-class tourist destination.   

 Thank you, Sir. 

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): Hon. Speaker, Sir, 

I am thankful to you for allowing me to raise an important matter. 

 Sir, though I am unlucky in the lottery to get my chance to speak at this 

late hour, but I am very lucky that I am getting this chance to speak when our 

hon. Speaker, Sir, is in the Chair. 

Sir, I am requesting Indian Railways on behalf of all states of our 

country to build rail Over Bridges (ROB) without seeking share from State 

Governments. There are 31,864 level crossings in our country.  Indian 

Railways caters to 23 million passengers every day.  Indian Railways is a 

reputed organization which is the only organization run and managed by 

Union Government.  Out of these level crossings there is a need to build 1800 
                                                             

 English translation of the speech originally delivered in Telugu.  
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ROBs in which 1142 crossings are very important.  As State Governments are 

not able to fund their share, these ROBs are not built and as a result we are 

losing hundreds of valuable human lives every year.  These level crossings 

are not only obstacles for train movement but are also accident centers which 

are taking away valuable human lives.  Therefore, I request that all these 

ROBs should be built at the earliest. 

 I would like to bring to your notice one more point that during this 

session on 04th December, to a reply to one Hon. Member’s question “  Why 

construction work of ROB in Madani, Gujarat was suspended?”,  it was stated 

that, due to non availability of funds with State Government, work was 

suspended.  Similarly, Vaira ROB’s construction was also suspended due to 

non availability of funds with Gujarat Government.  If a state like Gujarat 

cannot fund these ROBs how can we expect other states to fund ROBs 

construction.  

 Therefore, I request Union Government and Indian Railways that to save 

public like and to ensure public safety,  Union Government should build these 

ROBs on it’s own without seeking share from the State Governments.  I am 

making this request on behalf of people of this country.  Thank you. 

�ी दुगा� दास उईके (बैतूल): आदरणीय अ�य� जी, आपने बोलन ेके िलए अवसर िदया, इसके 

िलए म� �दय से आभार �य� करता ह�ं ।  

 म� जनजातीय बह�ल बैतूल, हरदा, हरसदु जनजातीय ससंदीय �े� का �ितिनिध�व करता  

ह�ं । मेर ेलोक सभा �े� म� मूलत: ग�ड और कोरकू जनजाितया ंिनवास करती ह� । इन जाितय� का 

गौरवशाली इितहास रहा है । म�य �देश म� लगभग 52 गढ़� और िकल� म� इनका शासन रहा है । मेर े
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लोक सभा �े� बैतूल, हरदा, हरसदु म� चार िकले आज भी जीण�-शीण� ि�थित म� खड़े ह� । शासन-

�शासन क� ओर से घोर उपे�ा के कारण िजले क� धरोहर, गढ़-िकले, परुातन वैभव को �दिश�त 

करने वाली �ितमाए,ं कलाकृितया ंऔर ऐितहािसक �थल सरं�ण-अिभवध�न क� आस लगाए बैठे  

ह� । आिदवासी राजतं� कालीन धरोहर� जैसे ऐितहािसक गढ़-िकल� का सरं�ण न होने के कारण 

आिदवासी समाज �यिथत एव ंआ�ोिशत है ।  

 माननीय अ�य� जी, म� आपके मा�यम स ेभारत शासन, माननीय मं�ी, स�ंकृित, पय�टन 

एव ं परुात�व मं�ालय से िवन� अनरुोध करता ह�ं िक म�य �देश एवं बैतूल िजले के लाख� 

आिदवासी भाई-बहन� क� भावनाओ ंका स�मान करते ह�ए बैतूल के खेड़ला िकला, �भाप�न का 

शेरगढ़ िकला, घोड़ाडंूगरी का असीरगढ़ िकला, िचचोली का िकला एव ं अ�य परुाताि�वक 

ऐितहािसक गौरवशाली �थल� का सरं�ण कर, इ�ह� पय�टन �थल� के �प म� िवकिसत कर�, तािक 

आिदवासी समाज आ�म-गौरव का अनभुव कर सके और बढ़-चढ़कर रा�� के सवा�गीण िवकास म� 

अपना अमू�य योगदान �दान कर सके । 

 माननीय अ�य� जी, आपको बह�त-बह�त ध�यवाद देता ह� ं िक आपने मझु े बोलने का 

अवसर िदया । ध�यवाद, जय िह�द । 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल को �ी दगुा� दास (डी.डी) उईके �ारा उठाए गए िवषय 

के साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी अ�यवर लाल (बहराइच): माननीय अ�य� जी, आपके �ित आभार �य� करता ह�ं । 

 माननीय अ�य� महोदय, मेर े लोक सभा �े� बहराइच, उ�र �देश के कतरिनया घाट 

व�यजीव �भाग के अतं�गत जगंल से होकर गांव म� जाने वाली सड़क� का चौड़ीकरण, डामरीकरण, 

सी.सी. रोड एव ंईटं सोिलंग माग� का िनमा�ण आिद काय� वन िवभाग के �ारा अनुमित न िमलने के 

कारण नह� हो पाते ह�, जैसे िमिहरपरुवा-कतरिनयाघाट रोड पर बलछा से बभिनया रोड दो 

िकलोमीटर, मूित�हा रोड से सालारपरु मिुत�हा गांव रोड, हरखापरु स��ल �टेट फाम� होते ह�ए 

सजुौली तक लगभग सात िकलोमीटर, मिटहा रामपरु-धोिबया रोड से बेलहान गांव, बलिसहंपरु 
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माग� पर जगंल के अ�दर क� सड़क, सजुौली से जगंल गलेु�रहा एव ंस�पतपरुवा आिद कई ऐसे माग� 

ह�, िजनका िनमा�ण होना अित आव�यक है । हम लोग� के �ारा िनिध देने के बाद भी सड़क� का 

िनमा�ण नह� हो पाता है । सड़क� के न बनने के कारण �े� का िवकास अव�� है । वन िवभाग �ारा 

अपने �े� म� से िव�तु लाइन भी नह� ले जाने दी जाती है । जनिहत म� मेरी सरकार से मांग है िक 

वन िवभाग को आदेिशत करने क� कृपा कर� िक सड़क एव ंिबजली वन िवभाग क� सीमा के अ�दर 

से होकर जाए और �े� का िवकास हो सके । ध�यवाद ।  

�ी च�� सेन जादौन (िफरोजाबाद):  आदरणीय अ�य� महोदय, म� उ�र �देश के लोक सभा 

ससंदीय �े� िफरोजाबाद से चनु कर आया ह� ं । िफरोजबाद क� आबादी 50 लाख है । यहां के 

बािशदंे, �यापारी, िकसान, मजदूर, �कूल के ब�चे-बि�चयां, सभी लोग आवागमन क� �यव�था से 

बह�त परेशान ह� । लोक सभा ससंदीय �े�, िफरोजाबाद क� लंबाई लगभग 80 िकलोमीटर तथा 

चौड़ाई लगभग 60 िकलोमीटर है, लेिकन वहा ंआने-जाने क� सचुा� �यव�था नह� है । िफरोजाबाद 

टू�डला से कठफोरी व टू�डला से पालम तक पांच-छ: िसटी बस� चला दी जाए,ं तो आवागमन क� 

�यव�था सचुा� हो जाएगी । 

म� आपके मा�यम से भारत सरकार से गजुा�रश करता ह� ं िक वह उ�र �देश सरकार को 

िनद�िशत करे िक िफरोजबाद, लोक सभा ससंदीय �े� म� आवागमन क� �यव�था यथाशी� च�ुत-

द�ु�त कर,े तािक वहा ंके बािशदंे अपने नारक�य जीवन से बाहर आए ंतथा सं�ा�त नाग�रक� क� 

तरह अपना जीवन यापन कर� । 

�ी सोयम बापू राव (आिदलाबाद):  सर, मेरा म�ुा यह है िक तेलंगाना रा�य के 50-60 हजार 

आिदवासी लोग� ने िदनाकं 9.12.2019 को इधर आ कर मीिटंग क� है ।  मीिटंग म� उनक� यह मांग 

थी िक वष� 1976 म� इमरज�सी पी�रयड था और उस इमरज�सी पी�रयड म� तीन जाितय�, ल�बाड़ा, 

ये�कला और यानािद को एसटी म� िमला िदया गया । उनक� मांग थी िक उनको एसटी कैटेगरी से 

िनकाला जाए । हम उनक� मांग को पूरा करने के िलए सरकार से िवनती कर रहे ह� । उनको एसटी 



11.12.2019      372 

 
कैटेगरी म� िबना �ॉसेस के िमलाया गया है । आज आिदवािसय� के साथ बह�त अ�याय हो रहा है, 

उनको नौकरी िमले, िश�ा िमले ।  

म� आपके मा�यम से सरकार से िवनती करना चाहता ह� ंिक वहा ंके आिदवािसय� के साथ 

�याय िकया जाए । 

डॉ. अमर िसहं (फतेहगढ़ सािहब): सर, बेरोजगारी क� सम�या हमार े ससंदीय �े� फतेहगढ़ 

सािहब को बह�त �भािवत कर रही है, म� उसके बार ेम� िनवेदन करने के िलए सदन म� खड़ा ह�आ ह� ं। 

इस समय वहा ंके मा-ंबाप, छा� सभी लोग परेशान नजर आ रहे ह�, �य�िक नौकरी वाले �ंट पर 

बह�त खराब खबर� आ रही ह� । 

 सर, म� तीन तरह क� बात� कहना चाहता ह�ं । म�ने पहले भी िनवेदन िकया था िक अगर 

फतेहगढ़ सािहब को �रिलजीयस टू�र�ट सिक� ट इंटरनेशनल लेवल पर कर िदया तो बह�त सारी 

इ��लॉयम�ट जेनरटे होगी । जैसे बड़ी-बड़ी इंड��ीज को जो टै�स बेनीिफट  िदया जाता है, चाहे वह 

कारपोरशेन टै�स हो, जीएसटी हो या रॉ मैटे�रयल बाहर से मंगवाने पर क�टम ड्यूटी हो, वैसे ही 

हमार े�े� के छोटी-छोटी इंड��ीज को बेनीिफट िदया जाए । भारत सरकार मेर ेइलाके म� एक बड़ी 

इंड��ी लगा दे, िजसम� 25-25 हजार लोग नौकरी कर सक� , तो मेर ेइलाके का बह�त भला होगा । म� 

यही िनवेदन करना चाहता ह� ं। ध�यवाद । 

डॉ. उमेश जी. जाधव (गलुबगा�): अ�य� महोदय, मेर ेगलुबगा�, ससंदीय �े� म� शाहबाद �टोन क� 

माइिनंग चल रही है । शाहबाद �टोन और �ेनाइट �टोन क� माइिनंग कानून को एक कर िदया गया 

है । वहा ंकम से कम एक-डेढ़ लाख लोग काम करते ह� । इको-स�िसिटव जोन के नाम पर, से��ल 

गवन�म�ट के कानून के नाम पर वहा ं पर परिमशन नह� िदया जा रहा है । िद�ली के ऑड�र को 

िडफेि�टव कह कर भेज िदया गया है । वह रिे�टफाई हो कर कना�टक सरकार से िद�ली आ गया 

है ।  

 सर, म� आपके मा�यम से िनवेदन करना चाहता ह� ंिक उसे ज�द से ज�द रीनोिटिफकेशन 

करके, और एक बार काम करने के िलए मौका देने क� िवनती करता ह�ं । 
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SHRI V.K. SREEKANDAN (PALAKKAD): Sir, it is for the first time that I wish 

to speak in Hindi. 

 महोदय, हर लोक सभा ससंदीय �े� म� रहने वाले 20 लाख से अिधक लोग� क� तरफ से 

िवकास को लेकर बह�त-सी मागँ� आती ह� । हर सांसद को साल म� िवकास काय� के िलए एमपीलैड 

फंड से पाचँ करोड़ �पये उपल�ध होते ह� । जबिक केरल म� ��येक एमएलए को एक करोड़ �पये 

एमएलए फंड और पाचँ करोड़ �पये एसेट डेवलपम�ट फंड को िमलाकर कुल छ: करोड़ �पये हर 

साल खच� करन ेका अिधकार है । वहा ँएक ससंदीय �े� म� सात एमएलएज ह�, जो एक साल म� 42 

करोड़ �पये खच� करते ह� । लेिकन इतने बड़े �े� म� एक एम.पी. को िसफ�  पाचँ करोड़ �पये ही 

िवकास काय� को कराने के िलए िमलते ह� । यह रािश अपया�� है । इसके कारण एम.पी. िवकास 

काय� को कराने म� अपने को असमथ� पाता है ।  

 महोदय, मेरा आपके मा�यम से अनरुोध है िक नौ साल पहले तय क� ह�ई एमपीलैड फंड 

को बढ़ाकर सालाना कम से कम 50 करोड़ �पये क� जाए ।  

माननीय अ�य�:�ी डी.एन.वी. स�िथलकुमार एस. को �ी वी.के. �ीकंदन �ारा उठाये गये िवषय 

से सबं� करने क� अनमुित �दान क� जाती है । 

�ी �रतेश पा�डये (अ�बडेकर नगर): माननीय अ�य� महोदय, मेर ेससंदीय �े� अ�बेडकर नगर 

के अंतग�त जलालपरु और अकबरपरु िवधान सभा �े�� से पूवा�चल ए�स�ेस वे िनकल रहा है । 

खास तौर से अकबरपरु िवधान सभा �े� से रसूलपरु, द�रया, अिहता और उ�मकपरु गावँ के लोग� 

ने अपनी-अपनी जमीन� देश के िवकास म� पूवा�चल ए�स�ेस वे के िलए देने का काम िकया है । 

लेिकन द:ुख क� बात यह ह ैिक अ�बेडकर नगर �े� के लोग� के िलए इस पूवा�चल ए�स�ेस व ेपर 

चढ़ने का कोई रा�ता नह� िदया गया है । आप खदु सोिचए िक अगर हमार ेिपछड़े �े� का िवकास 

होना है, जो पूवा�चल को िद�ली से जोड़ती है और िद�ली के बड़े-बड़े बाजार� से जोड़ने का काम 

करती है, रा�ते म� लखनऊ, गाजीपरु, गािजयाबाद जैसे शहर� के बाजार� से जोड़ने का काम करती 

है, अगर इस ए�स�ेस वे पर चढ़कर लोग अपनी स�जी, फल और अ�य खेती के उ�पाद इन 
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बाजार� म� नह� भेज पाएगंे, तो इस ए�स�ेस वे के िलए जो उनक� जमीन� गई ह�, इससे हमार े�े� के 

लोग� का कोई िवकास नह� हो पाएगा, िजससे हमारी बड़ी �ित होगी । इसिलए मेरा िनवेदन है िक 

अ�बेडकर नगर के लोग� के िलए पूवा�चल ए�स�ेस वे पर बेवाना थाना के अतंग�त दोषपरु के िनकट 

एक र�ैप िदया जाए, तािक अ�बेडकर नगर के लोग इस ए�स�ेस वे का फायदा उठा सक�  । 

�ी मलूक नागर (िबजनौर) : सर, आज पूर ेदेश के ग�ना िकसान बह�त परशेान ह� । खाद के रटे 

बढ़े रहे ह�, डीजल के रेट बढ़ रहे ह�, िबजली के रटे बढ़ रहे ह� । िकसान क� फसल क� लागत िकतनी 

बढ़नी चािहए, सरकार को इसक� जाचँ करानी चािहए । पूर ेदेश के कम�चा�रय� क� तन�वाह� बढ़ी   

ह� । सांसद� क� तन�वाह बढ़ी है और ग�ना िकसान� के ग�ने का मू�य तीन साल से नह� बढ़ा है, 

जो लगभग 23 परस�ट बैठती है । चौथा साल श�ु होने वाला है । इसको लगाकर 29 परस�ट बैठती 

है । अगर ग�ने का रटे 90 �पये बढ़े, तो ग�ने का रटे बराबर आता है ।  

 मेरा आपके मा�यम से िनवेदन है िक सरकार ने जो तय िकया है िक ग�ने का रटे नह� 

बढ़ाना है, उस पर दोबारा सोचे और ग�ने का रटे बढ़ाया जाए । 

 सर, म� एक और बात कहना चाहता ह� ँ। आजकल पानीपत के नाम से एक िफ�म चल रही 

है, िजसम� जाट समाज के यो�ाओ ंका च�र� ठीक नह� िदखाया गया है । उनको गलत तरीके से 

पेश िकया गया है । म� इसका िवरोध करता ह� ँऔर मागँ करता ह� ँिक इसको बदं िकया जाए ।  

 अगर कोई िकसान� क� बात उठाता है, तो उसको भी लोग दूसर ेतरीके से देखत ेह� । उ�र 

�देश, म�य �देश, राज�थान म� िकसान इक�ा होकर िकसान यूिनयन का नाम देकर िकसान� के 

म�ुे उठाते ह� । कह� िटकैत साहब ह�, कह� अ�बावटा साहब ह�, कह� सरदार जी ह�, देश म� अलग-

अलग नाम� से िकसान यूिनयन� चल रही ह� । वे अपनी बात� रखते ह�, तो उनक� बात� सनुने क� 

बजाए उन पर लािठया ँचलाई जाती ह�, उन पर पिुलस केस िकये जाते ह� । सरकार को िकसान� के 

बार ेम� सोचना चािहए और ग�ने का रटे बढ़ाना चािहए और हजार� करोड़ �पये उनके बकाया ह�, वे 

उनको िदलाए जाए ँ।  
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माननीय अ�य�: �ी िगरीश च�� को �ी मलूक नागर �ारा उठाये गये िवषय से सबं� करने क� 

अनमुित �दान क� जाती ह ै।  

 सभा क� काय�वाही कल ग�ुवार, िदनांक 12 िदस�बर, 2019 को सबुह 11 बजे तक के 

िलए �थिगत क� जाती है ।  

20.35 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on 
Thursday, December 12, 2019/ Agrahayana 21, 1941 (Saka). 

__________ 
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